FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for

Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S. GUPTA POWER INFRASTRUCTURE

LIMITED (IN CIRP)

Relevant Particulars |

(b) Details of authorized representatives are
available at:

1. | Name of Corporate Debtor M/s. Gupta Power Infrastructure Limited Bajiiis
2. | Date of Incorporation of Corporate Debtor 09/05/1961 e
3. Authority under which corporate debtor is | Registrar of Companies, Kolkata
incorporated / registered
4. Corporate Identity No. of Corporate Debtor U31300WB1961PLC025104
5 Address of the registered office and principal office | Registered office Address: EN-62, Sector-V 7th
(if any) of corporate debtor Floor, Salt Lake City, Kolkata, West Bengal. India,
700091 '
Address at which the books of account are |
maintained: -
Cuttack-Puri Road Infront of Budheswari temple,
Bhubaneswar, Orissa, India, 751006 1 o=l
6. Insolvency commencement date in respect of | 26.09.2025 (Order uploaded on 27.09.2025) |
corporate debtor e
T Estimated date of closure of Insolvency Resolution | 25.03.2026 5
Process v g _q'
8. Name and registration number of the insolvency | Pradeep Kumar Kabra
professional acting as interim resolution | IBBI/IPA-001/IP-P01104/2017-18/11790
professional
0. Address and e-mail of the interim resolution | Pradeep Kumar Kabra
professional, as registered with the Board C/905, Ofira Building V.1.P Road, Bharthana, Vesu, |
Surat, Gujarat, 395007
Email: - ippradeepkabra@gmail.com |
10. | Address and e-mail to be used for correspondence | Pradeep Kumar Kabra |
with the Interim Resolution Professional 301, 3 Floor, Reegus Business Center, Above |
Mercedes Showroom, New City Light Road, '
Bharthana, Vesu, Surat, Gujarat-395007. ‘
Email: ip.guptapower@gmail.com A
11. | Last date for submission of Claims Friday, 10.10.2025 s
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable ‘
section (6A) of section 21, ascertained by the ‘
interim resolution professional gy J
13. | Names of Insolvency Professionals identified to act | Not Applicable
as Authorised Representative of creditors in a class
(Three names for each class) o
14. |(a) Relevant Forms and a) Web link: !

https://ibbi.gov.in/home/downloads ‘
b) Not applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of M/s. Gupta Power Infrastructure Limited on 26" September, 2025 (Order
uploaded on 27.09.2025)




The creditors of M/s. Gupta Power Infrastructure Limited, are hereby called upon to submit their claims with

proofon or before Friday, 10" October, 2025 to the Interim Resolution Professional at the address mentioned against
entry No. 10.

I'he financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 28.09.2025 CA. IP Pradeep Kumar Kabra

IRP for M/s. Gupta Power Infrastructure Limited
BBI Registration No.: IBBI/IPA-001/IP-P01104 /2017-18/11790
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FORM G FORM A "w w
DTATIONFOREXPRESSION O WTEREST(£0r) 0 vt SO IMPORTANT MAHARASHTRA SCOOTERS LIMITED
M/S SHREE MAHESHWAR HYDEL POWER CORFORATION LIMITED {Insclvency Resclution Procass for Carporate Parsons) Reguialicns, 2018) Whilst care is taken prior to
Operating In Hydro Power Project At Mandaleshwar, Madhya Pradesh FOR THE ATTENTION OF THE CREDITORS OF ¢ ..
(Under sub regulalion :'l]-nrﬁ:egu{ahnn 364 of the Fealency aq:r:IEanI-:n._mIl:,' Baard M/S. GUPTA POWER INFRASTRUCTURE LIMITED (IN CIRP) accept.ance (0] a}dvertlsmg SPECIAL WINDOW EOR RE-LODGEMENT
af India {Inscivancy Rasolution Process for Corporate Persons] Regulaticns, 2016 Retevan PArticulars copy, itis not possible to verify 0 g
RELEVANT PARTICULARS 1. | Mameof Corporate Debdor | Mis. Gupta Power Infrastructure Limited its contents. The Indian OF TRANSFER REQUESTS OF PHYSICAL SHARES
1 Mame of the corparate debior along. | Shree Maheshwar Hydel Power 2. | Date of Ineorparation of Corporate Debbon Q990511961 .
Wit PAN & CING LLF Mo, Carporalian Limited 3. Aulharsy under which carporale deblar | Regisirar of Camganias, Kofkala Express (P) Limited cannot _ _
PAN NO. AABCS4176P | is incormorated f registared | - be held responsible for such The shareholders of the Company are hereby informed that pursuant to SEBI circular dated
R [Py ey e E‘L':ﬂg:::h[:g::;?ﬂ:g:fnam;mmar 4. | Carporate |denlity No. of Corporate Dabéor] US1300WE 196 1PLCO25104 contents, nor for any loss or 2 July 2025, a special window only for re-lodgment of transfer deeds, has been opened from
; . Post - ; : i : : Address: E A i : s E ,
Madllva Pradach. 451791 G- | Akdress of s e Dffls sttt obtiok Aekireg oc EN R St camageincurredas aresuttof 7 July 2025 fill 6 January 2026. This window is only for those transfer deeds which were
T L iyd Fiade 1L and principal oo (if any) of 7" Fioor, Sall Lake City, Kokala, Wasl transactions with companies
3. _{URL of websits NA corparata dablor Bengal, India, 700031 o I ’ lodged prior to 1 April 2019 and rejected/returmed/not attended to due to deficiency in the
4. |Detats of place whene majority of Abhayanchal Pasisar, Post -Mandaseshwar, Address at which the books of account associations or individuals _ j
fxed assets are located Madhya Pradesh- 451221 are maintained: Cuttack-Puri Road Infont of advertising inits newspapers documents/processior olherwise. No re-lodgments will be accepled after 6 January 2026.
5 |Instaied capacity of main products’  [Capacity: 10 Turbings of 40 MW each Budheswar lemple, Bhubaneswar, Orissa or Publications. We therefore Further the securities that are re-lodged will be issued only in demat mode.
SETViCES Instaled- 3 Turhines af 40 MW each = | India, 751006 '
6. |Quantity and vake of main products’ | Commercial aperabions of project are yel 1o B. | Insalvency commencemant date 26.09.2025 rec}c()mmend that readers For more details, please reach outto Company’s RTAat toll free no. 1800- 309 - 4001
services sold in last financial year Commanca, | in respect of corporate debior | {Order uploaded an 27.09.2025) make necessary inquiries . ot at . kfintech.com . i | i
7. [Mumber af employees” workmen &t to be ascertained T. | Estimated date of closue of 25032026 before sending any monies b g i e e
8. |Further datails including last avagable |UAL: | Irssalvency Resalution Process _ or enterin into an
financial statemants (with hittpis./drive googe. comy'drivefoidersd1 Tip B. | Mame and regisiration numbar of the Pradeep Kumar Kabra agreements V?Iith advertiser)s/ CIN: L3591 2MH19T75PLCO183TE
schedubas) af ben years, B51s o MEXEsY 2yRINWWZRECLRBTiaHTrfusp insoivency profassional acting a3 IEBUIPA-OF NP-P 011047201 -1 8141780 e ' ‘e i
eimire s wallable-at LS w iive Iek | b rsobuion protessioral | or otherwise acting on an Regd. Office: Bajaj Auto Limited Complex, Mumbai-Pune Road, Pune, Maharashtra-411 035
List of Creditor: 8. | Address and a-mal of the inbanm Pradeep Kumar Kabra advertisement in any Tel: (020) 7157 6066 | FAX: (020) 7150 5792
tps/ibi. oo iy el s/ chaimes/ peneratn/ rasolution professional, as ragisterad €804, Ofira Building V.IP Road. Bharlhana, Email ID: investors@ ro.in | Website: _ :
CLAMASF22504026 18219 pot with the Board Vasu, Sural. Guarat, 395007 manner whatsoever. nvesters@mss.co.n | www.mahascoolars.com
9. |Elgibdty for resolulion appacants URL: | | Email; - ippraceepkabrai@gmail.com
tnder secton 25(2)(h) of the Code is . | hifps:!/dive, google comydove oiders 1gv5 - 10, Address and a-mai 1o be used far Pradesp Kumar Kabra
avaitable at URL; ralGEEhT TeBE T yeHN o walh P Vel Tusp=dr corraspondence with the Inferim 301, 3" Floor, Reagus Businass Genlar,
Iviz Il Ragcdution Professional Abaye Marcadas Showroom, Mew City Lighl m— = y T s —— = A R R i T = - .
_ . - - i ol et THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 15 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACOUIRE
T Al S ool T pressioniot. | bl R2nes E- oo "E‘j@mi i PURCHASE OR SUBSCRIBE T0 SECURITIES. WOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA, INITAL PUBLIC OFFERING DF EQUITY SHARES
"'"EIEE‘_ Pl . . - - - . L P nta!:::' T A 0N THE SME PLATFORM OF THE MATIONAL STOCK EXCHANGE OF INDUA LIMITED [“MSE EMERGE™) IN COMPLIANGE WITH CHAPTER X OF THE SECURITIES AND EXCHANGE BOARD OF IMDIA
1, Duata.of S ot provisimnal Lol |Lipto 23-10-2025 11.| Last date for submession of Clams | Frday, 30.10.2023 (1SSLIE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS”),
prospeciive resolubon applcants 12.| Clesses of cradilors, if any, under clause b} | Nol Applicabla
12, |Last dale Tor submissian of abjechions |Usata 28-10-2025 of sub-seciion (GA) of secion 21 escereined | F_U_Bliﬂ_ﬂﬂﬂﬁﬂl_{_ﬁ_ﬁﬂﬁﬂj
10 provesional st | by the inferim resolufion professional | E"" . mm
13. |Date of issue of nal G5t aof Lipta 07 -11-2025 13| Mamesof Insohency Professionals Nat Applicabie e L -1 !
prospective resoltion applicants idenlified b acl as Authorsed Fal drde) e AT D ﬂ B I K | G a | I
14, |Deate ol isswe ol infoermalion Lo 12-11-2025 Rapraseriative of credilons |
memarantum, evaliation matrix and | macless {Thrae names foreach dassy | o ' PATLREF IN BERSLAUTANL GTOWILY
raguest for rasalution plans B 14,| {a) Refevant Fomns and a) Web ink; ) et
peaispactive resokitian appiicants m) Detalls of authorized hittas://iobi gov infhomeldawnloads (Please scan this OR
15, |Last date for submission of resolubion |Ugta 12-12-2025 | representalives are available at | b) Not applicabie o mlr':l“':ﬁrmf )
prans i ; , : Notica is heraby given thal the Na%ional Company Law Tribunal has crdered the commancament
16, |Process email id to submit Expression {cirp shreemaheshwarfdgmat com of 8 carparate insotvency resolution pracess of Mis. Gupta Power Infrastructure Limited on Qur Company was oniginally incorporated &s 'One Tkigail Edutech Private Limited’ &5 a private limited company under the Companies Act, 2013 on October 26, 2020 pursuant fo a
of Interast 26" September, 2025 (Order uploaded on 27,00.2025) Certificate of Incorporation bearing CIN: UBIS04KAZO20PTC 140240 issued by the Registrar of Companies, Central Registration Centre, Thereafter, aur Company's nama was
17, |Delails of the Carparate Deblor's Nt Applicabla The cradilons of Mis. Guola Power Infrastruciune Limfied, are berstry catled upan o Subsmil Ser changed fram 'One tkigai Edutech Private Limsled ko 'One Ikigaii Cluster Kitchen Private Limited” on October 03, 2024 pursuant ko a fresh Cerlificata of Incorporation issued by the
repstration slatus as MEME claims with proaf on or bafurs Friday, 10" Octabear, 2025 Yo ba Inbarim Rasciulion Professanal al Registrar of Companies, Central Processing Centre, Later, our Company was converted into a public Bmited company from a private imited company pursuant 1o a special resolufion
(") The operatons of the Corporate Deblor ware at stand-st8 as on the Insolvency tha addrass mentioned aganstantry M. 10). passed by the sharehotdars of our Company an May 31; 2025 consequent to which the name of aur Company was changed from 'Cna ligall Cluster Kitchen Privata Limited' b0 'One
Commeancemeni Data. The financial creditars shall submit their dams wah proof by electronic mears anly, All ather Ikigail Chuster Kitchen Limited' and a frash cartificate of incorparation baaring CiN UB0E04KAZ020PLC 140240 was issued by the Registrar of Companies, Central Processing Centre
Mate: The Invitation for Expression of Interest dated 27.071.2023, 13.12.2023 and credibors may submit the claims with proofn person, by pest o by electronic means "Rl o dune 06, 2025,
15.08 E'Ulilﬂ hes |h|E:Eﬂ ;EJ;IEE?\?E;; %TEET of the Commitiee of Creditor of SMHPCL | | Submission of faise or misleading proofs of claim shall atiract panallies. Sd- Registered Office: 53, 3, Ol Madras Road, Bhattarzhalli Thambu, Chetty Palya, Krishnarajapuram, Bangalore, Kamataka -560049, india. Telephone: +01-9071192555
pursuant to regulaban o Fagulation. GA, IP Pradeap Kumar Kabra i Tkt i B . i j
For VRSA Insolvency Professianals LLP ) R for Mis, Gupta b it Bamils E-mall: ca@oneikigaii.com | Website: wm.ngmhlga;;nm c_nunﬁct P;mn;aygzdﬁigﬂ:ﬁ}ifgﬁ;g:uﬂaﬂpmy secretary and Complance Officar |
Resolution Professional- | | Date: 28.09.2025 IBBI Reglstration No.: IBSITPAOM TP-PI1104 /2017-1811 780 orpor nlity Numbear:
Wi St Mihasinvar: o Eower Comatallon mﬁgﬂﬂﬂzﬁ'ﬁfﬂ OUR PROMOTERS: MR. UJJAWAL KHANDELIA AND MR. NITIN JAJODIA
PR 1'}33{";;5;‘;;?‘:’" ;‘;;;Ef;*:;ﬂ::‘;g”“ﬁﬁfﬁ? THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM
' N ' Eﬂlibﬁﬂl E-mall ID: '.-iiergrzier@f-.'sﬂ i ENTERPRISES) AND THE DRAFT RED HERRING PROSPECTUS (“DRHP™) DATED SEPTEMBER 26,2025 HAS BEEN FILED WITH THE SME
Date: 28-00-2025 Process Mail Id: l:irp.ahraerr-aheshﬂar@gmail.mm PLATFORM OF THE NATIONAL STOCK EXCHANGE OF INDIA LINITED I:"N SE ETT'EETQ&":I
Place: New Delhi AFA valid upto 31,12 2025

INITIAL PUBLIC OFFER OF UPTO 13,53 600" EQUITY SHARES OF FACE WALUE OF RS, 10/- EACH(THE "EQUITY SHARES") OF ONE IKIGAI CLUSTER KITCHEN LIMITED
("OUR COMPANY" OR “THE ISSUER") FOR CASH AT A PRICE OF RS, [] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF RS. [«] PER EQUITY SHARE)
("FISSUE PRICE") AGGREGATING UP TO Rs.[w] LAKHS{ISSUEOFFER") OUT OF WHICH 67,00 EQUITY SHARES OF FACE VALUE OF RS, 10 EACH, AT AN ISSUE PRICE
OF Rs. [«] PER EQUITY SHARE FOR CASH, AGGREGATING Rs. [»] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE ISSUE (THE
MARKET MAKER RESERVATION PORTION®). THE ISSUE LESS MARKET MAKER RESERVATION PORTION 1S HEREIN AFTER REFERRED TOAS THE "NET ISSUE". THE

CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS IS NOT FOR RELEASE, | | + i _jas f
BUBLICATION Of DISTRIBLITION INEECTLY OR INDIBECTLY DUTSIDE INBIA J?ﬁﬂfﬁiﬂ?ﬁif:it?ﬂf::u TE [o]% AND [»]% RESPECTIVELY OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY.

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY & CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER ('BRLM') AND
WILL BE ADVERTISED INALL EDITICN OF FINANCIAL EXPRESS. (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDMTION OF JANSATTA
(AWIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER, AND LUDAYHALA, A REGIONAL NEWSPAPER (KANNADA BEING THE REGIONAL LANGUAGE OF
KARNATAKA WHERE OUR REGISTERED OFFICE 15 LOCATED), AT LEAST TWO WORKING DAYS PRICR TO THE BIDMSSUE OPENING DATE AND SHALL BE MADE
AVAILABLE TO THE SME PLATFORM OF NATIONAL STCCK EXCHANGE OF INCIALIMITED ("NSE Emerge”) FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE.

FA S C I N AT E In case of any revision in the Price Band, the Bidllssue Period shall be extended for at least thres addifional Working Days after such revision of the Price Band, subject to the tolal
! L1

THIS IS APUBLIC ANOUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT

Bidtssue Period not exceeding 10 Working Davs. Incases of force majeure, banking sirike or simitar droumstances, our Company, for reasons bo be recorded in writing extend the
Bidssue Period for a minimum of one Working Dray, subject 1o the Bidilssue Perod not excaeding 10 Working Days. Any revision in the Price Band. and the revised Bid/lssue
FASCINATE TEXTILES LIMITED Period, if applicable, shall be widely disseminated by nofification to the Stock Exchanges by issuing a press release and aiso by indicating the change on the wehsites of the BRLM
and at the terminals of the Members of the Syndicate and by intimabion to Designated Intermediares and Sponsor Bank.

Cur Company was oniginally mcorporated as a Pnvate Limited Gomganiy in the year 20117 in tha name and siyle of "Fascinate Taxtites Private Liméted” under the provision of

the Companiea Act, 2013 vide certificate of incorporation dated February 08, 2017 issued by the Registrar of Companies, Kolkata, West Bengal. Further the status of our The Issue is being made throwgh the Book Buiklng Process, in terms of Fule 1R2)1(b) of the Securilies Contracts [Regulation) Rules, 1857, a5 amended ("3CRRT} resd with
Emﬂﬂﬂ!-' '-{::5 ﬂﬂﬁ tnf-" &i“:mm Umﬁlﬂtﬂ Cm*liﬂﬂﬁl-'thﬁl' ﬁ EFIEM:‘ fESﬂu:éDF;_MEIE&? DF P-ﬁlﬂl Efmilgf-:’f A mhﬁ:mﬁﬁe ﬂ'?h lnﬁﬁﬂgﬁﬂ l:ﬂﬂﬁiquue'}tcupﬂﬂ Eﬂ_l'l'-'ﬂgl;; -ET Regulation 253 and 2200f the SEBI ICDR Regulations, as amendad, whergin not more than 50% of the MNet lssue shalt be allocated on a proportionate basis to Qualified Ingtituional
AR ICY DA T RANY. ek CONMRQUAFT X0 CIRMAS OF TS0 TRACINEN R0y WESLENGLIBG QN IR W YMG PRI O LANTIDRMIBE, L-CMre Buyers [*QIBs", the "B Portion™), provided that our Company may, in consultation with the Book Running Lead Manager, afocate up to 80% of the QIB Portion to Anchor Investors
;ﬁiﬂi,ﬁ;‘:ﬁ;:ﬁg g:;;ﬂ?_"ﬁﬁﬂ{ﬂﬁ!:nljg:fr'gi:'E:r:f;‘r:fieh’ﬁ::];‘:lﬁagp' i ﬂ; Num ‘—i;';fﬁ;,ﬂ:’é;;f"nzﬁm[;;ﬂr;ﬁ’g:u';iﬁ PR QT ArLC Aec . of an & discretionary basis in accordance with the SEBI ICOR Regulations {"Anchar Invesior Porlion™), of which one-third shall b2 reserved for domestic Mulual Funds, subject b valid
Registered and Corporate Office: 2/4, Kutul Sahi Road, Barasat North 24 Parganas, Barasat - |, West Bengal, India, 700124 Bids being recesved from domestic Mutual Funds at or above the Anchor investor Allocabion Price. In the event of under-subscription, or non-allocatin in the Anchar Invesior
Contact Persan: Ritika Sharma Tal: +81 7411705401, Mail: compliancei@fascinatetaxtile.in Website: waww fascinatetaxdile.com Partion, the balance Equity 3hares shall be added fo the Mef Q1B Portion, Further, 5% of the Net QIE Portion shall be available for sfocaiion on a proportionats basis only o Mutusl
gﬂﬁﬁgﬁ_@gﬂ”;mbpn U1?2%L82£1?PLEE1EIHE? : T~ ’ " — - Funds, and the remainder of the Net QIB Porion shall b2 available for sfocalion on a proportionate basis o &8 QIBs, incheding Mutual Funds, subjzct to valid Bids being received at
: hr. Vishal Nahar. Mr. Lhirag Ahuja. Mr. Rishabh Mahar, Mr. Mannder kumar Anhuja and vishal hahar HUF. or above the Issue Price. However, if fhe te demand from Mutual Funds is fess than 5% of the Nat QIB Portion, the balance Equity Shares avadable for allocation in the
THE ISSUE 1S BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICOR REGULATIONS (IPO OF SMALL AND MEDIUM ENTERPRISES) AND THE Wbl Furd Paction will b added rh:i’irﬁn Net QIB Portion for progoriionate allocalion 13 QIBs. Fisther, not less than 15 [,g% ﬂf i Nt Tobs il bo bl for
DRAFT RED HERRING PROSPECTUS ["DRAFT RED HERRING PROSPECTUS") DATED SEPTEMBER 26, 2025 HAS BEEN FILED WITH THE SME PLATFORM OF . . 3 il B ke bl e gy : ; Bl
MATIONAL STOCK EXCHANGE (NSE EMERGE) allocation on & proportionate basis o Non-Institutional Investors owd of which (&) one thind of such porfion is reserved for appiicants with application size ofmare than 2 lots and up fo
INITIAL PUBLIC OFFERING OF UP T 42,94,000 EQLITY SHARES OF FAGE VALLIE OF 710 EACH (" EQUITY SHARES"} OF OUR COMPANY FOR CASH AT A PRICE sanch fobs equivalent b not more than Bs, 10,00,000 and [b) fwo-third of such pordion was resenved for applicants with application size of more than Rs. 10,0000 provided thak {he
OF T [e] PEREQUITY SHARE {INCLUDING ASHARE PREMIUM OF ¥ [@] PER EQUITY SHARE) {"OFFER PRICEAGGREGATING UPTO ¥ [@] LAKHS (THE "0FFER") unsubsecribed portion in sither of such subcategaries could have been allocated to applicants in the other sub-categery of Non-institutional Bidders and not less than 35,00% of the
COMPRISIMG A FRESH ISSUE OF UP TO 34 58,000 EQUITY SHARES AGGREGATING UP TO ¥ @) LAKHS BY OUR COMPANY (THE "FRESH ISSUE™) AMD AN Meilssue shall be available for afocalion to Individual Investors who appées for minimum application size i accardance with the SEBHT DR Requlalions, subject o valid Bids being

OFFER FOR SALE OF UF TO 836,000 EQUITY SHARES AGGREGATIMNG UP TO 7 @] LAKHS BY OUR PROMOTERS SELLING SHAREHOLDER, (THE "OFFERED

ivedt from them the Issue Prica. 411 B than An : to pariicipate in the | iy utiizing the Applicai e
SHARES") (THE "OFFER FOR SALE" AND TOGETHER WITH THE FRESH OFFER, THE “OFFER’") OF WHICH UPTO (@] EQUITY SHARES AGGREGATING TO ¢ ] PECRIEETONT AW BF SO B L PY 0%, 0 U (UG RO P Rl 11Ruiors R IR 1 arGipil MO R Jeatie B TIKENY Ui i AR PG S E Dt R

LACS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE OFFER [THE “MARKET MAKER RESERVATION PORTION'). THE OFFER LESS SHoG0es P TR | BODEGE o Fruvain otole o iGH relpextve Pl oot (6 detmed nernial et b i hes Cormaspnairg o) ~eviounts Sk b echiod Ly e ol
MARKET MAKER RESERVATION PORTIONLE , NET OFFER OF UPTO [@] EQUITY SHARES AT AN OF FER PRICE OF 7 [8] PER EQUITY SHARE AGGREGATING TO Cartified Syndicate Banks ("SC5857) orunder the UPT Mechanism, a5 the case may be, fo the extent of respeciive Bid Amounts. Anchor Imvestors are not parmitied to parlicipate in
7 W] LAKHS ISHEREIMAFTER REFERRED TOAS THE “NET OFFER”, THE OFFER AND THE NET OFFER WILL CONSTITUTE [@] % AND (8] %, RESPECTIVELY OF fhe |50 through the ASEA process. For delads, please refer b the chaplerfiled "fssue Procedure” Baginning on page 306 of the Draft Red Hemng Prospectus.

THE POST QFFER PAIDUP EQUITY SHARE CAPITAL OF UUR COMPANY., This public announcement is being made in compliance with the Regulation 247 of SEBI (ICOR) Regulations, 2018 and SEBI (ICOR) {Amendment) Regulations, 2025 vide

THE PRICE BANDAND THE BINIMLUM BID LOT WILL BE DECIDED BY OUR COMPANY AMD PROMOTER SELLING SHAREHOLDERS N COMSLULTATION 'WITH THE

BOOK RUNNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [#] (4 WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER). ALL notification dated March [rd, 2025, and applicability of corporate govemance provisions under SEBI (LODR) Reguistions, 2015 on SME companies to inform the pubiic that our

EDITIONS OF (@] (AWIDELY CIRCULATED HINDI MATIGNAL DAILY NEWSPAPER, AND ALL EDITIONS OF (@) (AWIDELY CIRCULATED BENGALI REGIOMAL DAILY Caompany is proposing, subgec lo appacable statutony and reguatory requirements, recespl requasite approvals, markel conddions and olher considerations, ke undertake indial
NEWSPAPER), (BENGALI BEING THE REGIONAL LANGUAGE OF THE STATE OF WEST BENGAL, WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST public afferng of its Equdy Shares pursuant 1o the offer and DRHP dated Seplember 26, 2025 which has been filed with the SME Platform of National Stock Exchange of India
TWO WORKING DAYES PRIORE TO THE BIDIDFFER OPEMING DATE AND SHALL BE MADE AVAILABLE TO SME BLATFORKM OF THE MATIOMAL STOCK EXCHANGE Limited ["NSE Erne*ge|

{NSE EMERGE”) FOR THE PURPOEES OF UPLOADING ON THEIR WEBSITE INACCORDANCE WITH THE SEBI ICDR REGULATIONS

Incase of ary revision inthe Price Band, the Bidflssue Period shall be exiended Tor af least three additional Working Days afler swch revision of b Price Band, subgect o tho Pursuant to SEBI {ICDR) {Amendment) Regulations, 2025 on March 03nd, 2025 and apphcatility of coporate governance peovisions under SEBI (LODR) Regulations, 2015 on

total Bid/Issue Period not excesding 10 Working Days, In cases of force majaure. banking sirike or similar circumstances, our Company, for reasons 1o be reconded in writing SME Companias for fullilling all additiona! cntena, tha Dralt Red Herng Prospacius filed with tha SME Piatfarm of National Slock Exchange of india Limited (NSE Emenga) shall be
axtend the Bid/lssue Period for 8 manimum of three Working Days. subject to the Bid/lssue Period not exceeding 10 Working Days. Any revision in the Prica Band, and the mada availabla to the public for commants, if any, for a pariod of at least 21 days, from tha date of such filing by hosting it on the website of the NSE al www.nsaindia com, and the
rewisad Bidissue Period, f applicabla, shall ba widaly disseminated by notification to tha Stock Exchanges by isuing & press ralease and also by indicating the changs on watiaate of the Company al www.onskigal com, and al the wabszde of BRLM e, Khambalta Securilias Limikd sl www khambatiasecurbes com. Our Campany beraby invites the
the websie of the BRLM and at the lerminais of the Mambers of the Syndicate and by intimation lo Designated intermediaries and Sponsor Bank. mermibers of the public bo give thair comments o Slock Exchange, to Company Secratary and Compliance Officer of aur Company and lor the BRLM al their raspective addressas

The Offer 2 belng made theogh the Book Buiding Process intamms of Fube 192 Kb e of the Securities Contracts {Regulation) Rules, 1957, a3 amended ("SCRR") read with § i ot 5 i / ' '
Regulation 253 of he SEBI ICOR Reguiations, as amended, wherein not more than 50% of the Mel Offer shall be allacaled on & proportionate basis to Cualiied Institulional mantonad balow, All comments must berecanad by NSE Emarge andior our Company andior BRLM i ralation 1o he ssue onor bafore 5 p.m. on the 2151 day from tha aloresaid

Buyers ("Q1Bs", thi "QIE Porion” ), provided that o Cormpany and Selmg Sharehaldars may, in consadlation with the Book Runming Lead Managers, allocaie up bo 0% of date of filing the Draft Red Herring Prospectus with SME Patform of Nabional Stock Exchange of India Limited (NSE Emerge).
the QIB Portion to Anchor investors on a discretionary basis in accordance with the SEBI IODR Regulalions ["Anchor investor Porion”). of which one-third shall be reserved Investments in Equity and Equily-ralated securilies involve & dagree of risk and investoes shauld nol imvest any funds in 1his [s5ws unbess they can afford 1o Lake the risk of ksng theis
for domestic Mubeal Funds, subjact o walid Bids being received from domesbc Mutual Funds at or above the Anchor Investor Allocation Price. In the ewvent of undar- anlire ivestmant. [mvestons are advised o read the risk factors carefully before 1aking an mwestmant decison in the |ssee. For taking an Investment decision, investors must rely on

subscriphicn, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall b= added to the Met GIB Porion. Further, 5% of the Net Q18 Portion shall ba T I E s . i . : :
aweilable for allocetion on a proportonate basda only to Mutual Funds, and the remaindear of the Met CIB Porlion shall b2 available for allccaton on a proporteenste basis b all their cwin samimation of our Gampany and tha Issu including tha risks invalved, The Eqully Shanes issued in the Issue have not bean recommenied of appraved by the Sacurities

CHBs, Incheding Mutual Funds, subgect 1o valld Blds being received ator above the Offer Price. However,  the aggregate demand from Mulual Funds is less than 5% of the and Exchange Board Fr mmal['E'EE”- nor does SEBI guarantee the accuracy or adequacy of the Drafl Red Herring Prospectus. Specific attertion of the iveslors is inwied 1o the
Met (B Portion, the balance Equity Shares available for allocalion in the Mutual Fund Portion will be added 1o the remaining Net QI8 Porlion for proportionate allacation to chapter “Risk Factors® beginning on page 30 of the Draft Red Harring Prospacius
CHES. Furthar, notless than 15% of the Net issue shall be avaliable Tor allocation on & proportionate basis to Non-instiutional Bidders andnol less than 35% of the Nel 1ssus Ay decision b iwest in he Egully Shares deseribed in the Dral Red Herring Prospecius may anly be made 2% lhe Rad Hering Praspectus ("Red Herring Prospectus™ Is filed with

shall be availabies for allocation o Individual invesiors in accordance with the SEBNICDR Regulations, subject to valid Bids being retaived at or abdve the Offer Price, &l

potstial Bidders: (escept Anchor Investons] are required Io mendatorily utilise s Agplication Supporsd by Blocked Amoint CASBA®) procsss. providing delalis o thair the RoC and must be mads sokly on the basls of such Red Harng Prospactus as thera may be matanial changes in the Red Haming Prospactus from the Drafl Red Haering Prosgects.

raspective ASBA scocounts, and UPE 1D in case of R8s using the UPI Mechanism, if applicalla, in.wni.':h the comasponding Bid Amounts will ba blocked by the SCS5Bs or by Tha Equity Shates, when offered, through the Red Harring Prospactus, are propased o be listad on SME Platfarm of Natanal Stock Exchange of india Limited (NSE Emerge).
the Sponaor Bank under the UP1 Mechanism, s the case may be, o the extent of respective Bid Amounts. Anchor Investars are not parmitted to panticipate o the Offer For details of the main objects of the Comgany as contained in its Memarandum of Association. please refier 1o the chager tlled “Our History and Certain olfer Corporale Matters”
through the ASBA process. Fordatalls, see Offer Procedure” beginning an page 356 of this Draf Red Herring Prospectus. beginning on page 210 of the Dralt Rad Hering Prospectus. The Eability of the membars of the Company is limited. For datails of the share capilal and cagital stucture of the

This public announcement 5 made in compliance with the press release PR NO, 3602024 on December 168, 2024 of 208th SF Meeting on “Review of SME Framework upder

SEBI (ICOR) Reguiations, 2018 and applicabillly of corporate governance provisions under SEB Regulations, 2015 on SME Gompanies, The Drait Red Hering Prospectus Campany and tha names of the sigralones 1o he Memarandurm of Associalion and the number of shares subscribed by tham please refar 1o the chapter Blled "Capial Sirucfim”

fibizel with the SME Platform of National Stack Exchange of ndia Limited ("NSE EMERGE") shall be made avadable to the public for commaents, i any, for a perod of at least 21 beginning on page 77 of the Draft Red Herring Prospectus.

days, fromthe date of such filing by hosting # on the websie of the MSE at htlps: s nseindia.com, and the websie of the Company al www fascinateiexdile.com, and attha |

wabsite of BRLM i.e., Affinity Global Capital Market Private Limited i.e., www.affinityglobabcapin, Our Company harely invitas the mambers of the pubdic o give thair BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER COMPANY SECRETARY AND
comments o Stock Exchange, to Company Secretary and Compliance Officer of our Company and/or the BRLM at their respective addresses mentioned below. Al TO THE ISSUE COMPLIANCE OFFICER

comments must e recalved by NSE EMERGE andfor our Company andfor BRLM inrelation to1he issue on or before 5 porm. on the 21st day from the aforesald dete of filing

the Draft Red Heming Prospectus with NSE EMERGE. -l '
Irasiments i Equity and Equily relabed securities imvolve a degree of risk and mvesiors should nof invest any funds in this Oler unless they can aford to take the nsk af H h am h a t t a W D n E ] K I B a I I
lasing thiir enting nvesimenl ibvesions ane advised 1o resd the rigk faclors carslully befone Baking an mvesiment decision in the Ofer. For Exking an insesiment dadision, . M U FG

investors must rely on their oem examination of our Company and the Offer, incleding the risks imvolesd, Thae Equily Shares issuad in thie Offer have not bean recommendaed Securities SIXTH One lkioaii Cluster Kitchen Limited
or approved by the Securities and Exchange Board of India ("SEBI"). nor does SEBI guarantaa the accuracy oradeguacy of ihe contents of the Draft Red Herring Prospacius, Limited ! g _ .
Specific attention of tha investors isinvitad to tha Section litled "Risk Factors” baginning on page. 43 ofthe Draft Red Herring Prospactus, Ms. Nagaraja Nandilha
Any decision 1o immest in the Equity Shares descnibed in the Draft Rad Harring Prospacius may only be made afterthe red heming prospacius ("Read Hering Prospecius?| has Address: 53, 3, Oid Madras Road, Bhattarahadll
been fited with the ol and must be made solely on the basis of sech Red Herring Prospecius as there may be material changes i the Red Herming Prosgectus from the Draf Thambu, Chetty Palya, Krishnasajapuram,
roa SRling Fapati MUFG INTIME INDIA PRIVATE LIMITED Bhattarahalli, Bangalors, Karnataka, India-560049
For details of the madn abjects of the Company as oonlained in 1S Memorandum of Association, see "Hislory and Cerlaen Corporale Malters™ on page 211 of the Drait Red KHAMBATTA SECURITIES LIMITED l:l:m.mtm unk ||'|“|'|'FE Iﬂdiﬂ Fﬂ'ﬂa'ﬁ uml“d} 1 3 '. ! + *
Harring Prospacts. The liability of the members of the Company is limited. For detzils of the share capital and capital struchere of Ihe Company and [he names of The B0 Workd Trade Tower Tower B, Nolda Seclo-16 C-A01. 15t Flooe. 247 Park. L B.S. Mara. Vikhrali West THIIJFWE. "'91'90?_‘_”92555
signatones {o the Mamorandum of Azsociation and the numbar of shangs subscrbed by them sae "Capital Structure” on page 86 of the Drafl Red Hamring Prospecius LII.'L:II Pradesh-901301 | di ' ) LAY S LN, et b _Erg' IKNrol Wesl | E.mail: ca(@onekigaii.com
The Equity Shares of our Company offered through this Draft Red Herring Prospectus ara proposed to be listed on the Emerge Platiorm of Mational Siock Exchange of India ¥ THCE , Il Mumbai-400 083, Maharashtra, India
Limitad in tarms of the Chapter | % of the SEBI (ICDR) Regulations, 2018 s amended from tme 1o time. For the purpose of this Offer, Mational Stock Exchange of Indéa Limited Tel.: +91 9953389653, (120 4415463 Tal: +91 £108114949 Imvesloes can contact our Company Secrelary and
shall be the Designated Stock Exchange. E-mail ; ipo@khambatiasecurities.com E-Mail - clusterkitchen. smelpog@in mpms. mufg.com Complance Officer, Book Running Lead Manager of
BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE ISSUE Website : www khambattasecurities.com Websile : www.in.mpms.muig com Reqgisirar bo lhe lssue, in case ol any pre isswe of post
{ Investor grievance e-mail: investor Brievance Email - m‘sua ralatad problams, such as non- racaipt of latier
” mbcomplaints@khambattasecurities com chisterkltchen smeipain mpms. mig.com of allatrmant, non- credd of allotied Equity shares in
o : - : . the respeclive bereficiary account, non-racaipl of
Conlact Person: Mr. Chandan Mishra Contact Person : Mr. Shanti Gopalkrishnan kb £ i mnd it e Foe plied
SEBI Registration Number: INM000011914 SEBI Regn. No. : INAODOODA058 it
_ CAMEO =
Affinity Global Capital Market Private Limited Cameo Corporate Services Limited All capitalized lerms used herein and nol specifically defined shall have the same meaning as ascribed 1o them in the Draft Red Herring Prospecius.
208, Abdul Hamid Streel, East India House, 158 Floar, Room Ma, 1F, Subramanin Building™ 1 Club Howse Road, Chennal- 800 002
Kolkata ~700062, Wesi Bangal, India Tal: #0140 6716 2222, E=mail; privagicamenindia.com Eor One kiaaii Cluster Kitchen Limitad
Telephone: +31 33 4002 7186, E- mad; compliancss@affinityglobal i Investor Grisvance e-mail: investoricamenindia.com Nig II:-IEh I of : Ef D.I I
Invastor Grievance ID; investor@affinityglobalcap.n Wabsite: wanw.camenindia.com Cin alf of Board of Directors
Website: www.affinityglobalcap.in Contact Person: Mrs. K. Srespriva Sdi-
Coantact Persan: M Anandarup Ghaoshal SEBIReglstration No.: INROGDOO3TSS Place: Bangalore Hagaraja Nanditha
SEBI Regigtration Mumber; INMDDDDY 2838 i
COMPRNY SECRETARY AND CHMWFLIANCE DEECER Drate: seplemhar 2B, 2025 ) Company Secretary and Compliance Officer
Mrs. Ritéa Sharma. Company Secretary & Gompliance Qfficer | Investors can contact our Company Secrefary. and Compliance Officer, Book One |kigali Cluster Kitchen Limited = proposing, subiect o applicable statutory and reguiatony requingments, receipl of requisite approvals, market condiions and olher
194, Block A, Lake Town, 3rd Flaor, Near F"-i"-'-if“ krishna Mf_'"'j"- Running Lead Manager or Regiar o the Issus. in case of any pre issue or post issus considerabons, 1o undertake an initial public affer of its Equity Shares and has filed the Drafl Red Heming Prospectus dated Saplember 26, 2025 with SME Platform of National Stock
EE“BITW-*I‘WEE ?f““‘m* "gfﬁtﬁ'ﬂﬂﬂa' Tel; £81 7411705401 related problams, such as non- receipt of ietter of allaiment, non- cradit of allatied Exchange of India Limited {NSE Emesge). The Draft Red Heming Prospectus is available on the website of Nations! Stock Exchange of india Limited atwww.nseindia.com and on the
\,:‘;E;tff"p E""f:'ﬁ;ﬁ"';?ﬂ" l;'IB:‘l::I';.'I-In Equity shares 'HG:'E respectve ':'E"E““z"!f account, non-raceipt of refund orders websile of the BRLM, L. Khambatla Securities Limited a2 wew khambattasecurities.com and the website of our Company at waw.onekigall com. Potential investors should nate that
: : : e Sl e Sl invesiment in equity shares involves a high degres of risk and for details relating to such fisk, please refer o the chapter tiled “Risk Factors™ beginning an pags 30 of the Draft Red
All Capitalised terms used hargin and nol specilically delined have e same meaning as ascribed 1o them in the Drall Red Heming Prospecius Heming Prospecius. Potential investars sheuld not rely on the Drafi Red Herring Prospectus filed with SME Platform of Nationa! Siock Exchiange of India Limited (NSE Emarnge) for
For Fascinabe Textiles Limied Foir o il bahalf of Bosit- ot Dinscboes miaking any investment dacision,
Flace - Kolkata, Wast Bangal S The Equity Shares offerad in the fssue have not been and will not be registered under the U5 Securifies Act of 1935 (the "ULS. Securities Act™) or any stabe secuniies laws o the
Dated:- 27.08.2025 Wishal Mahar United States, and unless so registered, and may nol be offered or sold within the Unded Stales, excep! pursuant ko an exemplion from, or ina ransaction nat subct o, the
hanaging Director registration requirements of the L3, Securities Act and applicable U 5. state securifies laws, Accordingly, the Equity Shares are being offered and soéd onty cutside the United States
Fascinate Textiles Limded s proposing, subject io applicable sfatutory and regulslory requisements, recelpt of reguisite annovals, market conditions and oiher in offghore iransactions in refiance on Regulation S and the apphcable laws of the wrisdictions whare these offers and sales ane made.
conssderations, 1o undertake an initial public alfer of s Equity Shares and has filed the Dralt Red Herring Prospecius dated Seplember 28, 2025 with NSE EMERGE, The Thara will be no pubiic nffenng of the Equity Shares in the United States FORTUNA + SHARK

Dral Bed Herring Prospeches s available an the websile of NSE al hblps: dwwew nssindia, com and on the waebsite of the BRLM, i& Alinily Globad Capilal Markel Priviasie
Limiled i @, wenw alfinilyglobalcap in, and the wabsile of our Cormpany ab wwe fascinatedadile. com, Pobential invesiors should nobe that investmend in agquily shares nvolves
a high degree of risk.and for datails ralating to such risk, saa the section tilad "Risk Factors™ baginning on page 43 of the Draft Bed Herring Prospectus Polantial investors
should scd rely on the Draft Red Heming Prospecius fed with MSE EMERGE for making any irmeestment dacision

The Equily Shares offarad in tha issue have not been and will not be registered under the U5, Sacurities Act of 1933 (the *U.5. Securities Act®) or any siabe secunties lawsin
the United States, and unless sa reglsterad, &nd may not be offered or sald within the United States, axcept pursuant bo an exempdion from_ o in a transacton not subject to,
the registration requirermsents of the LS. Securlbies Act and applicable LS. state securities laws. Accordingly, the Equity Shares are belng offered and sold only culssde the
Wnited Skates in alfshore ransactions in reliance on Reguiation S and applicable laws and jurisdiclions wheng those iS5 and sales ane meade,

There 25 f pubdlic offering in Unibed Stales of America
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FORM G FORM A "w 1
INVITATION FOR EXPRESSION OF INTEREST (“EOI") FOR — r:egu|a-+;: TRk RO IMPORTANT
M/S SHREE MAHESHWAR HYDEL POWER CORPORATION LIMITED iy gl S o : : : MAHARAS HTRA SCOOTE RS LI M ITE D
: : (Insoivency Resalution Process for Corporate Persons) Regulabons, 2016) Whilst care is taken prior to
Operating In Hydro Power Project At Mandaleshwar, Madhya Pradesh FOR THE ATTENTION OF THE CREDITORS OF -~
{Under s regulation (1) of Requlafion 364 of e Inzodvancy and Bankrupicy Board M/S. GUPTA POWER IHFHAETRUt;fleE LIH'!ITED acceptance of advertlsmg
gty ] VIS . IS, (IN CIRP) . . .
of India {nsehvency Resokition Procass for Comorate Parsons) Requiations, 2016 B ey art Partiaiin copy, itis not possible to verify SPECIAL WINDOW FOR RE-LODGEMENT
RELEVANT PARTICULARS 1. | Narma al Enrjsurgjs Debdor _ Mis. Gu|_:|ta quqr Inirastruv;t!Jm leltEEd its contents. The Indian OF TRANSFER REQUESTS OF PHYSICAL SHARES
1, |Mame af the corparate debior along f—_Ehm Maheshwar Hydel Power 2 | Date of Incarporation of Gomporate Debion (9051961 .
with PAN & CIN/ LLP No | Corporation Limited 3. | Authority under which comparaie debtor | Regisirar of Companies. Kollkata Express (P) le.lted cannot . _
| PAN ND. AABCS4176P Is incorporated | ragstared _ be held responsible for such The shareholders of the Company are hereby informed that pursuant to SEBI circular dated
5 Thdaes 3T Te reastered o |£.L'%ﬂ;:'ﬂ¥;‘|?; fg:?ﬁpfr::nﬂﬁ‘:;gsﬁwr' 4 | Corporabs Menrdty No. of Corparate Deblor| U31300WB1961PLCO25104 contents, nor for any loss or 2 July 2025, a special window only for re-lodgment of transfer deeds, has been opened from
- Lz . / P, T OS] - HEIWET, 5. | Address of the registered off Regi ffice & : EN-52, Secior-V/ [ : er, TG ; i
Madhya Pradash- 451221 am?::ﬁ;ﬂ&?iﬁf;ﬁfmm f?;’ﬁ?.f,_::e L?iﬂ,'ﬁkmﬁmifcﬂ damagglncurrgdasaresqﬂof 7 July 2025 till 6 January 2026. This window is only for those transfer deeds which were
iy S b transactions with companies
3. |URL 0f website NA carporate debilar Bengal, India, 700091 ’ i i i 3 i
: P ga ot s lodged prior to 1 Apnl 2018 and rejected/returned/not attended to due to deficiency in the
4. |Details of place where majority of | Abhayanchal Parisar, Post -Mandalaghwar, Address al which the books of account associations or individuals : ; _ :
fixed assats are located |Mathya Pradesh- 451221 are maintained: Cutiack-Purl Road Infront of advertisinginits newspapers documents/processior otherwise. No re-lodgments will be accepted after 6 January 2026.
5. |mstalled capacity of main products/ | Gapacity: 10 Turbines of 40 MW each Budheswari tempie. Bhubaneswar, Orissa, or Publications. We therefore Further the securitias that are re-lodged will be issued only in demat mode.
SErvices __|Installed: 3 Turhines of 40 MW each | | India, TH1006
6. |Quantity and value of main praducts/ _'Eumnl_ﬂ-rEml operations of project-are yetto 6. | sohvency commencement dals 509 2025 recommend that_rea(_j?rs For more details, please reach out to Company’s RTAat toll free no. 1800- 309 - 4001
servicas soll In last financial year  jcommance. | In respect of corporate dabior | (Order uploaded on 27.09.2025) make necessary inquiries or email at einward.ris@kfintech.com or Company’s email at investors{@msls.co.in
7. |Mumbsr of armpioveas’ wiskman {'¥ed 1o ba ascertained 7. | Estrnated date of closurs of 2503 2026 before sending any monies = = - S IS
8. |Further details including last available |URL: | Insolvency Resolution Process _ or entering into any
financial statements (with { hétps/drive. google.comy drive folders/1 76p 8. | Mame and regisiration number of the Pradesp Kumar Kabra ) . CIN: L35912MH1975PLCO18B376
schedules) of two years, lists of | NSXBsY 2vOONVVRAVECURBTiaHTTusp insolvency professional acting &s IBEIPA-0011P-PO1104/2017-18/11790 agreements with advertisers Read, Office: BalgiAuts Lirited Camblex. MumbakPune Rosd: Puis. Maharsshtia 411 635
creditors are available at URL: | =drive_link | Interim resolution profassional _ or otherwise acting on an gd. o) s, “ ; A
|List of Creditor; 9, | Addrass and a-mail of the interim Pradeep Kumar Kabra advertisement in any Tel: (020) 7157 6066 | FAX: (020) 7150 5792
| hitps./ibbi.gov. in/upleads'claims; generate’ resolution prolassonal, as ragistered Ci905, Ofra Buslding V.I.P Road, Bharthana, Email ID: investors@mesls.co.in | Website: www mahascootars.com
| CLAIMS 722504026 18219 pdl with the: Beard Viesu, Surat, Gujarat, 395007 manner whatsoever. s @msis.co.n | LIRS
9, |Eligibility tar resolufion appdcants | URL: _ | Email: - ippradeepkabraifgmai .com
under section 23(Z){h) of the Code is | hitps:idrive gongle. comydrive/tolders/ 1oy - 10.| Addrass and e-mail toba used for Pradeep Kumar Kabra
available at URL: ! rel9Gh 7 TeaE FyvHNogwelh Y Vol Tusp=dr cormespondence with the Inferim 301, 3" Floor, Reegus Business Center
e hink Rasalulion Professional Anove Marcadss Showroom, Mew City Light : 7 - .
= = - 1 - ? : : L et Ao THIS IS A PUBLIC ANKOUNCEMENT FOR INFORMATION PURPOSES OHLY AND 15 NOT A PROSPECTUS ANNOUMCEMENT AND DOES NOT CONSTITUTE AN INVITRTION OF OFFER TO ACOLUIRE,
L !-'ﬁ[ U.Em bor st ot wipnession:al | biplo1d-30:2049 E:PTI EII-HMH;E;?;@S;:;I; E;‘.:Hl TN PURCHASE DR SUBRSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION DR INSTRIBUTION DIRECTLY OR INMRECTLY, DUTSIDE INDIA, INITRAL PUBLIC DFFERING OF EQILITY SHARES
interest = i3 . g Bl o i il O THE SME PLATFORM OF THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED [“NSE EMERGE™) IN COMPLIANCE WITH CHAPTER [X OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
th (B Bbmnng Sl protalang s, QA caslu il 1| ket e o muomisson ol Gl | witias 10465009 (ISSLIE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (" SEBI ICOR REGULATIONS").
prospeciive resolufion applicants 12.| Clagzas of cradiors, ¥ any, under clause (b) | Mot Applicabla
12, |Last date for submission of objections | Upio 28-10-2025 of sub-section b} of saction 21, ascertained PUBLIC ANNOUNCEMENT
to pravisional list | by the intesim resolution professional |
13, (Date of szae of final list ol Upio OF-11-3025 13.| Mamas of Insolvency Professionals Wol Apalicatie e L
prospactiva resolufion apolicants ideniified to act as Autharised : : 0 n E l KI G a I I
14, |Date of Esue of mformation |Upto 12-11-2025 Rapresentaiive of creditars
memorandum, evaluation matrx and | in & ciags (Three names for each class) | ‘frfq EFCLNEC if BESLAUraN. Erols
reguast far resodution plans 1o 14.| (&) Relavanl Forms and a) Wab hink: ;
prospective resolution applicants | (b) Details of authorized hittpes: ik govinhomaidownioads (Please scan this QR
: ShmiSsion of res 0 12-12- representatives are svalable at b} Mot applicable Code to view the
15, |Lastdate for submission of resalubon |Uplio 12-12-2025 preseniain aalie at ! Pp Dralt Red Herring Prospectus)
plans ; | Rotice iz heraby given thal tha National Company Lany Tribumal has ordered he commancement
16. |Process email id to submit Expression | cip. shreemaheshwari@amail. com of a corporats insolvancy resciution process of Mis. Gupta Power Infrastructure Limited on Our Company was onginally incorporated as 'One Ikigaii Edutech Private Limited” a2 a private limited company under the Companies Act, 20113 on Ocfober 26, 2020 pursuant to a
___|of interest 26" September, 2025 (Order uploaded on 27.08.2025) Certificate of Incorporation bearing CIN: US0S0MKA2020PTC 140240 issued by the Registrar of Companses, Central Registration Centre, Thereafter, cur Company’s name was
17. |Details of the Corporate Debtos's Mot Applicable The creditors of Mis. Gupta Power Infrastructure Liméed. are hereby called upon to submil their changed fram 'One kigail Edulach Private Limited” 1o 'One |kigali Cluster Kitchen Private Limited” on Oclober 03, 2024 pursuant to a fresh Certificate of Incorporation issued by the
registration stalus as MaME claims with proof on or before Friday, 107 Ociober, 2025 ta the Inferim Resolution Professional at Reqistrar of Companies, Central Processing Centre. Later, our Company was convertad into a public Emited company from a private limited company persuant to 3 special resolution
("} The operations of the Corperate Debbor were at stand-sill as on the Insohency the addrass mantioned aganst antry No. 10, passed by the sharehoiders of our Company on May 31, 2025 consequent to which the name of aur Company was changed from 'One higal Cluster Kichen Private Limited' to'One
Commencement Dale, The financial greditors shall submd their claims with proof by electronis means ondy, Al other kigaii Cluster Kitchen Limited” and a fresh certificate of mcorporation bearing CIN LB0804KA2020PLC 140240 was issued by the Registrar of Companies, Central Processing Centre
Mode: The Invitabon for Expression of Inferes! dated 27.01.2023, 13122023 and crediors may submd the claims with proofin person, by pest or by elecirenic means {"RoC") an Junz 06, 2025.
13.%.3:2'* hias I?JT-E'H gé:ﬂz? 'f;itﬂ*:glfﬁmﬂslent of the Lommittee of Creditor of SMHPCL | | Submission of false or misleading proofs of claim shail attract rfngiﬁsﬁ ey mEd-'- Registered Office: 53, 3, Old Madras Road, Bhatiarahalli Thambu, Chetty Palya, Krishnarajapuram, Bangalone, Karmataka -5600489, India. Telephone: +81.0071192555
UL o TRguialon Jnyery aguiaion, a p Kumar Kabra E-mail: cs@oneikigaii.com | Website: www.onedkigaii.com | Contact Parson: Ms. Nagaraja Nandhita. Company Secretary and Compliance Officer
For VRSA Insolvency Professionals LLP _ IRP for Mis. Gupta Power Infrastructure Limited b c5igonely | i Car grl.;teldel-nlit Number: umﬂdﬁﬁiuﬂéch-lqazq_n o 4 Pl |
Resalution Professional- | | D8t 25.08.2025 |BBI Registration No.: IBENIPAD01IP-POT104 (2017-18111750 po R S
i i Mt Ny g L iy CP) OUR PROMOTERS: MR. UJJAWAL KHANDELIA AND MR. NITIN JAJODIA
CMA Vijender Sharma i : 2
s Bl i 1 D eiiation e SDUEE LIRS THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (PO OF SMALL AND MEDIUM
' S ! rlg;tegiﬂ;ﬂ Evnlmill i WJEHaE@W-HFﬁ in ENTERPRISES) AND THE DRAFT RED HERRING PROSPECTUS ("DRHP") DATED SEPTEMBER 26,2025 HAS BEEN FILED WITH THE SME
Place: Mew Delhi AFA valid upho 31122025

INITIAL PUBLIC OFFER OF UPTO 13.53,600° EQUITY SHARES OF FACE VALLE OF R3. 10/- EACH (THE "EQUITY SHARES") OF DNE IKIGAI CLUSTER KITCHEN LIMITED
("OUR COMPANY" OR “THE ISSUER") FOR CASH AT A PRICE OF RS. [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF RS. [e] PER EQUITY SHARE)
[*ISSUE PRICE"| AGGREGATING UP TO Rz [«] LAKHS*ISSUE/OFFER") OUT OF WHICH §7 800" EQUITY SHARES OF FACE VALUE OF RS, 10 EACH, AT AN ISSLIE PRICE
OF Rs. [«] PER EQUITY SHARE FOR CASH, AGGREGATING Rs. [#] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE IS5UE (THE

THIS 15 A PUBLIC ANQUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS NOT APROSPEC TUS ANNOUNCEMENT AND DOES NOT MARKET MAKER RESERVATION PORTION'), THE ISSUE LESS MARKET MAKER RESERVATION PORTION IS HEREINAFTER REFERRED TOAS THE "NET ISSUE, THE

CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS 15 NOT FOR RELEASE, . &1 IE W A ey Ia) ; : ' i L
PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA ISSUE AN NET ISSUE WILL CONSTITUTE [w] AND [o % RESPECTIVELY OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY.

“Suhlectbo firalizatian afthe bas's af aliodmest

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BODK RUNNING LEAD MANAGER {"BRLM") AND
WILL BE ADVERTISED INALL EDITION OF FINANCIAL EXPRESS, (AWIDELY CIRCULATED ENGLISH NATIOMAL DAILY NEWSPAPER) AND ALL EDITION OF JANSATTA
(AWIDELY CHRCULATED HINDI NATIONAL DAILY NEWSFAPER, AND UDAYKALA A REGIONAL NEWSPAPER (KANNADA BEING THE REGIONAL LANGUAGE OF
KARNATAKA WHERE CUR REGISTERED OFFICE 15 LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ISSUE OPENING DATE AND SHALL BE MADE
AVAILABLE TO THE SME PLATFORM OF NATIONAL STOCK EXCHANGE OF INDIALIMITED ("WNSE Emerge’) FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE.

F ASC I N ATE In case of any revision in the Price Band, the Bid/lsswe Pariod shall be extended for at least three additional Working Days after such revision of the Price Band, subject 1o the total
Bidilssue Penod not excesding 10 Working Diays. In cases of ioroe majewre, banking sirike or similar circomstances, our Company, for reasons (o be recorded in writing extend the
FVEXTILES Bidilssue Period for a minimum of one Working Day, subsect to the Bid/lssee Period nol exceading 10 Wesking Days. Any revision in the Price Band, and the revised Bidllssus
EASCINATE TEXTILES LIMITED Pariod  if apph-;ahl&, shall ba widehy msseriunat_ad by r1-::|11ﬁc:_;|11‘|_:|n Eq thie Siack Exm;r:gas by issuing a press release and also by indicating the change on the wabsitas of the BRLM

Our Company was argenally mocorporated as a Private Limited Company in the year 2017 inthe nams and style of “Fascinate Textiles Private Limited” under the provision of and atihe terminais of the hMemiers of the Syndicate and by intimation to Desgnated inlammedianes anl:ll Sponsor Bank
tha Companies Act, 2013 vide certificate of incorporation dated February 09, 2017 issued by the Registrar of Companias. Kolkata, West Bengal. Further the status of our The 1ssue is being made through the Book Buidng Process, in terms of Rule 19(2)(b) of the Securities Contracis (Regulation) Rules, 1957, as amended ("SCRR") read with
company was changed 1o a Public Limited Company by 8 special resolulion passed on Apnil 25, 2025, A fresh Certificals of Incorporation consequent Lpon comversion of Reguiation 253 and 229 of the SEBI ICDR Regulations. as amended, wherain nol rmaore than 50% of the Net Issue shall be afocated on a proporionale basis o Qualiiad Instilutional
Company to pubic imited Company and consequent to change of name to “Fascinate Textiles Limied” was lssued on May 20, 2025 by the Reglstrar of Companies, Central Buyers {*0iIBs", the "01B Partion”), provided that our Company may, in consultation with the Book Running Lead Manager, allocate up 1o 60% of the QB Portion to Anchor Investors

Processing Canfar. The Company's Corporate |dentification Mumber is W172000WB201TPLC2 19383, For details of change in the name of owr Company and address of

\ St E B, S g ; A e
reitistansil Gifice of GUr Comgpany, sea-Histary and Gartain Corporats Malters” on Page Na. 2711 of this Draft Red Herring Prospects on & discretonary basis in accordance with the SEBIICDR Regulations {“Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutuat Funds, subject to valid

Registered and Corporate Office: 4. Kutul Sahi Road, Barasal North 24 Parganas, Barasal - |, Wesl Bengal, India, 7001 24 Bids beng recaivad rmrr_l domastic Mulual Funds al or above the .ﬁ.q-:hn: Investor :ﬁ.llncamn Price. In tha event of ul'u_:lar—sul.'lsa:rlp‘.inr!_ or non-allocation in the J_E-.n:mr Investor
Contact Person: Ritika Sharma Tel: +91 7411705401, Mail; complianceg@fascinatetextile.in Website: www fascinatetaxtile.com Portion, the balance Equity Shares shall be sdded tothe Net Q1B Portion. Further, 5% of the Met QIB Portion shall be availabhe for allocation on a proportionate basis only to Mutual
Corporate ldentity Number: U17Z09WB2017PLC219383 : Funds, and the remainder of the Net QI8 Portion shall be available for allocation on a proporionate basis to all QIBs, including Mutua! Funds, subject to valid Bids being received al
?l_lilgt Egﬁg?gggﬁ]gﬂ:ﬂ hj:g;a::ﬂgh 51!; é::;:l ?;%:a.lur:;;]r:_' L.:‘*'Hﬁiﬁ}? Tid;;‘gﬁl.:“ﬂ:; EIEIT:;: -él;;nﬁnlr_.gmi z;rlnghfg}-;!;r; Euit_;&lgr qHL |_1| .:.LL T L— or abova the |ssee Price. However, if the aggregate demand from Mulual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the
gy [ - - - N - - - - ] == . n . - v ] - =ttt | - X a H .-E H 'I F 2 1‘ H .I I L o ! i 18 ; 1
DRAFT RED HERRING PROSPECTUS ("DRAFT RED HERRING PROSPECTUS™) DATED SEPTEMBER 26, 2025 HAS BEEN FILED WITH THE SME PLATFORM OF Wbl Fund Forbon vl be:addsn o e-remaining Ket QI Portion for proportionials. allocation to (85s. Further, not iess fnan 15.00% of-the Nel Izsue stial be availabla. o
NATIONAL STOCK EXCHANGE (NSE EMERGE) allocation on a proportionate basis to Mon-institutional Imvestors out of whach (&) one thind of such porfion is reserved for applicants with application sizé of more than 2 lots and up o
INITIAL PUBLIC OFFERING OF UP TO 42,94,000 EQUITY SHARES OF FACE VALUE OF 10 EACH ("EQUITY SHARES") OF DUR COMPANY FOR CASH AT A PRICE such lats equivalent to not mare than Rs. 10,00,000 and {b) two-third of such portion was reserved for applicants with application size of more than Rs. 10,00,000 provided that the
OF ¥ [@] PER EQUITY SHARE {(INCLUDING A SHARE PREMIUM OF ¥ [@) FER EQUITY SHARE) "OFFER PRICE™AGGREGATING URF TO ¥ [@] LAKHS (THE “OFFER™) unsubscribed portion in gither of such subcategories could have been aliocated to applicants in the other sub-category of Non-Instutional Bidders and not less than 35.00% of the
COMPRISING A FRESH ISSUE OF UP TO 34,528,000 EQUITY SHARES AGGREGATING UP TO T [@] LAKHS BY OUR COMPANY (THE "FRESH ISSUE") AND AN Met Issue shall be available for sllocation to Individual Investors who applies for minimum applicabion size m accondance with the SEBI ICDR Regulations, subject to valid Bids being
OFFER FOR SALE OF UP TO 8 36.000 EQUITY SHARES AGGREGATING UP TO 7 [@] LAKHS BY OUR PROMOTERS SELLING SHAREHOLDER. (THE "OFFERED received fram them at or above the Issue Price. All Bidders other than Anchar Investors are required (o paricipate in the lssua by mandatorly Utiizing the Application Supportad by

SHARES") (THE "OFFER FOR SALE" AND TOGETHER WITH THE FRESH OFFER, THE "OFFER") OF WHICH UPTO [#] EQUITY SHARES AGGREGATING TO £ [#)

» A i L i
LACS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE OFFER (THE ‘MARKET MAKER RESERVATION PORTION’). THE OFFER LESS Blockad Amaunt [*ASBA™) process by providing details of their respective ASBA Account {5 defined hereinafter) in which ihe corresponding Bid Amounts will be blocked by the Seif

MARKET MAKER RESERVATION PORTION |LE.. NET OFFER OF UPTO [@] EQUITY SHARES AT AN OFFER PRICE OF 7 [@] PER EQUITY SHARE AGGREGATING TO Certified Syndecate Banks ("SCSBs) or under the UPI Mechanism, as the case may be, to the extent of respective Bad Amounts. Anchor Investors are not permitted io particpate in
7 (@] LAKHS IS HEREINAF TER REFERRED TOAS THE “NET OFFER'", THE OFFER AND THE NET OFFER WILL CONSTITUTE [@] % AND (@] %. RESPECTIVELY OF the Issue through the ASBAprocass. For datails, please refer to the chaplar bilad *lssue Procadure” beginning an page 306 of the Draft Red Herring Prospecius,

THE POST OFFER PAID URP EQUITY SHARE CAPITALOF OUR COMPANY, i 5 i i i T i datfi Tl i ;
THE PRICE BAND ANDG THE MINIMUM BID LOTWILL BE DECIDED BY OLUR COMPARNY AND PROMOTER SELLING SHAREHOLDERS |N COMSU LT.'!'.T!DN WIT_?-_I THE EL%E:E i;u:‘;fgfg;r:: gglgg 21:::' Iglig?lillagfﬂsnhﬂh .T: i;:gﬂ:?g: LEHE::;EEHS:'%REIET?SS{HT:E i?;ﬁ;l:ﬂiﬂzﬁg Llﬁsﬂs?ﬂi:l;g%m;ﬂE;Etnﬂllmﬁ#;iimmjhhzﬂzhﬁav.l;:ilf;
BOOK RUNMING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [@] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL B L e P A T, P ey o] P  hemEr
EDITIONS OF [@] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER, AND ALL EDITIONS OF [@] (AWIDELY CIRCULATED BENGAL| REGIOMAL DAILY Company i proposing, subject to applicable statulory and regulatory requirements, receipt requisite approvals, markel conditions and other considerations, lo undertake indial
NEWSPAPER), (BENGAL| BEING THE REGIONAL LANGUAGE OF THE STATE OF WEST BENGAL. WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST public offering of its Equity Shares pursuani to the offer and DRHP dated September 26, 2025 which has been filad with the SME Pratform of National Stock Exchange of India
TWOWORKING DAY S PRICR TG THE BIDYOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO SME PLATFORM OF THE NATHONAL STOCK EXCHANGE Limited {'NSE Ememnge™}.

{"NSE EMERGE") FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE INACCORDANCE WITH THE SEBI ICDR REGULATIONS,

In caze of any revision in the Price Band, the Bid'lssue Perod shall be extended for at least three sdditional Working Days aftersuch revision of the Price Band, subject to the Purzsant to SEBI (|ICDR] {Amendmant) Requlations, 2025 on March 02nd, 2025 and applicability of corporate governancs provisions under SEBLILODR) Requlations, 2015-on

total Bid/Fssue Period not exceeding 10 Working Days. In cases of force majeune, banking strike or similar cincumnstances, our Compary, for reasons to be recorded in writing SME Companies for fulfilling all additional criteria, the Draft Red Herdng Prospactus filed with the SME Platform of Natonal Stock Exchange of India Limited (NSE Emerge) shall be
axtend the Bidlissue Perod for a minimum of three Working Days, subiject to the Bidissue Period not exceeding 10 Working Days. Any revision in the Price Band, and tha made svailable 1o the public for comments, if any, for a period of at least 21 days, from the date of such filing by hosting it on the website of the M3E at www.neeimdia.com, and the
revised Bld/lssue Perod, IFapplicabie, shall be widely disseminaied by notification to the Stock Exchanges by lssuing a press release and also by indicating the change on website of the Company at www,oneikigas,.com, and at the websie of BRLM ie. Khambatta Secunties Limited at waw khambattasecurities.com, Our Company hereby mvites the
The Offer = bein made Iough he Baok Buling Procecs,in {tﬁ:ﬂ?;ﬁﬁ;ﬂﬂﬁ:ﬂf{ﬂfgﬁf ﬁ::gEﬁﬂéﬁngidﬁgﬁfﬁﬁf 357, as smended ["SCRR")read with members of the public 1o give their comments to Stock Exchange, to Company Secretary and Compliance Officer of our Company and for the BRLM al their respective addresses
§; £ T Jinta 1 ]  § i ; : ireadw 4 / ; / . R A H e L x

Requiation £53 L?I the SER| Ii_:gDH Riegulations, -:’lﬁEI amended, wherein nat mare than 50% of the Nel Offer shall be é!ll:}t:"::‘aalml Gy @ praporianale basis 1o Cualilied Institullonsl mun.lunqd Mm"'{'” comimarismustha rcelvadiy NiE Fmane Elﬂf..'-: QF.ONE LAY Ancioy EH:':':II In.rmammn e RmIEsE G OEDAIcm Lo oh e cLatday T he sineesi
Buyers {"C1Bs", the “QIB Partion’), provided that our Company and Selling Sharehalders may, in consultaticn with the Book Running Lead Managers, allocste up to 60% of date of filing the Draft Red Heming Prospectus with SME Platform of National Stock Exchange of India Limited (WSE Emerge)

the Q1B Portion to Anchor investors on a discretionary basis in accordance with the SEB|ICDR Regulations {"Anchor Investor Paortion”), of which one-third shall be reserved Inwasimentsin 'E'LT.l-"l}' and Eq|j||_':,'-rgla1|3r] sacyrbias inwolvea dggreﬁ of risk and invesiors should not invest any fundz i this lss0e unless I_,".,i_n_':,r can afford to lake the risk of ||:|5||1ﬂ heilr
for domestic Mulual Funds, subject to valid Bids being received from domastic Mutual Funds al or above the Anchor Inveslor Allocation Prica. In Ine avent of undér- entire investment. Invastors are advised toread the risk factors carafully before taking an investment decision in the Isswe, For taking an investment decision, investors must rely on

subscription, or non=allccaton in the Anchor Imeestos Portion, the batance Equity Shares shall be added tothe Mat CHB Portion. Further, 5% of the MNet QB Poriion shall be

: : : : : , i imati r ' i inciudin isks im ity Shares isswed in e h i r it
gvailable for allocation on a proportionats basis only o Mutual Funds, and the remaindear of the Met QIB Portion shall be available for atocation on a proportonate basis to all their own examination of our Company and ihe lssue including the risks invohved. The Equity Snares issued in the |ssue have not been recommended or approved by the Securibes

QIBs, including Mutual Funds, subject to valid Bids being received at or abowe the Ofer Price. However, if ihe aggregate damand from Mutual Funds is kss than 5% of the and Ere:ha_r-g-a Board F’1 Inciia _[-SEHFJ- nor does SEB -guarantee_lhe accuracy of adequacy of the Dralt Red Hemng Prospectus, Specific attention of the investors is invited o the
Net QIB Portion, the balance Equity Shares avaitable for aflacation In the Mutual Fund Portion will be added 1o the remaining Net QIB Portion for proponionate allocation t chapter“Risk Faclors® beginning on page 30 of the Draft Red Herring Prospecius.
QIBs, Further, rot less than 15% of the Bet kssue shall be availabls for allocation on & proportionate basls to Mon-lrstitutionsl Bidders and nat less than 35% of the Met saue Any decision b investin the Equity Shares described in the Draft Red Harming Prospectus may onky be made after tha Red Herring Prospectus (“Red Herring Prospectus™) is filed with

shall be availabls for aflocation to Individual investors in accordance with the SEB1 ICDR Regulations, subject to valid Bids being received at or abowve the Offer Price. All

potantial Biddars (excepl Anchor Invastors) are required o mandatorily wliise the Application Supported by Blocked Amount ["ASEA”) process providing details of their the RoC and mizst be made solely on the basts of such Red Herring Prospecius as thene may be material changes in the Red Heming Prospectus from the Draft Red Herring Prospectus.

respeciive ASBA accounts. and UPTID In case of RIBs using the UPI Mechanism, IF applicable, In which the corresponding Bl Amounts will be blocked by the SCSEs or by The Equity Shares, when offered, hrough the Red Hering Prospecius, are proposed to belisted on SME Platform of Nations Slock Exchange of India Limied (NSE Emenge)
the Sponsor Bank under the UP| M_E{hsln-.fm. gs the case may be, fo the extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer For deails of the main objects of the Company as contained in its Memaorandum of Association, please refer to the chapler Btled “Our Histany and Cerdam other Corporate Malters”
through the ASBA process. For datails, see "Offer Procedure” baginning on page 356 of this Drafl Red Herring Prospectus. beginning on paga 210 of the Drafl Red Herming Prospectus. The Bability of the members of the Company Is limited, For details of the share capital and capital structure of the

This pubdic announcament s made in complEnce with the press releass PR NO, 362024 on December 18, 2024 of 208th SF Meeting on "Review of SME Frarmework under
SEBIICDR) Regulations, 2018 and applicability of corporate governance provisions under SEB Regulations, 2015 on SME Compani=s. The Draft Red Hemng Prospecius

Company and the names of the signatornies o the Memaorandum of Association and the number of shares subscribed by them please refer to the chapter titled "Capial Struckine”

filed with the SME Platform of Mational Stock Exchange of India Limited ["NSE EMERGE") shall be made available tothe public for comments, f any, for a period of at least 21 beginning on page 77 ofthe Draft Red Heming Prospechus
days, from the date of such [Ein hasting ton the websile of the NSE al htlpsiiwsewnsaindia.com, and the waebsie of the Company abwaw fascinatetextile com. and at lha
'-'-'e!lf'l.,‘?.ltﬂ of BRLK Le., Ay Ej-llan;ynal l;_‘:a.girsl barket Private Limied |e., www.aflinflygiobalcap.in. Our Company heraby |r'.1.r!:llﬁs. ::Ir'e members of the public 1o glve their BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER COMPANY SECRETARY AND
commeents o Stock Exchange, to Company Secretary and Compliance Gfficer of cur Company andfor the BELM at their respective addrasses mentioned balow. All TO THE ISSUE COMPLIANCE OFFICER
commenis muslt be receivad by NSE EMERGE andior our Company andior BRLM in relation io the isswe on or bafore 5 p.m. on the 21st day from the aforesaid date of filing
I Drafl Red Herring Prospecius with NSE EMERGE : -
irvestments in Equéty and Eqguity refated securties invalve a degree of sk and invesiors shoubd mat invest any funds in this Offer uniass they can afford o take the risk of H h am h a t t a \l D n E I KI G a I I
tosing their entire investment. Investors are advised to read the risk factors carefully before 1aking an invesimeant decision n the Cfer. For taking an imvestment decision, . M PRFLAET I RRSLAITRAL G
myastars must raly on bair own axamination of cur Gompany and the Cfter, meluding the nsks involved. The Equily Shares issued in the QRer have nol beon recommencded Securities i z :
gt i iyt el _ : One Ikigaii Cluster Kitchen Limited
arapgroved by the Securitles and Exchange Board of India ("SEBI™), nor does SEBI guarantes the accuracy or adeguacy of the contents of the Dvaft Red Herring Prospectus Limited .
Specific attention of the investors is invited 1o the Saction tifled "Risk Factors” baginning on page. 43 of the Draft Red Herring Prospecius Ms. Nagaraja Nanditha
Any decision to invest in the Equity Shares described in the Draft Red Heming Prospectus may only be made after the red herring prospecius ("Red Harring Prospecius™) has Address: 53, 4, Old Madras Road, Bhattarahalli
been filed with the RoC and must be made solely on (e basis of such Red Herring Prospectus as thene may be material changes in the Red Herring Prospectus from the Draft Thambu, Chetty Palya, Krishnarajapuram
Red Herring Prospectus MUFG INTIME INDIA PRIVATE LIMITED Ehattarahati E}'Ilnga!rare Harna’aiap India-560049
For details of the main objects of the Company as contained in its Memorandum of Association, sae "History and Certain Corporate Matters” on page 211 of the Draft Red EHAMBATTA SECURITIES LIMITED (Formerly Link Intime India Private Limited) ; i ; 1 ! Ty b '
Hesrrirsg Prospectus. The liability of the membsrs of He Company is limitod. For dedais of the share capital and capital structune of the Company and the names of the 806 ‘World Trade Tower Tower B Moida Sectar-16 C-101. 1t Floor 247 Park. LE.S. Mara. Vikhroll West Tﬂﬁﬂﬂ!’lﬂﬂﬁ.jg'l-.gﬂ?" 192535
signatorles 1o the Memarandum of Assoclation and the numbers of shares subseribed by them see "Capital Structure® on padge 96 of the Draft Bed Hesrlng Brospecius ! Pradesh-201301 | 2 y ! 1 } Sy ! g vl ! | E-mail: cs@oneikigai.com
Tha Equity Shares of our Company offered through this Drafi Bed Herring Prospectus are proposed (o be listed onthe Emerge Platform of Mational Stock Exchange of India Litar Pradesh-201301, India Mumbai-400 083, Maharashtra, India TR R R R
Limited interms of the Chapter IX of the SEBI [ICDR) Regulations; 2018 as amended from time to ime. For the purpose of this Offar, National Stock Exchange of India Limited Tel.: +91 99530896093, 0120 441546% Tel.: +91 B108114949 Investors can contact our Company Secretary and
shall be the Designated Slock Exchange E-mail : ipo@khambattasecurities.com E-Mail : clusterkitchen smeipo@in.mpms.mufg.com | Compliance Ofiicer, Book Running Lead Manager or
BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE ISSUE Website : www khambattasecurities com Website : www.in.mpms mufg.com Registrar to the Issue, incase of any pra Is5Ue or pos!
{, . Investor g!iﬂaﬂ_ﬁﬂ e-mail: - Invesior Grievance Email - i}s{suﬁ rfuilaeﬁd Drnhlemsl.ﬂsufl:h I?sﬂn?jnére?f:!ﬂ‘.hnftett;r
- mbcomplaints@khambattasecurities.com clusterkitchen smeipoi@in, mpms, mufg.com 1h5.a='§ﬁ ; c'.l.\':ugiﬁlﬁi a::'_'. ‘:LE.HI ?;;;fﬂﬁl;
LibWAREL Prtat). Mr-Lhanadh Visihre Contact Person : Mr. Shanti Gopalkrishnan refuﬁd -gﬁ:hla;s anu:l. nnn.rac:Ei taff -‘r:is.l:n 'Eiamrunin:
SEBI Registration Number: INMDO0D11914 SEBI Regn. No. : INRODODD4058 ;I'Il:II:IE o L y
&, L CAMEO ' -
Affinity Global Capital Market Private Limited Cameo Corporate Services Limited All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed lo them in the Draft Red Herring Prospectus.
208, Abdul Hamid Strast, East India Housa, 15t Floor, Room Mo, 1F, Subramamian Building™ 1 Club House Road, Chennai- 00 002
f.olkala =rNones, Waesl Bengal, Indsa Tal: +31 406716 2222, E-mail: privagdcamaaindia com 1 als B 2 it
Telephone: +97 33 4004 i"“lgﬁ_ E - mall; complancedaffiinityalehal in Investor Grievance e-mall: ||1'.-r+ﬂ?tnr@came-ﬂlndla Com For One kigali l:|l.15t?l H.Itl:hl.‘l'l Limited
Investor Grievance ID: investon@affinityglobalcag.in Website: www.cameoindia.com On behalf of Board of Directors
Wabsite: www alfinibyglobalcap.in Contact Person: Mrs. K. Sreapiya Sl
Contact Person: Mr, Anandarup Ghoshal SEBI Registration Mo.: INRODODDETS53 Place: -
SEBI Registration Number: INMIOOO1 2538 ? D&Ff SEBHEHIDFE A c g ':Haga:r]a Ha:n’:!tha
COMPANY SECRETARY AND COMPLIANCE OFFICER Blel SEGMBer 7. e Y SecrM: MG Lampianes oee
Mr=, Rittka Sharma, Company Secratany & Compliance Officer Imvestors can contect our Company Secretary and Compliance Officer, Book One Ikigail Cluster Kitchen Limited s proposing, subject to applicable statutory and requiatory requirements, receipl of requisite approvals, markel conditions and other
194, Block A, Lake TU"'"'I”- Jrd Floor, Near Radha Krishna Mandir Running Lead Manager or Regiar o the Issue, incase of any pra issue or pos! issue considerations, to undertake an initial public offer of s Equity Shares and has filed the Dralt Red Herring Prospectus dated September 26, 2025 with SME Platform of National Stock
EEKE_ Tﬂ'-"-'l'l.*lf-l'llkﬂm -T-]U?H Wesl _EIE'I_'lEIﬂ-l- Tel +91 7411705401 refated problems, such as non- recedpt of letter of allotment, non- credit of allotted Exchange of India Limiled (NSE Emerge). The Dralt Red Herring Prospectus is avallable on the website of National Stock Exchange of India Limiled &t www.nseindia com and on the
mﬁﬂigfﬁTﬁ;ﬁ?ﬁfﬁnﬁﬂﬂﬁfﬂi'” Eq;'r:'f Bhdres: E';E ’E‘IEE'E:E‘E‘I""EL beneficiary E;E'“'“ nt, nan-receipt of refund orders website of the BRLM, 1 2. Khambatta Securifies Limited al www khambattasecuribes com and the websile of our Company al wew.oneikigali com. Polential investors should nate thal
Lt Sy OO s i et ek s s S investment in equily shares involves a high degree of risk and for details relating to such risk. pleass refer to the chapler iled “Risk Factors” beginning on page 30 of the Draft Red
All Cap#alized terms used herain and not specifically defined have the same mearning as ascribed to them in the Draft Red Herring Prospecius Heming Prospecius, Potential investors should not rely on the Draft Red Heming Prospectus fed with SME Platform of National Stock Exchange of India Limited (NSE Emerge) for
For Fastinati Tedles Limiled For on and behalf of Board of Drectors making any nvesiment dectsion
Place - Kolkala, Wesl Bengal Sdi- The Equity Shares offered in the lzsue have not been and will not be registared under the U5, Secorities Ack of 1933 (the “U.5. Securities Act”) or any state securifies laws in the
Dated:- 27.09.2025 Wishal MNahar United States. and unlass so ragistered. and may not ba offered or sodd within the United States, axcept pursuant to an exemplion from;, or in 3 transaction not subjact to, the
Managing Director regisfration requiraments of the U.S. Securiies Act and applicabla U5, sfate securities laws. Accordingly, the Equity Shares are baing offerad and sold anly outside tha United States
Fascinate Texies Limited 3 proposing, subject io appleable statutory and regulatony requiremeants, receipt of reqguisite annovals, market conditions and odher inoffshore transactions in reliance on Regulation 3 and the applicable laws of the jurisdictions where those offers and sales are made.
considerations, foundartake an initial pulblic offer of its Equily Shares and has filed the Draft Red Hamring Prospectus daled Septembear 26, 2025 with NSE EMERGE. The ; i o T
Drafl Red Harring Prospecius is available on the website of NSE al hitps:'www nsaindia.com and an the websile of the BRLM, Le. Affinity Global Capital Market Private There will b no public oifening of the Equity Sharss in the Unlled Siates FORTUNA + SHARK
Limited i e, waww. affinibvalobalcap.in, and the website of our Company ai www fascinatetextile.com. Potenlal investors should note that investment inequity shares invalves
a high degree of risk and for detaits relating fo swch sk, ee the section tiled "Risk Factors” beginning on page 43 of the Draft Red Herring Prospectus Potential investors
shvould nol rely on the Drafll Red Herring Prospecius fled with NSE EMERGE for making any investmant decision,
The Equity Shanes affered in the Issue have not been and will ol be registaned undar the LS. Secieiles Acd of 19233 (the "LLS, Secuniles Act”) oF any siale secusitbes s in
the United States, and unless so registerad, and may not be offerad or sold within the United States, except pursuant 1o &n exempton from, of ina transaction not subgect o,
the registration requirements of the LS. Securities Act and applicable .5, stale securities laws. Accordingly, the Equity Shares are being offered and sold only ouiside tha
United Statas in affshode ransaclions in reliance on Regulation 5 and applicabée bws and jurisdicbans whare (hods 55 and sales ars mada
There is no pshlle affering In United States of Ameanca
.. . .. . epaper.fmanmaEexpre_s&;mn‘ . . BENGALURU
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FORM G FORM A " "
INVITATION FOR EXPRESSION OF INTEREST (“EOI") FOR i i T IMPORTANT
(Under Requlation & of the Inscivency and Bankrupscy Board of India MAHARAS HTRA SCOOTE RS LI M ITE D
M/S SHREE MAHESHWAR HYDEL POWER CORPORATION LIMITED [Insolvency Resalulion Pracass for Corporabe Parsons) Regulatons, 2HE) Whilst care is taken prior to
Operating In Hydro Power Project At Mandaleshwar, Madhya Pradesh EOR THE ATTENTION OF THE CREDITORS OF .
{Undr sub regulabon (1) of Regulation 364 of the Insoivency and Bankrupicy Board ety T s gl | acceptance of advertising
of India {Insoivency Resolition Process for Comporate Persons) Regulafians. 2016 Felevant PATCUlR copy, itis not possible to verify SPECIAL WINDOW FOR RE-LODGEMENT
RELEVANT PARTICULARS | Name of Corporate Deblor | Mis. Gupta Power Infrastructure Limited its contents. The Indian OF TRANSFER REQUESTS OF PHYSICAL SHARES
1. |Mame of the corporate debfor along | Shree Maheshwar Hydel Power 2 | Date of Incorporation of Corporate Debdon 0300G/1961 .
with PAM & CIMS LLP No. | Corporation Limited 3. | Authosty undar which corporate deblor | Registrar of Companies, Kolkata Express (P) le.lted cannot . :
| PAN NO., AABCS4176P ig incomporated ! registered be held responsible for such The shareholders of the Company are hereby informed that pursuant to SEBI circular dated
: L L R 4. | Corporale Kdenty No. of Corporate Deblor| U31300WB1961PLC025104 contents, nor for any loss or 2 July 2025, a special window only for re-lodgment of transfer deeds, has been opened from
2. |Address of the registered office (Abhayanchal Parisar, Post -Mandaleshwar, 5. | Addrass of the ragislared office Registered office Addrass: EN-G2, Seclor- damageincurred as aresult of : o .
Mathya Pradesh- 451221 and peincipal office (f any) of T Fioar. Sait Lake City, Kolkata, Wes! . . : 7 July 2025 till 6 January 2026, This window is only for those transfer deeds which were
R [T TRy [ 5 e ¥ iz : - transactions with companies : : : : .
3. |URL of website = N = e corporate debtor Bengal. India, 700091 - e lodged prior to 1 April 2019 and rejected/returned/not attended to due to deficiency in the
4,  |Details of place where maprity of | Abhayanchal Pansar, Post -Mandaleshwar, Address at which the books of account associations or individuals i :
flxed assets are located | Madtiya Pradash- 451221 are maintained: Cutiack-Puri Ruad Infontof | | advertisingin its newspapers documents/process/or otherwise. No re-lodgments will be accepted after 6 January 2026.
5. |Wnstalled capacity of main products’ | Gapacity: 10 Turbines of 40 MW each Budheswan fample, Bhubaneswar, Onssa, or Publications. We therefore Further the securities that are re-lodged will be issued anly in demat mode.
services lnstalled: 3 Turbines of 40 MW each _ | India, Y3008 :
8. |Quaniity and value of main products) | Gommertial operaions of project are yet 6. | Insolvency commencement date 26.09. 2025 recEmmend that readers For more details, please reach out to Company’s RTAat toll free no. 1800- 309 -4001
___|services soid in last financial year  [commence. - | In respect of corporate debor | [Order uploaded on 27.08 2025) make necessary inquiries : : : ; ot ;
L [“'_'.{"."!:"E’..‘F!?.F."!?E‘i‘?l'i‘gﬁ'i":'.'l’ﬁfie.r!. | Yet o be ascertained. L /. | Estmated date of closure of 25032026 before sending any monies oremail ateinward.risEkfintech.com orCompany's emall st investors@msie.co.n,
8. |Further details including last available |UAL: insolvency Resolution Process . or entering into any
financial statements {with | it/ drive qongle com/drivedalders/ 76 8. | Mame and regisiration number of the | Pradeep Kumar Kabra agreements with advertisers CIN: L35912MH1975PLC018376
schedutes} of bwo years, lists o | HEXEsY Svanny R RNGCURBTIAHT Tuss Insolvency professhonal acling as [BEIPA-DO1AP-POI1042047-1811790 . f . .
cindtii i avallabis &t URL: .[ e diive Tink interim resolution profession | or otherwise acting on an Regd. Office: Bajaj Auto Limited Complex, Mumbai-Pune Road, Pune, Maharashtra-411 035
| List of Creditor: 9. | Address and e-mail of the inerim Pradesp Kumar Kabra advertisement in any Tel: (020) 7157 6066 | FAX: (020) 7150 5792
| hitmsr Db gav,in/ upload s Claims/ genarate’ resolution professionsd, as registered | G805, Ofira Buding V.I.P Road, Bharthana Email ID: investors@msls.co.in | Website: www.mahascooters.com
- |CLAIMS1722504026 182139 pdf with the Board Vesu, Surat, Gujerat, 395007 manner whatsoever.
5. |Eligibility far resodution appscants I'I.IHI.: . | Ernail: - ippradeapkabra@omad com
undar section 25(2){h) of tha Code is | nifes:drive.gooole com/ drivedolders  ove - 10, Addrass gnd e-mail ta ba usad for Pradeep Kumar Kabra
available at URL: | ralQ9Gh T TeRET ywHNogwalh TYVod Tusp =dr carrespondencs wilh e Inlerm 3, 37 Floar, Reegus Businass Canler,
i I : i u T | d
(L T e leIE|:|t-::n:l;3-1f.‘-~2u2 : et Pxiessond e sﬁ‘;f;gﬁ;'%ﬁﬁ THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 1S NOT A PROSPECTUS ANNOUNCEMENT AND DDES NOT CONSTITUTE AN INVITATION OR OFFER TO ACOUIRE,
) P e e i X e PURCHASE DR SUBSCRIBE TO SECURITIES, NOT I_’-I]H RELEASE. PUBLIGATION OR U!EIHIHUTJ[H:I_ DIRECTLY OR INDIRECTLY, LJUTSlDF__ INDIA. IH_ITII’uL PUBLIC [!FF_EI:IJHIJ' OF EQUITY SHARES
ntarest _ | - : | Email: ip guptapowerGigmad.o ON THE SME PLATFORM OF THE MATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE EMERGE") IN COMPLIANCE WITH CHAPTER IX OF THE SECUIRITIES AND EXCHANGE BOARD OF INDIA
(1. |Dateof |1§sue of TIPNin”all' list of Upin 23-10-2025 11.| Last date for submission of Claims | Friday, 10102025 (I55UE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED {“SEBI ICDR REGULATIONS").
Prosgeciveg rasmEatien appicants 12.| Classes of craditors, & any, under clause (b) | Mot Applicable
12, |Last dale for submission of sjections | Upio 28-10-2025 of sub-section {BA} of sacion 21, Ascertained PUBLIC ANNOUNGCEMENT
to provisional list | by the infesim resolulion professional | ma—u-mm
13, |Date of issue of final list of Upéo 07-11-2025 13.| Mames of Insalvency Profassonals Wot Apglicabls k] P Py — o)
prospeciive resoiution-apalicants Idensified 1o act as Autharisad Ao . [] n e l K | E‘l a I I
14, |Date of lksue of nformation [Upto 12:11-2025 Rapresertative of creditors o L mfa
memorandum, avaluation matrix and | in @ class (Three names for each class) | e : 23 TPy LLw
request for resodution plans o 14.| fa) Refevant Forms and a} Web fink .
s e s ) o T SRS cwnieie’  ONE IKIGAII CLUSTER KITCHEN LIMITED
15, |Last date for submission of resolution | Uplo 12-12-2025 | representabves are avalablest: | b) Notappicabls Draft Hggdﬁgt:iwﬂrlg:peuluﬂ L
plars Mofice is hereby given that the Nafional Company Law Tribunal has ordered the commencement ¥ -
16, |Process email id 1o subn Expression | cirp. shieemaheshwargagmail com of & corparate insalvency resciution process of Mis. Gupta Power Infrastructure Limited on Our Company was onginally incorporated as 'One Ikigail Edulech Private Limited a5 a private limited company under the Companies Act, 2013 on October 26, 2020 pursuant to 3
of interest 26" September, 2025 Order uploaded on 27.08,2025) Certificate of Incorporation bearing CIN: UBMSMMKA2020PTC 140240 issued by the Registrar of Compandes, Ceniral Registration Centre, Thereafler, our Company’s name was
17, |Details of the Corporate Debtor's Nt Applicable The creditors of M's. Gupta Power Infrastructure Limited, are heraby called upan to submit their changed from 'One lkigaii Edutech Private Limited to 'One Ikigaii Cluster Kitchan Private Limited” on October 03, 2024 pursuant to a fresh Certificate of Incorporation issued by the
_[repistration stalus as MSME ) . S claime wilh prool on or befoss Friday, 10° Oclober, 2025 ta the inferim Resolution Professional at Reqgistrar of Companies, Central Processing Centre, Later, our Company was converted inta a public imited company from & private limited company pursuant boa special resofution
(*} The operatons of the Corporate Debtor were at stand-still-as on the Insolvency ha addrass mantionad agan sl antry No. 10, passed by the sharsholders of our Company on May 31, 2025 consaquent to which the name of aur Company was changed from 'One ikigai Cluster Kitchen Private Limited' 1o 'One
Commencament Dale, The financial creditors shall submel their cdaims with proof by electrame means only. All ather Ikigaii Cluster Kitchen Limited” and a fresh cerificate of incorporation bearning CIN UBDR04KAZIZ0PLC 140240 was issued by the Registrar of Companies, Cenfral Processing Centre
Mote: The: Invitation for Expression of Interest dated 27.04.2023, 13122023 and creditors may submd the claims with proofin person, by postorby elecironic means. ReC on June s, 2025,
13.06.2024 has been moddfied with the consent of the Committee of Creditor of SMHPCL | | Submission of false or misleading provfs of ciaim shall atiract penaities. Sdi- Registered Office: 53, 3, Old Madras Road, Bhattarahalii Thambu, Chetty Palya, Krishnarajapuram, Bangalore, Kamataka -560049, India. Telephone: +81-9071192555
pursuantio regulation 36A4A) of CIRF Regulation. CA, IP Pradeep Kumar Kabra fe ; - L ik ; ; :
For VRSA Insolvency Professionals LLP IRP for Ws. Guipta Power Infrastructure Limited E-mail; cai@oneikigas.com | Website: www.oneigail,com | Gjmta:l Person: Ms. Hagaraﬁl'dandh ita, Company Secretary and Compliance Officer |
Resolution Professional- | | Date: 28082025 IBBI Registration No.: 18BI/IPA-0011P-PI1104 2017-18/11790 Corporate Identity Number: USTS04KAZ020PLC 140240
Mis Shree Maheshwar Hydel Power Corporation um'ﬁfﬁﬁﬂzﬁﬁsﬂ OUR PROMOTERS: MR. UJJAWAL KHANDELIA AND MR. NITIN JAJODIA
s s L THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM
' T ' raagislarad E-mall D¢ -.n1'|er§n':| er@wsa.ne'..iri ENTERPRISES) AND THE DRAFT RED HERRING PROSPECTUS (“DRHP") DATED SEPTEMBER 26,2025 HAS BEEN FILED WITH THE SME
Date: 28-09-2025 Process Mail Id: cirp.shreemaheshwan@gmail.com PLATFORM OF THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE Emerge”)
Place: New Delhi AFA valid upto 31.12.2025

INITIAL PUBLIC DFFER OF UPTQ 13.53,600" EQUITY SHARES OF FACE VALUE OF RS. 10V- EACH (THE "EQUITY SHARES") OF ONME IKIGAI CLUSTER KITCHEN LIMITED
(*OUR COMPANY" OR “THE 1S5UER") FOR CASH AT A PRICE OF RS. [«] PER EQUITY SHARE [INCLUDING A SHARE PREMIUM OF RS. [«] PER EQUITY SHARE)
["ISSUE PRICE ) AGGREGATING UP TQ Rs.[«] LAKHS(ISSUE/OFFER") OUT OF WHICH &7,800° EQUITY SHARES OF FACE VALUE OF RS. 10 EACH, AT AN ISSUE PRICE
OF Rs. [«] PER EQUITY SHARE FOR CASH, AGGREGATING Rs. [»] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE ISSUE (THE
"MARKET MAKER RESERVATICN PORTION"), THE ISSUE LESS MARKET MAKER RESERVATION PORTION IS HEREINAFTER REFERRED TOAS THE "NET ISSUE™, THE
[SSUEAND NET ISSUEWILLCOMNSTITUTE [e] % AND [#]% RESPECTIVELY OF THE POST-155UE PAID-UP EQUITY SHARE CAF|TAL OF OUR COMPANY, RESFECTIVELY.
"Subactta fmakzatian afthe basis afalolmen

THE FRICE BAND AND THE MINIMUN BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER {"BRLM") AND
WILL BE ADVERTISED INALL EQITION OF FINANCIAL EXFRESS, (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL ECITION OF JANSATTA
[AWIDELY CIRCULATED HINDI NATIOMAL DAILY NEWSFAPER, AND UDAYHALA, A REGIONAL NEWSPAPER (KANNADA BEING THE REGIONAL LANGUAGE OF
KARMATAKA WHERE OUR REGISTERED OFFICE |5 LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BIDISSLE CPENING DATE AND SHALL BE MADE
AVAILABRLE TO THE SME PLATFORM OF NATIONAL STOUK EXCHANGE OF INDIALIMITED {"NSE Emerge”) FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE.

FA SC l N AT E In_ case of any revision in the Price Band, the Bidllssue Period shall be extended ﬁ:-ralle_ashhree _an:.lditiu::-nal‘.l".l'crking Diays after such revision of the Price Band, subject 1o the t_cdal
' _ Bidilssue Penod not exceeding 10 Working Days. In cases of force majeurs, banking strike or similar circumstances, our Company, for reasans 1o be recorded in wrling exlend the

- ' Bidflzsue Perod for a minimum of ane Working Day, subject to the Bid/lssee Period not exceading 10 Working Days. Any revision in the Prica Band, and the revised Bidfissua
FASCINATE TEXTILES LIMITED Period, if applicable, shall be widely disseminated by nolification tothe Siock Exchanges by issuing a press release and also by indicating the change on the websites of the BELM
and al the lerminals of the Membsers of the Syndicate and by intimation to Dessgnaled Intermeadiaries and Sponsor Bank

THIS IS APUBLIC ANOUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS NOT APROSPECTUS ANNOUNCEMENT AND DOES NOT

CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS IS NOT FOR RELEASE,
PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY QUTSIDE INDLA

Our Compamy was ariginally imcorporaled as a Private Limiled Company in tha yaar 2007 in the name and siyle of "Fascinate Textilas Private Limited” under the provision of

the Companies Act, 2013 vide certificale of incorporation dated February 09, 2017 issued by the Registrar of Companles, Kolkata, West Bengal, Further the status of our The issua 15 baing made through the Book Bullding Process, in lerms of Rule 18(2)(b) of the Securities Contracls (Regulation) Rules, 1957, as amended ("S8CRR”) read with
Ecﬂmpﬂﬁv' '-::5 F;-?F:EE[EE' g Public Limiéﬁﬂ Cﬂmpﬂnltf1bf ;1 EF'EEia: I'Eﬁﬂluiﬂ passad ﬂTI'I ﬁti?ll'll Elj- 2;;%5 Afresh Esl'tiﬁl:gt& D?fﬂ | H.E?’IEEETI-?H ;Gﬁ_ﬂ?qu&r}!;nm Eﬂ_ﬁtfeg-iﬂﬂtrﬂi Reguiation 253 and 229 of the SEBI ICDR Requlations, as amended, whergin not more than 50% ofthe Met Issue shall be afocated on a proportionate basis to Qualified Institutional

ompany to pubiic limi DRI S0 coriaaUant Srehanpe thritem n FAbEneln Teaiios LRGAGT Wihe [aes Dl el Boy 20, +0e 5CTHE AL OF LOtmliles, £t Buyers ("QUBs", the “QIB Portion'), provided that our Company may, in consultation with the Book Running Lead Manager, allocate up to 60% of the QB Partion fo Anchor Investors
Eﬁﬁéﬁfﬁxﬁnz:g E;;ﬂj‘g;ecﬁf cf'[;:::nﬁ:':,'::’I‘I‘_ll'[':Er[:;;';”r:q;rg:;%?lﬂ'pwagsﬁn?z%EE; ;i?f S F;ﬁ%‘éﬁt:';{?r: gbgf;]??:e::!ﬁz& Rt ol CUnLISMASITY, MG i HiEs Ol ona discrationary basisin accordance with the SEBI ICDR Regulations {“Ancher Investor Portion”), of which one-third shall be resarved for domestic Mulual Funds, subjectto valid
Registered and Corporate Office: 3/ Kutul Sahi Road, Barasat North 24 Parganas, Barasat- |, West Bengal, India, 700124 Bids bedng received from domestic Mutual Funds at or above the Anchor Investor Allocation Price. In the event of under-subscrption, or non-allocation in the Anchor Investor
Contact Person; Ritika Sharma Tel: +81 7411705401, Mail: compliancegifascinatetextile in Website: www fascinatetextile.com Portion, the balance Equity Shares shall be added to the Net QB Portion, Further, 5% of the Nel QIB Portion shall be available for allocation on a proportionate basis only fo Mutual
Corporate identity Number: LT TZ00WB20 TPLC212383 Funds, and the remainder of the Met QI8 Portion shail be avalfable for allocation on a propartionate basis to alf CHBs, including Mulual Funds, subject to valid Bids beaing raceived al
OUR PROMOTERS: Mr. Vishal Nahar, Mr. Chirag Ahuja, Mr. Rishabh Nahar, Mr. Marindar Kumar Ahuja and Vishal Nahar HUF. or above the |ssue Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the

THE IS5UE IS BEING MADE IN ACCORDANCE WITH CHAPTER X OF THE SEBI ICDR REGULATIONS (IPD OF SMALL AND MEDILM ENTERPRISES) AND THE

fual F ion will £ i . B Portion f innat 1o QHiBs. Furth les 5.00% I fakde
DRAFT RED HERRING PROSPECTUS ["DRAFT RED HERRING PROSPECTUS') DATED SEPTEMBER 26, 2025 HAS BEEN FILED WITH THE SME PLATFORM OF Mutual Fund Fortion wil be adted to the remaining Net QIB Portion for proporiionate allocation o Qis. Furiher, not less than 15.00% of the Net Issue shall be available for

NATIONAL STOCK EXCHANGE (NSE EMERGE) allocation on.a proportionate basis o Non-Institutional nvestors out of which (a) one thind of such portion s resened for applicants with application size of more than 2 jots and up 1o
IMITIAL PUBLIC OFFERING OF UP TO 42,894,000 EQUITY SHARES OF FACE VALUE OF ? 10 EACH ("EQUITY SHARES™ OF CUR COMPANY FOR CASH AT APRICE such lots equivalant to not morne than Rs. 10,00,000 and {b) two-third of such portion was resenved for applicants with application size of more than Rs. 10,00.000 provided that tha
OF 7 [@] PER EQUNTY SHARE (INCLUDING A SHARE PREMIUM OF T [#]PER ECUITY SHARE) ("OFFER PRICE" | AGGREGATING UP TO T [@] LAKHS (THE "OFFER) unsubscribed portion in either of such subcategories could have been allocated fo applicants in the other sub-category of Non-Institutional Bidders and not less than 35.00% of the
COMPRISING A FRESH ISSUE OF UP TO 34,583,000 EQUITY SHARES AGGREGATING UP TO 7 [@] LAKHS BY OUR COMPANY (THE "FRESH ISSUE") AND AN et Issue shall be available for allocation bo Individual Investors who applies for rminimum application size in accordance with the SEBI ICDR Requlations, subject o valid Bids baing
gﬁ&gﬁgﬂ?ﬁ_a‘é%E;EEPFL%HE-i?_-g?iﬁg#’gg;#ifﬁﬁﬁiﬁégﬁ ;Eggﬁf 'lr:I]ELP-:EIHI;I-IE'SEE“I]’ gl'_;’ EEﬁ:?—lMUGPTTEDHﬂEl ?Egﬂ%gﬁiﬁgi‘fg&gﬂ&gFTEE?[E-':i recaivad from them at or above the lssue Price. All Bidders other than Anchor Investors are required to pariicipate in the tssue by mandsatoriy utdizing the Application Supported by
» | a L) i ! o 5 ¥ y Fe o ' :

LACS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE OFFER (THE “MARKET MAKER RESERVATION PORTION'). THE OFFER LESS Slocked Amount 'ASBA') process by providing dedalls of their respeciive ASGA Acaount {ae defined hereinafter) in which Ihe comespanding Bid Amounts willbe blocked b the Sel
MARKET MAKER RESERVATION PORTION | E,. NET OFFER OF LIPTO [@] EQUITY SHARES AT AN OFFER PRICE OF  [@] PER EQUITY SHARE AGGREGATING TO Certified Syndicate Banks (*SCSBs") or under the UPI Machanism, as the case may be. to the F.-::-»Eil'ltc'frES.,’.'-Ef.lll.nE- Bid Amounts. Anchor Investors are not parmitted 1o particpate in
¥ [®] LAKHS ISHEREINAFTER REFERRED TOAS THE "NETOFFER™. THE OFFER AND THE NET OFFER WILL COMSTITUTE [@] % AND [@] %, RESPECTIVELY OF the lssue through the ASBA process. For detads, pleasa refer to the chapter titled °lssue Procadure” baginning onpage 306 of the Draft Red Herring Prospecius.

THE FOIST OFFER PAID LIP EQUITY SHARE CAPITAL OF OUR COMPANY,

S bc ann nent iz bei o ; ! & + | | (it ) i — !
THE PRICE BAND AND THE MINIMUM B10 LOTWILL BE DECIOED BY OUR SOMPANY AND PEOMOTER SELLING SHAREHOLDERS [N CONSULTATION WITH THE This public announcemeni is being made in compliance with the Regulalion 247 of 3EBI (ICDR} Regustions, 2018 and SEBI (ICDR) (Amendment) Requistions, 2025 vide

BOOK RUNNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF (@] (AWIDELY CIRCULATED ENGLISH NATIONAL DALY NEWSPAPER), ALL notification dated March 03rd, 2025, and appiicabiity of carporate govemance provisians undsr SEBI (LODR) Reguiations, 2015 on SME companies Lo Inform the public that our
EDITIONS OF [@] {AWIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER, AND ALL EDITIONS OF [@] (AWIDELY CIRCULATED BENGAL| REGIONAL DAILY Company s proposing, subject to applicable statutory and regulatory requirements, recaipt requisite approvals, market conditions and other considarations, to underake instial
NEWSPAPER), (BENGALI BEING THE REGIOMNAL LANGUAGE OF THE STATE OF WEST BEMNGAL. WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST public offering of its Equity Shares pursuant bo the offer and DRHFP daled September 26, 2025 which has been filed with the SME Plattorm of Mabonal Stock Exchange of India
TWO WORKING DAYS PRIOR TG THE BIDVOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO SME PLATFORM OF THE NATIONAL STOCK EXCHANGE Limited (*NSE Emerge”).

{*NSE EMERGE"}FOR THE PURPOEES OF UPLOADING ON THEIR WEBSITE INACCORDANCE WITH THE SEBI ICDR REGULATIONS,

In casi of any revision in the Prica Band, the Bidflssus Paried shall be extendad far ai ieast threes additional Werking Days after such revision of the Price Band, subject to lha Pursuant 1o SEBI “EDH] {Amendment) HEQUIE'."ME' 2025 on March (ded, 2025 and E'F'pl":ah'l"':"' of corporale QOVErnance provisions under SE8I ':LC'DR:' Regulatuuns, 2015.0n

etal Bid/lssue Pesiod not exceeding 10 Working Days. In cases of force majeure, banking strike or similar cireumstances, our Company, for reasons 10 be recorded in wiiling aME E‘.:II'I‘-:_ﬂlaI'IiEE tor fulfilling all additional critena, the Draft Red Hermng Prospectus ﬁiﬂ-'_.:' with the SME F'I_aji.fl::.rm of H:?I:-:mal Stock Exchange of Indta Limited | HE§ Emerge) shall be
extend the Bid/lssue Period far a minimum of three Working Days, subject to the Bid/lssue Period not excesding 10 Working Days. Any revision in the Price Band, and the made available to the pubhc for comments, if any. for a period of &t least 21 days, from the date of such filing by hosting i on the website of the NSE af www.ns=india.com, and the
revised Bidissue Period, if applicable, shall be widely disseminated by nofification to the Stock Exchanges by issuing a press release and also by indicating the change on website of the Company at www.oneikigas,com, and at the website of BRLM e, Khambatta Securities Limited at www khambattasecuribes. com. Cur Company haraby imites the
tha websile of the BRLM and at the lerminats of the Membaers of the Syndscate and by intimation to Designated Intermediaries and Sponsor Bank members of the public to give their comments to Stock Exchange, to Company Secretary and Compliance Officer of our Company and for the BRLM at their respective addresses

The Offer iz being made through the Book Bullding Process, in terms of Fule 1902 b {1} of the Secunities Contracts (Regulation} Rules, 1957, as amended ("SCRRE ) read with ; P : Al ] f i : i PR ’ :
Regutation 253 of the SEE| ICDR Regulations, as amsnded. wherain not mare than 50% of the Met Oifer shall be allocated on a proporionate basis o Qualified Institutional mentioned bekow, All comments must be received by NSE Emerge andior our Company andior BRLM In relation to lhe isswe o or before 5 p.m. on the 21st day from the-aforesaid

Buyers {"(18s", the "QIE Portion”). provedad that our Company and Sefling Shareholders may, in consuliafion with the Book Running Lead Managers. allocats up to 60% of dalzof filing the Draflt Red Hamng Prespectus with SME Platlorm of Nationat Stock Exchange of India Limited (NSE Emerge).
the QUB Partion lo Anchor Investors on a discrelionary basis in accordance with the SEBI ICDR Regulations ("Anchaor Investor Portian”), of which ane-thind shall be resenved Invesiments in Equity and Equity-related securities involve a degree of risk and investors should not invest any funds in this lssue unless they can afford to take the risk of losing their
for domagtic Mutual Funds, subject o elld Bids being received from domestic Mutusl Funds st or above: the Anchor investor Allocation Price, In the svent.of under: entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the |ssue. For taking an investment decision, investors must rely on

subscription, or non-allocation im the Anchor Investor Portion, the bafance Equity Shares shall be added to the Mat CHE Portion. Further, 5% of the Met Q1B Portion shall be f = 5 o F , ; = i ;
available for allocation on a proportionals basis only o Mulual Funds, and thae remainder of the Net QB Portion shall be available for allacation on a proposionate basis to all their own examination of our Company and the Issue including the risks involved. The Equity Shares issued in the Issue have not been recommended o approved by he Securities

QIBs, including Mutual Funds, subject 1o valld Bids being recaived at or above the Offer Price. However, if the aggregate demand from Mutual Funds is less than 5% of the and Excllla_n-gg Enard:}ﬂn@a .[-SEEIr]I nor doas SEBI guarantes the accuracy or adequacy of the Dvaft Red Hamng Prospecius. Specific attention of the invastors is invited o the
Met QIE Portion, the balance Equity 8hares avaitable for allocafion in the Mutual Fund Portion will be edded o the remaining Met 318 Portson for proporticnate allocaticn to chapter "Risk Faciors” beginning on page 30 of the Drat Red Herring Frospecius.
QiBs. Further, not less than 15% of tha Met lsswe shall be available for alkocation on a proportionate basis to Mon-nstitutional Bedders and not lass than 35% of the Met lssee Any decision fo invest in the Equity Shares described in the Draft Red Herring Prospectus may oniy be made after the Red Herring Prospectus (“Red Hesring Prospectus™) is filed with

shall b avadable for alocation to Individual investors in accardance with the SEBI ICDR Regulations, subjact o valid Bids being recaivad at or above The Offer Price. All Lk ¥ :
potential Bldders (except Anchar Investors) are required to mandatorily utifise the Applbsation Supported by Blocked Amount ("ASBA"Y) process providing detalls of their the RoC: and must be made solely on the basis of such Red Herring Prospectus as there may be malsrial changes in ihe Red Hermng Prospectus from the Draft Ried Harming Prospectus.

respective ASBA accounts. and UPI 1D in case of RIBs using the UP1 Mechanism, if applicable, in which the corresponding Bid Amounts wall be blocked by the SCSBs or by The Equity Shares, whan offerad, through the Red Hening Prospactue, are proposed to balisted on SME Platform of National Stock Exchangeof India Limited (NSE Emenge}.
{hei2 Spansar E!anh. uncer ||'!-LI! LIPI Mechanesm, as tha case may be, b0 he axtant of FﬂE-l.‘!HC!i'p“E Bid AI‘I‘IDL!H':E-. Ancher Invesiors ara nal parmitied to padicipate in the: Cilar For details of the main objects of the Company as contained in its Memorandum of Association, pheasa refar to the chapler filed “Our History and Cerain other Corporate Matters™
theaugh the ASBA process. For detalks, see “Offer Procedure’ beginning on page 356 of this Draft Red Herring Prospectus beginning on page 210 of the Draft Red Heming Prospectus. The Eability of the members of the Company is limited, For details of the share capital and capital structure of the

This pubdic announcement is made in compliance with the press release PR N0 3602024 on Decamber 18, 2024 of 208th 5F Meeting on "Review of SME Framework under 3 o e : x ¥ , ; p Z ; i § ] .
SEBI {ICDR) Regulations, 2018 and appiicability of corporate governance provisions under SEB Regulations, 2015 on SME Companies. The Draft Red Herring Prospectus Company and the names of the signatonies ta the Memorandum of Association and the number of shares subscribad by them please refer to the chapter iled “Captal Struchure

filed with the SME Platform of Nallenal Stock Exchange of India Limited ("NSE EMERGE") shiall be made avallable to lhe public for comments, Il any, for a period of at least 21 beginning on paga 77 of the Draft Red Heming Prospactus.

days, from the date of such filing by hosting i on the website of the NSE at hitps//'www ngeindia.com, and the website of the Company atwww fascinatetextile.com, and atihe

wabsite of BRLM ie.. Affinity Global Capital Market Private Limited ie., wwwaffinityglobalcap.in. Our Company hereby invites the members of the public o give their BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER COMPANY SECRETARY AND
commenis o Stock Exchanga, to Company Secretary and Compliance Cfficar of ouwr Company andior the BRELM al their respectve addrésses mandtioned below. All TO THE ISSUE COMPLIANCE OFFICER

comments must berecelved by NSE EMERGE andlor our Company andfor BRELM in relation 1o the issue onor befare 5 pom, on the 215t day fram the aforesald date of filing
the Oraft Red Herring Prospectus with NSE EMERGE - T
Investmants in Equity and Equity related securities invalve 8 dagrae of risk and investors should not invest any funds in this Offer undass thay can afford to take the risk of l{ h am h. a t t a Miﬁﬁla D n E [ H! G a I |
bosing thes entine investmant. Investors are advised 1o read the risk factors carefully befose 1aking an investimen! decision n the Offer, For laking an imeesiment decision, i - — . i jik
investors must raly on theirosn examination of cur Company and the Gffer, lncluding the fsks Involved. The Equity Shares issued in the Offer have not been recommended Securities LA One lkigaii Cluster Kitchen Limited
ar approved by the Securities and Exchange Board of India ("EEBI"), nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Hearring Prospecius. Limited g X :
Specific atbention of tha invastors is imvited to the Section litled "Risk Faclors® baginning on page. 43 of the Draft Red Harring Prospecius Ms. Nagaraja Nanditha
Any decision lainvestin the Equity Shares described in the Drafl Red Herring Prospectus may only be made after the red heering prospectus ("Red Heering Prospectus”) has Address: 53, 3, Ol Madras Road, Bhattarahalli
‘.;l:ljnﬂeq wn:;nhe RoC and must be made soéely on the basis of such Red Heming Prospectus asthere may be material changes in the Red Herming Progpactus from fhe Drafi Thambu, Chetty Palya, Krishnarajapuram
kR S ) T P . et e MUFG INTIME INDIA PRIVATE LIMITED Bhattarahalll, Bangalore, Karnataka, India-560049,
Far details of the main objects of the Company 25 contained in s Memarandem of Association, see "Hislory and Cerlain Corporate Mallers” onpage 211 of the Drall Red KHAMBATTA SECURITIES LIMITED (Formerly Link Intime India Private Limited) =
Herring Prospectus, The liabllity af the members of the Company 18 imited, For details of the share capital and capital structure of the Company and the names of the 806, World Trade Tower Tower B. Noida Sector-16 101 1st Fl 547 Park | BS M khrali W Telephone: +51-0071192555
signatories to the Mamorandum of Asscciation and the number of shares subscribed by them see "Capital Struciure” on page D6 of the Draft Red Hesring Prospectus. m ; Pradesh-2013071 | di: ' ' G- s 151 00T, ark, L.B.5. Marg, Vikhroli West, E-mail: ca@onaikigail. com
The Equity Shares of our Company offered through this Dralt Red Herring Prospeclus are proposed (o be listed on the Emeange Platiorm of National Stock Exchange of India iLar Frades- Fialgk _ Mumbai-400 083, Maharashtra. India
Limited in terms of the Chapter iX of the SEBI (ICDR) Reguiations, 2018 as amended from lime to lime. For the purpese of this Offer, National Steck Exchange of India Limited Tel.: +91 9853988603, 0120 4413469 Tel: +91 B108114949 Investors can contact our Company Secretary and
ahall be the Designated Stock Exchange, E-mail : ipod@khambatiasacurities.com E-Mail : clusterkitchen smaipo@in.mpms.mufg.com Complianca Dfices, Book Running Lead Manager or
BOOK RUNMING LEAD MANAGERS REGISTRAR TO THE ISSUE Wehsile : www khambattzsecurities . com Website : www.in mpms.mufa.com Reqgistrar tothe Issue, incase of any pra is;ue ar post
u e tovons ek mesor Grievanco Eni: g s o
e mbcomplaintsikhambattasecunties.com elusterkitchen smeipo@in mpms.mufg.com b e e
- Mr Chandan Mishr " : ; ihe respective beneficiary account, non-recaipt of
. Contact Person: Mr Chandan Mishra Contact Person : Mr. Shanti Gopalkrishnan relund arders and non-receint of funds by elecironic
SEBI Registration Number: [NMOOD0D11914 SEBI Regn. No. : INRODOD04058 Al RO
CAMEQ |
Affinity Global Capital Market Private Limited Cameo Gorporate Services Limited All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Draft Red Herring Prospectus.
208, Abdul Hamid Street, East india House, 15t Floor, Room Mo, 1F, Subramanian Bullding” 1 Club House Road, Chennak 500 002
Holkata 00062, West Bengal, India Tal: +91 406716 2222, E-mall: priva@cameaindla com Far One Iiaail Cluster Kitehen Limbted
Telephone: +31 33 4004 7188, E - mail: complianced@affinityglobal.in Investor Grievance e-mail: investor@camenindia_com Dga. half of Baard of Di 2
Investor Grievance 1D: investor@aflinityglobalcap,in Website: www camedandia.com FORERILN AL 're':t"':":'
Webahte: www affinityglobalcap.in Contact Person: Mrs. K. Sreepriya Sdl-
Contact Person: Mr. Anandarup Ghoshal SEBIRegistration No.: INROOOOOETEE Piace: Bangalore Nagaraja Manditha
SEBIRegistration Mumber; INMIDDD1 2535
Date: Saptamber 28, 2025 Company Secretary and Compliance Officer
COMPANY SECRETARY AND COMPLIANCE OFFICER : i pa y r:,r .um-p
Mrs. Rilika Sharma, Lompany Secrelary & Compliance Cfficar Imvestons can cortact our Company Secretary and Compliance Officer, Book One lkigaii Cluster Kitchen Limited = proposing. subject 1o applicable statutory and regudatory requirements; receipt of requisite approvals, market conditions and other
16, Block A, Lake Town, Jrd Flogr, Meor Radha righia Mardi, Running Lead Manager or Regiar tothe Issue, In case of any pre issue or post issue caonsiderafions, to undertake an inifial public offer of its Equity Shares and has filed the Draft Red Herring Prospectus dated September 26, 2025 with SME Platform of National Stock
EE'“_E'_IT_W"- ‘f_ﬂ'“é‘ﬂ Tr':'””_-?-“-? “{fﬂﬁ"?'ﬁﬂa'- L A B Ll L related problems, such as non- receipt of letter of allotment, non- credit of aliotted Exchange of India Limited (NSE Emerge). The Draft Red Harring Prospactus is available on the wabsite of National Stock Exchanne of India Limited at www.nseindia.com and on the
wﬂﬁ;iﬁﬂﬂ Eﬂ;ﬁ;‘;ﬂ‘ﬁ;‘ Q‘r_:,; i Erpesty Slimiadcin I nsnacliah haRiicEry T S0UNt-naTERORELGL M. altars wabsite of tha BRLM, Le. Khambatta Securities Limited at www khambattasacurities. com and the website of our Company at www.oneikigaii com. Potential investors should note that
— —— A RDTHNCHY BiHUNG's By Smcomo TR Sl smvestment in equity shares involves a high degree of risk and for details refating to such risk, please refir to the chapter titled ‘Risk Factors”beginning on page 30 of the Draft Red
All Capstalised terms used herain and not specifically defined have the same meaning as ascried ta therm in the Drafl Red Herring Prospectus Harring Prospectus, Polential investors should nol rely on the Draft Red Herring Prospectus fled with SME Platform of National Stack Exchange of India Limited (MSE Emerge) for
Far Fai-!'.mHtE Teatibes Lindted Foi o and bakalf of Board oF Direetars mak"llgan.flln..lgﬁilmnl dgnmm
Place : Kolkata, West Bengal Sl The Equity Shares offered in the Issue have not been and will not be registered under the LS. Secunties Act of 1933 (the “UL5. Securities Act”) or any state securities laws in the
Dated:- 27092025 Wishal Mahar United States, and unless so regestered, and may not be offered or sold within the United States, except pursuant to an exemplion from, or in a transaction not subject fo, the
Managing Directar regisiration requirements of the U.5. Secunties Act and applicable U.S. state secunties laws. Accordingly, the Equity Shares are being offered and sold only outside the Uinited Siates
Fascimate Texldes Limiled i= proposing, subjecl to applcable statulory and regulatory reguirements, receipl of reguisibte annovals, market conditions and other in offshore transactions inrefiance on Regulation 3 and the applicable laws of the jurisdictions where those offers and sales are made.
considerations, o underake an initial public offer of its Equity Shares and has filed the Draft Red Herring Prospecius dated Seplember 26, 2025 with NSE EMERGE, The There will e no public offering of the Equity Shares in the United Siates FORTUNA & SHARK

Draft Red Heering Prospecius s available on the websie of NSE at https:hwasnselndia.cam and on the website of the BRLM, i.e. Affinity Global Capital Markst Private
Limited i.e. www affinibyglobalcap.in, and the website of our Company at waww fascinateiextile.com. Pofential invesiors should nota that investmant in equity shares ivalves
a high degres of risk and for detais relaling (o such nsk, see he section led "Risk Faclors” beginning on page 43 of the Drall Red Herring Prospectus Polenbial investors
should not raly on the Draft Red Herring Prospecius fded with NSE EMERGE for making any investment decision,

The Equity Shares affered inthe Issus have not b2en and will not he registered under the U, 5. Securities &ct of 1933 (the "U.5, Secunities Act”) or any stale securities iaws in
the Uinited Stabes, and unless so registered, and may not be offered or sold within the United States, except pursuant o an exemplion from, or in.a transaction not subject fo,
e pegistration sequingments of tha LS. Securities Act and applicable LS statle seourities laws, Accordmgly, the Equity Shases ane bewng olfared and sobd oy aulside the
United States in offshore franzaciions in rellancs on Regulation % and applicabbe laws and |urisdictons whers those Bswe and sales ane made,

Thers s no public offering in Unided States of America.
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FORM G FORM A "w 1
INVITATION FOR EXPRESSION OF INTEREST (“EOI") FOR — r:egu|a-+;: TRk RO IMPORTANT
M/S SHREE MAHESHWAR HYDEL POWER CORPORATION LIMITED iy gl S o : : : MAHARAS HTRA SCOOTE RS LI M ITE D
: : (Insoivency Resalution Process for Corporate Persons) Regulabons, 2016) Whilst care is taken prior to
Operating In Hydro Power Project At Mandaleshwar, Madhya Pradesh FOR THE ATTENTION OF THE CREDITORS OF -~
{Under s regulation (1) of Requlafion 364 of e Inzodvancy and Bankrupicy Board M/S. GUPTA POWER IHFHAETRUt;fleE LIH'!ITED acceptance of advertlsmg
gty ] VIS . IS, (IN CIRP) . . .
of India {nsehvency Resokition Procass for Comorate Parsons) Requiations, 2016 B ey art Partiaiin copy, itis not possible to verify SPECIAL WINDOW FOR RE-LODGEMENT
RELEVANT PARTICULARS 1. | Narma al Enrjsurgjs Debdor _ Mis. Gu|_:|ta quqr Inirastruv;t!Jm leltEEd its contents. The Indian OF TRANSFER REQUESTS OF PHYSICAL SHARES
1, |Mame af the corparate debior along f—_Ehm Maheshwar Hydel Power 2 | Date of Incarporation of Gomporate Debion (9051961 .
with PAN & CIN/ LLP No | Corporation Limited 3. | Authority under which comparaie debtor | Regisirar of Companies. Kollkata Express (P) le.lted cannot . _
| PAN ND. AABCS4176P Is incorporated | ragstared _ be held responsible for such The shareholders of the Company are hereby informed that pursuant to SEBI circular dated
5 Thdaes 3T Te reastered o |£.L'%ﬂ;:'ﬂ¥;‘|?; fg:?ﬁpfr::nﬂﬁ‘:;gsﬁwr' 4 | Corporabs Menrdty No. of Corparate Deblor| U31300WB1961PLCO25104 contents, nor for any loss or 2 July 2025, a special window only for re-lodgment of transfer deeds, has been opened from
- Lz . / P, T OS] - HEIWET, 5. | Address of the registered off Regi ffice & : EN-52, Secior-V/ [ : er, TG ; i
Madhya Pradash- 451221 am?::ﬁ;ﬂ&?iﬁf;ﬁfmm f?;’ﬁ?.f,_::e L?iﬂ,'ﬁkmﬁmifcﬂ damagglncurrgdasaresqﬂof 7 July 2025 till 6 January 2026. This window is only for those transfer deeds which were
iy S b transactions with companies
3. |URL 0f website NA carporate debilar Bengal, India, 700091 ’ i i i 3 i
: P ga ot s lodged prior to 1 Apnl 2018 and rejected/returned/not attended to due to deficiency in the
4. |Details of place where majority of | Abhayanchal Parisar, Post -Mandalaghwar, Address al which the books of account associations or individuals : ; _ :
fixed assats are located |Mathya Pradesh- 451221 are maintained: Cutiack-Purl Road Infront of advertisinginits newspapers documents/processior otherwise. No re-lodgments will be accepted after 6 January 2026.
5. |mstalled capacity of main products/ | Gapacity: 10 Turbines of 40 MW each Budheswari tempie. Bhubaneswar, Orissa, or Publications. We therefore Further the securitias that are re-lodged will be issued only in demat mode.
SErvices __|Installed: 3 Turhines of 40 MW each | | India, TH1006
6. |Quantity and value of main praducts/ _'Eumnl_ﬂ-rEml operations of project-are yetto 6. | sohvency commencement dals 509 2025 recommend that_rea(_j?rs For more details, please reach out to Company’s RTAat toll free no. 1800- 309 - 4001
servicas soll In last financial year  jcommance. | In respect of corporate dabior | (Order uploaded on 27.09.2025) make necessary inquiries or email at einward.ris@kfintech.com or Company’s email at investors{@msls.co.in
7. |Mumbsr of armpioveas’ wiskman {'¥ed 1o ba ascertained 7. | Estrnated date of closurs of 2503 2026 before sending any monies = = - S IS
8. |Further details including last available |URL: | Insolvency Resolution Process _ or entering into any
financial statements (with { hétps/drive. google.comy drive folders/1 76p 8. | Mame and regisiration number of the Pradesp Kumar Kabra ) . CIN: L35912MH1975PLCO18B376
schedules) of two years, lists of | NSXBsY 2vOONVVRAVECURBTiaHTTusp insolvency professional acting &s IBEIPA-0011P-PO1104/2017-18/11790 agreements with advertisers Read, Office: BalgiAuts Lirited Camblex. MumbakPune Rosd: Puis. Maharsshtia 411 635
creditors are available at URL: | =drive_link | Interim resolution profassional _ or otherwise acting on an gd. o) s, “ ; A
|List of Creditor; 9, | Addrass and a-mail of the interim Pradeep Kumar Kabra advertisement in any Tel: (020) 7157 6066 | FAX: (020) 7150 5792
| hitps./ibbi.gov. in/upleads'claims; generate’ resolution prolassonal, as ragistered Ci905, Ofra Buslding V.I.P Road, Bharthana, Email ID: investors@mesls.co.in | Website: www mahascootars.com
| CLAIMS 722504026 18219 pdl with the: Beard Viesu, Surat, Gujarat, 395007 manner whatsoever. s @msis.co.n | LIRS
9, |Eligibility tar resolufion appdcants | URL: _ | Email: - ippradeepkabraifgmai .com
under section 23(Z){h) of the Code is | hitps:idrive gongle. comydrive/tolders/ 1oy - 10.| Addrass and e-mail toba used for Pradeep Kumar Kabra
available at URL: ! rel9Gh 7 TeaE FyvHNogwelh Y Vol Tusp=dr cormespondence with the Inferim 301, 3" Floor, Reegus Business Center
e hink Rasalulion Professional Anove Marcadss Showroom, Mew City Light : 7 - .
= = - 1 - ? : : L et Ao THIS IS A PUBLIC ANKOUNCEMENT FOR INFORMATION PURPOSES OHLY AND 15 NOT A PROSPECTUS ANNOUMCEMENT AND DOES NOT CONSTITUTE AN INVITRTION OF OFFER TO ACOLUIRE,
L !-'ﬁ[ U.Em bor st ot wipnession:al | biplo1d-30:2049 E:PTI EII-HMH;E;?;@S;:;I; E;‘.:Hl TN PURCHASE DR SUBRSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION DR INSTRIBUTION DIRECTLY OR INMRECTLY, DUTSIDE INDIA, INITRAL PUBLIC DFFERING OF EQILITY SHARES
interest = i3 . g Bl o i il O THE SME PLATFORM OF THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED [“NSE EMERGE™) IN COMPLIANCE WITH CHAPTER [X OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
th (B Bbmnng Sl protalang s, QA caslu il 1| ket e o muomisson ol Gl | witias 10465009 (ISSLIE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (" SEBI ICOR REGULATIONS").
prospeciive resolufion applicants 12.| Clagzas of cradiors, ¥ any, under clause (b) | Mot Applicabla
12, |Last date for submission of objections | Upio 28-10-2025 of sub-section b} of saction 21, ascertained PUBLIC ANNOUNCEMENT
to pravisional list | by the intesim resolution professional |
13, (Date of szae of final list ol Upio OF-11-3025 13.| Mamas of Insolvency Professionals Wol Apalicatie e L
prospactiva resolufion apolicants ideniified to act as Autharised : : 0 n E l KI G a I I
14, |Date of Esue of mformation |Upto 12-11-2025 Rapresentaiive of creditars
memorandum, evaluation matrx and | in & ciags (Three names for each class) | ‘frfq EFCLNEC if BESLAUraN. Erols
reguast far resodution plans 1o 14.| (&) Relavanl Forms and a) Wab hink: ;
prospective resolution applicants | (b) Details of authorized hittpes: ik govinhomaidownioads (Please scan this QR
: ShmiSsion of res 0 12-12- representatives are svalable at b} Mot applicable Code to view the
15, |Lastdate for submission of resalubon |Uplio 12-12-2025 preseniain aalie at ! Pp Dralt Red Herring Prospectus)
plans ; | Rotice iz heraby given thal tha National Company Lany Tribumal has ordered he commancement
16. |Process email id to submit Expression | cip. shreemaheshwari@amail. com of a corporats insolvancy resciution process of Mis. Gupta Power Infrastructure Limited on Our Company was onginally incorporated as 'One Ikigaii Edutech Private Limited” a2 a private limited company under the Companies Act, 20113 on Ocfober 26, 2020 pursuant to a
___|of interest 26" September, 2025 (Order uploaded on 27.08.2025) Certificate of Incorporation bearing CIN: US0S0MKA2020PTC 140240 issued by the Registrar of Companses, Central Registration Centre, Thereafter, cur Company’s name was
17. |Details of the Corporate Debtos's Mot Applicable The creditors of Mis. Gupta Power Infrastructure Liméed. are hereby called upon to submil their changed fram 'One kigail Edulach Private Limited” 1o 'One |kigali Cluster Kitchen Private Limited” on Oclober 03, 2024 pursuant to a fresh Certificate of Incorporation issued by the
registration stalus as MaME claims with proof on or before Friday, 107 Ociober, 2025 ta the Inferim Resolution Professional at Reqistrar of Companies, Central Processing Centre. Later, our Company was convertad into a public Emited company from a private limited company persuant to 3 special resolution
("} The operations of the Corperate Debbor were at stand-sill as on the Insohency the addrass mantioned aganst antry No. 10, passed by the sharehoiders of our Company on May 31, 2025 consequent to which the name of aur Company was changed from 'One higal Cluster Kichen Private Limited' to'One
Commencement Dale, The financial greditors shall submd their claims with proof by electronis means ondy, Al other kigaii Cluster Kitchen Limited” and a fresh certificate of mcorporation bearing CIN LB0804KA2020PLC 140240 was issued by the Registrar of Companies, Central Processing Centre
Mode: The Invitabon for Expression of Inferes! dated 27.01.2023, 13122023 and crediors may submd the claims with proofin person, by pest or by elecirenic means {"RoC") an Junz 06, 2025.
13.%.3:2'* hias I?JT-E'H gé:ﬂz? 'f;itﬂ*:glfﬁmﬂslent of the Lommittee of Creditor of SMHPCL | | Submission of false or misleading proofs of claim shail attract rfngiﬁsﬁ ey mEd-'- Registered Office: 53, 3, Old Madras Road, Bhatiarahalli Thambu, Chetty Palya, Krishnarajapuram, Bangalone, Karmataka -5600489, India. Telephone: +81.0071192555
UL o TRguialon Jnyery aguiaion, a p Kumar Kabra E-mail: cs@oneikigaii.com | Website: www.onedkigaii.com | Contact Parson: Ms. Nagaraja Nandhita. Company Secretary and Compliance Officer
For VRSA Insolvency Professionals LLP _ IRP for Mis. Gupta Power Infrastructure Limited b c5igonely | i Car grl.;teldel-nlit Number: umﬂdﬁﬁiuﬂéch-lqazq_n o 4 Pl |
Resalution Professional- | | D8t 25.08.2025 |BBI Registration No.: IBENIPAD01IP-POT104 (2017-18111750 po R S
i i Mt Ny g L iy CP) OUR PROMOTERS: MR. UJJAWAL KHANDELIA AND MR. NITIN JAJODIA
CMA Vijender Sharma i : 2
s Bl i 1 D eiiation e SDUEE LIRS THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (PO OF SMALL AND MEDIUM
' S ! rlg;tegiﬂ;ﬂ Evnlmill i WJEHaE@W-HFﬁ in ENTERPRISES) AND THE DRAFT RED HERRING PROSPECTUS ("DRHP") DATED SEPTEMBER 26,2025 HAS BEEN FILED WITH THE SME
Place: Mew Delhi AFA valid upho 31122025

INITIAL PUBLIC OFFER OF UPTO 13.53,600° EQUITY SHARES OF FACE VALLE OF R3. 10/- EACH (THE "EQUITY SHARES") OF DNE IKIGAI CLUSTER KITCHEN LIMITED
("OUR COMPANY" OR “THE ISSUER") FOR CASH AT A PRICE OF RS. [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF RS. [e] PER EQUITY SHARE)
[*ISSUE PRICE"| AGGREGATING UP TO Rz [«] LAKHS*ISSUE/OFFER") OUT OF WHICH §7 800" EQUITY SHARES OF FACE VALUE OF RS, 10 EACH, AT AN ISSLIE PRICE
OF Rs. [«] PER EQUITY SHARE FOR CASH, AGGREGATING Rs. [#] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE IS5UE (THE

THIS 15 A PUBLIC ANQUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS NOT APROSPEC TUS ANNOUNCEMENT AND DOES NOT MARKET MAKER RESERVATION PORTION'), THE ISSUE LESS MARKET MAKER RESERVATION PORTION IS HEREINAFTER REFERRED TOAS THE "NET ISSUE, THE

CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS 15 NOT FOR RELEASE, . &1 IE W A ey Ia) ; : ' i L
PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA ISSUE AN NET ISSUE WILL CONSTITUTE [w] AND [o % RESPECTIVELY OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY.

“Suhlectbo firalizatian afthe bas's af aliodmest

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BODK RUNNING LEAD MANAGER {"BRLM") AND
WILL BE ADVERTISED INALL EDITION OF FINANCIAL EXPRESS, (AWIDELY CIRCULATED ENGLISH NATIOMAL DAILY NEWSPAPER) AND ALL EDITION OF JANSATTA
(AWIDELY CHRCULATED HINDI NATIONAL DAILY NEWSFAPER, AND UDAYKALA A REGIONAL NEWSPAPER (KANNADA BEING THE REGIONAL LANGUAGE OF
KARNATAKA WHERE CUR REGISTERED OFFICE 15 LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ISSUE OPENING DATE AND SHALL BE MADE
AVAILABLE TO THE SME PLATFORM OF NATIONAL STOCK EXCHANGE OF INDIALIMITED ("WNSE Emerge’) FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE.

F ASC I N ATE In case of any revision in the Price Band, the Bid/lsswe Pariod shall be extended for at least three additional Working Days after such revision of the Price Band, subject 1o the total
Bidilssue Penod not excesding 10 Working Diays. In cases of ioroe majewre, banking sirike or similar circomstances, our Company, for reasons (o be recorded in writing extend the
FVEXTILES Bidilssue Period for a minimum of one Working Day, subsect to the Bid/lssee Period nol exceading 10 Wesking Days. Any revision in the Price Band, and the revised Bidllssus
EASCINATE TEXTILES LIMITED Pariod  if apph-;ahl&, shall ba widehy msseriunat_ad by r1-::|11ﬁc:_;|11‘|_:|n Eq thie Siack Exm;r:gas by issuing a press release and also by indicating the change on the wabsitas of the BRLM

Our Company was argenally mocorporated as a Private Limited Company in the year 2017 inthe nams and style of “Fascinate Textiles Private Limited” under the provision of and atihe terminais of the hMemiers of the Syndicate and by intimation to Desgnated inlammedianes anl:ll Sponsor Bank
tha Companies Act, 2013 vide certificate of incorporation dated February 09, 2017 issued by the Registrar of Companias. Kolkata, West Bengal. Further the status of our The 1ssue is being made through the Book Buidng Process, in terms of Rule 19(2)(b) of the Securities Contracis (Regulation) Rules, 1957, as amended ("SCRR") read with
company was changed 1o a Public Limited Company by 8 special resolulion passed on Apnil 25, 2025, A fresh Certificals of Incorporation consequent Lpon comversion of Reguiation 253 and 229 of the SEBI ICDR Regulations. as amended, wherain nol rmaore than 50% of the Net Issue shall be afocated on a proporionale basis o Qualiiad Instilutional
Company to pubic imited Company and consequent to change of name to “Fascinate Textiles Limied” was lssued on May 20, 2025 by the Reglstrar of Companies, Central Buyers {*0iIBs", the "01B Partion”), provided that our Company may, in consultation with the Book Running Lead Manager, allocate up 1o 60% of the QB Portion to Anchor Investors

Processing Canfar. The Company's Corporate |dentification Mumber is W172000WB201TPLC2 19383, For details of change in the name of owr Company and address of

\ St E B, S g ; A e
reitistansil Gifice of GUr Comgpany, sea-Histary and Gartain Corporats Malters” on Page Na. 2711 of this Draft Red Herring Prospects on & discretonary basis in accordance with the SEBIICDR Regulations {“Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutuat Funds, subject to valid

Registered and Corporate Office: 4. Kutul Sahi Road, Barasal North 24 Parganas, Barasal - |, Wesl Bengal, India, 7001 24 Bids beng recaivad rmrr_l domastic Mulual Funds al or above the .ﬁ.q-:hn: Investor :ﬁ.llncamn Price. In tha event of ul'u_:lar—sul.'lsa:rlp‘.inr!_ or non-allocation in the J_E-.n:mr Investor
Contact Person: Ritika Sharma Tel: +91 7411705401, Mail; complianceg@fascinatetextile.in Website: www fascinatetaxtile.com Portion, the balance Equity Shares shall be sdded tothe Net Q1B Portion. Further, 5% of the Met QIB Portion shall be availabhe for allocation on a proportionate basis only to Mutual
Corporate ldentity Number: U17Z09WB2017PLC219383 : Funds, and the remainder of the Net QI8 Portion shall be available for allocation on a proporionate basis to all QIBs, including Mutua! Funds, subject to valid Bids being received al
?l_lilgt Egﬁg?gggﬁ]gﬂ:ﬂ hj:g;a::ﬂgh 51!; é::;:l ?;%:a.lur:;;]r:_' L.:‘*'Hﬁiﬁ}? Tid;;‘gﬁl.:“ﬂ:; EIEIT:;: -él;;nﬁnlr_.gmi z;rlnghfg}-;!;r; Euit_;&lgr qHL |_1| .:.LL T L— or abova the |ssee Price. However, if the aggregate demand from Mulual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the
gy [ - - - N - - - - ] == . n . - v ] - =ttt | - X a H .-E H 'I F 2 1‘ H .I I L o ! i 18 ; 1
DRAFT RED HERRING PROSPECTUS ("DRAFT RED HERRING PROSPECTUS™) DATED SEPTEMBER 26, 2025 HAS BEEN FILED WITH THE SME PLATFORM OF Wbl Fund Forbon vl be:addsn o e-remaining Ket QI Portion for proportionials. allocation to (85s. Further, not iess fnan 15.00% of-the Nel Izsue stial be availabla. o
NATIONAL STOCK EXCHANGE (NSE EMERGE) allocation on a proportionate basis to Mon-institutional Imvestors out of whach (&) one thind of such porfion is reserved for applicants with application sizé of more than 2 lots and up o
INITIAL PUBLIC OFFERING OF UP TO 42,94,000 EQUITY SHARES OF FACE VALUE OF 10 EACH ("EQUITY SHARES") OF DUR COMPANY FOR CASH AT A PRICE such lats equivalent to not mare than Rs. 10,00,000 and {b) two-third of such portion was reserved for applicants with application size of more than Rs. 10,00,000 provided that the
OF ¥ [@] PER EQUITY SHARE {(INCLUDING A SHARE PREMIUM OF ¥ [@) FER EQUITY SHARE) "OFFER PRICE™AGGREGATING URF TO ¥ [@] LAKHS (THE “OFFER™) unsubscribed portion in gither of such subcategories could have been aliocated to applicants in the other sub-category of Non-Instutional Bidders and not less than 35.00% of the
COMPRISING A FRESH ISSUE OF UP TO 34,528,000 EQUITY SHARES AGGREGATING UP TO T [@] LAKHS BY OUR COMPANY (THE "FRESH ISSUE") AND AN Met Issue shall be available for sllocation to Individual Investors who applies for minimum applicabion size m accondance with the SEBI ICDR Regulations, subject to valid Bids being
OFFER FOR SALE OF UP TO 8 36.000 EQUITY SHARES AGGREGATING UP TO 7 [@] LAKHS BY OUR PROMOTERS SELLING SHAREHOLDER. (THE "OFFERED received fram them at or above the Issue Price. All Bidders other than Anchar Investors are required (o paricipate in the lssua by mandatorly Utiizing the Application Supportad by

SHARES") (THE "OFFER FOR SALE" AND TOGETHER WITH THE FRESH OFFER, THE "OFFER") OF WHICH UPTO [#] EQUITY SHARES AGGREGATING TO £ [#)

» A i L i
LACS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE OFFER (THE ‘MARKET MAKER RESERVATION PORTION’). THE OFFER LESS Blockad Amaunt [*ASBA™) process by providing details of their respective ASBA Account {5 defined hereinafter) in which ihe corresponding Bid Amounts will be blocked by the Seif

MARKET MAKER RESERVATION PORTION |LE.. NET OFFER OF UPTO [@] EQUITY SHARES AT AN OFFER PRICE OF 7 [@] PER EQUITY SHARE AGGREGATING TO Certified Syndecate Banks ("SCSBs) or under the UPI Mechanism, as the case may be, to the extent of respective Bad Amounts. Anchor Investors are not permitted io particpate in
7 (@] LAKHS IS HEREINAF TER REFERRED TOAS THE “NET OFFER'", THE OFFER AND THE NET OFFER WILL CONSTITUTE [@] % AND (@] %. RESPECTIVELY OF the Issue through the ASBAprocass. For datails, please refer to the chaplar bilad *lssue Procadure” beginning an page 306 of the Draft Red Herring Prospecius,

THE POST OFFER PAID URP EQUITY SHARE CAPITALOF OUR COMPANY, i 5 i i i T i datfi Tl i ;
THE PRICE BAND ANDG THE MINIMUM BID LOTWILL BE DECIDED BY OLUR COMPARNY AND PROMOTER SELLING SHAREHOLDERS |N COMSU LT.'!'.T!DN WIT_?-_I THE EL%E:E i;u:‘;fgfg;r:: gglgg 21:::' Iglig?lillagfﬂsnhﬂh .T: i;:gﬂ:?g: LEHE::;EEHS:'%REIET?SS{HT:E i?;ﬁ;l:ﬂiﬂzﬁg Llﬁsﬂs?ﬂi:l;g%m;ﬂE;Etnﬂllmﬁ#;iimmjhhzﬂzhﬁav.l;:ilf;
BOOK RUNMING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [@] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL B L e P A T, P ey o] P  hemEr
EDITIONS OF [@] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER, AND ALL EDITIONS OF [@] (AWIDELY CIRCULATED BENGAL| REGIOMAL DAILY Company i proposing, subject to applicable statulory and regulatory requirements, receipt requisite approvals, markel conditions and other considerations, lo undertake indial
NEWSPAPER), (BENGAL| BEING THE REGIONAL LANGUAGE OF THE STATE OF WEST BENGAL. WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST public offering of its Equity Shares pursuani to the offer and DRHP dated September 26, 2025 which has been filad with the SME Pratform of National Stock Exchange of India
TWOWORKING DAY S PRICR TG THE BIDYOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO SME PLATFORM OF THE NATHONAL STOCK EXCHANGE Limited {'NSE Ememnge™}.

{"NSE EMERGE") FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE INACCORDANCE WITH THE SEBI ICDR REGULATIONS,

In caze of any revision in the Price Band, the Bid'lssue Perod shall be extended for at least three sdditional Working Days aftersuch revision of the Price Band, subject to the Purzsant to SEBI (|ICDR] {Amendmant) Requlations, 2025 on March 02nd, 2025 and applicability of corporate governancs provisions under SEBLILODR) Requlations, 2015-on

total Bid/Fssue Period not exceeding 10 Working Days. In cases of force majeune, banking strike or similar cincumnstances, our Compary, for reasons to be recorded in writing SME Companies for fulfilling all additional criteria, the Draft Red Herdng Prospactus filed with the SME Platform of Natonal Stock Exchange of India Limited (NSE Emerge) shall be
axtend the Bidlissue Perod for a minimum of three Working Days, subiject to the Bidissue Period not exceeding 10 Working Days. Any revision in the Price Band, and tha made svailable 1o the public for comments, if any, for a period of at least 21 days, from the date of such filing by hosting it on the website of the M3E at www.neeimdia.com, and the
revised Bld/lssue Perod, IFapplicabie, shall be widely disseminaied by notification to the Stock Exchanges by lssuing a press release and also by indicating the change on website of the Company at www,oneikigas,.com, and at the websie of BRLM ie. Khambatta Secunties Limited at waw khambattasecurities.com, Our Company hereby mvites the
The Offer = bein made Iough he Baok Buling Procecs,in {tﬁ:ﬂ?;ﬁﬁ;ﬂﬂﬁ:ﬂf{ﬂfgﬁf ﬁ::gEﬁﬂéﬁngidﬁgﬁfﬁﬁf 357, as smended ["SCRR")read with members of the public 1o give their comments to Stock Exchange, to Company Secretary and Compliance Officer of our Company and for the BRLM al their respective addresses
§; £ T Jinta 1 ]  § i ; : ireadw 4 / ; / . R A H e L x

Requiation £53 L?I the SER| Ii_:gDH Riegulations, -:’lﬁEI amended, wherein nat mare than 50% of the Nel Offer shall be é!ll:}t:"::‘aalml Gy @ praporianale basis 1o Cualilied Institullonsl mun.lunqd Mm"'{'” comimarismustha rcelvadiy NiE Fmane Elﬂf..'-: QF.ONE LAY Ancioy EH:':':II In.rmammn e RmIEsE G OEDAIcm Lo oh e cLatday T he sineesi
Buyers {"C1Bs", the “QIB Partion’), provided that our Company and Selling Sharehalders may, in consultaticn with the Book Running Lead Managers, allocste up to 60% of date of filing the Draft Red Heming Prospectus with SME Platform of National Stock Exchange of India Limited (WSE Emerge)

the Q1B Portion to Anchor investors on a discretionary basis in accordance with the SEB|ICDR Regulations {"Anchor Investor Paortion”), of which one-third shall be reserved Inwasimentsin 'E'LT.l-"l}' and Eq|j||_':,'-rgla1|3r] sacyrbias inwolvea dggreﬁ of risk and invesiors should not invest any fundz i this lss0e unless I_,".,i_n_':,r can afford to lake the risk of ||:|5||1ﬂ heilr
for domestic Mulual Funds, subject to valid Bids being received from domastic Mutual Funds al or above the Anchor Inveslor Allocation Prica. In Ine avent of undér- entire investment. Invastors are advised toread the risk factors carafully before taking an investment decision in the Isswe, For taking an investment decision, investors must rely on

subscription, or non=allccaton in the Anchor Imeestos Portion, the batance Equity Shares shall be added tothe Mat CHB Portion. Further, 5% of the MNet QB Poriion shall be

: : : : : , i imati r ' i inciudin isks im ity Shares isswed in e h i r it
gvailable for allocation on a proportionats basis only o Mutual Funds, and the remaindear of the Met QIB Portion shall be available for atocation on a proportonate basis to all their own examination of our Company and ihe lssue including the risks invohved. The Equity Snares issued in the |ssue have not been recommended or approved by the Securibes

QIBs, including Mutual Funds, subject to valid Bids being received at or abowe the Ofer Price. However, if ihe aggregate damand from Mutual Funds is kss than 5% of the and Ere:ha_r-g-a Board F’1 Inciia _[-SEHFJ- nor does SEB -guarantee_lhe accuracy of adequacy of the Dralt Red Hemng Prospectus, Specific attention of the investors is invited o the
Net QIB Portion, the balance Equity Shares avaitable for aflacation In the Mutual Fund Portion will be added 1o the remaining Net QIB Portion for proponionate allocation t chapter“Risk Faclors® beginning on page 30 of the Draft Red Herring Prospecius.
QIBs, Further, rot less than 15% of the Bet kssue shall be availabls for allocation on & proportionate basls to Mon-lrstitutionsl Bidders and nat less than 35% of the Met saue Any decision b investin the Equity Shares described in the Draft Red Harming Prospectus may onky be made after tha Red Herring Prospectus (“Red Herring Prospectus™) is filed with

shall be availabls for aflocation to Individual investors in accordance with the SEB1 ICDR Regulations, subject to valid Bids being received at or abowve the Offer Price. All

potantial Biddars (excepl Anchor Invastors) are required o mandatorily wliise the Application Supported by Blocked Amount ["ASEA”) process providing details of their the RoC and mizst be made solely on the basts of such Red Herring Prospecius as thene may be material changes in the Red Heming Prospectus from the Draft Red Herring Prospectus.

respeciive ASBA accounts. and UPTID In case of RIBs using the UPI Mechanism, IF applicable, In which the corresponding Bl Amounts will be blocked by the SCSEs or by The Equity Shares, when offered, hrough the Red Hering Prospecius, are proposed to belisted on SME Platform of Nations Slock Exchange of India Limied (NSE Emenge)
the Sponsor Bank under the UP| M_E{hsln-.fm. gs the case may be, fo the extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer For deails of the main objects of the Company as contained in its Memaorandum of Association, please refer to the chapler Btled “Our Histany and Cerdam other Corporate Malters”
through the ASBA process. For datails, see "Offer Procedure” baginning on page 356 of this Drafl Red Herring Prospectus. beginning on paga 210 of the Drafl Red Herming Prospectus. The Bability of the members of the Company Is limited, For details of the share capital and capital structure of the

This pubdic announcament s made in complEnce with the press releass PR NO, 362024 on December 18, 2024 of 208th SF Meeting on "Review of SME Frarmework under
SEBIICDR) Regulations, 2018 and applicability of corporate governance provisions under SEB Regulations, 2015 on SME Compani=s. The Draft Red Hemng Prospecius

Company and the names of the signatornies o the Memaorandum of Association and the number of shares subscribed by them please refer to the chapter titled "Capial Struckine”

filed with the SME Platform of Mational Stock Exchange of India Limited ["NSE EMERGE") shall be made available tothe public for comments, f any, for a period of at least 21 beginning on page 77 ofthe Draft Red Heming Prospechus
days, from the date of such [Ein hasting ton the websile of the NSE al htlpsiiwsewnsaindia.com, and the waebsie of the Company abwaw fascinatetextile com. and at lha
'-'-'e!lf'l.,‘?.ltﬂ of BRLK Le., Ay Ej-llan;ynal l;_‘:a.girsl barket Private Limied |e., www.aflinflygiobalcap.in. Our Company heraby |r'.1.r!:llﬁs. ::Ir'e members of the public 1o glve their BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER COMPANY SECRETARY AND
commeents o Stock Exchange, to Company Secretary and Compliance Gfficer of cur Company andfor the BELM at their respective addrasses mentioned balow. All TO THE ISSUE COMPLIANCE OFFICER
commenis muslt be receivad by NSE EMERGE andior our Company andior BRLM in relation io the isswe on or bafore 5 p.m. on the 21st day from the aforesaid date of filing
I Drafl Red Herring Prospecius with NSE EMERGE : -
irvestments in Equéty and Eqguity refated securties invalve a degree of sk and invesiors shoubd mat invest any funds in this Offer uniass they can afford o take the risk of H h am h a t t a \l D n E I KI G a I I
tosing their entire investment. Investors are advised to read the risk factors carefully before 1aking an invesimeant decision n the Cfer. For taking an imvestment decision, . M PRFLAET I RRSLAITRAL G
myastars must raly on bair own axamination of cur Gompany and the Cfter, meluding the nsks involved. The Equily Shares issued in the QRer have nol beon recommencded Securities i z :
gt i iyt el _ : One Ikigaii Cluster Kitchen Limited
arapgroved by the Securitles and Exchange Board of India ("SEBI™), nor does SEBI guarantes the accuracy or adeguacy of the contents of the Dvaft Red Herring Prospectus Limited .
Specific attention of the investors is invited 1o the Saction tifled "Risk Factors” baginning on page. 43 of the Draft Red Herring Prospecius Ms. Nagaraja Nanditha
Any decision to invest in the Equity Shares described in the Draft Red Heming Prospectus may only be made after the red herring prospecius ("Red Harring Prospecius™) has Address: 53, 4, Old Madras Road, Bhattarahalli
been filed with the RoC and must be made solely on (e basis of such Red Herring Prospectus as thene may be material changes in the Red Herring Prospectus from the Draft Thambu, Chetty Palya, Krishnarajapuram
Red Herring Prospectus MUFG INTIME INDIA PRIVATE LIMITED Ehattarahati E}'Ilnga!rare Harna’aiap India-560049
For details of the main objects of the Company as contained in its Memorandum of Association, sae "History and Certain Corporate Matters” on page 211 of the Draft Red EHAMBATTA SECURITIES LIMITED (Formerly Link Intime India Private Limited) ; i ; 1 ! Ty b '
Hesrrirsg Prospectus. The liability of the membsrs of He Company is limitod. For dedais of the share capital and capital structune of the Company and the names of the 806 ‘World Trade Tower Tower B Moida Sectar-16 C-101. 1t Floor 247 Park. LE.S. Mara. Vikhroll West Tﬂﬁﬂﬂ!’lﬂﬂﬁ.jg'l-.gﬂ?" 192535
signatorles 1o the Memarandum of Assoclation and the numbers of shares subseribed by them see "Capital Structure® on padge 96 of the Draft Bed Hesrlng Brospecius ! Pradesh-201301 | 2 y ! 1 } Sy ! g vl ! | E-mail: cs@oneikigai.com
Tha Equity Shares of our Company offered through this Drafi Bed Herring Prospectus are proposed (o be listed onthe Emerge Platform of Mational Stock Exchange of India Litar Pradesh-201301, India Mumbai-400 083, Maharashtra, India TR R R R
Limited interms of the Chapter IX of the SEBI [ICDR) Regulations; 2018 as amended from time to ime. For the purpose of this Offar, National Stock Exchange of India Limited Tel.: +91 99530896093, 0120 441546% Tel.: +91 B108114949 Investors can contact our Company Secretary and
shall be the Designated Slock Exchange E-mail : ipo@khambattasecurities.com E-Mail : clusterkitchen smeipo@in.mpms.mufg.com | Compliance Ofiicer, Book Running Lead Manager or
BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE ISSUE Website : www khambattasecurities com Website : www.in.mpms mufg.com Registrar to the Issue, incase of any pra Is5Ue or pos!
{, . Investor g!iﬂaﬂ_ﬁﬂ e-mail: - Invesior Grievance Email - i}s{suﬁ rfuilaeﬁd Drnhlemsl.ﬂsufl:h I?sﬂn?jnére?f:!ﬂ‘.hnftett;r
- mbcomplaints@khambattasecurities.com clusterkitchen smeipoi@in, mpms, mufg.com 1h5.a='§ﬁ ; c'.l.\':ugiﬁlﬁi a::'_'. ‘:LE.HI ?;;;fﬂﬁl;
LibWAREL Prtat). Mr-Lhanadh Visihre Contact Person : Mr. Shanti Gopalkrishnan refuﬁd -gﬁ:hla;s anu:l. nnn.rac:Ei taff -‘r:is.l:n 'Eiamrunin:
SEBI Registration Number: INMDO0D11914 SEBI Regn. No. : INRODODD4058 ;I'Il:II:IE o L y
&, L CAMEO ' -
Affinity Global Capital Market Private Limited Cameo Corporate Services Limited All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed lo them in the Draft Red Herring Prospectus.
208, Abdul Hamid Strast, East India Housa, 15t Floor, Room Mo, 1F, Subramamian Building™ 1 Club House Road, Chennai- 00 002
f.olkala =rNones, Waesl Bengal, Indsa Tal: +31 406716 2222, E-mail: privagdcamaaindia com 1 als B 2 it
Telephone: +97 33 4004 i"“lgﬁ_ E - mall; complancedaffiinityalehal in Investor Grievance e-mall: ||1'.-r+ﬂ?tnr@came-ﬂlndla Com For One kigali l:|l.15t?l H.Itl:hl.‘l'l Limited
Investor Grievance ID: investon@affinityglobalcag.in Website: www.cameoindia.com On behalf of Board of Directors
Wabsite: www alfinibyglobalcap.in Contact Person: Mrs. K. Sreapiya Sl
Contact Person: Mr, Anandarup Ghoshal SEBI Registration Mo.: INRODODDETS53 Place: -
SEBI Registration Number: INMIOOO1 2538 ? D&Ff SEBHEHIDFE A c g ':Haga:r]a Ha:n’:!tha
COMPANY SECRETARY AND COMPLIANCE OFFICER Blel SEGMBer 7. e Y SecrM: MG Lampianes oee
Mr=, Rittka Sharma, Company Secratany & Compliance Officer Imvestors can contect our Company Secretary and Compliance Officer, Book One Ikigail Cluster Kitchen Limited s proposing, subject to applicable statutory and requiatory requirements, receipl of requisite approvals, markel conditions and other
194, Block A, Lake TU"'"'I”- Jrd Floor, Near Radha Krishna Mandir Running Lead Manager or Regiar o the Issue, incase of any pra issue or pos! issue considerations, to undertake an initial public offer of s Equity Shares and has filed the Dralt Red Herring Prospectus dated September 26, 2025 with SME Platform of National Stock
EEKE_ Tﬂ'-"-'l'l.*lf-l'llkﬂm -T-]U?H Wesl _EIE'I_'lEIﬂ-l- Tel +91 7411705401 refated problems, such as non- recedpt of letter of allotment, non- credit of allotted Exchange of India Limiled (NSE Emerge). The Dralt Red Herring Prospectus is avallable on the website of National Stock Exchange of India Limiled &t www.nseindia com and on the
mﬁﬂigfﬁTﬁ;ﬁ?ﬁfﬁnﬁﬂﬂﬁfﬂi'” Eq;'r:'f Bhdres: E';E ’E‘IEE'E:E‘E‘I""EL beneficiary E;E'“'“ nt, nan-receipt of refund orders website of the BRLM, 1 2. Khambatta Securifies Limited al www khambattasecuribes com and the websile of our Company al wew.oneikigali com. Polential investors should nate thal
Lt Sy OO s i et ek s s S investment in equily shares involves a high degree of risk and for details relating to such risk. pleass refer to the chapler iled “Risk Factors” beginning on page 30 of the Draft Red
All Cap#alized terms used herain and not specifically defined have the same mearning as ascribed to them in the Draft Red Herring Prospecius Heming Prospecius, Potential investors should not rely on the Draft Red Heming Prospectus fed with SME Platform of National Stock Exchange of India Limited (NSE Emerge) for
For Fastinati Tedles Limiled For on and behalf of Board of Drectors making any nvesiment dectsion
Place - Kolkala, Wesl Bengal Sdi- The Equity Shares offered in the lzsue have not been and will not be registared under the U5, Secorities Ack of 1933 (the “U.5. Securities Act”) or any state securifies laws in the
Dated:- 27.09.2025 Wishal MNahar United States. and unlass so ragistered. and may not ba offered or sodd within the United States, axcept pursuant to an exemplion from;, or in 3 transaction not subjact to, the
Managing Director regisfration requiraments of the U.S. Securiies Act and applicabla U5, sfate securities laws. Accordingly, the Equity Shares are baing offerad and sold anly outside tha United States
Fascinate Texies Limited 3 proposing, subject io appleable statutory and regulatony requiremeants, receipt of reqguisite annovals, market conditions and odher inoffshore transactions in reliance on Regulation 3 and the applicable laws of the jurisdictions where those offers and sales are made.
considerations, foundartake an initial pulblic offer of its Equily Shares and has filed the Draft Red Hamring Prospectus daled Septembear 26, 2025 with NSE EMERGE. The ; i o T
Drafl Red Harring Prospecius is available on the website of NSE al hitps:'www nsaindia.com and an the websile of the BRLM, Le. Affinity Global Capital Market Private There will b no public oifening of the Equity Sharss in the Unlled Siates FORTUNA + SHARK
Limited i e, waww. affinibvalobalcap.in, and the website of our Company ai www fascinatetextile.com. Potenlal investors should note that investment inequity shares invalves
a high degree of risk and for detaits relating fo swch sk, ee the section tiled "Risk Factors” beginning on page 43 of the Draft Red Herring Prospectus Potential investors
shvould nol rely on the Drafll Red Herring Prospecius fled with NSE EMERGE for making any investmant decision,
The Equity Shanes affered in the Issue have not been and will ol be registaned undar the LS. Secieiles Acd of 19233 (the "LLS, Secuniles Act”) oF any siale secusitbes s in
the United States, and unless so registerad, and may not be offerad or sold within the United States, except pursuant 1o &n exempton from, of ina transaction not subgect o,
the registration requirements of the LS. Securities Act and applicable .5, stale securities laws. Accordingly, the Equity Shares are being offered and sold only ouiside tha
United Statas in affshode ransaclions in reliance on Regulation 5 and applicabée bws and jurisdicbans whare (hods 55 and sales ars mada
There is no pshlle affering In United States of Ameanca
.. . .. . epaper.fmanmaiexpraﬁ;mn‘. . CHENNAI/KOCHI
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FORM G FORM A w 1]
IVITATION FOR EXPRESSION OF INTEREST €01 FOR I . L e O IMPORTANT
M/S SHREE MAHESHWAR HYDEL POWER CORPORATION LIMITED iy pisis bl b i : : : MAHARAS HTRA SCOOTE RS LI M ITE D
: : (Insoivency Resalution Process for Corporate Persons) Regulabons, 2016) Whilst care is taken prior to
Operating In Hydro Power Project At Mandaleshwar, Madhya Pradesh FOR THE ATTENTION OF THE CREDITORS OF .
-:Urﬂer_sm regulation {7 quteguIamn 364 of the |I15I:L"|'EI1E,',|'EI_!I:| Bamkrupicy Board M/S. GUPTA POWER INFRASTRUCTURE LIMITED (IN CIRP) accep’Fance of qdvertlsw)g
of India {nsolvency Resokition Procass for Corporate Parsors) Requiations, 2016 T copy, itis not possible to verify SPECIAL WINDOW FOR RE-LODGEMENT
RELEVANT PARTICULARS 1. | Nama gl Enrj.'-:lrg_la Dablor _ Mis. Gupta_ F'qwqr |n}ras|;n.lctura leltEEd its contents. The Indian OF TRANSFER REQUESTS OF PHYSICAL SHARES
1. |Mame of the comparate detior along f;Ehm Maheshwar Hydel Power 2 | Date of Incorporation of Corporale Deblon (51961 .
with PAN & CIN LLP Mo, | Corparation Limited 3. | Authority under which comaraie debtor | Regisirar of Companies, Kolkata Express (P) le.lted cannot . .
| PAN NO. AABCS4176P l& incomorated | ragslared _ be held responsible for such The shareholders of the Company are hereby informed that pursuant to SEBI circular dated
TR 5 o i e 'EL';:EE%“E‘IEJ Lo, 4. | Carporale Merdty No. of Carporake Deblor| U31300WB1961PLC025104 contents, nor for any loss or 2 July 2025, a special window only for re-lodgment of transfer deeds, has been opened from
' Thas . - i ' - 5. | Addrass of the ragistered off Regi ffice A : EN-52, Secior-Vf ' : S : :
Madhya Pradesh- 451221 amm::t?fa. D;i’?,- rF,Er .-fn|m f?ﬁr;?,_::e ,fjiﬂ.m;:matﬁm'ifrﬂ damagglncurrgdasaresqﬂof 7 July 2025 till 6 January 2026. This window is only for those transfer deeds which were
3 [URL o webaite m i : it transactions with companies, _ _ , . .
; i _ corpovats dablor Bengal, India, 700091 - I lodged prior to 1 April 2019 and rejected/returned/not attended to due to deficiency in the
4. |Detalls of place where majority of | Abhayanchal Parisar, Post -Mandalaghwar, Address at which the books of account associations or individuals _ : _
fixed assats are located |Mathya Pradesh- 451221 are maintained: Cuttack-Purl Road Infront of advertisinginits newspapers documents/processior otherwise. No re-lodgments will be accepted after 6 January 2026.
5. |mstalled capacity of main products’ | Gapacity: 10 Turbines of 40 MW each Budheswari tempie. Bhubaneswar, Orissa, or Publications. We therefore Further the securitias that are re-lodged will be issued anly in demat mode.
|services Installed: 3 Turbines of 40 MW each | | India, TH1006
6. |Quantity and value of main products’ | Commercial operations of project are yet to 8. | Insolvency commencement date 2609 2075 recommend that_rea(_j?rs For more details, please reach out to Company's RTAat toll free no. 1800- 309 - 4001
servicas sold In last financial year  jcommance. | In respect of corporats dabior | (Order uploaded on 27.09.2025) make necessary inquiries or email at einward.ris@kfintech.com or Company’s email at investors{@msls.co.in
7. |Mumbsr of ermpioveas’ wikman I'¥ed 1o ba ascertained 7. | Estimated data of closurs of 2503 2026 before sending any monies T = - LTSS
8. |Further details including last available |URL: | Inssivancy Resolution Process _ or entering into any
financial siatements (with | hitps/drive. google.com/drive;folders/1 76p 8. | Name and regisiration number of the Pradesp Kumar Kabra agreements with advertisers CIN: L35912MH1975PLCO18B376
schedufes) of byo years, lists of {N3XBsY HA0nNW2RNVECURBTaH Triusp insolvency professional acling &5 |[BEIPA-DO1AP-PO1104I2017-1B/11790 i i E i 1
it e o | =arive Tk | Intarivs raschon pecaseional | or otherwise acting on an Regd. Office: Bajaj Auto Limited Complex, Mumbai-Pune Road, Pune, Maharashtra-411 035
| List of Crediter; 9. | Addrass and e-mail of the interim Pradeap Kumar Kabra advertisement in any Tel: (020) 7157 6066 | FAX: (020) 7150 5792
| hits./ibbi.gav. in/upteads/claims; generate’ resolution profassonal, as ragistered 1905, Ofra Buslding V.I.P Road, Bharthana, Email ID: investors@mesls.co.in | Website: www mahascootars.com
|CLAIMS 1722504026_18219. el with he: Board Vesu, Sural, Gujarat, 395007 manner whatsoever. westors@msis.con | A MANASEOOIEs.Con
9. |Eligibility tar resoldion appdcans | URL: _ | Email: - ippradeepkabraiigmad com
under section 25(2)(h) of the Code is | hitps.drive google comy'drive/olders T gy - 10, Addrass and e-mail to-ba used for Pradoep Kumar Kabra
available at URL: i rel9Gh 7 Teah P yvHNogwelh P Vol Tusp=dr cormespondence with the Inferim 301, 3" Floor, Reegus Business Center,
e knk Rasalulion Professional Above Mercades Showroom, Mew City Light =
= - BT g 7 ’ B [ et AR THIS IS A PUBLIC ANKOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 15 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITRTION OF OFFER TO ACOUIRE,
10, |Last date for recelpt of expression:of | Upta 13-10-2025 E’:PTI ?'““tﬁa;ff:ﬂa:r:;‘; S PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA, INITIAL PUBLIC OFFERING OF EQUITY SHARES
interest " - . o Bl .t . e OM THE SME PLATFORM OF THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED [“NSE EMERGE™) IN COMPLIANCE WITH CHAPTER IX DF THE SECURITIES AND EXCHANGE BOARD OF INDIA
11, |Date of issue of prowisional listof [ Upto 23-10-2025 1. Last date for submission of Claims | Frigay, 10.10.2025 (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICOR REGULATIONS").
prospeciive resolution applicants . 12.| Claz=as of creditors. € any, under clause (b) | Not Applicabla
12, |Last date for submission of obisctions | Upio 28-10-2025 of sub-section b} of saction 21, ascertained PUBLIC ANNOUNGEMENT
to pravisional list | by the intesim resolution professional |
13, |Date of Esue of final list ol Upto O7-11-2025 13.| Mames of Inzolvency Professionals ot Applicabie
prospeciive rasolution apolicants idensified to act as Authorised G [] n e I K I B a I I
14, |Date of Esue of nformation i'ngtr.l 12-11-2025 Rapresentafive of creditars o W
memorandum, avalpation matrx and | in & ciags (Threa names for each class) | . ;i ) FaTLREN if RESLaUrant Growls
regues! for resolution plans 1o 14.| (&) Relavanl Forms and a) Web fink: ol
prospactive resolution applicants | (b) Details of authorized hittps: ik govinhoeraidownioads (Please scan this OR
5 : STisE - 0 12-12-200 representatives are svadable at b} Mot appiicable Code to view the
15, |Last date for submission of resolubion |Upio 12-12-2025 BRIESEnLING : § NOLapp Dralt Red Herring Prospectus)
plans . | hotice iz henaby given thal the National Compary Lany Tribumal has ordered he commancement
16. |Process email id to submit Expression | cip. shreemaheshwari@qmail. com of a corporate insolvancy resciution process of Mis. Gupta Power Infrastructure Limited on Our Company was onginally incorporated as 'One Ikigaii Edutech Private Limited” a2 a private limited company under the Companies Act, 2013 on Ocfober 26, 2020 pursuant to a
___|of interest 26" September, 2025 (Order uploaded on 27,09.2025) Certificate of Incorporation bearing CIN: US0SMKA020PTC 140240 issved by the Registrar of Companies, Central Registration Centre, Thereafter, our Company’s name was
7. |Detalls of the Corporate Debtos's Mot Applicable Thee creditors of Mis. Gupta Power Infrastructure Lmised. are hereby called upon to submit their changed fram 'One [kigaii Edulach Private Limiled” 1o 'One |kigaii Cluster Kitchen Private Limited” on October 03, 2024 pursuant to a fresh Certificate of Incorporation issued by the
regstration status as MSME claims. with proof on or before Friday, 107 October, 2025 ta the Inferim Resolution Professional at Ragistrar of Companies, Central Processing Centre. Later, our Company was comvertad into a public mited company from a private limited company parsuant to 3 spacial resolution
("} The operations of the Corperate Deblor were al stand-still as on the Insohency | | the addmss mentioned agansteniry No. 10, passed by the shareholders of aur Company on May 31, 2025 consequent to which the name of aur Company was changsd from 'One Ekigas Cluster Kilchen Private Limited' 1o 'One
Commencement Daje, The financial creditors shall submd their claims with procf by electromss means ondy, Al other kigaii Cluster Kitchen Limited’ and a fresh certificate of mcorporalion bearing CIN UB004KAZ020PLC 140240 was issued by the Registrar of Companies, Central Processing Centre
Made: The Invitabion for Expression of Inferest daled 27.01.2023, 13122023 and creditors may submd the claims with proofin person, by pest or by elecironic means {"RoC") onJunz 06, 2025.
13.05:2024 s boen o withi the consent of the Lomimites ot radilor of SMAFLL | |-Submeasion of s ormisteading proofiof deim sha altratt periaites Sdi- Registered Office; 53, 3, Old Madras Road, Bhattarahaili Thambu, Chetty Palya, Krishnarajapuram, Bangalore, Karmataka -560049, India_ Telephone: +81.9071182555
pursusnt o regulation 36A(44) of CIRP Regulation _ CA. IP Pradeep Kumar Kabra E-mail: cs@oneikigad, com | Website: www.onekigaii.com | Contact Person: Ms. Nagaraja Nandhita, Company Secretary and Compliance Officer |
For VRSA Insolvency Professionals LLP . IRP for Mis. Gupta Power Infrastructure Limited Corporate Identity Number: LIB0ST4K “FEEI“GPLmdl:)EdI'J
Resalution Professional- | | Dt 28.08.2025 |BBI Registration No.: IBENIPAD010P-POT104 (2017-18111 750 o LRI SR
W R M O Pl SN L i V) OUR PROMOTERS: MR. UJJAWAL KHANDELIA AND MR. NITIN JAJODIA
s B T i o 0 U S S A THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM
' i o ! rlgtegisﬂ;re-d Evn;ai.l 0 mjﬁgﬁerﬁwaa.npa in ENTERPRISES) AND THE DRAFT RED HERRING PROSPECTUS (“"DRHP") DATED SEPTEMBER 26,2025 HAS BEEN FILED WITH THE SME
Place: Mew Delhi AFA valid uplo 31122025

INITIAL PUBLIC OFFER OF UPTO 13.53,600° EQUITY SHARES OF FACE VALLIE OF R5. 10- EACH (THE "EQUITY SHARES") OF DNE IKIGAI CLUSTER KITCHEN LIMITED
("OUR COMPANY" OR “THE ISSUER") FOR CASH AT A PRICE OF RS. [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF RS. [e] PER EQUITY SHARE)
[*ISSUE PRICE"| AGGREGATING UP TO Re[«] LAKHS*ISSUE/OFFER") OUT OF WHICH §7 800" EQUITY SHARES OF FACE VALUE OF RS, 10 EACH, AT AN ISSLIE PRICE
OF Rs. [«] PER EQUITY SHARE FOR CASH, AGGREGATING Rs. [#] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE ISSUE (THE
'MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS MARKET MAKER RESERVATION PORTION ISHEREINAFTER REFERRED TOAS THE "NET ISSUE". THE

CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS 15 NOT FOR RELEASE . :
: ' ISSUEANDNET ISSUE WILL CONSTITUTE [w]: AND [o % RESPECTIVELY OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY.
FUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA ‘gfﬂ;eﬂ'armu:almf;'lr':e;a-ma?a?wmfr UiE=Ts [efeRZS - £ s ' COTUE

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER {"BRLM') AND
WILL BE ADVERTISED INALL EDITION OF FINANCIAL EXPRESS, (AWIDELY CIRCULATED ENGLISH NATIOMAL DAILY NEWSPAPER) AND ALL EDITION OF JANSATTA
(AWIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER, AND UDAYKALA A REGIONAL NEWSPAPER (KANNADA BEING THE REGIONAL LANGUAGE OF
KARNATAKA WHERE CUR REGISTERED OFFICE 13 LOCATED), AT LEAST TWO WORKING DAYS PRIOR-TO THE BID/ISSUE OPENING DATE AND SHALL BE MADE
AVAILABLE TO THE SME PLATFORM OF NATIONAL STOCK EXCHANGE OF INDIALIMITED ("NSE Emerge’) FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE.

THIS ISAPUBLIC ANOUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS NOT APROSPECTUS ANNOUNCEMENT AND DOES NOT

FASC I N ATE In_ case of any revision in 1r1e_F'ma Elarl.-;:: the Bid/lszue Period shall hna_exteﬁnad f:?-T atlete.*snhrrge :-;.d-::lil_.icml Working Days after such revision of the Price Earu:!. *sul:ufxt {1 the total
Bidilssue Period not exceeding 10 Working Diays. In cases of foroe majewre, banking sinkeor similar circomstances, our Company, for reasons (o be recorded in writing extend the
TEXTILES Bidllssue Perod for a minimum of one Waorking Day, subect to the Bid/lsses Penod not exceeding 10 Working Days, Any revision in the Price Band, and the revised Bid/lssue
EASCINATE TEXTILES LIMITED Pariod, if applicable, shall be widely disseminated by notification tothe Siock Exchanges by issuing a press release and also by indicating the change on the wabsitas of the BRLM

Our Company was arngenally moorporated as a Private Limited Company in the year 2007 inthe name and style of “Fascnate Textiles Private Limided” under the prosasion of &nd atthe terminaks of the Members of the Syndicate and by intimatica to Desgnated intermedianes and Sponsor Bank
tha Companies Act, 2013 vide cerlificate of incorporation dated February 09, 2017 issued by the Regisirar of Companies. Kolkaia, West Bengal. Further the siatus of our The 1ssue is being made through the Book Buildng Process, in terms of Rule 18(2)(b) of the Securities Contracis (Reguiation) Rules, 1957, as amended ["SCRR") read with
company was changed 1o a Public Limited Company by a spocial resolulion passed on Apnl 25, 2025, A fresh Certificate of Incorporalion consequent upon comarsion of Regudation 253 and 229 of the SEBI ICDR Regulations, as amended, wherain not rmaore than 50% of the Ned Issue shall be afocated on a proporionale basis to Qualiiad Institutional
Company to pubic imited Company and consequent to change of name to "Fascinate Textiles Limted” was lssued on May 20, 2025 by the Reglstrar of Companies, Central Buyers (*0iBs", the "B Portion”), provided that cur Company may, in consultation with the Book Running Lead Manager, allocate up to 60% of the QB Portion to Anchor Investors

Processing Canfar. The Company's Corporate |dentification Mumber is W1720090WB201TPLC2 19383, For details of change in the name of owr Company and address of

- g R 0 | - - i = B i [
reistared offics of bur Company, ses-Histary and Gartin Carporats Matters” on Page Mo, 211 ol this Draft Red Herring Prospectis ona discretonarny basis in accordance with the SEBI ICDR Regulations {“Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutuat Funds, subject bo valid

Registered and Corporate Office: 3iA, Kutul Sahi Road, Barasat North 24 Parganas, Barasat - |, Wes! Bengal, India, 700124 Bide being received from domestic Mulual Funds al or above the Anchor investor Allocation Price. In the event of under-subseniglion, or non-allocation in the Anchor Investor
Contact Person: Ritika Sharma Tel: 491 T411705401, Mail; complianceg@fascinatetextile.in Website: www fascinatetextile.com Portion, the balance Equity Shares shall be sdded tothe Net Q1B Portion. Further, 5% of the Met QIB Portion shall be availabhe for allocation on a proportionate basis only to Mutual
Corporate Identity Mumber; U17208WB201 TPLCZ 19383 Funds, and the remainder of the Net QI8 Portion shall be available for allocation on a proportionate basis to all QIBs, including Mutua! Funds, subject to valid Bids being received al
E:ER iﬂ?';u;mijgﬂh“??mgﬂfg{ *ESE;HE%A&UJF*H*-}' ‘j:;*_‘;i'l};!- 'I“';{i'-'*i;l:f-#:iz”;" g';'b‘-' ""ilF";HE"-E'-f"JJ'ﬂ 5]1"'5’ "-“E'?htj':'h“ﬂf-‘-':;'g*"-" FL T — or above the lssue Price. However, il the aggregata demand from Mulual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares avallable Tor allocation in the
OR AIE%EH EDI HE slﬁlm’é ;HEEFEC‘FIH% DR f,__'r F'.IIED HEHHRINE F'HG%FEEETU E,} D!ETDE n%%%#ﬁﬁ%ﬁ}é{ 2?::2@.: Hl.&.sﬁélé_ETa IEII LE:E:I WITH THE SMEIF'E;.T:IF;JH? A GF r.1u1u33l_ Fund Portion w- be _added t-:ul1h& remair_lir:-; Mef Q1B Poricn for proporiionale alluu:elmn fix 1B, Furﬂle_f; not Ies_s. 1hﬂ_ﬂ 1‘5.EIIII".~“:_ of the Het 1= sl:uall be available for
NATIONAL STOCK EXCHANGE (NSE EMERGE) allocation on a proportionate basis to Mon-Institutional Imvestors out of which (&) one thind of such parfion 5 [eserved sor appllcanla w th applicabon size of more than 2 k_:uts andupio
INITIAL PUBLIC OFFERING OF UP TO 42,94,000 EQUITY $HARES OF FACE VALUE OF 110 EACH ("EQUITY SHARES") OF OUR COMPANY FOR CASH AT APRICE such lats equivalent to not mare than Rs. 10,00,000 and {b) two-third of such portion was reserved for applicants with application size of more than Rs. 10,00,000 provided thal the
OF ¥ [@] PER EQUITY SHARE {(INCLUDING A SHARE PREMIUM OF T [@) PER EQUITY SHARE) "OFFER PRICE JAGGREGATING UR TO ¥ [@] LAKHS (THE "OFFER™) unsubscribed portion in either of such subcategorias could have been aliocated to applicants in the other sub-category of Non-Instiutional Bidders and not less than 35.00% of the
COMPRISING A FRESH ISSUE OF UP TO 34,58,000 EQUITY SHARES AGGREGATING UP TO T [@] LAKHS BY OUR COMPANY (THE "FRESH ISSUE") AND AN Met lsgue shall be availabée for aliocation bo Individual Investors who applies for minimum applicaton size i accordance with the SEBI ICDR, Regulations, subject to valid Bids being
LQFFER FOR SALE CF UP TQ '5.35”':":] ELQLITY SHARKES AGLGREGATING LUP TO T |-] LakHS BY QUK PROMOTERS SELLING SHAREHOLDER. I:THE DFFERED fﬂl}EWElﬂ |'rnn-1hgm al ﬂ'l-'.ﬂ!:l':ll.lﬂ :hE IEEUE Pl'iﬂib‘ _.l_'.'" EIHHEI’E _mne_r 1h3n |':'|I'IE|1-!:JI' |r1'|.'E%II.’:-r'$ are rﬂ".l'.ll?'efﬂ Iﬂ' p_a:-‘"mpgh_q.m_ 1hE ESSIJH h:'- rﬂ'dl"lll5ﬂfl-l'l|':|' UD"EII"IIE !hl:l -'!'-FFIIIE'-.'-'l“ﬂ-I'I S‘-il:'l:lnrl.eﬂ El:ll

SHARES") (THE "OFFER FOR SALE" AND TOGETHER WITH THE FRESH OFFER, THE “"OFFER") QOF WHICH LUIPTO (@] EQLNTY SHARES AGGREGATING TO £ [#)

LACS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE OFFER (THE ‘MARKET MAKER RESERVATION PORTION'). THE OFFER LESS Blockad Amaunt ['ASBA™) process by providing defails of their respective ASBA Account {35 defined hereinafter) in which the corresponding Bid Amounts will be blocked by the Seif

MARKET MAKER RESERVATION PORTION |E., NET OFFER OF UPTO [8] EQUITY SHARES AT AN OFFER PRICE OF 7 [@] PER EQUITY SHARE AGGREGATING TO Ceriified Syndicate Banks ["SCSBs’) or under the UPI Mechanism, as the case may be, to the extent of respective Bad Amounts. Anchor Investors are not permitted (o particpate in
7 [@] LAKHS IS HEREINAFTER REFERRED TOAS THE “NET OFFER'. THE OFFER AND THE NET OFFER WILL CONSTITUTE [@] % AND [@] %. RESPECTIVELY OF he Issue through the ASBAprocess. For delails, please referlo the chapler Wlad “Issue Procedure” baginning on page 306 of the Drafl Red Herring Prospecius,

THE POST OFFER FAID UR EQUITY SHARE CARITAL OF OUR COMPANY, j j i i { i pam i | silsti f dati i
THE PRICE BAMD AND THE MINIMUM BID LOTWILL BE DECIDED BY OUR COMPANY AND PROMOTER SELLING SHAREHOLDERS |M COMSLULTATION WITl-_I THE Eﬁs:ﬁ i@?’:iﬂﬂrﬁ gglgsg ;1::: ISIEE?I?:IITTD:DMM .1{:: i;:.g#::ug: L:Enzrnﬁgingleﬁ%ilﬁlﬁ?aggﬁe EI.II:II-;iEiuﬁTESCEE Lﬁﬂsﬂibgggﬁ;ﬂg:gtnﬁrg;ﬁ.licmdm??ﬁlﬁaJ,I:ﬂ_li
BOOK RUNMNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF (@) (A WIDELY CIRCULATED ENGLISH MATIONAL DAILY NEWSPAPER), ALL al ! P 2 At i bl EE e TR pr L B
EDITIONS OF [@] (AWIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER, AND ALL EDITIONS OF [@] (AWIDELY CIRCLULATED BENGAL| REGIONAL DAILY Er;rr!pan-,- i proposing, subjecl 1o apphcable stalulory ard regulatory requirements, receipt requm_«le approvals, markel condiBons and otfer v_;nnslderal:lnns. to undertake in 'Il_al
NEWSPAPER), (BENGAL| BEING THE REGIONAL LANGUAGE OF THE STATE OF WEST BENGAL, WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST public offering of its Equity Shares pursuani to the offer and DRHP daled September 26, 2025 which has been filad with the SME Pratform of National Stock Exchange of India
TWOWORKING DAYS PRICGE TC THE BIDIOFFER QPENIMNG DATE AND SHALL BE MADE AVAILABLE TO SME PLATFORM OF THE NATIOMAL 5TOCK EXCHANGE Limited {'NSE Ememnge}.

{"NSE EMERGE") FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE INACCORDANCE WITH THE SEBI ICDR REGULATIONS

In case of any revision In the Price Band, the Bidllssue Perod shall beextended for at least three additicnal Wosking Days afler such revision af the Price Band, subjec to the Pursuant to SEBI (ICOR) {Amendment) Regulations, 2025 on March 03rd, 2025 and applicability of corporate govemance provisions under SEBI (LODR) Regulations, 2015 on

totad Bidffsswe Period not excesading 10 Working Days. In cases of force majeurs, banking strike or simiar cincumstances, our Compary, for reasons to be recordad in writing SME Companies for fulfilling all additional criteria, the Draft Red Hermng Prospectus filed with the SME Platform of National Stock Exchange of India Limited (NSE Emerge) shall be
etend the Bidlissue Period for a minmum of three Working Days, subiject to the Bidissue Period nol exceeding 10 Working Days. Any revision in the Price Band, and tha made available to the public for comments, if any, for a period of at least 21 days, from the date of such filing by hosting i on the websife of the M3E at wenw.nseimdia.com, and the
revised Bid/Issue Perlod, IFapplicable, shall be widely disseminated by notfication to the Stock Exchanges by issuing a press release and also by indicating the change on webaite of the Company at www,oneikigas,.com, and at the website of BRLM i.e. Khambatta Secuntfies Limited at www khambattasecurities.com. Cur Company hereby mvites the
ancﬁ?;ritras,ﬂhgi:.! iﬁﬁﬁ'::uﬂfgﬁﬁgﬂ*iﬁyra gﬁgﬁﬁ:{;‘;ﬁ:m;ﬁiﬁ ;i"'zdjﬁjhl{iH*LTlff;ﬂg;E‘Eﬁigﬂcﬁtﬂry&zﬁgﬁﬁﬁﬁ'}‘;iﬁfﬂ?ﬂamendm ——— members of the pullic to give their comments to Stock Exchange, to Company Secretary and Compliance Officer of our Company and for the BRLM at thelr respective addresses
Reguiation 253 of the SEB| ICDR Regulations, 2% dutnced), wharbin nof mans thasy 55 of th Net Ctsrshill Ba 3l6aaed on & phancFtionats basis is il ed fstbitions) ientipned helow. Al commarisrmust o8 recelred Oy iLE EMAe aniin: (i Lompany nclor BRLMn fhistion jo e et g of baom.-().0.60 et daly fooim the aipmes i
Buyers {"QIBs", the “0IB Partion’), provided that aur Company and Sedling Sharehalders may, in consultation with the Book Running Lead Managers, allocste up to 60% of date of filing the Draft Red Hemmng Prospectus with SME Platform of National Stock Exchange of India Limited (NSE Emerge).

the Q1B Portion to Anchor investors on a discretionary basis in accordance with the SEBI ICDR Regulations {"Anchor Investor Portion™), of which one-third shall be reserved Investments in Equity and Equity-related securities involve a degres of nsk and investors should not mvest any funds in this lssue unless they can afford to take the risk of losing thelr
for domestic Mutual Funds, subject to valid Bids being received from domestic Mulual Funds at or above the Anchor Invesior Allocation Prica. In the svenl of under- enfire investment. Invastors are advised toread the risk factors carafully before taking an investment decision in the Issise, For taking an investment decision, investors must rely on

subscription, or non=allceaton in the Anchor Imvesios Portion, the batance Equity Shares shall be added tothe Mat CHE Porlion. Further, 5% of the Met CHB Porhon shall be

; p : : : : 1 imati gr ' i inciudi isks imvioh ity Shares i in Sae b r itd
available for allocation on a proportionats basis only to Mutual Funds, and the remainder of the Met QIB Portion shall be available for atocation on a proportionate basis to all their own examination of our Company and ihe lssue including the risks invoived. The Equity Snares issued in the |ssue have nol been recommended or approved by the Securibes

QIBs, including Mutual Funds, subject to valid Bids being received at or abowe the Ofer Price, However, if the aggregate damand from Mutual Funds is kss than 5% of the and Eraha_r-ga Board of India _[-SEE”-]- nor does SEBI -gu;.-!rEll'ltEE!_t?"E acouracy of adequacy of the Dralt Red Hemng Prospectus, Specific attention of the investors is invited o the
gehéﬂrg Partion, the Ln:.'r!r*:an::e: Eﬁiuiliy és-h!-:afes a-annlaﬁle for mlcnca!iunrin the Mutuiat Fune Portion will e added Fi:.: 1h|¢ rnmzu_nnin?HN&L QI8 Portian fior ur:::-un;éﬂwat{c allnﬂ;aﬁ::-n b chapter“Risk Factors™ beginning on page 30 of the Draft Red Harring Prospecius.

IBg. Furthier, mat less than 15% of the Mlet Isauwe shall be available for allocation an & proportionate basis to Mon-lestitutional Bidders and not less than 35% of the Net lssue i g ) 1 [ ; 3 ' y i ; i 1 = i
shall I:l_a av;-.lah!e for aflocation to Individual in'.'Esturs_ in accordance x'_.'lth '.I_'|e SEB1 IEDI; Flg-guFat'H:lns. subject fo valid Bids I:hEirlg rena_i_'..'au:l atar ahmrg- 'fhe iCrffar Price. A_II J;'_I?Hd;g2ﬁﬁg;ﬁ&;ﬁffgﬁ?ﬁﬁ[ﬁﬂﬁ?ﬂ?ﬁ;lnﬂu;; E;ﬂ%ﬁgggiﬁsﬁngﬁﬂggﬁﬁg ?@ﬁ;ﬂgﬁﬁ:ﬁ;ﬂfﬁiﬁgﬁﬁ;ﬁ ﬁgﬁ:g‘
patential Bidders (excopl Anchar Investons) arg required to mandatarily ulilse the Application Suepported by Blocked Amounl CASBEA™) process providirsy dedadls of their : ; s
respeciive ASBA accounts, and UPTID in case of RIBs using the UPI Mechanism, IF applicable, inwhich the corresponding Bid Amounts will be blocked by the SCSBs or by The Equity Shares, when offered, through the Red Heming Prospecius, are proposed to belisted on SME Platform of Nations Stock Exchange of India Limded (NSE Emenge)
the Sponsor Bank under the UPI Mechanism, as the case may be, fo the extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer For deails of the main objects of the Company as contained in its Memarandum of Association, please refer to the chaplier Billed "Our Histanye and Cerdain other Corporate Malters”
through the ASBA process. For dataits, see “Offer Procedure” baginriing on page 356 of this Draft Red Herring Prospachus. beginning on paga 210 of the Draft Red Heeming Prospectus. The Eability of the members of the Company is fimited. For desails of the share capital and capital siicture of tha

This pubdic announcement s made in complEnce with the press releass PR NG, 362024 on December 18, 2024 of 208th SF Meeling on "Review of SME Frarmework under
SEBIICDR) Regulations, 2018 and applicability of corporate governance provisions under SEB Regulations, 2015 on SME Companizs. The Draft Red Hamng Prospecius

Company and the names of the signatonies io the Memarandum of Association and the number of shares subscribed by them please refer to the chapter titled "Capital Siruchine”

filed with the SME Platform of National Stock Exchange of India Limited "NSE EMERGE") shall be made available to the public for comments, f any, for a period of at lsast 21 beginning on page 77 ofthe Draft Red Heming Prospechus
days, from the date of such Ming by hosting ton tha website of tha NSE at https:twaeawonsaindia corn, and the wabsito of the Company abwaww fascnatedaxtile. com, and at tha
'.'.ﬁ‘lll:uslte of BRLK e, Aflinidy Ej-lr_?nal l:_‘:agltal Barket Private Limied |e., www.affinflygiobalcap.in. Our Company heraby |r'.-.rﬁlﬁ5-, ::Ir-.e members of the public 1o give their BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER COMPANY SECRETARY AND
comments (o Stock Exchangs, to Company Secretary and Compliance Gfficer of cur Company andfor the BELM at their respectve addresses mentioned balow. All TO THE ISSUE COMPLIANCE OFFICER
comimenis muslt be receivaed by NSE EMERGE andior our Company andior BRLM in relation io the isswe on or bafore 5 p.m. on the 21t day from the aforesaid date of filing
the: Drafl Red Herring Prospecius with NSE EMERGE : o
Irvestments in Equity and Eqguity retated securties invalve a degres of sk and invesiors shoubd nat invest any funds in this Offer unlass they can afford to take the nisk of H h am h a t t a \i { D n E I KI G a I I
tosing their entire investment. Invesiors are advised to read the risk factors carefully befors {aking an inveastment decision in the Offer. For taking an imvestment decision, W T . M F | BRI RESLALTRA T
msastars must raly on beir own axaminabion of cur Gompany and the Cfter, mecluding the nsks invohvad. The Equily Shares issued in tha QRer have nol bean recommended Securities I I i oo ; One Ikigaii Cluster Kitchen Limited
arapproved by the Securilles and Exchange Board of India ("SEBI"), nor does SEBI guarantes the accuracy o adequacy of the contents of the Dvaft Red Herring Prospecius Limited i e b e . g derphales
Specific attention of the investors is invited fo the Saection tifled "Risk Factors® baginning on page. 43 of the Draft Red Herring Prospecius Ms. Nagaraja Nanditha
Any decision toinvest in the Equity Shares described in the Draft Red Heming Prospectus may only be made after the red herring prospecius ("Red Herring Prospecius™) has Address: 53, 4, Okd Madras Road, Bhattarahalli
bean filed with the RoC and must be made solely an (e basis of such Red Herring Prospectus s there may be material changes in the Red Herring Prospectus from the Draft Thambu, Chetty Palya, Krishnarajapuram
Red Herring Praspectus MUFG INTIME INDIA PRIVATE LIMITED Bhattarahalli, Bangalore, Karnataka, India-560043
For details of the main objects of the Company as contained in its Memorandum of Association, sae "History and Cerlain Corporate Matters” on page 211 of ihe Draft Red KHAMBATTA SECURITIES LIMITED (Formerly Link Intime India Private Limited) ) : 1 : kg, d
Hazrriryg Prospoctus. The liability of the members of He Company is limited. For dedais of the share capital and cagital strucbure of the Compary and the names of the 806 ‘World Trade Tower Tower B Moida Sector-16 C-101. 1t Floor 247 Park. LB.S. Mara. Vikhroll West Tﬂﬁﬂp!’lﬂﬂﬁ.jg'l-.ﬁ!ﬂ?" 192535
signatories fo the Memaorandum of Associallon and the number of shares subscribed by them see "Capital Structure® on page 96 of the Draft Red Herring Prospectis : Pradesh-201301 Indi ' : : ! SR g v : + | E-mail: cs@oneikigaii com
Tha Equity Shares of aur Company offered through this Draft Red Herring Prospectus are proposed (o be listed onthe Emerge Platform of Mational Stock Exchange of India Liitar Prades > 0130 L TR Mumbai-400 083, Maharashtra, India
Limited interms of the Chapter IX of the SEBI [ICDR) Regulations; 2018 as amendsd from time to ime. For the purpose of this Offer, National Stock Exchange of India Limited Tel.: +91 9953089693, 0120 441546% Tel.: +91 B108114949 Investors can contact our Company Secretary and
shall be the Designated Siock Exchangs E-mail : ipoi@khambattasecurities.com E-Mail ; clusterkitchen smeipod@in.mpme.mufg.com Compliance Officer, E-;IDH Running L-E',ad Manageror
BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE ISSUE Website ; www khambattasecurities.com Website : www inmpms.mufg.com Registrartothe Issue, incase of any pre issue of post
Investor arievance e-mail: ; issue related problems, such as non- recaipt of betier
( ar : y Investor Grievance Email : ¢ skt creddit of allottad Eduity shares i
. mbcomplaints @khambattasecuriiies.com clusterkitchen.smeipoi@in,mpms. mufg.com %Harﬂﬁ ' :'.l.rv:ﬂil:lelﬁi af'_', l__z['ﬂelnl E:::}n"{:f;f:l;
Contact Person: Mr. Chandan Mishra Contact Person : Mr. Shanii Gopalkrishnan o fmesiotin i A b ottt g
SEBI Registration Number: INMDOOD11914 SEBI Regn. No. : INRODODD4058 ;I'Il:II:IE o ot y
CAMEO ot et
Affinity Global Capital Market Private Limited Cameo Corporate Services Limited All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed lo them in the Draft Red Herring Prospectus.
208, Abdul Hamid Strest, East India House, 15t Floor, Foom Mo, 1F, Subramamrian Building™ 1 Club House Road, Chennai- §00 002
Holkala =rNooes, Waesl Bengal, Indsa Tal: +31 406716 2222, E-mail: privagdcamaaindia com g e B 2 e
Telephone: +91 33 4004 ’."1%3_ E - mall; complanceg@affinity'global.in Investor Grievance e-mall: II1\-E-REHF@EHME—:‘.|II'|HIH Com For One fkigali l:|l.15h"=l H.Itl:hl.‘l'l Limited
Investor Grievance ID: investon@affinityglobalcag.in Website: www.cameoindia.com On behalf of Board of I:Ilrt-'!-:tﬁr.s
Waebsite: www alfinibyglobalcap.in Contact Person: Mrs. K. Sreepriya Sdr-
Contact Person: Mr. Anandarp Ghoshal SEBI Registration Mo, INROOOOO3TE3 Flare i
SEBI Registration Number: INMIOD01 2638 ? D.a"f SEEFEHIDFE A c g ':Haga:.a]a Ha:n’:!tha
COMPANY SECRETARY AND COMPLIANCE OFFICER AU SERNIRES £ A Kpamy SecreRTy NGO GR SR
Kir=, Rittka Sharma, Company Secratany & Compliance Officer Imvestors can contact our Company Secretary and Compliance Officer, Book One Ikigail Cluster Kitchen Limited is proposing, subject to applicable statutory and reguiatory requirements, receipl of requisite approvals, markel conditions and other
194, Block A, Lake Town, drd Floor, Near Radha Krishna Mandir Running Lead Manager or Regiar 1o ihe Issue, incase ol any pra issue or post issue considerations, to undertake an initial public offer of 1s Equity Shares and has filed the Drall Red Herring Prospectus daled September 26, 2025 with SME Platform of National Stock
'I-EE'“E_ITW"'-‘;-U“‘?”F' T”“‘?"H Wes '?'3"_"93'- Tal: +81 7411705401 refated problems, such & non- receipt of lefter of allatment, non- eredit of allotted Exchange of India Limited (NSE Emerge). The Draft Red Harring Prospectus is available on the websiie of National Stock Exchange of India Limited at www.nszindia com and on the
W'EE'Ei[E::Tﬁ;ﬁ?ﬁ;ﬁggﬂﬁﬁg;m EE;E::::E ‘I'“DE';E“?:E?‘;‘;:;{ﬂi‘:;"::ﬂﬂ;i'3':'“ nt, nan-receipt of refund arders website of the BRLM, i.e. Khambatia Securities Limited at www. khambattasecurites.com and the website of our Company al waw oneikigaii.com Polantial investors should nole thal
Bhlos e ¥ : investmend in equity shares involves a high degree of risk and for defails relating 1o such risk. please refer to the chapter lifled “Risk Factors " beginning on page 30 of the Draft Red
All Cap#alized terms used herain and not specifically defined have the same mearning as ascribed to themin the Draft Red Herring Prospecius Heming Prospecius, Potential investors shiould nof rely on the Dratt Red Heming Prospectus fed with SME Platform of National Stock Exchange of India Limited (NSE Emerge) for
ForFascnate Texdles Linied For om and behalf of Board of Directors making any investment decision
Place - Kolkala, West Bengal Sdi- The Equity Shares offered in the lzsue have not been and will not be registered under the U5, Secorities Ack of 1933 (he “U.5. Securities Act”) or any state securifies laws in the
Drated:- 27 09,2025 Wishal Mahar United States. and unlass so ragistered. and may not ba offered or sodd within the United States, axcept pursuant to an exemplion fromy; or in 3 transaction not subjact to, the
Managing Director regisfration requirements of the U.S. Securiies Act and applicable U5, sfate securities laws, Accordingly, the Equity Shares are baing offerad and sold only outside tha United States
Fascinate Texies Limited 8 proposing, subject io appbeable statutory and regulatony requirements, receipt of reqguisite annovals, marke! conditions and other inoffshore ransactions in refiance on Regulation 3 and the applicable laws of the jurisdictions where those offers and sales are made.
considerations, founderiake an initial pulblic offer of its Equity Shares and has filed the Draft Red Haming Prospectus daled Septembear 26, 2025 with NSE EMERGE. The ; i ey AT
Drafl Red Herring Prospecius is available on the website of NSE al hitps:fwww nsaindia.com and on the websile of the BRLM, Le, Affinity Global Capital Market Private Theee willbe no public olfering of the Equity Shares in the Uniled Siates FORTUNA + SHARK
Limited | e, waw affinibvalobalcap.in, and the website of our Company ai www fascinatetextile.com. Potenlial investors should note that investment in equity shares invalves
a high degree of risk and for detaits relating fo swch nsk, ee the section tited "Risk Factors” beginning on page 43 of the Draft Red Herring Prospectus Potential investors
sivould nol rely on the Draflt Red Harring Prospecius ed with NSE EMERGE for making any investment decision,
The Equity Shares affered in the Issue have not beenand will mot be registersd under the LS. Securities Act of 1933 (the "3, Secuniies Act”] of any stale securibes tnws n
the United States, and unless so registered, and may not be offerad orsold within the United States, except pursuant 1o an exemption from, or ina transaction not subdect to,
the registration requirements of the LS. Securities Act and applicable U5, siale securities laws. Accordingly, the Equity Shares are being offered and sold only outside the
Uniled Statas inaffshode ransaclions in reliance on Ragulation 5 and applicabée lws and jurisdicbans where (hods s and sales ans mada.
There is no public affering In United States of Amenca
.. . .. . epaper.fmanc:aiexpress.mn‘. . New Delhi
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FORM G FORM A "w 1
INVITATION FOR EXPRESSION OF INTEREST (“EOI") FOR — r:egu|a-+;: TRk RO IMPORTANT
M/S SHREE MAHESHWAR HYDEL POWER CORPORATION LIMITED iy gl S o : : : MAHARAS HTRA SCOOTE RS LI M ITE D
: : (Insoivency Resalution Process for Corporate Persons) Regulabons, 2016) Whilst care is taken prior to
Operating In Hydro Power Project At Mandaleshwar, Madhya Pradesh FOR THE ATTENTION OF THE CREDITORS OF -~
{Under s regulation (1) of Requlafion 364 of e Inzodvancy and Bankrupicy Board M/S. GUPTA POWER IHFHAETRUt;fleE LIH'!ITED acceptance of advertlsmg
gty ] VIS . IS, (IN CIRP) . . .
of India {nsehvency Resokition Procass for Comorate Parsons) Requiations, 2016 B ey art Partiaiin copy, itis not possible to verify SPECIAL WINDOW FOR RE-LODGEMENT
RELEVANT PARTICULARS 1. | Narma al Enrjsurgjs Debdor _ Mis. Gu|_:|ta quqr Inirastruv;t!Jm leltEEd its contents. The Indian OF TRANSFER REQUESTS OF PHYSICAL SHARES
1, |Mame af the corparate debior along f—_Ehm Maheshwar Hydel Power 2 | Date of Incarporation of Gomporate Debion (9051961 .
with PAN & CIN/ LLP No | Corporation Limited 3. | Authority under which comparaie debtor | Regisirar of Companies. Kollkata Express (P) le.lted cannot . _
| PAN ND. AABCS4176P Is incorporated | ragstared _ be held responsible for such The shareholders of the Company are hereby informed that pursuant to SEBI circular dated
5 Thdaes 3T Te reastered o |£.L'%ﬂ;:'ﬂ¥;‘|?; fg:?ﬁpfr::nﬂﬁ‘:;gsﬁwr' 4 | Corporabs Menrdty No. of Corparate Deblor| U31300WB1961PLCO25104 contents, nor for any loss or 2 July 2025, a special window only for re-lodgment of transfer deeds, has been opened from
- Lz . / P, T OS] - HEIWET, 5. | Address of the registered off Regi ffice & : EN-52, Secior-V/ [ : er, TG ; i
Madhya Pradash- 451221 am?::ﬁ;ﬂ&?iﬁf;ﬁfmm f?;’ﬁ?.f,_::e L?iﬂ,'ﬁkmﬁmifcﬂ damagglncurrgdasaresqﬂof 7 July 2025 till 6 January 2026. This window is only for those transfer deeds which were
iy S b transactions with companies
3. |URL 0f website NA carporate debilar Bengal, India, 700091 ’ i i i 3 i
: P ga ot s lodged prior to 1 Apnl 2018 and rejected/returned/not attended to due to deficiency in the
4. |Details of place where majority of | Abhayanchal Parisar, Post -Mandalaghwar, Address al which the books of account associations or individuals : ; _ :
fixed assats are located |Mathya Pradesh- 451221 are maintained: Cutiack-Purl Road Infront of advertisinginits newspapers documents/processior otherwise. No re-lodgments will be accepted after 6 January 2026.
5. |mstalled capacity of main products/ | Gapacity: 10 Turbines of 40 MW each Budheswari tempie. Bhubaneswar, Orissa, or Publications. We therefore Further the securitias that are re-lodged will be issued only in demat mode.
SErvices __|Installed: 3 Turhines of 40 MW each | | India, TH1006
6. |Quantity and value of main praducts/ _'Eumnl_ﬂ-rEml operations of project-are yetto 6. | sohvency commencement dals 509 2025 recommend that_rea(_j?rs For more details, please reach out to Company’s RTAat toll free no. 1800- 309 - 4001
servicas soll In last financial year  jcommance. | In respect of corporate dabior | (Order uploaded on 27.09.2025) make necessary inquiries or email at einward.ris@kfintech.com or Company’s email at investors{@msls.co.in
7. |Mumbsr of armpioveas’ wiskman {'¥ed 1o ba ascertained 7. | Estrnated date of closurs of 2503 2026 before sending any monies = = - S IS
8. |Further details including last available |URL: | Insolvency Resolution Process _ or entering into any
financial statements (with { hétps/drive. google.comy drive folders/1 76p 8. | Mame and regisiration number of the Pradesp Kumar Kabra ) . CIN: L35912MH1975PLCO18B376
schedules) of two years, lists of | NSXBsY 2vOONVVRAVECURBTiaHTTusp insolvency professional acting &s IBEIPA-0011P-PO1104/2017-18/11790 agreements with advertisers Read, Office: BalgiAuts Lirited Camblex. MumbakPune Rosd: Puis. Maharsshtia 411 635
creditors are available at URL: | =drive_link | Interim resolution profassional _ or otherwise acting on an gd. o) s, “ ; A
|List of Creditor; 9, | Addrass and a-mail of the interim Pradeep Kumar Kabra advertisement in any Tel: (020) 7157 6066 | FAX: (020) 7150 5792
| hitps./ibbi.gov. in/upleads'claims; generate’ resolution prolassonal, as ragistered Ci905, Ofra Buslding V.I.P Road, Bharthana, Email ID: investors@mesls.co.in | Website: www mahascootars.com
| CLAIMS 722504026 18219 pdl with the: Beard Viesu, Surat, Gujarat, 395007 manner whatsoever. s @msis.co.n | LIRS
9, |Eligibility tar resolufion appdcants | URL: _ | Email: - ippradeepkabraifgmai .com
under section 23(Z){h) of the Code is | hitps:idrive gongle. comydrive/tolders/ 1oy - 10.| Addrass and e-mail toba used for Pradeep Kumar Kabra
available at URL: ! rel9Gh 7 TeaE FyvHNogwelh Y Vol Tusp=dr cormespondence with the Inferim 301, 3" Floor, Reegus Business Center
e hink Rasalulion Professional Anove Marcadss Showroom, Mew City Light : 7 - .
= = - 1 - ? : : L et Ao THIS IS A PUBLIC ANKOUNCEMENT FOR INFORMATION PURPOSES OHLY AND 15 NOT A PROSPECTUS ANNOUMCEMENT AND DOES NOT CONSTITUTE AN INVITRTION OF OFFER TO ACOLUIRE,
L !-'ﬁ[ U.Em bor st ot wipnession:al | biplo1d-30:2049 E:PTI EII-HMH;E;?;@S;:;I; E;‘.:Hl TN PURCHASE DR SUBRSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION DR INSTRIBUTION DIRECTLY OR INMRECTLY, DUTSIDE INDIA, INITRAL PUBLIC DFFERING OF EQILITY SHARES
interest = i3 . g Bl o i il O THE SME PLATFORM OF THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED [“NSE EMERGE™) IN COMPLIANCE WITH CHAPTER [X OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
th (B Bbmnng Sl protalang s, QA caslu il 1| ket e o muomisson ol Gl | witias 10465009 (ISSLIE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (" SEBI ICOR REGULATIONS").
prospeciive resolufion applicants 12.| Clagzas of cradiors, ¥ any, under clause (b) | Mot Applicabla
12, |Last date for submission of objections | Upio 28-10-2025 of sub-section b} of saction 21, ascertained PUBLIC ANNOUNCEMENT
to pravisional list | by the intesim resolution professional |
13, (Date of szae of final list ol Upio OF-11-3025 13.| Mamas of Insolvency Professionals Wol Apalicatie e L
prospactiva resolufion apolicants ideniified to act as Autharised : : 0 n E l KI G a I I
14, |Date of Esue of mformation |Upto 12-11-2025 Rapresentaiive of creditars
memorandum, evaluation matrx and | in & ciags (Three names for each class) | ‘frfq EFCLNEC if BESLAUraN. Erols
reguast far resodution plans 1o 14.| (&) Relavanl Forms and a) Wab hink: ;
prospective resolution applicants | (b) Details of authorized hittpes: ik govinhomaidownioads (Please scan this QR
: ShmiSsion of res 0 12-12- representatives are svalable at b} Mot applicable Code to view the
15, |Lastdate for submission of resalubon |Uplio 12-12-2025 preseniain aalie at ! Pp Dralt Red Herring Prospectus)
plans ; | Rotice iz heraby given thal tha National Company Lany Tribumal has ordered he commancement
16. |Process email id to submit Expression | cip. shreemaheshwari@amail. com of a corporats insolvancy resciution process of Mis. Gupta Power Infrastructure Limited on Our Company was onginally incorporated as 'One Ikigaii Edutech Private Limited” a2 a private limited company under the Companies Act, 20113 on Ocfober 26, 2020 pursuant to a
___|of interest 26" September, 2025 (Order uploaded on 27.08.2025) Certificate of Incorporation bearing CIN: US0S0MKA2020PTC 140240 issued by the Registrar of Companses, Central Registration Centre, Thereafter, cur Company’s name was
17. |Details of the Corporate Debtos's Mot Applicable The creditors of Mis. Gupta Power Infrastructure Liméed. are hereby called upon to submil their changed fram 'One kigail Edulach Private Limited” 1o 'One |kigali Cluster Kitchen Private Limited” on Oclober 03, 2024 pursuant to a fresh Certificate of Incorporation issued by the
registration stalus as MaME claims with proof on or before Friday, 107 Ociober, 2025 ta the Inferim Resolution Professional at Reqistrar of Companies, Central Processing Centre. Later, our Company was convertad into a public Emited company from a private limited company persuant to 3 special resolution
("} The operations of the Corperate Debbor were at stand-sill as on the Insohency the addrass mantioned aganst antry No. 10, passed by the sharehoiders of our Company on May 31, 2025 consequent to which the name of aur Company was changed from 'One higal Cluster Kichen Private Limited' to'One
Commencement Dale, The financial greditors shall submd their claims with proof by electronis means ondy, Al other kigaii Cluster Kitchen Limited” and a fresh certificate of mcorporation bearing CIN LB0804KA2020PLC 140240 was issued by the Registrar of Companies, Central Processing Centre
Mode: The Invitabon for Expression of Inferes! dated 27.01.2023, 13122023 and crediors may submd the claims with proofin person, by pest or by elecirenic means {"RoC") an Junz 06, 2025.
13.%.3:2'* hias I?JT-E'H gé:ﬂz? 'f;itﬂ*:glfﬁmﬂslent of the Lommittee of Creditor of SMHPCL | | Submission of false or misleading proofs of claim shail attract rfngiﬁsﬁ ey mEd-'- Registered Office: 53, 3, Old Madras Road, Bhatiarahalli Thambu, Chetty Palya, Krishnarajapuram, Bangalone, Karmataka -5600489, India. Telephone: +81.0071192555
UL o TRguialon Jnyery aguiaion, a p Kumar Kabra E-mail: cs@oneikigaii.com | Website: www.onedkigaii.com | Contact Parson: Ms. Nagaraja Nandhita. Company Secretary and Compliance Officer
For VRSA Insolvency Professionals LLP _ IRP for Mis. Gupta Power Infrastructure Limited b c5igonely | i Car grl.;teldel-nlit Number: umﬂdﬁﬁiuﬂéch-lqazq_n o 4 Pl |
Resalution Professional- | | D8t 25.08.2025 |BBI Registration No.: IBENIPAD01IP-POT104 (2017-18111750 po R S
i i Mt Ny g L iy CP) OUR PROMOTERS: MR. UJJAWAL KHANDELIA AND MR. NITIN JAJODIA
CMA Vijender Sharma i : 2
s Bl i 1 D eiiation e SDUEE LIRS THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (PO OF SMALL AND MEDIUM
' S ! rlg;tegiﬂ;ﬂ Evnlmill i WJEHaE@W-HFﬁ in ENTERPRISES) AND THE DRAFT RED HERRING PROSPECTUS ("DRHP") DATED SEPTEMBER 26,2025 HAS BEEN FILED WITH THE SME
Place: Mew Delhi AFA valid upho 31122025

INITIAL PUBLIC OFFER OF UPTO 13.53,600° EQUITY SHARES OF FACE VALLE OF R3. 10/- EACH (THE "EQUITY SHARES") OF DNE IKIGAI CLUSTER KITCHEN LIMITED
("OUR COMPANY" OR “THE ISSUER") FOR CASH AT A PRICE OF RS. [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF RS. [e] PER EQUITY SHARE)
[*ISSUE PRICE"| AGGREGATING UP TO Rz [«] LAKHS*ISSUE/OFFER") OUT OF WHICH §7 800" EQUITY SHARES OF FACE VALUE OF RS, 10 EACH, AT AN ISSLIE PRICE
OF Rs. [«] PER EQUITY SHARE FOR CASH, AGGREGATING Rs. [#] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE IS5UE (THE

THIS 15 A PUBLIC ANQUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS NOT APROSPEC TUS ANNOUNCEMENT AND DOES NOT MARKET MAKER RESERVATION PORTION'), THE ISSUE LESS MARKET MAKER RESERVATION PORTION IS HEREINAFTER REFERRED TOAS THE "NET ISSUE, THE

CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS 15 NOT FOR RELEASE, . &1 IE W A ey Ia) ; : ' i L
PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA ISSUE AN NET ISSUE WILL CONSTITUTE [w] AND [o % RESPECTIVELY OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY.

“Suhlectbo firalizatian afthe bas's af aliodmest

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BODK RUNNING LEAD MANAGER {"BRLM") AND
WILL BE ADVERTISED INALL EDITION OF FINANCIAL EXPRESS, (AWIDELY CIRCULATED ENGLISH NATIOMAL DAILY NEWSPAPER) AND ALL EDITION OF JANSATTA
(AWIDELY CHRCULATED HINDI NATIONAL DAILY NEWSFAPER, AND UDAYKALA A REGIONAL NEWSPAPER (KANNADA BEING THE REGIONAL LANGUAGE OF
KARNATAKA WHERE CUR REGISTERED OFFICE 15 LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ISSUE OPENING DATE AND SHALL BE MADE
AVAILABLE TO THE SME PLATFORM OF NATIONAL STOCK EXCHANGE OF INDIALIMITED ("WNSE Emerge’) FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE.

F ASC I N ATE In case of any revision in the Price Band, the Bid/lsswe Pariod shall be extended for at least three additional Working Days after such revision of the Price Band, subject 1o the total
Bidilssue Penod not excesding 10 Working Diays. In cases of ioroe majewre, banking sirike or similar circomstances, our Company, for reasons (o be recorded in writing extend the
FVEXTILES Bidilssue Period for a minimum of one Working Day, subsect to the Bid/lssee Period nol exceading 10 Wesking Days. Any revision in the Price Band, and the revised Bidllssus
EASCINATE TEXTILES LIMITED Pariod  if apph-;ahl&, shall ba widehy msseriunat_ad by r1-::|11ﬁc:_;|11‘|_:|n Eq thie Siack Exm;r:gas by issuing a press release and also by indicating the change on the wabsitas of the BRLM

Our Company was argenally mocorporated as a Private Limited Company in the year 2017 inthe nams and style of “Fascinate Textiles Private Limited” under the provision of and atihe terminais of the hMemiers of the Syndicate and by intimation to Desgnated inlammedianes anl:ll Sponsor Bank
tha Companies Act, 2013 vide certificate of incorporation dated February 09, 2017 issued by the Registrar of Companias. Kolkata, West Bengal. Further the status of our The 1ssue is being made through the Book Buidng Process, in terms of Rule 19(2)(b) of the Securities Contracis (Regulation) Rules, 1957, as amended ("SCRR") read with
company was changed 1o a Public Limited Company by 8 special resolulion passed on Apnil 25, 2025, A fresh Certificals of Incorporation consequent Lpon comversion of Reguiation 253 and 229 of the SEBI ICDR Regulations. as amended, wherain nol rmaore than 50% of the Net Issue shall be afocated on a proporionale basis o Qualiiad Instilutional
Company to pubic imited Company and consequent to change of name to “Fascinate Textiles Limied” was lssued on May 20, 2025 by the Reglstrar of Companies, Central Buyers {*0iIBs", the "01B Partion”), provided that our Company may, in consultation with the Book Running Lead Manager, allocate up 1o 60% of the QB Portion to Anchor Investors

Processing Canfar. The Company's Corporate |dentification Mumber is W172000WB201TPLC2 19383, For details of change in the name of owr Company and address of

\ St E B, S g ; A e
reitistansil Gifice of GUr Comgpany, sea-Histary and Gartain Corporats Malters” on Page Na. 2711 of this Draft Red Herring Prospects on & discretonary basis in accordance with the SEBIICDR Regulations {“Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutuat Funds, subject to valid

Registered and Corporate Office: 4. Kutul Sahi Road, Barasal North 24 Parganas, Barasal - |, Wesl Bengal, India, 7001 24 Bids beng recaivad rmrr_l domastic Mulual Funds al or above the .ﬁ.q-:hn: Investor :ﬁ.llncamn Price. In tha event of ul'u_:lar—sul.'lsa:rlp‘.inr!_ or non-allocation in the J_E-.n:mr Investor
Contact Person: Ritika Sharma Tel: +91 7411705401, Mail; complianceg@fascinatetextile.in Website: www fascinatetaxtile.com Portion, the balance Equity Shares shall be sdded tothe Net Q1B Portion. Further, 5% of the Met QIB Portion shall be availabhe for allocation on a proportionate basis only to Mutual
Corporate ldentity Number: U17Z09WB2017PLC219383 : Funds, and the remainder of the Net QI8 Portion shall be available for allocation on a proporionate basis to all QIBs, including Mutua! Funds, subject to valid Bids being received al
?l_lilgt Egﬁg?gggﬁ]gﬂ:ﬂ hj:g;a::ﬂgh 51!; é::;:l ?;%:a.lur:;;]r:_' L.:‘*'Hﬁiﬁ}? Tid;;‘gﬁl.:“ﬂ:; EIEIT:;: -él;;nﬁnlr_.gmi z;rlnghfg}-;!;r; Euit_;&lgr qHL |_1| .:.LL T L— or abova the |ssee Price. However, if the aggregate demand from Mulual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the
gy [ - - - N - - - - ] == . n . - v ] - =ttt | - X a H .-E H 'I F 2 1‘ H .I I L o ! i 18 ; 1
DRAFT RED HERRING PROSPECTUS ("DRAFT RED HERRING PROSPECTUS™) DATED SEPTEMBER 26, 2025 HAS BEEN FILED WITH THE SME PLATFORM OF Wbl Fund Forbon vl be:addsn o e-remaining Ket QI Portion for proportionials. allocation to (85s. Further, not iess fnan 15.00% of-the Nel Izsue stial be availabla. o
NATIONAL STOCK EXCHANGE (NSE EMERGE) allocation on a proportionate basis to Mon-institutional Imvestors out of whach (&) one thind of such porfion is reserved for applicants with application sizé of more than 2 lots and up o
INITIAL PUBLIC OFFERING OF UP TO 42,94,000 EQUITY SHARES OF FACE VALUE OF 10 EACH ("EQUITY SHARES") OF DUR COMPANY FOR CASH AT A PRICE such lats equivalent to not mare than Rs. 10,00,000 and {b) two-third of such portion was reserved for applicants with application size of more than Rs. 10,00,000 provided that the
OF ¥ [@] PER EQUITY SHARE {(INCLUDING A SHARE PREMIUM OF ¥ [@) FER EQUITY SHARE) "OFFER PRICE™AGGREGATING URF TO ¥ [@] LAKHS (THE “OFFER™) unsubscribed portion in gither of such subcategories could have been aliocated to applicants in the other sub-category of Non-Instutional Bidders and not less than 35.00% of the
COMPRISING A FRESH ISSUE OF UP TO 34,528,000 EQUITY SHARES AGGREGATING UP TO T [@] LAKHS BY OUR COMPANY (THE "FRESH ISSUE") AND AN Met Issue shall be available for sllocation to Individual Investors who applies for minimum applicabion size m accondance with the SEBI ICDR Regulations, subject to valid Bids being
OFFER FOR SALE OF UP TO 8 36.000 EQUITY SHARES AGGREGATING UP TO 7 [@] LAKHS BY OUR PROMOTERS SELLING SHAREHOLDER. (THE "OFFERED received fram them at or above the Issue Price. All Bidders other than Anchar Investors are required (o paricipate in the lssua by mandatorly Utiizing the Application Supportad by

SHARES") (THE "OFFER FOR SALE" AND TOGETHER WITH THE FRESH OFFER, THE "OFFER") OF WHICH UPTO [#] EQUITY SHARES AGGREGATING TO £ [#)

» A i L i
LACS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE OFFER (THE ‘MARKET MAKER RESERVATION PORTION’). THE OFFER LESS Blockad Amaunt [*ASBA™) process by providing details of their respective ASBA Account {5 defined hereinafter) in which ihe corresponding Bid Amounts will be blocked by the Seif

MARKET MAKER RESERVATION PORTION |LE.. NET OFFER OF UPTO [@] EQUITY SHARES AT AN OFFER PRICE OF 7 [@] PER EQUITY SHARE AGGREGATING TO Certified Syndecate Banks ("SCSBs) or under the UPI Mechanism, as the case may be, to the extent of respective Bad Amounts. Anchor Investors are not permitted io particpate in
7 (@] LAKHS IS HEREINAF TER REFERRED TOAS THE “NET OFFER'", THE OFFER AND THE NET OFFER WILL CONSTITUTE [@] % AND (@] %. RESPECTIVELY OF the Issue through the ASBAprocass. For datails, please refer to the chaplar bilad *lssue Procadure” beginning an page 306 of the Draft Red Herring Prospecius,

THE POST OFFER PAID URP EQUITY SHARE CAPITALOF OUR COMPANY, i 5 i i i T i datfi Tl i ;
THE PRICE BAND ANDG THE MINIMUM BID LOTWILL BE DECIDED BY OLUR COMPARNY AND PROMOTER SELLING SHAREHOLDERS |N COMSU LT.'!'.T!DN WIT_?-_I THE EL%E:E i;u:‘;fgfg;r:: gglgg 21:::' Iglig?lillagfﬂsnhﬂh .T: i;:gﬂ:?g: LEHE::;EEHS:'%REIET?SS{HT:E i?;ﬁ;l:ﬂiﬂzﬁg Llﬁsﬂs?ﬂi:l;g%m;ﬂE;Etnﬂllmﬁ#;iimmjhhzﬂzhﬁav.l;:ilf;
BOOK RUNMING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [@] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL B L e P A T, P ey o] P  hemEr
EDITIONS OF [@] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER, AND ALL EDITIONS OF [@] (AWIDELY CIRCULATED BENGAL| REGIOMAL DAILY Company i proposing, subject to applicable statulory and regulatory requirements, receipt requisite approvals, markel conditions and other considerations, lo undertake indial
NEWSPAPER), (BENGAL| BEING THE REGIONAL LANGUAGE OF THE STATE OF WEST BENGAL. WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST public offering of its Equity Shares pursuani to the offer and DRHP dated September 26, 2025 which has been filad with the SME Pratform of National Stock Exchange of India
TWOWORKING DAY S PRICR TG THE BIDYOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO SME PLATFORM OF THE NATHONAL STOCK EXCHANGE Limited {'NSE Ememnge™}.

{"NSE EMERGE") FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE INACCORDANCE WITH THE SEBI ICDR REGULATIONS,

In caze of any revision in the Price Band, the Bid'lssue Perod shall be extended for at least three sdditional Working Days aftersuch revision of the Price Band, subject to the Purzsant to SEBI (|ICDR] {Amendmant) Requlations, 2025 on March 02nd, 2025 and applicability of corporate governancs provisions under SEBLILODR) Requlations, 2015-on

total Bid/Fssue Period not exceeding 10 Working Days. In cases of force majeune, banking strike or similar cincumnstances, our Compary, for reasons to be recorded in writing SME Companies for fulfilling all additional criteria, the Draft Red Herdng Prospactus filed with the SME Platform of Natonal Stock Exchange of India Limited (NSE Emerge) shall be
axtend the Bidlissue Perod for a minimum of three Working Days, subiject to the Bidissue Period not exceeding 10 Working Days. Any revision in the Price Band, and tha made svailable 1o the public for comments, if any, for a period of at least 21 days, from the date of such filing by hosting it on the website of the M3E at www.neeimdia.com, and the
revised Bld/lssue Perod, IFapplicabie, shall be widely disseminaied by notification to the Stock Exchanges by lssuing a press release and also by indicating the change on website of the Company at www,oneikigas,.com, and at the websie of BRLM ie. Khambatta Secunties Limited at waw khambattasecurities.com, Our Company hereby mvites the
The Offer = bein made Iough he Baok Buling Procecs,in {tﬁ:ﬂ?;ﬁﬁ;ﬂﬂﬁ:ﬂf{ﬂfgﬁf ﬁ::gEﬁﬂéﬁngidﬁgﬁfﬁﬁf 357, as smended ["SCRR")read with members of the public 1o give their comments to Stock Exchange, to Company Secretary and Compliance Officer of our Company and for the BRLM al their respective addresses
§; £ T Jinta 1 ]  § i ; : ireadw 4 / ; / . R A H e L x

Requiation £53 L?I the SER| Ii_:gDH Riegulations, -:’lﬁEI amended, wherein nat mare than 50% of the Nel Offer shall be é!ll:}t:"::‘aalml Gy @ praporianale basis 1o Cualilied Institullonsl mun.lunqd Mm"'{'” comimarismustha rcelvadiy NiE Fmane Elﬂf..'-: QF.ONE LAY Ancioy EH:':':II In.rmammn e RmIEsE G OEDAIcm Lo oh e cLatday T he sineesi
Buyers {"C1Bs", the “QIB Partion’), provided that our Company and Selling Sharehalders may, in consultaticn with the Book Running Lead Managers, allocste up to 60% of date of filing the Draft Red Heming Prospectus with SME Platform of National Stock Exchange of India Limited (WSE Emerge)

the Q1B Portion to Anchor investors on a discretionary basis in accordance with the SEB|ICDR Regulations {"Anchor Investor Paortion”), of which one-third shall be reserved Inwasimentsin 'E'LT.l-"l}' and Eq|j||_':,'-rgla1|3r] sacyrbias inwolvea dggreﬁ of risk and invesiors should not invest any fundz i this lss0e unless I_,".,i_n_':,r can afford to lake the risk of ||:|5||1ﬂ heilr
for domestic Mulual Funds, subject to valid Bids being received from domastic Mutual Funds al or above the Anchor Inveslor Allocation Prica. In Ine avent of undér- entire investment. Invastors are advised toread the risk factors carafully before taking an investment decision in the Isswe, For taking an investment decision, investors must rely on

subscription, or non=allccaton in the Anchor Imeestos Portion, the batance Equity Shares shall be added tothe Mat CHB Portion. Further, 5% of the MNet QB Poriion shall be

: : : : : , i imati r ' i inciudin isks im ity Shares isswed in e h i r it
gvailable for allocation on a proportionats basis only o Mutual Funds, and the remaindear of the Met QIB Portion shall be available for atocation on a proportonate basis to all their own examination of our Company and ihe lssue including the risks invohved. The Equity Snares issued in the |ssue have not been recommended or approved by the Securibes

QIBs, including Mutual Funds, subject to valid Bids being received at or abowe the Ofer Price. However, if ihe aggregate damand from Mutual Funds is kss than 5% of the and Ere:ha_r-g-a Board F’1 Inciia _[-SEHFJ- nor does SEB -guarantee_lhe accuracy of adequacy of the Dralt Red Hemng Prospectus, Specific attention of the investors is invited o the
Net QIB Portion, the balance Equity Shares avaitable for aflacation In the Mutual Fund Portion will be added 1o the remaining Net QIB Portion for proponionate allocation t chapter“Risk Faclors® beginning on page 30 of the Draft Red Herring Prospecius.
QIBs, Further, rot less than 15% of the Bet kssue shall be availabls for allocation on & proportionate basls to Mon-lrstitutionsl Bidders and nat less than 35% of the Met saue Any decision b investin the Equity Shares described in the Draft Red Harming Prospectus may onky be made after tha Red Herring Prospectus (“Red Herring Prospectus™) is filed with

shall be availabls for aflocation to Individual investors in accordance with the SEB1 ICDR Regulations, subject to valid Bids being received at or abowve the Offer Price. All

potantial Biddars (excepl Anchor Invastors) are required o mandatorily wliise the Application Supported by Blocked Amount ["ASEA”) process providing details of their the RoC and mizst be made solely on the basts of such Red Herring Prospecius as thene may be material changes in the Red Heming Prospectus from the Draft Red Herring Prospectus.

respeciive ASBA accounts. and UPTID In case of RIBs using the UPI Mechanism, IF applicable, In which the corresponding Bl Amounts will be blocked by the SCSEs or by The Equity Shares, when offered, hrough the Red Hering Prospecius, are proposed to belisted on SME Platform of Nations Slock Exchange of India Limied (NSE Emenge)
the Sponsor Bank under the UP| M_E{hsln-.fm. gs the case may be, fo the extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer For deails of the main objects of the Company as contained in its Memaorandum of Association, please refer to the chapler Btled “Our Histany and Cerdam other Corporate Malters”
through the ASBA process. For datails, see "Offer Procedure” baginning on page 356 of this Drafl Red Herring Prospectus. beginning on paga 210 of the Drafl Red Herming Prospectus. The Bability of the members of the Company Is limited, For details of the share capital and capital structure of the

This pubdic announcament s made in complEnce with the press releass PR NO, 362024 on December 18, 2024 of 208th SF Meeting on "Review of SME Frarmework under
SEBIICDR) Regulations, 2018 and applicability of corporate governance provisions under SEB Regulations, 2015 on SME Compani=s. The Draft Red Hemng Prospecius

Company and the names of the signatornies o the Memaorandum of Association and the number of shares subscribed by them please refer to the chapter titled "Capial Struckine”

filed with the SME Platform of Mational Stock Exchange of India Limited ["NSE EMERGE") shall be made available tothe public for comments, f any, for a period of at least 21 beginning on page 77 ofthe Draft Red Heming Prospechus
days, from the date of such [Ein hasting ton the websile of the NSE al htlpsiiwsewnsaindia.com, and the waebsie of the Company abwaw fascinatetextile com. and at lha
'-'-'e!lf'l.,‘?.ltﬂ of BRLK Le., Ay Ej-llan;ynal l;_‘:a.girsl barket Private Limied |e., www.aflinflygiobalcap.in. Our Company heraby |r'.1.r!:llﬁs. ::Ir'e members of the public 1o glve their BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER COMPANY SECRETARY AND
commeents o Stock Exchange, to Company Secretary and Compliance Gfficer of cur Company andfor the BELM at their respective addrasses mentioned balow. All TO THE ISSUE COMPLIANCE OFFICER
commenis muslt be receivad by NSE EMERGE andior our Company andior BRLM in relation io the isswe on or bafore 5 p.m. on the 21st day from the aforesaid date of filing
I Drafl Red Herring Prospecius with NSE EMERGE : -
irvestments in Equéty and Eqguity refated securties invalve a degree of sk and invesiors shoubd mat invest any funds in this Offer uniass they can afford o take the risk of H h am h a t t a \l D n E I KI G a I I
tosing their entire investment. Investors are advised to read the risk factors carefully before 1aking an invesimeant decision n the Cfer. For taking an imvestment decision, . M PRFLAET I RRSLAITRAL G
myastars must raly on bair own axamination of cur Gompany and the Cfter, meluding the nsks involved. The Equily Shares issued in the QRer have nol beon recommencded Securities i z :
gt i iyt el _ : One Ikigaii Cluster Kitchen Limited
arapgroved by the Securitles and Exchange Board of India ("SEBI™), nor does SEBI guarantes the accuracy or adeguacy of the contents of the Dvaft Red Herring Prospectus Limited .
Specific attention of the investors is invited 1o the Saction tifled "Risk Factors” baginning on page. 43 of the Draft Red Herring Prospecius Ms. Nagaraja Nanditha
Any decision to invest in the Equity Shares described in the Draft Red Heming Prospectus may only be made after the red herring prospecius ("Red Harring Prospecius™) has Address: 53, 4, Old Madras Road, Bhattarahalli
been filed with the RoC and must be made solely on (e basis of such Red Herring Prospectus as thene may be material changes in the Red Herring Prospectus from the Draft Thambu, Chetty Palya, Krishnarajapuram
Red Herring Prospectus MUFG INTIME INDIA PRIVATE LIMITED Ehattarahati E}'Ilnga!rare Harna’aiap India-560049
For details of the main objects of the Company as contained in its Memorandum of Association, sae "History and Certain Corporate Matters” on page 211 of the Draft Red EHAMBATTA SECURITIES LIMITED (Formerly Link Intime India Private Limited) ; i ; 1 ! Ty b '
Hesrrirsg Prospectus. The liability of the membsrs of He Company is limitod. For dedais of the share capital and capital structune of the Company and the names of the 806 ‘World Trade Tower Tower B Moida Sectar-16 C-101. 1t Floor 247 Park. LE.S. Mara. Vikhroll West Tﬂﬁﬂﬂ!’lﬂﬂﬁ.jg'l-.gﬂ?" 192535
signatorles 1o the Memarandum of Assoclation and the numbers of shares subseribed by them see "Capital Structure® on padge 96 of the Draft Bed Hesrlng Brospecius ! Pradesh-201301 | 2 y ! 1 } Sy ! g vl ! | E-mail: cs@oneikigai.com
Tha Equity Shares of our Company offered through this Drafi Bed Herring Prospectus are proposed (o be listed onthe Emerge Platform of Mational Stock Exchange of India Litar Pradesh-201301, India Mumbai-400 083, Maharashtra, India TR R R R
Limited interms of the Chapter IX of the SEBI [ICDR) Regulations; 2018 as amended from time to ime. For the purpose of this Offar, National Stock Exchange of India Limited Tel.: +91 99530896093, 0120 441546% Tel.: +91 B108114949 Investors can contact our Company Secretary and
shall be the Designated Slock Exchange E-mail : ipo@khambattasecurities.com E-Mail : clusterkitchen smeipo@in.mpms.mufg.com | Compliance Ofiicer, Book Running Lead Manager or
BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE ISSUE Website : www khambattasecurities com Website : www.in.mpms mufg.com Registrar to the Issue, incase of any pra Is5Ue or pos!
{, . Investor g!iﬂaﬂ_ﬁﬂ e-mail: - Invesior Grievance Email - i}s{suﬁ rfuilaeﬁd Drnhlemsl.ﬂsufl:h I?sﬂn?jnére?f:!ﬂ‘.hnftett;r
- mbcomplaints@khambattasecurities.com clusterkitchen smeipoi@in, mpms, mufg.com 1h5.a='§ﬁ ; c'.l.\':ugiﬁlﬁi a::'_'. ‘:LE.HI ?;;;fﬂﬁl;
LibWAREL Prtat). Mr-Lhanadh Visihre Contact Person : Mr. Shanti Gopalkrishnan refuﬁd -gﬁ:hla;s anu:l. nnn.rac:Ei taff -‘r:is.l:n 'Eiamrunin:
SEBI Registration Number: INMDO0D11914 SEBI Regn. No. : INRODODD4058 ;I'Il:II:IE o L y
&, L CAMEO ' -
Affinity Global Capital Market Private Limited Cameo Corporate Services Limited All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed lo them in the Draft Red Herring Prospectus.
208, Abdul Hamid Strast, East India Housa, 15t Floor, Room Mo, 1F, Subramamian Building™ 1 Club House Road, Chennai- 00 002
f.olkala =rNones, Waesl Bengal, Indsa Tal: +31 406716 2222, E-mail: privagdcamaaindia com 1 als B 2 it
Telephone: +97 33 4004 i"“lgﬁ_ E - mall; complancedaffiinityalehal in Investor Grievance e-mall: ||1'.-r+ﬂ?tnr@came-ﬂlndla Com For One kigali l:|l.15t?l H.Itl:hl.‘l'l Limited
Investor Grievance ID: investon@affinityglobalcag.in Website: www.cameoindia.com On behalf of Board of Directors
Wabsite: www alfinibyglobalcap.in Contact Person: Mrs. K. Sreapiya Sl
Contact Person: Mr, Anandarup Ghoshal SEBI Registration Mo.: INRODODDETS53 Place: -
SEBI Registration Number: INMIOOO1 2538 ? D&Ff SEBHEHIDFE A c g ':Haga:r]a Ha:n’:!tha
COMPANY SECRETARY AND COMPLIANCE OFFICER Blel SEGMBer 7. e Y SecrM: MG Lampianes oee
Mr=, Rittka Sharma, Company Secratany & Compliance Officer Imvestors can contect our Company Secretary and Compliance Officer, Book One Ikigail Cluster Kitchen Limited s proposing, subject to applicable statutory and requiatory requirements, receipl of requisite approvals, markel conditions and other
194, Block A, Lake TU"'"'I”- Jrd Floor, Near Radha Krishna Mandir Running Lead Manager or Regiar o the Issue, incase of any pra issue or pos! issue considerations, to undertake an initial public offer of s Equity Shares and has filed the Dralt Red Herring Prospectus dated September 26, 2025 with SME Platform of National Stock
EEKE_ Tﬂ'-"-'l'l.*lf-l'llkﬂm -T-]U?H Wesl _EIE'I_'lEIﬂ-l- Tel +91 7411705401 refated problems, such as non- recedpt of letter of allotment, non- credit of allotted Exchange of India Limiled (NSE Emerge). The Dralt Red Herring Prospectus is avallable on the website of National Stock Exchange of India Limiled &t www.nseindia com and on the
mﬁﬂigfﬁTﬁ;ﬁ?ﬁfﬁnﬁﬂﬂﬁfﬂi'” Eq;'r:'f Bhdres: E';E ’E‘IEE'E:E‘E‘I""EL beneficiary E;E'“'“ nt, nan-receipt of refund orders website of the BRLM, 1 2. Khambatta Securifies Limited al www khambattasecuribes com and the websile of our Company al wew.oneikigali com. Polential investors should nate thal
Lt Sy OO s i et ek s s S investment in equily shares involves a high degree of risk and for details relating to such risk. pleass refer to the chapler iled “Risk Factors” beginning on page 30 of the Draft Red
All Cap#alized terms used herain and not specifically defined have the same mearning as ascribed to them in the Draft Red Herring Prospecius Heming Prospecius, Potential investors should not rely on the Draft Red Heming Prospectus fed with SME Platform of National Stock Exchange of India Limited (NSE Emerge) for
For Fastinati Tedles Limiled For on and behalf of Board of Drectors making any nvesiment dectsion
Place - Kolkala, Wesl Bengal Sdi- The Equity Shares offered in the lzsue have not been and will not be registared under the U5, Secorities Ack of 1933 (the “U.5. Securities Act”) or any state securifies laws in the
Dated:- 27.09.2025 Wishal MNahar United States. and unlass so ragistered. and may not ba offered or sodd within the United States, axcept pursuant to an exemplion from;, or in 3 transaction not subjact to, the
Managing Director regisfration requiraments of the U.S. Securiies Act and applicabla U5, sfate securities laws. Accordingly, the Equity Shares are baing offerad and sold anly outside tha United States
Fascinate Texies Limited 3 proposing, subject io appleable statutory and regulatony requiremeants, receipt of reqguisite annovals, market conditions and odher inoffshore transactions in reliance on Regulation 3 and the applicable laws of the jurisdictions where those offers and sales are made.
considerations, foundartake an initial pulblic offer of its Equily Shares and has filed the Draft Red Hamring Prospectus daled Septembear 26, 2025 with NSE EMERGE. The ; i o T
Drafl Red Harring Prospecius is available on the website of NSE al hitps:'www nsaindia.com and an the websile of the BRLM, Le. Affinity Global Capital Market Private There will b no public oifening of the Equity Sharss in the Unlled Siates FORTUNA + SHARK
Limited i e, waww. affinibvalobalcap.in, and the website of our Company ai www fascinatetextile.com. Potenlal investors should note that investment inequity shares invalves
a high degree of risk and for detaits relating fo swch sk, ee the section tiled "Risk Factors” beginning on page 43 of the Draft Red Herring Prospectus Potential investors
shvould nol rely on the Drafll Red Herring Prospecius fled with NSE EMERGE for making any investmant decision,
The Equity Shanes affered in the Issue have not been and will ol be registaned undar the LS. Secieiles Acd of 19233 (the "LLS, Secuniles Act”) oF any siale secusitbes s in
the United States, and unless so registerad, and may not be offerad or sold within the United States, except pursuant 1o &n exempton from, of ina transaction not subgect o,
the registration requirements of the LS. Securities Act and applicable .5, stale securities laws. Accordingly, the Equity Shares are being offered and sold only ouiside tha
United Statas in affshode ransaclions in reliance on Regulation 5 and applicabée bws and jurisdicbans whare (hods 55 and sales ars mada
There is no pshlle affering In United States of Ameanca
.. . .. . epaper.fmanmaiexpraﬁ;mn‘. . HYDERABAD
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FORM G FORM A "w 1
INVITATION FOR EXPRESSION OF INTEREST (“EOI") FOR — r:egu|a-+;: TRk RO IMPORTANT
M/S SHREE MAHESHWAR HYDEL POWER CORPORATION LIMITED iy gl S o : : : MAHARAS HTRA SCOOTE RS LI M ITE D
: : (Insoivency Resalution Process for Corporate Persons) Regulabons, 2016) Whilst care is taken prior to
Operating In Hydro Power Project At Mandaleshwar, Madhya Pradesh FOR THE ATTENTION OF THE CREDITORS OF -~
{Under s regulation (1) of Requlafion 364 of e Inzodvancy and Bankrupicy Board M/S. GUPTA POWER IHFHAETRUt;fleE LIH'!ITED acceptance of advertlsmg
gty ] VIS . IS, (IN CIRP) . . .
of India {nsehvency Resokition Procass for Comorate Parsons) Requiations, 2016 B ey art Partiaiin copy, itis not possible to verify SPECIAL WINDOW FOR RE-LODGEMENT
RELEVANT PARTICULARS 1. | Narma al Enrjsurgjs Debdor _ Mis. Gu|_:|ta quqr Inirastruv;t!Jm leltEEd its contents. The Indian OF TRANSFER REQUESTS OF PHYSICAL SHARES
1, |Mame af the corparate debior along f—_Ehm Maheshwar Hydel Power 2 | Date of Incarporation of Gomporate Debion (9051961 .
with PAN & CIN/ LLP No | Corporation Limited 3. | Authority under which comparaie debtor | Regisirar of Companies. Kollkata Express (P) le.lted cannot . _
| PAN ND. AABCS4176P Is incorporated | ragstared _ be held responsible for such The shareholders of the Company are hereby informed that pursuant to SEBI circular dated
5 Thdaes 3T Te reastered o |£.L'%ﬂ;:'ﬂ¥;‘|?; fg:?ﬁpfr::nﬂﬁ‘:;gsﬁwr' 4 | Corporabs Menrdty No. of Corparate Deblor| U31300WB1961PLCO25104 contents, nor for any loss or 2 July 2025, a special window only for re-lodgment of transfer deeds, has been opened from
- Lz . / P, T OS] - HEIWET, 5. | Address of the registered off Regi ffice & : EN-52, Secior-V/ [ : er, TG ; i
Madhya Pradash- 451221 am?::ﬁ;ﬂ&?iﬁf;ﬁfmm f?;’ﬁ?.f,_::e L?iﬂ,'ﬁkmﬁmifcﬂ damagglncurrgdasaresqﬂof 7 July 2025 till 6 January 2026. This window is only for those transfer deeds which were
iy S b transactions with companies
3. |URL 0f website NA carporate debilar Bengal, India, 700091 ’ i i i 3 i
: P ga ot s lodged prior to 1 Apnl 2018 and rejected/returned/not attended to due to deficiency in the
4. |Details of place where majority of | Abhayanchal Parisar, Post -Mandalaghwar, Address al which the books of account associations or individuals : ; _ :
fixed assats are located |Mathya Pradesh- 451221 are maintained: Cutiack-Purl Road Infront of advertisinginits newspapers documents/processior otherwise. No re-lodgments will be accepted after 6 January 2026.
5. |mstalled capacity of main products/ | Gapacity: 10 Turbines of 40 MW each Budheswari tempie. Bhubaneswar, Orissa, or Publications. We therefore Further the securitias that are re-lodged will be issued only in demat mode.
SErvices __|Installed: 3 Turhines of 40 MW each | | India, TH1006
6. |Quantity and value of main praducts/ _'Eumnl_ﬂ-rEml operations of project-are yetto 6. | sohvency commencement dals 509 2025 recommend that_rea(_j?rs For more details, please reach out to Company’s RTAat toll free no. 1800- 309 - 4001
servicas soll In last financial year  jcommance. | In respect of corporate dabior | (Order uploaded on 27.09.2025) make necessary inquiries or email at einward.ris@kfintech.com or Company’s email at investors{@msls.co.in
7. |Mumbsr of armpioveas’ wiskman {'¥ed 1o ba ascertained 7. | Estrnated date of closurs of 2503 2026 before sending any monies = = - S IS
8. |Further details including last available |URL: | Insolvency Resolution Process _ or entering into any
financial statements (with { hétps/drive. google.comy drive folders/1 76p 8. | Mame and regisiration number of the Pradesp Kumar Kabra ) . CIN: L35912MH1975PLCO18B376
schedules) of two years, lists of | NSXBsY 2vOONVVRAVECURBTiaHTTusp insolvency professional acting &s IBEIPA-0011P-PO1104/2017-18/11790 agreements with advertisers Read, Office: BalgiAuts Lirited Camblex. MumbakPune Rosd: Puis. Maharsshtia 411 635
creditors are available at URL: | =drive_link | Interim resolution profassional _ or otherwise acting on an gd. o) s, “ ; A
|List of Creditor; 9, | Addrass and a-mail of the interim Pradeep Kumar Kabra advertisement in any Tel: (020) 7157 6066 | FAX: (020) 7150 5792
| hitps./ibbi.gov. in/upleads'claims; generate’ resolution prolassonal, as ragistered Ci905, Ofra Buslding V.I.P Road, Bharthana, Email ID: investors@mesls.co.in | Website: www mahascootars.com
| CLAIMS 722504026 18219 pdl with the: Beard Viesu, Surat, Gujarat, 395007 manner whatsoever. s @msis.co.n | LIRS
9, |Eligibility tar resolufion appdcants | URL: _ | Email: - ippradeepkabraifgmai .com
under section 23(Z){h) of the Code is | hitps:idrive gongle. comydrive/tolders/ 1oy - 10.| Addrass and e-mail toba used for Pradeep Kumar Kabra
available at URL: ! rel9Gh 7 TeaE FyvHNogwelh Y Vol Tusp=dr cormespondence with the Inferim 301, 3" Floor, Reegus Business Center
e hink Rasalulion Professional Anove Marcadss Showroom, Mew City Light : 7 - .
= = - 1 - ? : : L et Ao THIS IS A PUBLIC ANKOUNCEMENT FOR INFORMATION PURPOSES OHLY AND 15 NOT A PROSPECTUS ANNOUMCEMENT AND DOES NOT CONSTITUTE AN INVITRTION OF OFFER TO ACOLUIRE,
L !-'ﬁ[ U.Em bor st ot wipnession:al | biplo1d-30:2049 E:PTI EII-HMH;E;?;@S;:;I; E;‘.:Hl TN PURCHASE DR SUBRSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION DR INSTRIBUTION DIRECTLY OR INMRECTLY, DUTSIDE INDIA, INITRAL PUBLIC DFFERING OF EQILITY SHARES
interest = i3 . g Bl o i il O THE SME PLATFORM OF THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED [“NSE EMERGE™) IN COMPLIANCE WITH CHAPTER [X OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
th (B Bbmnng Sl protalang s, QA caslu il 1| ket e o muomisson ol Gl | witias 10465009 (ISSLIE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (" SEBI ICOR REGULATIONS").
prospeciive resolufion applicants 12.| Clagzas of cradiors, ¥ any, under clause (b) | Mot Applicabla
12, |Last date for submission of objections | Upio 28-10-2025 of sub-section b} of saction 21, ascertained PUBLIC ANNOUNCEMENT
to pravisional list | by the intesim resolution professional |
13, (Date of szae of final list ol Upio OF-11-3025 13.| Mamas of Insolvency Professionals Wol Apalicatie e L
prospactiva resolufion apolicants ideniified to act as Autharised : : 0 n E l KI G a I I
14, |Date of Esue of mformation |Upto 12-11-2025 Rapresentaiive of creditars
memorandum, evaluation matrx and | in & ciags (Three names for each class) | ‘frfq EFCLNEC if BESLAUraN. Erols
reguast far resodution plans 1o 14.| (&) Relavanl Forms and a) Wab hink: ;
prospective resolution applicants | (b) Details of authorized hittpes: ik govinhomaidownioads (Please scan this QR
: ShmiSsion of res 0 12-12- representatives are svalable at b} Mot applicable Code to view the
15, |Lastdate for submission of resalubon |Uplio 12-12-2025 preseniain aalie at ! Pp Dralt Red Herring Prospectus)
plans ; | Rotice iz heraby given thal tha National Company Lany Tribumal has ordered he commancement
16. |Process email id to submit Expression | cip. shreemaheshwari@amail. com of a corporats insolvancy resciution process of Mis. Gupta Power Infrastructure Limited on Our Company was onginally incorporated as 'One Ikigaii Edutech Private Limited” a2 a private limited company under the Companies Act, 20113 on Ocfober 26, 2020 pursuant to a
___|of interest 26" September, 2025 (Order uploaded on 27.08.2025) Certificate of Incorporation bearing CIN: US0S0MKA2020PTC 140240 issued by the Registrar of Companses, Central Registration Centre, Thereafter, cur Company’s name was
17. |Details of the Corporate Debtos's Mot Applicable The creditors of Mis. Gupta Power Infrastructure Liméed. are hereby called upon to submil their changed fram 'One kigail Edulach Private Limited” 1o 'One |kigali Cluster Kitchen Private Limited” on Oclober 03, 2024 pursuant to a fresh Certificate of Incorporation issued by the
registration stalus as MaME claims with proof on or before Friday, 107 Ociober, 2025 ta the Inferim Resolution Professional at Reqistrar of Companies, Central Processing Centre. Later, our Company was convertad into a public Emited company from a private limited company persuant to 3 special resolution
("} The operations of the Corperate Debbor were at stand-sill as on the Insohency the addrass mantioned aganst antry No. 10, passed by the sharehoiders of our Company on May 31, 2025 consequent to which the name of aur Company was changed from 'One higal Cluster Kichen Private Limited' to'One
Commencement Dale, The financial greditors shall submd their claims with proof by electronis means ondy, Al other kigaii Cluster Kitchen Limited” and a fresh certificate of mcorporation bearing CIN LB0804KA2020PLC 140240 was issued by the Registrar of Companies, Central Processing Centre
Mode: The Invitabon for Expression of Inferes! dated 27.01.2023, 13122023 and crediors may submd the claims with proofin person, by pest or by elecirenic means {"RoC") an Junz 06, 2025.
13.%.3:2'* hias I?JT-E'H gé:ﬂz? 'f;itﬂ*:glfﬁmﬂslent of the Lommittee of Creditor of SMHPCL | | Submission of false or misleading proofs of claim shail attract rfngiﬁsﬁ ey mEd-'- Registered Office: 53, 3, Old Madras Road, Bhatiarahalli Thambu, Chetty Palya, Krishnarajapuram, Bangalone, Karmataka -5600489, India. Telephone: +81.0071192555
UL o TRguialon Jnyery aguiaion, a p Kumar Kabra E-mail: cs@oneikigaii.com | Website: www.onedkigaii.com | Contact Parson: Ms. Nagaraja Nandhita. Company Secretary and Compliance Officer
For VRSA Insolvency Professionals LLP _ IRP for Mis. Gupta Power Infrastructure Limited b c5igonely | i Car grl.;teldel-nlit Number: umﬂdﬁﬁiuﬂéch-lqazq_n o 4 Pl |
Resalution Professional- | | D8t 25.08.2025 |BBI Registration No.: IBENIPAD01IP-POT104 (2017-18111750 po R S
i i Mt Ny g L iy CP) OUR PROMOTERS: MR. UJJAWAL KHANDELIA AND MR. NITIN JAJODIA
CMA Vijender Sharma i : 2
s Bl i 1 D eiiation e SDUEE LIRS THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (PO OF SMALL AND MEDIUM
' S ! rlg;tegiﬂ;ﬂ Evnlmill i WJEHaE@W-HFﬁ in ENTERPRISES) AND THE DRAFT RED HERRING PROSPECTUS ("DRHP") DATED SEPTEMBER 26,2025 HAS BEEN FILED WITH THE SME
Place: Mew Delhi AFA valid upho 31122025

INITIAL PUBLIC OFFER OF UPTO 13.53,600° EQUITY SHARES OF FACE VALLE OF R3. 10/- EACH (THE "EQUITY SHARES") OF DNE IKIGAI CLUSTER KITCHEN LIMITED
("OUR COMPANY" OR “THE ISSUER") FOR CASH AT A PRICE OF RS. [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF RS. [e] PER EQUITY SHARE)
[*ISSUE PRICE"| AGGREGATING UP TO Rz [«] LAKHS*ISSUE/OFFER") OUT OF WHICH §7 800" EQUITY SHARES OF FACE VALUE OF RS, 10 EACH, AT AN ISSLIE PRICE
OF Rs. [«] PER EQUITY SHARE FOR CASH, AGGREGATING Rs. [#] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE IS5UE (THE

THIS 15 A PUBLIC ANQUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS NOT APROSPEC TUS ANNOUNCEMENT AND DOES NOT MARKET MAKER RESERVATION PORTION'), THE ISSUE LESS MARKET MAKER RESERVATION PORTION IS HEREINAFTER REFERRED TOAS THE "NET ISSUE, THE

CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS 15 NOT FOR RELEASE, . &1 IE W A ey Ia) ; : ' i L
PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA ISSUE AN NET ISSUE WILL CONSTITUTE [w] AND [o % RESPECTIVELY OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY.

“Suhlectbo firalizatian afthe bas's af aliodmest

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BODK RUNNING LEAD MANAGER {"BRLM") AND
WILL BE ADVERTISED INALL EDITION OF FINANCIAL EXPRESS, (AWIDELY CIRCULATED ENGLISH NATIOMAL DAILY NEWSPAPER) AND ALL EDITION OF JANSATTA
(AWIDELY CHRCULATED HINDI NATIONAL DAILY NEWSFAPER, AND UDAYKALA A REGIONAL NEWSPAPER (KANNADA BEING THE REGIONAL LANGUAGE OF
KARNATAKA WHERE CUR REGISTERED OFFICE 15 LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ISSUE OPENING DATE AND SHALL BE MADE
AVAILABLE TO THE SME PLATFORM OF NATIONAL STOCK EXCHANGE OF INDIALIMITED ("WNSE Emerge’) FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE.

F ASC I N ATE In case of any revision in the Price Band, the Bid/lsswe Pariod shall be extended for at least three additional Working Days after such revision of the Price Band, subject 1o the total
Bidilssue Penod not excesding 10 Working Diays. In cases of ioroe majewre, banking sirike or similar circomstances, our Company, for reasons (o be recorded in writing extend the
FVEXTILES Bidilssue Period for a minimum of one Working Day, subsect to the Bid/lssee Period nol exceading 10 Wesking Days. Any revision in the Price Band, and the revised Bidllssus
EASCINATE TEXTILES LIMITED Pariod  if apph-;ahl&, shall ba widehy msseriunat_ad by r1-::|11ﬁc:_;|11‘|_:|n Eq thie Siack Exm;r:gas by issuing a press release and also by indicating the change on the wabsitas of the BRLM

Our Company was argenally mocorporated as a Private Limited Company in the year 2017 inthe nams and style of “Fascinate Textiles Private Limited” under the provision of and atihe terminais of the hMemiers of the Syndicate and by intimation to Desgnated inlammedianes anl:ll Sponsor Bank
tha Companies Act, 2013 vide certificate of incorporation dated February 09, 2017 issued by the Registrar of Companias. Kolkata, West Bengal. Further the status of our The 1ssue is being made through the Book Buidng Process, in terms of Rule 19(2)(b) of the Securities Contracis (Regulation) Rules, 1957, as amended ("SCRR") read with
company was changed 1o a Public Limited Company by 8 special resolulion passed on Apnil 25, 2025, A fresh Certificals of Incorporation consequent Lpon comversion of Reguiation 253 and 229 of the SEBI ICDR Regulations. as amended, wherain nol rmaore than 50% of the Net Issue shall be afocated on a proporionale basis o Qualiiad Instilutional
Company to pubic imited Company and consequent to change of name to “Fascinate Textiles Limied” was lssued on May 20, 2025 by the Reglstrar of Companies, Central Buyers {*0iIBs", the "01B Partion”), provided that our Company may, in consultation with the Book Running Lead Manager, allocate up 1o 60% of the QB Portion to Anchor Investors

Processing Canfar. The Company's Corporate |dentification Mumber is W172000WB201TPLC2 19383, For details of change in the name of owr Company and address of

\ St E B, S g ; A e
reitistansil Gifice of GUr Comgpany, sea-Histary and Gartain Corporats Malters” on Page Na. 2711 of this Draft Red Herring Prospects on & discretonary basis in accordance with the SEBIICDR Regulations {“Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutuat Funds, subject to valid

Registered and Corporate Office: 4. Kutul Sahi Road, Barasal North 24 Parganas, Barasal - |, Wesl Bengal, India, 7001 24 Bids beng recaivad rmrr_l domastic Mulual Funds al or above the .ﬁ.q-:hn: Investor :ﬁ.llncamn Price. In tha event of ul'u_:lar—sul.'lsa:rlp‘.inr!_ or non-allocation in the J_E-.n:mr Investor
Contact Person: Ritika Sharma Tel: +91 7411705401, Mail; complianceg@fascinatetextile.in Website: www fascinatetaxtile.com Portion, the balance Equity Shares shall be sdded tothe Net Q1B Portion. Further, 5% of the Met QIB Portion shall be availabhe for allocation on a proportionate basis only to Mutual
Corporate ldentity Number: U17Z09WB2017PLC219383 : Funds, and the remainder of the Net QI8 Portion shall be available for allocation on a proporionate basis to all QIBs, including Mutua! Funds, subject to valid Bids being received al
?l_lilgt Egﬁg?gggﬁ]gﬂ:ﬂ hj:g;a::ﬂgh 51!; é::;:l ?;%:a.lur:;;]r:_' L.:‘*'Hﬁiﬁ}? Tid;;‘gﬁl.:“ﬂ:; EIEIT:;: -él;;nﬁnlr_.gmi z;rlnghfg}-;!;r; Euit_;&lgr qHL |_1| .:.LL T L— or abova the |ssee Price. However, if the aggregate demand from Mulual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the
gy [ - - - N - - - - ] == . n . - v ] - =ttt | - X a H .-E H 'I F 2 1‘ H .I I L o ! i 18 ; 1
DRAFT RED HERRING PROSPECTUS ("DRAFT RED HERRING PROSPECTUS™) DATED SEPTEMBER 26, 2025 HAS BEEN FILED WITH THE SME PLATFORM OF Wbl Fund Forbon vl be:addsn o e-remaining Ket QI Portion for proportionials. allocation to (85s. Further, not iess fnan 15.00% of-the Nel Izsue stial be availabla. o
NATIONAL STOCK EXCHANGE (NSE EMERGE) allocation on a proportionate basis to Mon-institutional Imvestors out of whach (&) one thind of such porfion is reserved for applicants with application sizé of more than 2 lots and up o
INITIAL PUBLIC OFFERING OF UP TO 42,94,000 EQUITY SHARES OF FACE VALUE OF 10 EACH ("EQUITY SHARES") OF DUR COMPANY FOR CASH AT A PRICE such lats equivalent to not mare than Rs. 10,00,000 and {b) two-third of such portion was reserved for applicants with application size of more than Rs. 10,00,000 provided that the
OF ¥ [@] PER EQUITY SHARE {(INCLUDING A SHARE PREMIUM OF ¥ [@) FER EQUITY SHARE) "OFFER PRICE™AGGREGATING URF TO ¥ [@] LAKHS (THE “OFFER™) unsubscribed portion in gither of such subcategories could have been aliocated to applicants in the other sub-category of Non-Instutional Bidders and not less than 35.00% of the
COMPRISING A FRESH ISSUE OF UP TO 34,528,000 EQUITY SHARES AGGREGATING UP TO T [@] LAKHS BY OUR COMPANY (THE "FRESH ISSUE") AND AN Met Issue shall be available for sllocation to Individual Investors who applies for minimum applicabion size m accondance with the SEBI ICDR Regulations, subject to valid Bids being
OFFER FOR SALE OF UP TO 8 36.000 EQUITY SHARES AGGREGATING UP TO 7 [@] LAKHS BY OUR PROMOTERS SELLING SHAREHOLDER. (THE "OFFERED received fram them at or above the Issue Price. All Bidders other than Anchar Investors are required (o paricipate in the lssua by mandatorly Utiizing the Application Supportad by

SHARES") (THE "OFFER FOR SALE" AND TOGETHER WITH THE FRESH OFFER, THE "OFFER") OF WHICH UPTO [#] EQUITY SHARES AGGREGATING TO £ [#)

» A i L i
LACS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE OFFER (THE ‘MARKET MAKER RESERVATION PORTION’). THE OFFER LESS Blockad Amaunt [*ASBA™) process by providing details of their respective ASBA Account {5 defined hereinafter) in which ihe corresponding Bid Amounts will be blocked by the Seif

MARKET MAKER RESERVATION PORTION |LE.. NET OFFER OF UPTO [@] EQUITY SHARES AT AN OFFER PRICE OF 7 [@] PER EQUITY SHARE AGGREGATING TO Certified Syndecate Banks ("SCSBs) or under the UPI Mechanism, as the case may be, to the extent of respective Bad Amounts. Anchor Investors are not permitted io particpate in
7 (@] LAKHS IS HEREINAF TER REFERRED TOAS THE “NET OFFER'", THE OFFER AND THE NET OFFER WILL CONSTITUTE [@] % AND (@] %. RESPECTIVELY OF the Issue through the ASBAprocass. For datails, please refer to the chaplar bilad *lssue Procadure” beginning an page 306 of the Draft Red Herring Prospecius,

THE POST OFFER PAID URP EQUITY SHARE CAPITALOF OUR COMPANY, i 5 i i i T i datfi Tl i ;
THE PRICE BAND ANDG THE MINIMUM BID LOTWILL BE DECIDED BY OLUR COMPARNY AND PROMOTER SELLING SHAREHOLDERS |N COMSU LT.'!'.T!DN WIT_?-_I THE EL%E:E i;u:‘;fgfg;r:: gglgg 21:::' Iglig?lillagfﬂsnhﬂh .T: i;:gﬂ:?g: LEHE::;EEHS:'%REIET?SS{HT:E i?;ﬁ;l:ﬂiﬂzﬁg Llﬁsﬂs?ﬂi:l;g%m;ﬂE;Etnﬂllmﬁ#;iimmjhhzﬂzhﬁav.l;:ilf;
BOOK RUNMING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [@] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL B L e P A T, P ey o] P  hemEr
EDITIONS OF [@] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER, AND ALL EDITIONS OF [@] (AWIDELY CIRCULATED BENGAL| REGIOMAL DAILY Company i proposing, subject to applicable statulory and regulatory requirements, receipt requisite approvals, markel conditions and other considerations, lo undertake indial
NEWSPAPER), (BENGAL| BEING THE REGIONAL LANGUAGE OF THE STATE OF WEST BENGAL. WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST public offering of its Equity Shares pursuani to the offer and DRHP dated September 26, 2025 which has been filad with the SME Pratform of National Stock Exchange of India
TWOWORKING DAY S PRICR TG THE BIDYOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO SME PLATFORM OF THE NATHONAL STOCK EXCHANGE Limited {'NSE Ememnge™}.

{"NSE EMERGE") FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE INACCORDANCE WITH THE SEBI ICDR REGULATIONS,

In caze of any revision in the Price Band, the Bid'lssue Perod shall be extended for at least three sdditional Working Days aftersuch revision of the Price Band, subject to the Purzsant to SEBI (|ICDR] {Amendmant) Requlations, 2025 on March 02nd, 2025 and applicability of corporate governancs provisions under SEBLILODR) Requlations, 2015-on

total Bid/Fssue Period not exceeding 10 Working Days. In cases of force majeune, banking strike or similar cincumnstances, our Compary, for reasons to be recorded in writing SME Companies for fulfilling all additional criteria, the Draft Red Herdng Prospactus filed with the SME Platform of Natonal Stock Exchange of India Limited (NSE Emerge) shall be
axtend the Bidlissue Perod for a minimum of three Working Days, subiject to the Bidissue Period not exceeding 10 Working Days. Any revision in the Price Band, and tha made svailable 1o the public for comments, if any, for a period of at least 21 days, from the date of such filing by hosting it on the website of the M3E at www.neeimdia.com, and the
revised Bld/lssue Perod, IFapplicabie, shall be widely disseminaied by notification to the Stock Exchanges by lssuing a press release and also by indicating the change on website of the Company at www,oneikigas,.com, and at the websie of BRLM ie. Khambatta Secunties Limited at waw khambattasecurities.com, Our Company hereby mvites the
The Offer = bein made Iough he Baok Buling Procecs,in {tﬁ:ﬂ?;ﬁﬁ;ﬂﬂﬁ:ﬂf{ﬂfgﬁf ﬁ::gEﬁﬂéﬁngidﬁgﬁfﬁﬁf 357, as smended ["SCRR")read with members of the public 1o give their comments to Stock Exchange, to Company Secretary and Compliance Officer of our Company and for the BRLM al their respective addresses
§; £ T Jinta 1 ]  § i ; : ireadw 4 / ; / . R A H e L x

Requiation £53 L?I the SER| Ii_:gDH Riegulations, -:’lﬁEI amended, wherein nat mare than 50% of the Nel Offer shall be é!ll:}t:"::‘aalml Gy @ praporianale basis 1o Cualilied Institullonsl mun.lunqd Mm"'{'” comimarismustha rcelvadiy NiE Fmane Elﬂf..'-: QF.ONE LAY Ancioy EH:':':II In.rmammn e RmIEsE G OEDAIcm Lo oh e cLatday T he sineesi
Buyers {"C1Bs", the “QIB Partion’), provided that our Company and Selling Sharehalders may, in consultaticn with the Book Running Lead Managers, allocste up to 60% of date of filing the Draft Red Heming Prospectus with SME Platform of National Stock Exchange of India Limited (WSE Emerge)

the Q1B Portion to Anchor investors on a discretionary basis in accordance with the SEB|ICDR Regulations {"Anchor Investor Paortion”), of which one-third shall be reserved Inwasimentsin 'E'LT.l-"l}' and Eq|j||_':,'-rgla1|3r] sacyrbias inwolvea dggreﬁ of risk and invesiors should not invest any fundz i this lss0e unless I_,".,i_n_':,r can afford to lake the risk of ||:|5||1ﬂ heilr
for domestic Mulual Funds, subject to valid Bids being received from domastic Mutual Funds al or above the Anchor Inveslor Allocation Prica. In Ine avent of undér- entire investment. Invastors are advised toread the risk factors carafully before taking an investment decision in the Isswe, For taking an investment decision, investors must rely on

subscription, or non=allccaton in the Anchor Imeestos Portion, the batance Equity Shares shall be added tothe Mat CHB Portion. Further, 5% of the MNet QB Poriion shall be

: : : : : , i imati r ' i inciudin isks im ity Shares isswed in e h i r it
gvailable for allocation on a proportionats basis only o Mutual Funds, and the remaindear of the Met QIB Portion shall be available for atocation on a proportonate basis to all their own examination of our Company and ihe lssue including the risks invohved. The Equity Snares issued in the |ssue have not been recommended or approved by the Securibes

QIBs, including Mutual Funds, subject to valid Bids being received at or abowe the Ofer Price. However, if ihe aggregate damand from Mutual Funds is kss than 5% of the and Ere:ha_r-g-a Board F’1 Inciia _[-SEHFJ- nor does SEB -guarantee_lhe accuracy of adequacy of the Dralt Red Hemng Prospectus, Specific attention of the investors is invited o the
Net QIB Portion, the balance Equity Shares avaitable for aflacation In the Mutual Fund Portion will be added 1o the remaining Net QIB Portion for proponionate allocation t chapter“Risk Faclors® beginning on page 30 of the Draft Red Herring Prospecius.
QIBs, Further, rot less than 15% of the Bet kssue shall be availabls for allocation on & proportionate basls to Mon-lrstitutionsl Bidders and nat less than 35% of the Met saue Any decision b investin the Equity Shares described in the Draft Red Harming Prospectus may onky be made after tha Red Herring Prospectus (“Red Herring Prospectus™) is filed with

shall be availabls for aflocation to Individual investors in accordance with the SEB1 ICDR Regulations, subject to valid Bids being received at or abowve the Offer Price. All

potantial Biddars (excepl Anchor Invastors) are required o mandatorily wliise the Application Supported by Blocked Amount ["ASEA”) process providing details of their the RoC and mizst be made solely on the basts of such Red Herring Prospecius as thene may be material changes in the Red Heming Prospectus from the Draft Red Herring Prospectus.

respeciive ASBA accounts. and UPTID In case of RIBs using the UPI Mechanism, IF applicable, In which the corresponding Bl Amounts will be blocked by the SCSEs or by The Equity Shares, when offered, hrough the Red Hering Prospecius, are proposed to belisted on SME Platform of Nations Slock Exchange of India Limied (NSE Emenge)
the Sponsor Bank under the UP| M_E{hsln-.fm. gs the case may be, fo the extent of respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer For deails of the main objects of the Company as contained in its Memaorandum of Association, please refer to the chapler Btled “Our Histany and Cerdam other Corporate Malters”
through the ASBA process. For datails, see "Offer Procedure” baginning on page 356 of this Drafl Red Herring Prospectus. beginning on paga 210 of the Drafl Red Herming Prospectus. The Bability of the members of the Company Is limited, For details of the share capital and capital structure of the

This pubdic announcament s made in complEnce with the press releass PR NO, 362024 on December 18, 2024 of 208th SF Meeting on "Review of SME Frarmework under
SEBIICDR) Regulations, 2018 and applicability of corporate governance provisions under SEB Regulations, 2015 on SME Compani=s. The Draft Red Hemng Prospecius

Company and the names of the signatornies o the Memaorandum of Association and the number of shares subscribed by them please refer to the chapter titled "Capial Struckine”

filed with the SME Platform of Mational Stock Exchange of India Limited ["NSE EMERGE") shall be made available tothe public for comments, f any, for a period of at least 21 beginning on page 77 ofthe Draft Red Heming Prospechus
days, from the date of such [Ein hasting ton the websile of the NSE al htlpsiiwsewnsaindia.com, and the waebsie of the Company abwaw fascinatetextile com. and at lha
'-'-'e!lf'l.,‘?.ltﬂ of BRLK Le., Ay Ej-llan;ynal l;_‘:a.girsl barket Private Limied |e., www.aflinflygiobalcap.in. Our Company heraby |r'.1.r!:llﬁs. ::Ir'e members of the public 1o glve their BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER COMPANY SECRETARY AND
commeents o Stock Exchange, to Company Secretary and Compliance Gfficer of cur Company andfor the BELM at their respective addrasses mentioned balow. All TO THE ISSUE COMPLIANCE OFFICER
commenis muslt be receivad by NSE EMERGE andior our Company andior BRLM in relation io the isswe on or bafore 5 p.m. on the 21st day from the aforesaid date of filing
I Drafl Red Herring Prospecius with NSE EMERGE : -
irvestments in Equéty and Eqguity refated securties invalve a degree of sk and invesiors shoubd mat invest any funds in this Offer uniass they can afford o take the risk of H h am h a t t a \l D n E I KI G a I I
tosing their entire investment. Investors are advised to read the risk factors carefully before 1aking an invesimeant decision n the Cfer. For taking an imvestment decision, . M PRFLAET I RRSLAITRAL G
myastars must raly on bair own axamination of cur Gompany and the Cfter, meluding the nsks involved. The Equily Shares issued in the QRer have nol beon recommencded Securities i z :
gt i iyt el _ : One Ikigaii Cluster Kitchen Limited
arapgroved by the Securitles and Exchange Board of India ("SEBI™), nor does SEBI guarantes the accuracy or adeguacy of the contents of the Dvaft Red Herring Prospectus Limited .
Specific attention of the investors is invited 1o the Saction tifled "Risk Factors” baginning on page. 43 of the Draft Red Herring Prospecius Ms. Nagaraja Nanditha
Any decision to invest in the Equity Shares described in the Draft Red Heming Prospectus may only be made after the red herring prospecius ("Red Harring Prospecius™) has Address: 53, 4, Old Madras Road, Bhattarahalli
been filed with the RoC and must be made solely on (e basis of such Red Herring Prospectus as thene may be material changes in the Red Herring Prospectus from the Draft Thambu, Chetty Palya, Krishnarajapuram
Red Herring Prospectus MUFG INTIME INDIA PRIVATE LIMITED Ehattarahati E}'Ilnga!rare Harna’aiap India-560049
For details of the main objects of the Company as contained in its Memorandum of Association, sae "History and Certain Corporate Matters” on page 211 of the Draft Red EHAMBATTA SECURITIES LIMITED (Formerly Link Intime India Private Limited) ; i ; 1 ! Ty b '
Hesrrirsg Prospectus. The liability of the membsrs of He Company is limitod. For dedais of the share capital and capital structune of the Company and the names of the 806 ‘World Trade Tower Tower B Moida Sectar-16 C-101. 1t Floor 247 Park. LE.S. Mara. Vikhroll West Tﬂﬁﬂﬂ!’lﬂﬂﬁ.jg'l-.gﬂ?" 192535
signatorles 1o the Memarandum of Assoclation and the numbers of shares subseribed by them see "Capital Structure® on padge 96 of the Draft Bed Hesrlng Brospecius ! Pradesh-201301 | 2 y ! 1 } Sy ! g vl ! | E-mail: cs@oneikigai.com
Tha Equity Shares of our Company offered through this Drafi Bed Herring Prospectus are proposed (o be listed onthe Emerge Platform of Mational Stock Exchange of India Litar Pradesh-201301, India Mumbai-400 083, Maharashtra, India TR R R R
Limited interms of the Chapter IX of the SEBI [ICDR) Regulations; 2018 as amended from time to ime. For the purpose of this Offar, National Stock Exchange of India Limited Tel.: +91 99530896093, 0120 441546% Tel.: +91 B108114949 Investors can contact our Company Secretary and
shall be the Designated Slock Exchange E-mail : ipo@khambattasecurities.com E-Mail : clusterkitchen smeipo@in.mpms.mufg.com | Compliance Ofiicer, Book Running Lead Manager or
BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE ISSUE Website : www khambattasecurities com Website : www.in.mpms mufg.com Registrar to the Issue, incase of any pra Is5Ue or pos!
{, . Investor g!iﬂaﬂ_ﬁﬂ e-mail: - Invesior Grievance Email - i}s{suﬁ rfuilaeﬁd Drnhlemsl.ﬂsufl:h I?sﬂn?jnére?f:!ﬂ‘.hnftett;r
- mbcomplaints@khambattasecurities.com clusterkitchen smeipoi@in, mpms, mufg.com 1h5.a='§ﬁ ; c'.l.\':ugiﬁlﬁi a::'_'. ‘:LE.HI ?;;;fﬂﬁl;
LibWAREL Prtat). Mr-Lhanadh Visihre Contact Person : Mr. Shanti Gopalkrishnan refuﬁd -gﬁ:hla;s anu:l. nnn.rac:Ei taff -‘r:is.l:n 'Eiamrunin:
SEBI Registration Number: INMDO0D11914 SEBI Regn. No. : INRODODD4058 ;I'Il:II:IE o L y
&, L CAMEO ' -
Affinity Global Capital Market Private Limited Cameo Corporate Services Limited All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed lo them in the Draft Red Herring Prospectus.
208, Abdul Hamid Strast, East India Housa, 15t Floor, Room Mo, 1F, Subramamian Building™ 1 Club House Road, Chennai- 00 002
f.olkala =rNones, Waesl Bengal, Indsa Tal: +31 406716 2222, E-mail: privagdcamaaindia com 1 als B 2 it
Telephone: +97 33 4004 i"“lgﬁ_ E - mall; complancedaffiinityalehal in Investor Grievance e-mall: ||1'.-r+ﬂ?tnr@came-ﬂlndla Com For One kigali l:|l.15t?l H.Itl:hl.‘l'l Limited
Investor Grievance ID: investon@affinityglobalcag.in Website: www.cameoindia.com On behalf of Board of Directors
Wabsite: www alfinibyglobalcap.in Contact Person: Mrs. K. Sreapiya Sl
Contact Person: Mr, Anandarup Ghoshal SEBI Registration Mo.: INRODODDETS53 Place: -
SEBI Registration Number: INMIOOO1 2538 ? D&Ff SEBHEHIDFE A c g ':Haga:r]a Ha:n’:!tha
COMPANY SECRETARY AND COMPLIANCE OFFICER Blel SEGMBer 7. e Y SecrM: MG Lampianes oee
Mr=, Rittka Sharma, Company Secratany & Compliance Officer Imvestors can contect our Company Secretary and Compliance Officer, Book One Ikigail Cluster Kitchen Limited s proposing, subject to applicable statutory and requiatory requirements, receipl of requisite approvals, markel conditions and other
194, Block A, Lake TU"'"'I”- Jrd Floor, Near Radha Krishna Mandir Running Lead Manager or Regiar o the Issue, incase of any pra issue or pos! issue considerations, to undertake an initial public offer of s Equity Shares and has filed the Dralt Red Herring Prospectus dated September 26, 2025 with SME Platform of National Stock
EEKE_ Tﬂ'-"-'l'l.*lf-l'llkﬂm -T-]U?H Wesl _EIE'I_'lEIﬂ-l- Tel +91 7411705401 refated problems, such as non- recedpt of letter of allotment, non- credit of allotted Exchange of India Limiled (NSE Emerge). The Dralt Red Herring Prospectus is avallable on the website of National Stock Exchange of India Limiled &t www.nseindia com and on the
mﬁﬂigfﬁTﬁ;ﬁ?ﬁfﬁnﬁﬂﬂﬁfﬂi'” Eq;'r:'f Bhdres: E';E ’E‘IEE'E:E‘E‘I""EL beneficiary E;E'“'“ nt, nan-receipt of refund orders website of the BRLM, 1 2. Khambatta Securifies Limited al www khambattasecuribes com and the websile of our Company al wew.oneikigali com. Polential investors should nate thal
Lt Sy OO s i et ek s s S investment in equily shares involves a high degree of risk and for details relating to such risk. pleass refer to the chapler iled “Risk Factors” beginning on page 30 of the Draft Red
All Cap#alized terms used herain and not specifically defined have the same mearning as ascribed to them in the Draft Red Herring Prospecius Heming Prospecius, Potential investors should not rely on the Draft Red Heming Prospectus fed with SME Platform of National Stock Exchange of India Limited (NSE Emerge) for
For Fastinati Tedles Limiled For on and behalf of Board of Drectors making any nvesiment dectsion
Place - Kolkala, Wesl Bengal Sdi- The Equity Shares offered in the lzsue have not been and will not be registared under the U5, Secorities Ack of 1933 (the “U.5. Securities Act”) or any state securifies laws in the
Dated:- 27.09.2025 Wishal MNahar United States. and unlass so ragistered. and may not ba offered or sodd within the United States, axcept pursuant to an exemplion from;, or in 3 transaction not subjact to, the
Managing Director regisfration requiraments of the U.S. Securiies Act and applicabla U5, sfate securities laws. Accordingly, the Equity Shares are baing offerad and sold anly outside tha United States
Fascinate Texies Limited 3 proposing, subject io appleable statutory and regulatony requiremeants, receipt of reqguisite annovals, market conditions and odher inoffshore transactions in reliance on Regulation 3 and the applicable laws of the jurisdictions where those offers and sales are made.
considerations, foundartake an initial pulblic offer of its Equily Shares and has filed the Draft Red Hamring Prospectus daled Septembear 26, 2025 with NSE EMERGE. The ; i o T
Drafl Red Harring Prospecius is available on the website of NSE al hitps:'www nsaindia.com and an the websile of the BRLM, Le. Affinity Global Capital Market Private There will b no public oifening of the Equity Sharss in the Unlled Siates FORTUNA + SHARK
Limited i e, waww. affinibvalobalcap.in, and the website of our Company ai www fascinatetextile.com. Potenlal investors should note that investment inequity shares invalves
a high degree of risk and for detaits relating fo swch sk, ee the section tiled "Risk Factors” beginning on page 43 of the Draft Red Herring Prospectus Potential investors
shvould nol rely on the Drafll Red Herring Prospecius fled with NSE EMERGE for making any investmant decision,
The Equity Shanes affered in the Issue have not been and will ol be registaned undar the LS. Secieiles Acd of 19233 (the "LLS, Secuniles Act”) oF any siale secusitbes s in
the United States, and unless so registerad, and may not be offerad or sold within the United States, except pursuant 1o &n exempton from, of ina transaction not subgect o,
the registration requirements of the LS. Securities Act and applicable .5, stale securities laws. Accordingly, the Equity Shares are being offered and sold only ouiside tha
United Statas in affshode ransaclions in reliance on Regulation 5 and applicabée bws and jurisdicbans whare (hods 55 and sales ars mada
There is no pshlle affering In United States of Ameanca
.. . .. . epaper.fmanmaiexpraﬁ;mn‘. . CHENNAI/KOCHI
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INVITATION FOR EHF'FtEEf;:gﬂ EF INTEREST (“EOI") FOR PUBLIC ANNOUNGEMENT "IMPORTANT"
MIS SHREE MAHESHWAR HYDEL POWER CORPORATION LIMITED e e Whilst Care 15 taken prior (o MAHARASHTRA SCOOTERS LIMITED
Operating In Hydro Power Project At Mandaleshwar, Madhya Pradesh EOR THE ATTENTION OF THE CREDITORS OF

{Undér sub regulabion (1) of Regulafon 364 of the Insoivancy and Bankruplcy Board M/S. GUPTA POWER INEFRASTRUCTURE LIMITED (IN CIRP acceptance of advertising
of India {Insolvency Resolution Process for Comparate Persans) Requlsfions, 2016 : . ' } copy, itis not possible to verify SPECIAL WINDOW FOR RE-LODGEMENT

RELEVANT PARTICULARS 1. [ Name of Corporate Deblor _ s, Ept-a Power Infrastructure Limited its contents. The Indian OF TRANSFER REQUESTS OF PHYSICAL SHARES

1. |Mame of the comporate debior along | Shree Maheshwar Hydel Power 2 | Date of Incorporation of Corporate Debdorn 030081961 .
with PAM & CIMY LLP No. {Corporation Limited 3. | Authosty undar which corporate debtor | Registrar of Companies, Kolkata Express (P) le.lted cannot . :
|PAN MO, AABCS4176P Is incomorated | registered be held responsible for such The shareholders of the Company are hereby informed that pursuant to SEBI circular dated
: {rells LAOTE INPARELL L P 4. | Corporale identy No. of Corporate Deblor| U31300WB1961PLC025104 contents, nor for any loss or 2 July 2025, a special window only for re-lodgment of transfer deeds, has been opened from
2. |Address of the registered office {Abhayanchal Paresar, Post -Mandakeshwar, 5. | Address of the registered office Registered offics Addrass: EN-G2, Seclor- damage incurred as aresultof . ; : _
Madhya Pradesh- 451221 and peincipal office {if any) of 7" Figor, Sait Lake City, Kolkata, West : . : 7 July 2025 till 6 January 2026, This window is only for those transfer deeds which were
R T TR e i L i - : transactions with companies : _ _ : :
3. |URL of website TR . T T G S S D ToR— corporate debtor Bengal. India, 700091 - e lodged prior to 1 April 2019 and rejected/returned/not attended to due to deficiency in the
4, |Details of place where maprity of | Abhayanchal Pansar, Post -Mandaleshwas, Address at which the books of account associations or individuals i :
Ml assats are located | Madhya Pradash- 451221 are maintained: Cutiack-Puri Road nfontof | | advertising in its newspapers documents/process/or otherwise. No re-lodgments will be accepted after © January 2026
5. |Wstalled capacity of main products’ | Gapacity: 10 Turbines of 40 MW each Budheswan fample, Bhubaneswar, Orissa, or Publications. We therefore Further the securities that are re-lodged will be issued anly in demat mode.
sErvices linstalled: 3 Turbines of 40 MW each _ | India, Y3008 .
8. |Quaniity and value of main products/ | Commercial operations of project are yet to 6. | Insolvency commencement date 26,09 2025 reci(()m mend that readers For more details, please reach outto Company’s RTAat toll free no. 1800- 309 - 4001
___|services soid in fast financial year  fcommence, | | In respect of corporate dabior | [Order uploaded on 27.08. 2025) make necessary inquiries ; ; : : ; et :
7 [Rumber of employees/ workman___| Vet to be ascertaied. 1| |7 | Estimated date of losure e 25032026 before sending any monies SR S S D SRR AL O RPN A A R TR,
4. |Further details including last available |UAL: | Insoivency Resolition Process . or entering into any
financial statements (with | it/ drive. gongle. com)drivedtolders 1 76p 8. | Mame and registrasion number of the Pradeap Kumar Kabra agreements with advertisers CIN: L35912MH1975PLC018376
schedutes) of bwo years, Iisls of | HEXEsY - 2yann\ R RNGCURBTIaHT Tuss Insolvency professhonal acting as [BEINPA-D01AP-POT104/2047-18M1790 . o . .
cratioin: arm avallabis at LRI .[ e diive. Tink . interim resolution profession | or otherwise acting on an Regd. Office: Bajaj Auto Limited Complex, Mumbai-Pune Road, Pune, Maharashtra-411 035
{List of Creditar: 9 | Address snd e-mail of the interim Pradesp Kumar Kabra advertisement in any Tel: (020} 7157 6066 | FAX: {(020) 7150 5792
| bt /b gow n/uphpads Glaims generate) resalution professiona, as registered | C/305, Ofira Buslding V.I.P Road, Bharthana Email ID: investors@masls.co.in | Website: www.mahascooters.com
" ICLAIMS 1722504026 18219.pdf with the Board Viesy, Sural, Gujerat, 395007 manner whatsoever.
5. |Eligibility far resodution appécants ' URL: . | Ernail: - ippradeapkabra@omad com
undar section 25(2){h) of tha Code |5 | nifns:drive.gooole com/ drivedoldars ' ove - 10, Addrass gnd e-mail ta be usad for Pradeep Kumar Kabra
available at URL: | ralQ9Gh T ToAET ywHNogwalh TYVpd fusp =dr carrespendencs wilh e Inlerm M, 37 Floar, Reagus Businass Canler,
T T e | NUE|:|t-I::n:I;3-1C-~2E|25 et Fxiesson o e s§$$§$§%$ THIS 1S A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 1S NOT A PROSPECTUS ANNOUNCEMENT AND DDES NOT CONSTITUTE AN INVITATION OR OFFER TO ACOUIRE,
) % T P il : X PURCHASE DR SUBSCRIBE TO SECURITIES. NOT f—l]i’. RELEASE. PUBLICATION OR IJ!EI'HIEUT'-IDP:I_ DIRECTLY OR INDIRECTLY, LJLITSlDF__ (WA, IHITIAL PUBLIC UF?_EH]HE OF EQUITY SHARES
ntarest _ | - : | Email: ip guptapowerGigmed.o ON THE SME PLATEORM OF THE MATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE EMERGE") IN COMPLIANCE WITH CHAPTER [X OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(1. |Dateof i;s:—.m of TIEMin”all' list of Upin 23-10-2025 11.| Last date for submission of Claims | Friday, 1010205 (IS5UE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED {“SEBI ICDR REGULATIONS").
prospachive rasombion applicants 12, Classes of creditors, & any, under cladse (b) | Mot Applicable
12, |Last dale for submission of ojections | Upio 28-10-2025 of sub-section (B4} of sacfon 21, Ascertained PUBLIC ANNOUNGEMENT
to provisional list | by the infenim resolution professional |
13, |Date of issue of final list of Upéo 07-11-2025 13.| Mames of Insalvency Profassonals Mot Applicabls — i)
prospeciive resolution apalicants Idensified 1o act as Autharisad . [] n E I K I G a | I
14, | Date-of ksgue of information |Upto 12-11-2025 Representatve of creditors oy Mfﬁfa
memorandum, avaluation matrix and | ina class (Three names for each class) | hea’ LNEr i RESLAUr] 1L
reguest for resodution plans fo 14.| fa) Refevant Forms and a} Web fink =
prospeciive rasaiution agglicants | (b} Details of authonzed ittps:/fiti govinhomedowninads (Please scan this QR 0 NE I KI G AI I c U STER KITc H EN LI M I ED
15, |Last date for submission of resolution | Upio 12-12-2025 | representabves are avadablest | b) Notappicabls Draft Hggdﬁat:iwﬁr?:penlusl L T
plans holiceis hereby givan thal the National Company Law Tribenal has ondered the commencement . -
16, |Process email id 1o subn Expression | cirp.shreemaheshwargagimail com of & corparate insalvency resoiution process of Mis. Gupta Power Infrastructure Limited on Our Company was onginally incorporated as 'One Ikigail Edulech Private Limited a5 & private limited company under the Companies Act, 2013 on October 26, 2020 pursuant to 3
of Inferest 26" September, 2025 {Order uploaded on 27.09.2025) Certificate of Incorporation bearing CIN: USIAMKA2020PTC 140240 issued by the Regisirar of Compandes, Ceniral Registration Centre. Theraafler, our Company’s name was
17. |Details of the Corporate Debtor's Wat Applicable The: creditors of M's. Gupts Power Infrastructure Limited, are heraby called upon to submit telr changed from 'One |kigaii Edutach Private Limited” to 'One lkigaii Cluster Kitchen Private Limited on Oclober 03, 2024 pursuant to a fresh Certificate of Incorporation issued by the
registration siatus as MSME i ) — claims with proof on or bedone Friday, 107 Oclober, 2025t the Intesim Resoludion Professional at Registrar of Companies, Canfral Processing Centre, Later, our Company was converled into a public mited company from a private limited company pursuant bo a special resolution
(*} The operatons of the Corporate Debtor were at stand-still-as on the Insolvency tha addrass mantionad aganstantry Ne. 10, passed by the sharehoiders of our Company on May 31, 2025 consaquent to which the name of our Company was changed from 'One kigai Cluslar Kiichen Private Limited' to 'One
Commencament Dale, The financial creditors shall subml their daims with proof by electrame means onky. All alher Ikigaii Cluster Kitchen Limited” and a fresh cerificate of incorporationh bearning CIN UBDR04KAFIZ0PLC 140240 was issued by the Registrar of Companies, Cenfral Processing Cenire
Mote: The: Invitation for Expression of Interest dated 27.01.2023. 13122023 and creditors may submd the claims with proofin person, by postorby elecironic means. FReCH on June D, 2025,
15.06.2024 has been modified with the consent of the Committee of Creditor of SMHPCL | | Submission of false ar misleading proofs of ciaim shall attract penalties. S Registered Office: 53, 3, Old Madras Road, Bhattarahafi Thambu, Chetty Palya, Krishnarajapuram; Bangalore, Karnataka -560049, India. Telephone: +81-9071192555
pursuantio regulation S6A4A) of CIRP HEQUIE;EE.'H'HSA AR L R Eﬁ:;f;fﬁ?ﬁm"ﬁm E-mail: caifioneikigas.com | Website: www.oneskigail com | Gjmta:l Person: Ms. Hagaraji Nandhita, Company Secretary and Compliance Officer |
Resolution Professional- | | Date 26082025 IBBI Registration No.: 18BI/IPA-001IP-PI1104 2017-18/11790 Corporate Identity Number: US0S04KAZ020FLC 140240
Mis Shree Maheshwar Hydel Power Corporation Umltgdh&mgﬂr:lgh?g:g DUR FRDMU‘TE RS ; MR. UJJ.AWAL HHAMDELI-A AMD MR. HITI M JﬁtJDDIA
s THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM
: i i ' rlgialgisl:arad E.mall ID: uimﬁ&er@nsa.ne'..inl ENTERPRISES) AND THE DRAFT RED HERRING PROSPECTUS (“DRHP") DATED SEPTEMBER 26,2025 HAS BEEN FILED WITH THE SME
Date; 28-09-2025 Process Mail Id: cirp.shreemaheshwan@gmail.com PLATFORM OF THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE Emerge”)
Place: Mew Delhi AFA valid upto 31.12.2025

INITIAL PUBLIC DFFER OF UPTQ 13.53,600° EQUITY SHARES OF FACE VALUE OF RS. 10V- EACH (THE "EQUITY SHARES") OF ONME IKIGAII CLUSTER KITCHEN LIMITED
(*OUR COMPANY™ OR “THE 1S5UER") FOR CASH AT A PRICE OF RS. [«] PER EQUITY SHARE [INCLUDING A SHARE PREMIUM OF RS. [«] PER EQUITY SHARE)
["ISSUE PRICE ) AGGREGATING UP TQ R[] LAKHSISSUE/OFFER") OUT OF WHICH &7,800° EQUITY SHARES OF FACE VALUE OF RS. 10 EACH, AT AN ISSUE PRICE
OF Rs. [«] PER EQUITY SHARE FOR CASH, AGGREGATING Rs. [»] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE ISSUE (THE
"MARKET MAKER RESERVATICN PORTION"), THE ISSUE LESS MARKET MAKER RESERVATION PORTION IS HEREINAFTER REFERRED TOAS THE "MET ISSUE", THE
[SSUEAND NET ISSUEWILLCOMNSTITUTE [#] % AND [} RESPECTIVELY OF THE POST-155UE PAID-UP EQUITY SHARE CAFITAL OF DUR COMPANY, RESFPECTIVELY.
"Subjactta frmakzabian afthe basis af afolmen

THE FRICE BAND AND THE MINIMUN BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER "BRLM") AND
WILL BE ACVERTISED INALL EQITION OF FINANCIAL EXFRESS, (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL ECITION OF JANSATTA
[AWIDELY CIRCULATED HINDI NATIOMAL DAILY NEWSPAPER, AND UDAYHALA, A REGIONAL NEWSPAPER (KANNADA BEING THE REGIONAL LANGUAGE OF
KARMATAKA WHERE OUR REGISTERED OFFICE |15 LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BIDISSUE OPENING DATE AND SHALL BE MADE
AVAILABRLE TO THE SME PLATFORM OF NATIONAL STOUK EXCHANGE OF INDIALIMITED {"NSE Emerge”) FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE.

FA SC l N AT E In_ case of any revision in the Prce Eaf'-t_:l. fhe Bidilssue Period shall be extended ﬁ:-ralle_ashhree _a-:.l-:.lilju::-ﬁal‘.l".l'crking Days after such revision of the Price Band, subject fo the t_cdal
. = N Bid/lssue Penod not exceeding 10 Working Days. In cases of force majeurs, banking strike or similar circumstances, our Campany, for reasans o be recorded in wiling exlend the

e ' Bidflzsue Pariod for a minimum of ana Working Day, subject to the Bid/lssee Period not exceading 10 Working Days. Any revision in the Prica Band, and the revised Bidissua
FASCINATE TEXTILES LIMITED Period, if applicable, shall be widely disseminated by nolification tothe Siock Exchanges by issuing a press release and also by indicating the change on the websies of the BELM
and 3l the terminals of the Membsers of the Syndicate and by intimation to Dessgnated Inlermediaries and Sponsor Bank

THIS IS APUBLIC ANOUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS NOT APROSPECTUS ANNOUNCEMENT AND DOES NOT

CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS IS NOT FOR RELEASE,
PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY QUTSIDE INDLA

Our Compamy was ariginally imcorporaled as a Private Limited Company in tha yaar 2007 in the name and siyle of “Fascnate Taxtilas Private Limited” under the prosision of

the Companies Act, 2013 vide certificale of incorporation dated February 09, 2017 issued by the Registrar of Companies, Kolkata, Wes! Bengal, Further the stalus of our The issua 15 baing made through the Book Bullding Process, in lerms of Rule 18(2)(b) of the Securities Contracts (Regulation) Rules, 1957, as amended ("SCRR”) read with
company was changed to a Public Limitad Company by a special resolution passad on April 25, 2025. A fresh Certificate of Incorparation consequent upon conversion of Reguiation 253 and 229 of the SEBI ICDR Regulations, 25 amended, wherein not more than 50% of the Net Issue shall be aliocated ona proporionate basis to Qualified Instiutional
Doy 1 otk Meberl bRy MG LOREENGRL e e biriemm s, Eastineln Teatios Lurkiod: tie sensdan e ol Dy e Reviier of Lot benirg Buyers {*CiBs", the “QIB Portion"), provided that our Company may, in consuliation with the Baok Running Lead Manager, allocate up to 60% of the QI8 Portion to Anchor Investors
g;:?:iﬁfcﬁcugt’f mTJ:IE gﬁ;}ﬁ’g;ﬁg :EEl;1'?};::ﬁlggr&fa';”%;rgggﬁ?lﬁsi n_"' ?'ifgf ;i?f S;, Hrm‘;:t:'; i ;;fgg:eg;lﬂ& i B L R on a discrationary basis in accordance with the SEBI ICDR Regulations {“Ancher Investor Portion”), of which one-third shall be resarved for domestic Mulual Funds, subjectlo valid
Registered and Corporate Office: 3/A_Kutul Sahi Road, Barasat North 24 Parganas, Barasat- |, West Bengal, India, 700124 Bids bedng received from domestic Mutual Funds at or above the Anchor Investor Allocation Price. In the event of under-subscnption, or non-allocation in the Anchor Investor
Contact Person; Ritika Sharma Tel: +81 7411705401, Mail: compliancegifascinatetextile in Website: www fascinatetextile.com Portion, the balance Equity Shares shall be added to the Net CHB Portion, Further, 5% of the Nel QIB Portion shall be available for allocation on a proportonate basis only fo Mutual
Corporate identity Number: LIT72000WB204 TPLC219383 Funds, and the remainder of the Met QI8 Portion shall be avalfable for allocation on a propartionate basis to all QIBs, including Mutual Funds, subject bo valid Bids being raceived al
OUR PROMOTERS: Mr. Vishal Nahar, Mr. Chirag Ahuja, Mr. Rishabh Nahar, Mr. Narinder Kumar Ahuja and Vishal Nahar HUF. ar above the |ssue Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the

THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER: X OF THE SEBI ICDR REGULATIONS (IPD OF SMALL AND MEDILM EMNTERPRISES)&AND THE

wal F i wil & ining § ion § e al o (B, Furh | 5 (0% i fatis f
DRAFT RED HERRING PROSPECTUS "DRAFT RED HERRING PROSPECTUS') DATED SEPTEMBER 26, 2026 HAS BEEN FILED WITH THE SME PLATFORM OF Mutual Fund Portion wil be aded to the remaining Net QIB Portion for propariionate allocation o QiBs. Further, not less than 15.00% of the Net Issue shall be available for

NATIONAL STOCK EXCHANGE (NSE EMERGE) aflocation on.a proportionate basis o Non-Institutional Investors out of which (a) one thid of such portion is resensed for applicants with application size of more than 2 jots and up 1o
INITIAL PUBLIC OFFERING OF UP TO 42,894,000 EQUITY SHARES OF FACE YALUE OF ? 10 EACH ("EQUITY SHARES™ OF OUR COMPANY FOR CASH AT APRICE giich lots equivalent tonot mone than Rs. 10,000,000 and {&) two-third of such portion was resenied for appiicants withy application size of more than Rs. 10,000,000 provided that the
OF 7 [@] PER EQUNTY SHARE (INCLUDING A SHARE PREMIUM OF T [#]PER ECUITY SHARE ) ("OFFERPRICE" | AGGREGATING UP TO T [@] LAKHS (THE "OFFER) unsubscribed portion in either of such subcategories could have been allocated fo applicants in the other sub-categony of Non-Institutional Bidders and not less than 35.00% of the
COMPRISING A FRESH ISSUE OF UP TO 34,658,000 EQUITY SHARES AGGREGATING UP TO 7 [@] LAKHS BY OUR COMPANY (THE “FRESH ISSUE") AND AN Met Issue shall be available for allocation to Individual Investors whe applies for minimum application size = accordance with the SEBI ICDR Regulations, subsect o valid Bigs being
OFFER FOR SALE OF LIP TO 5, 36.000 EQUITY SHARES AGGREGATING UP TO ¥ [@] LAKHS BY OUR PROMOTERS SELLING SHAREHOLDER. (THE "OFFERED recaivad from them at or above the Issue Price. All Bidders other than Anchor Investors are required fo pariicipate in the lssue by mandatoriy utdizing the Application Supported by
SHARES"} (THE "OFFER FOR SALE™ AND TOGETHER WITH THE FRESH OFFER, THE "OFFER"} OF WHICH UPTO [@] EQUITY SHARES AGGHEGATIN_G 0 T[] Blocked Amount (*ASBA") process by providing details of their respective ASBA Account {25 defined hersinafter in which the comesponding Bid Amounts will be blocked by the Seif
LACS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TCO THE OFFER (THE "MARKET MAKER RESERVATION PORTION'). THE OFFER LESS ; ) L : : L a y :
MARKET MAKER RESERVATION PORTION | E,, NETOFFER OF LPTO [@] EQUITY SHARES AT AN OFFER PRICE OF T [#] PER EQUITY SHARE AGGREGATING TO Certified Syndicate Banks (*SCSBs") or under the UPI Machanism, as the case may be. to the :—:-:;telﬂr:-fras.pe-:.!l-.re Bid Armounts. Anchaor Investors are not parmitted 1o parficipate in
' [®] LAKHS ISHEREINAFTER REFERRED TOAS THE "NETOFFER". THE OFFER AND THE NET OFFER WILL COMSTITUTE [@] % AND [®] %, RESPECTIVELY OF tha lssue through the ASBA process. For detads, pleaze refer to the chapter titled °lssue Procadure” baginning onpage 306 of the Draft Red Herring Prospecius.

THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF QUR COMPAMY.

THE PRICE BAND AN THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY AND PROMOTER SELLING SHAREHOLDERS IN CONSULTATION WITH THE IS EIING SMICEITERNG I DG NSRS IFCEDNpMERnR NN E Benominn. o8 of izt el SOmutions, o415 i S e (LR PATSHERIN) Reguion; 0-h it

BOOK RUNNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [@] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY MEWSPAPER), ALL notification dated March 03cd, 2025, and applicability of corporate govemance provisians under SEBI (LODR) Regulations, 2015 an SME companies o infrm the gublic that our
EDITIONS OF [@] {A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER, AND ALL EDITIONS OF [@] (AWIDELY CIRCULATED BENGAL| REGIONAL DAILY Company s proposing, subject to applicable statutory and regulatory requirements, recaipt requisite approvals, market conditions and other considerations, to underake instial
NEWSPAPER), (BENGAL| BEING THE REGIONAL LANGUAGE OF THE STATE OF WEST BENGAL. WHERE OUR REGISTERED OFFICE IS5 LOCATED), AT LEAST public offering of its Equity Shares pursuant bo the offer and DRHFP daled September 26, 2025 which has been filed with the SME Platform of Mabonal Stock Exchange of India
TWO WORKING DAY S PRIOR TO THE BID/OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TD SME PLATFORM OF THE NATIOMNAL STOCK EXCHANGE Limited [*NSE Emerge’).

{*NSE EMERGE"}FOR THE PURPOEES OF UPLOADING ON THEIR WEBSITE INACCORDANCE WITH THE SEBI ICDR REGULATIONS,

In casa of any revision in the Prica Band, the Bid/Issue Paricd shall be extendad for af ieast three additional Werking Days after such revision of the Price Band, subject to lha Pursuant 1o SEBI “EDH] {Amendment) REQUI::‘."ME' 2025 on March (ded, 2025 and E'F'pl":ah'l"':"' of corporate QOVEMANCe provisions under SE8I ':L':'DH:I Regulﬂt'ung' 20%5.0n

etal Bid/lssue Pesiod not excesding 10 Werking Days. In cases of force majeure, banking strike or similar cireumstances, our Company, for reasons 10 be recorded in wiiling SME Comgpanies for fulfilling all additional critena, the Draft Red Hemng Prospectus filed with the SME Platform of Matonal Stock Exchange of India Limited {NSE Emergs) shall be
extend the Bid/lssue Period far & minimum of three Warking Days, subject to the Bid/lssue Period not excesding 10 Working Days. Any revision in the Price Band, and the made available to the publc for comments, if any. for a period of &t least 21 days, from the date of such filing by hosting i on the website of the NSE af www.ns=india.com, and the
revised Bidtssue Pericd, if applicable, shall be widsly disseminated by notification to the Stock Exchanges by issuing a press rebease and also by indicating the change on website of the Company at www.oneikigas,com, and at the website of BRLM e, Khambatta Securities Limited at www khambatlasecuribes.com. Cur Company hareby imites the
the websile of the BRLM and at the lerminals of the Members of the Syndscate and by intimation to Designated Intermedianies and Sponsor Bank members of the public to give their comments to Stock Exchange, to Company Secretary and Compliance Officer of our Company and /or the BRLM at their respective addresses

The Offeris being made through the Book Bullding Process, in terms of Fule 1902 b {1} of the Secunities Contracts (Regulation} Rules, 1957, as amended ["SCRRE ) read with
Regutation 253 of the SEE| ICDR Regulations, as amsnded. wherain not maore than 50% of the Met Oifer shall be allocated on a proporionate basis o Qualified Institutional
Buyers {"(Q1Bs", the "QIE Portion”), providad that our Company and Sefling Sharehaldars may, in consultation with the Book Bunning Lead Managers, allocate up to 60% of

mentioned below, All comments must be received by NSE Emerge and/or our Company andior BRLM in relation to the issee onor before 5 p.m. an the 215t day from the aloresaid
daleof filing the Draft Red Herring Prospectus with SME Platlorm of National Stock Exchange of India Limited (NSE Emerge).

fr QUB Parkion i Anchor Investors on a discrelionary basis in accordance with the SEBINICDR Regulations CAnchor Investor Parbion™), of which ane-third shall be résenned Investments in Equity and Equity-related sacurities involve a degree of risk and investors should not ivest any funds in this Issue unlass they can afford to take the risk of losing thair
f':"h”"'""!'""“_""“” Ml 'il"""“_- 3""“1'5;“ L‘L"&"dlaid"" s "_E':'Ei"he'?h"""" ”“E"Ef?tins"ﬂ“"”'?" i“ﬂ"‘ bbbl "’E—"?EI"“FT '”_"‘“51;"’ ”'ﬂ“"af‘rf“ frri.ﬁr«.in g‘l‘; il of e entire investment. Investors are advised to read the risk faciors carefully before taking an investment decisionin the Issue. For taking an investment decision, investors must rely on
SuDECTiplion, or mon-aliocation im the chor Imvestior Forton, the batance Equity ares =hall e added 1o the Mal L1 orfion. Furiher, 5% of the Met orteon shall be ' i T . " s . T i B s 3 |
available for allocation on a proportionate basis ondy o Mulual Funds, and thae remainder of the Net QB Portion shall be availaible for allocation on a proporionate basis to all thieir own examination I:lfwrﬂlilmpdr]}' and the Issue including the risks involved ]:_hE Equity Shares [ssued in the |ssue have not been r!i!_!:-{:lmrrlEll_‘ll.'JEI:] Har‘!mfd h:'.' ".-IE _Sﬂcurltﬁs
QiBs, including Mutual Funds, subject to valld Bids being received at or above the Offer Price. However, if the aggregate demand from Mutual Funds is kess than 5% af the and Excha_n-ge- Board of In-:_jla _{ SEBI™), nor does SEELguaranma_m accuracy or adequacy of the Draft Red Haming Progpecius. Specific attention of the investors is invited to the
Met QIB Portion, the balance Equity Shares avaitable for allocafion in the Mutual Fund Portion will be sdded io the remaining Met 318 Portson for proporticnate allocaticn to chapter "Risk Faciors” beginning on page 30 of the Drat Red Herring Frospecius.

QiBs. Further, not less than 15% of tha Met lsswe shall be availabls for allocation on a proportionate basis to Non-nstitutional Beddars and not lass than 35% of the Met lssee Any decision fo invest in the Equity Shares described in the Draft Red Herring Prospectus may oniy be made after the Red Herring Prospectus (“Red Hesring Prospectus™) is filed with

shall b avadable for alocation to Individual investors in accardance with the SEBI ICDR Regulations, subject o valid Bids being recaived at or above The Offer Price. All i Gk : :
potential Bldders (except Anchar Investors) are required to mandatarily utilise the Applbsation Supported by Blocked Amount (*ASBA") process providing detalls of their the RioC: and must be made solely on the basis of such Red Herring Prospectus as there may be malsrial changes in ihe Red Herming Prospectus from the Draft Ried Harming Prospectus.

respeciive ASBA accounts. and UP| IDY in case of RIBs using the UPT Mechanism, if applicabie, in which the cormesponding Bid Amounts will be blockad by the SC5Bs or by The Equity Shares, when offerad, through the Red Hering Prospactue, are proposed to balisted on SME Platformof National Stock Exchangeof India Limied (NSE Emenge}.
the Sponsor Bank under the UPI Mechanksm, as the case may be, to the extent of respective Bid ﬁ-mwﬂtﬁfﬂchﬁ' Invesiors are not parmitted to parlicipate in the Offer For details of the main objects of the Company as contained in its Memorandum of Association, pheasa refer to the chapler iled “Our History and Cerain other Corporate Matters™
theaugh the ASBA process. For detalks, see “Offer Procedure’ beginning on page 356 of this Draft Red Herring Prospectus beginning on page 210 of the Draft Red Heming Prospectus. The ability of the members of the Company is limited, For details of the share capital and capital structure of the

This pubdic announcement is made in compliance with the press release PR N0 3602024 on December 18, 2024 of 208th 5F Meeting on "Review of SME Framework undsr 3 o ; ) ] ¥ g e 5 § T .
SEBI {ICDR) Ragulations, 2018 and applicabilily of corporale governance provisions under SEB Regulations, 2015 on SME Companies. The Draft Red Heming Prospecius Company and the names of the signatories 1o he Memarandum of Association and the numbar of shares subscribed by them please refer to the chapter ttied Tapital Structure

filed with the SME Platform of Nalienal Stock Exchange of India Limited ("NSE EMERGE") shiall be made avallable to ihe public for comments, I any, for a period of at least 21 beginning on paga 77 of the Draft Red Heming Prospactus.

days, from the date of such filing by hosting i on the website of the NSE at hitps /v ngeindia.com, and the website of the Company atwww fascinatetestile.com, and atihe

wabsite of BRLM ie.. Affinity Global Capital Market Private Limited ie., www affinityglobalcap.in. Our Company hereby invites the members of the public o give their BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER COMPANY SECRETARY AND
commenis o Stock Exchanga, to Company Secretary and Compliance Cfficar of ouwr Company andior the BELM al their respactve addrésses mantioned Below. All TO THE ISSUE COMPLIANCE OFFICER

comments must berecelved by NSE EMERGE andlor our Comprany andfor BELM in relation 1o the issue onor befare 5 pom, on the 215t day fram the aforesald date of filing
the Oraft Red Herring Prospectus with NSE EMERGE

v,
Invastmants in Equity and Equity related securities invalve a dagree of risk and investors should not invest any funds in this Offer untass thay can afford to take the risk of l{ h am h. a t t a Mfﬂ_[-:ﬁ D n E I I{I G 8 [ I
bosing thedr enting invesiment, Investors are advised o read the risk factors carefully before Baking an investiment decision in the Offer, For Laking an imesiment decision, e . M U FG mne

investors must raly on thairosn examination of cur Company and the Gffer, including the fsks Involved. The Equity Shares issued in the Offer have not been recommended Securities LA T One lkigaii Cluster Kitchen Limited
or approved by the Securities and Exchange Board of India ("EEBI"), nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Herring Prospecius. Limited g X :
Specific atbention of tha invastors is imyited {o the Section litled "Risk Faclors® baginning on page. 43 of the Dvaft Red Harring Prospecius Ms. Nagaraja Nanditha
Any decision loinvestin the Equity Shares described in the Drafl Red Herring Prospectus may only be made after the red heering prospectus ("Red Heering Prospecius”) has Address: 53, 3, Ol Madras Road, Bhattarahalli
beenfiled with the RoC and must be mades solely on the basis of such Red Haming Prospectus as there may be material changes in the Red Heming Prospectus from the Drafi Thambu, Chetty Palya, Krishnarajapuram
Evec!nrtin| T HspomUs MUFE INTIME INDIA PRIVATE LIMITED Bhattarahall Eangalmle Karnataka, India-560049
For delails of th main objects of the Company a5 confained in ils Memorandum of Association, see "Hislory and Carlain Corporate Matlers™ onpage 217 of ha Drall Red KHAMBATTA SECURITIES LIMITED (Formerly Link Intime India Private Limited) ! e ; '
Herring Prospectus, The liabllity af the members of the Company 18 limited, For details of the share capital and capital structure of the Company and the names of the 80F World Trade Tower. Tower B, Noida Sector-16 £-101. 15t Fl 247 Park LB.S. M Vikhrali West Telephone: -|--EI=1_-EI{I.':H 82555
signatories to the Mamorandum of Association and the number of shares subscribed by them see "Capital Structure” on page 56 of the Draft Red Hesring Prospectus. m ; Pradesh-2013071 | di: ' ' | s 151 00T, K, LB Marg, VIsnet west, | E-mall; CHEDONSKIgaI.Com
The Equity Shares of our Company offered through this Dralt Red Herring Prospeclus are proposed fo be listed on the Emearge Platiorm of National Stock Exchange of India Lar Frades- Bk _ Mumbai-400 083, Maharashtra. India
Limited in terms of the Chapter iX of the SEBI (ICDR) Regulations, 2018 as amended from time to lime. For the purpose of this Offer, National Steck Exchange of India Limited Tel.: +91 9853988683, 0120 4415469 Tel: +91 B108114949 Invesiors can contact our Company Secretary and
ahall be the Designated Stock Exchange, E-malg.| ” ip.g@khamgauaggcu[|[|!3.5_|:|:|rn E-Mail : clusterkitchen smaipo@in.mpms.mufg.com Enrrflpllanca‘ﬂﬁiw. E-:j}nk Runmngi_e-a:j_ Manager or
BOOK RUNMING LEAD MANAGERS REGISTRARTO THE ISSUE :I.lgl].ﬂlﬁ ' I.llﬂl.lw_khﬂ_mhagtijif,g[;unhf_g_[:gm Website : www.in mpms.mufa.com :zg:::lx; 't;:éh;r;shslu:fn E|‘n :ﬁ;ﬁ ::: il;:: pgzsi;fznnrr_;,ﬁ::
[ nvestor grievance e-mail: i il - S £ o !
\ b |ill tsrmkhambattasecurit I'}“slm E"“a"“.' Ema.ll i of allotment, non- cradil of allotted Equity shares in
i mBcomplaintsiakham SN LN clusterkitchen.smeipoa@in mpms.mufp.com e faii. heicary Eoonai Ab st ol
(% Contact Person: Mr. Chandan Mishra Contact Person : Mr. Shanti Gopalkrishnan e ' 4 pﬂ; ; 4 ¥ t F;nd ; I“mp
SEBI Registration Number: [NN000011914 SEBI Regn. No. : INR0O0D04058 e i
CAMEQ -
Affinity Global Capital Market Private Limited Cameo Gorporate Services Limited All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed fo them in the Draft Red Herring Prospectus.
208, Abdul Hamid Strest, East indiaHouse, 15l Floor, Room Mo, 1F, Subramanian Bullding” 1 Club House Road, Chennak 500 002
Holkata 00062, West Bangal, India Tal: +91 406716 2222, E-mall: priva@cameaindla_com Far One Iiaail Cluster Kitchen Limbted
Telephone: +37 33 4004 7188, E - mail: complianced@affinityglobal.in Investor Grievance a-mail: investor@camenindia_com Dga. half of Board of Di 2
Investor Grievance ID: investorgaMlinityglobalcan in Website: www camedindia. com DR L 're':t"':":'
Webahte: www affinityglobalcap.in Contact Person: Mrs. K. Sreepriya Sl
Contact Person: Mr. Anandarup Ghoshal SEBIRegistration Mo.: INROOOOOATEE Piace: Bangalore Nagaraja Manditha
SEBI Registration Mumber; INMIDDD1 2835
Date: Septamber 28, 2025 Company Secretary and Compliance Officer
COMPANY SECRETARY AND COMPLIANCE OFFICER : i p.'-l y .ry' i P
Wrs. Rilska Sharma, Company Secretary & Compliance Qfficer Imvestons can cortac! our Company Secretary and Compliance Officer, Book One lkigaii Cluster Kitchen Limited s proposing. subject to applicable statutory and regudatory requirements; receipt of requisite appeovals, market conditions and other
16, Block A, Lake Town, Zrd Flogr, Meor Radha Krighia Mardi, Running Lead Manager or Regiar 1o the Issue, In case of any pre issue or post issue considerations, to undertake an inifial public offer of its Equity Shares and has filed the Draft Red Herring Prospectus dated September 26, 2025 with SME Platform of National Stock
Lk, Kolkata ENTI0G Tiaat Cangm, Jekt9L71 200408 related problems, such as non- receipt of letter of alloiment, non- credit of aliotted Exchange of India Limited (NSE Emerge). The Draft Red Herring Prospectus is available on the website of National Stock Exchange of India Limited at www.nseindia_com and on the
Euﬂﬁi,fmfﬁr Eﬁﬂf;:‘;ﬂﬁﬂﬂﬁ "I Ercputy: Slimias A s (nsnineli TRMICHrY ATS0UNN-DATEROMBLGL TRl Qidars wabsite of tha BRLM, Le. Khambatta Securifies Limited at www khambattasacurities. com and the website of our Company at www.oneikigaii com. Potential investors should note that
— B AR ROTHNCEY RN = By ICOMOTIoOR 0. smvestment in equity shares involves a high degree of risk and for details refating to such risk, please refir to the chapter titled ‘Risk Factors”beginning on page 30 of the Draft Red
All Capitalised lerms used herein and not specifically defined have the same meaning as ascribed to therm in the Draf Red Hering Prospectus Herring Prospectis. Potential investors should not rety on the Draft Red Herring Prospecius fled with SME Platform of National Stack Exchange of India Limited (NSE Emearge| for
Far Fﬂi':'.l"lHtE Teatibes Linvted Foir oo and bakal of Board oF Directars maklngan.llllnlllgﬁ_ilmnl dgnmm
Place : Kolkata, West Bengal Sl The Equity Shares offered in the Issue have not been and will not be registered under the U5, Secunties Act of 1933 (the “UL5. Securities Act”) or any state securibies laws in the
Dated=- 27.09.2025 Wishal Mahar United States, and unless so regestered, and may not be offered or sold within the United States, except pursuant to an exemplion from, or in a transaction not subject fo, the
Managing Directar regisiration requirements of the U.5. Secunties Act and applicable U.S. state secunties laws. Accordingly, the Equity Shares are being offered and soid only outside the Uinted Siates
Fascimate Texldes Limiled i= proposing, subjecl to applcable statulory and regulatory reguirements, receipl of reguisite annovals, market conditions and other in offshore transactions inrefiance on Regulalion 3 and the applicable laws of the jurisdictions where those offers and sales are made.
considerations, o underake an initial public offer of its Equity Shares and has filed the Draft Red Herring Prospecius dated Seplember 26, 2025 wilth NSE EMERGE. The There will e no public offering of the Equity Shares in the United Siates EORTUNA & SHARK

Draft Red Hesring Prospectus s available on the websie of NSE at https:ihwawnselindia.cam and on the website of the BRLM, i.e. Affinity Global Capital Markst Private
Limited i.e. waww.aifinibyglobalcap.in, and the website of our Company at waww. fascinateiextile.com. Pofential investiors should nota that investrmant in equity shares invalves
a high degres of risk and for details relaling (o such rsk, see he section led "Risk Faclors” beginning on page 43 of the Drall Red Herring Prospectus Polenbial investors
should not raly on the Draft Red Herring Prospecius fded with NSE EMERGE for making any investment decision,

Tha Equity Shares offered inthe lssus have not b2en and will not be registered under the U5, Securities &ct of 1933 (the "U.5, Secunities Act”) or any stale securities taws in
the Uinited States, and unless so registered, and may not be offered or sold within the United States, except pursuant 1o an exemplion from, or in.a transaction not subject fo,
tha registration requirsments of e LS. Securities Act and applicable L1 S, state securities |@ws, Accardengly, the Equily Shases ang besng offered and scid only aulside tha
United States in offshore transaciions in rellancs on Regulation 8 and applicabie laws and |unisdictons whers thoss Bswe and sales ane made,

Thers is no public offering in United States of America.
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INVITATION FOR EHF'FtEEf;:gﬂ EF INTEREST (“EOI") FOR PUBLIC ANNOUNGEMENT "IMPORTANT"
MIS SHREE MAHESHWAR HYDEL POWER CORPORATION LIMITED e e Whilst Care 15 taken prior (o MAHARASHTRA SCOOTERS LIMITED
Operating In Hydro Power Project At Mandaleshwar, Madhya Pradesh EOR THE ATTENTION OF THE CREDITORS OF

{Undér sub regulabion (1) of Regulafon 364 of the Insoivancy and Bankruplcy Board M/S. GUPTA POWER INEFRASTRUCTURE LIMITED (IN CIRP acceptance of advertising
of India {Insolvency Resolution Process for Comparate Persans) Requlsfions, 2016 : . ' } copy, itis not possible to verify SPECIAL WINDOW FOR RE-LODGEMENT

RELEVANT PARTICULARS 1. [ Name of Corporate Deblor _ s, Ept-a Power Infrastructure Limited its contents. The Indian OF TRANSFER REQUESTS OF PHYSICAL SHARES

1. |Mame of the comporate debior along | Shree Maheshwar Hydel Power 2 | Date of Incorporation of Corporate Debdorn 030081961 .
with PAM & CIMY LLP No. {Corporation Limited 3. | Authosty undar which corporate debtor | Registrar of Companies, Kolkata Express (P) le.lted cannot . :
|PAN MO, AABCS4176P Is incomorated | registered be held responsible for such The shareholders of the Company are hereby informed that pursuant to SEBI circular dated
: {rells LAOTE INPARELL L P 4. | Corporale identy No. of Corporate Deblor| U31300WB1961PLC025104 contents, nor for any loss or 2 July 2025, a special window only for re-lodgment of transfer deeds, has been opened from
2. |Address of the registered office {Abhayanchal Paresar, Post -Mandakeshwar, 5. | Address of the registered office Registered offics Addrass: EN-G2, Seclor- damage incurred as aresultof . ; : _
Madhya Pradesh- 451221 and peincipal office {if any) of 7" Figor, Sait Lake City, Kolkata, West : . : 7 July 2025 till 6 January 2026, This window is only for those transfer deeds which were
R T TR e i L i - : transactions with companies : _ _ : :
3. |URL of website TR . T T G S S D ToR— corporate debtor Bengal. India, 700091 - e lodged prior to 1 April 2019 and rejected/returned/not attended to due to deficiency in the
4, |Details of place where maprity of | Abhayanchal Pansar, Post -Mandaleshwas, Address at which the books of account associations or individuals i :
Ml assats are located | Madhya Pradash- 451221 are maintained: Cutiack-Puri Road nfontof | | advertising in its newspapers documents/process/or otherwise. No re-lodgments will be accepted after © January 2026
5. |Wstalled capacity of main products’ | Gapacity: 10 Turbines of 40 MW each Budheswan fample, Bhubaneswar, Orissa, or Publications. We therefore Further the securities that are re-lodged will be issued anly in demat mode.
sErvices linstalled: 3 Turbines of 40 MW each _ | India, Y3008 .
8. |Quaniity and value of main products/ | Commercial operations of project are yet to 6. | Insolvency commencement date 26,09 2025 reci(()m mend that readers For more details, please reach outto Company’s RTAat toll free no. 1800- 309 - 4001
___|services soid in fast financial year  fcommence, | | In respect of corporate dabior | [Order uploaded on 27.08. 2025) make necessary inquiries ; ; : : ; et :
7 [Rumber of employees/ workman___| Vet to be ascertaied. 1| |7 | Estimated date of losure e 25032026 before sending any monies SR S S D SRR AL O RPN A A R TR,
4. |Further details including last available |UAL: | Insoivency Resolition Process . or entering into any
financial statements (with | it/ drive. gongle. com)drivedtolders 1 76p 8. | Mame and registrasion number of the Pradeap Kumar Kabra agreements with advertisers CIN: L35912MH1975PLC018376
schedutes) of bwo years, Iisls of | HEXEsY - 2yann\ R RNGCURBTIaHT Tuss Insolvency professhonal acting as [BEINPA-D01AP-POT104/2047-18M1790 . o . .
cratioin: arm avallabis at LRI .[ e diive. Tink . interim resolution profession | or otherwise acting on an Regd. Office: Bajaj Auto Limited Complex, Mumbai-Pune Road, Pune, Maharashtra-411 035
{List of Creditar: 9 | Address snd e-mail of the interim Pradesp Kumar Kabra advertisement in any Tel: (020} 7157 6066 | FAX: {(020) 7150 5792
| bt /b gow n/uphpads Glaims generate) resalution professiona, as registered | C/305, Ofira Buslding V.I.P Road, Bharthana Email ID: investors@masls.co.in | Website: www.mahascooters.com
" ICLAIMS 1722504026 18219.pdf with the Board Viesy, Sural, Gujerat, 395007 manner whatsoever.
5. |Eligibility far resodution appécants ' URL: . | Ernail: - ippradeapkabra@omad com
undar section 25(2){h) of tha Code |5 | nifns:drive.gooole com/ drivedoldars ' ove - 10, Addrass gnd e-mail ta be usad for Pradeep Kumar Kabra
available at URL: | ralQ9Gh T ToAET ywHNogwalh TYVpd fusp =dr carrespendencs wilh e Inlerm M, 37 Floar, Reagus Businass Canler,
T T e | NUE|:|t-I::n:I;3-1C-~2E|25 et Fxiesson o e s§$$§$§%$ THIS 1S A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 1S NOT A PROSPECTUS ANNOUNCEMENT AND DDES NOT CONSTITUTE AN INVITATION OR OFFER TO ACOUIRE,
) % T P il : X PURCHASE DR SUBSCRIBE TO SECURITIES. NOT f—l]i’. RELEASE. PUBLICATION OR IJ!EI'HIEUT'-IDP:I_ DIRECTLY OR INDIRECTLY, LJLITSlDF__ (WA, IHITIAL PUBLIC UF?_EH]HE OF EQUITY SHARES
ntarest _ | - : | Email: ip guptapowerGigmed.o ON THE SME PLATEORM OF THE MATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE EMERGE") IN COMPLIANCE WITH CHAPTER [X OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(1. |Dateof i;s:—.m of TIEMin”all' list of Upin 23-10-2025 11.| Last date for submission of Claims | Friday, 1010205 (IS5UE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED {“SEBI ICDR REGULATIONS").
prospachive rasombion applicants 12, Classes of creditors, & any, under cladse (b) | Mot Applicable
12, |Last dale for submission of ojections | Upio 28-10-2025 of sub-section (B4} of sacfon 21, Ascertained PUBLIC ANNOUNGEMENT
to provisional list | by the infenim resolution professional |
13, |Date of issue of final list of Upéo 07-11-2025 13.| Mames of Insalvency Profassonals Mot Applicabls — i)
prospeciive resolution apalicants Idensified 1o act as Autharisad . [] n E I K I G a | I
14, | Date-of ksgue of information |Upto 12-11-2025 Representatve of creditors oy Mfﬁfa
memorandum, avaluation matrix and | ina class (Three names for each class) | hea’ LNEr i RESLAUr] 1L
reguest for resodution plans fo 14.| fa) Refevant Forms and a} Web fink =
prospeciive rasaiution agglicants | (b} Details of authonzed ittps:/fiti govinhomedowninads (Please scan this QR 0 NE I KI G AI I c U STER KITc H EN LI M I ED
15, |Last date for submission of resolution | Upio 12-12-2025 | representabves are avadablest | b) Notappicabls Draft Hggdﬁat:iwﬁr?:penlusl L T
plans holiceis hereby givan thal the National Company Law Tribenal has ondered the commencement . -
16, |Process email id 1o subn Expression | cirp.shreemaheshwargagimail com of & corparate insalvency resoiution process of Mis. Gupta Power Infrastructure Limited on Our Company was onginally incorporated as 'One Ikigail Edulech Private Limited a5 & private limited company under the Companies Act, 2013 on October 26, 2020 pursuant to 3
of Inferest 26" September, 2025 {Order uploaded on 27.09.2025) Certificate of Incorporation bearing CIN: USIAMKA2020PTC 140240 issued by the Regisirar of Compandes, Ceniral Registration Centre. Theraafler, our Company’s name was
17. |Details of the Corporate Debtor's Wat Applicable The: creditors of M's. Gupts Power Infrastructure Limited, are heraby called upon to submit telr changed from 'One |kigaii Edutach Private Limited” to 'One lkigaii Cluster Kitchen Private Limited on Oclober 03, 2024 pursuant to a fresh Certificate of Incorporation issued by the
registration siatus as MSME i ) — claims with proof on or bedone Friday, 107 Oclober, 2025t the Intesim Resoludion Professional at Registrar of Companies, Canfral Processing Centre, Later, our Company was converled into a public mited company from a private limited company pursuant bo a special resolution
(*} The operatons of the Corporate Debtor were at stand-still-as on the Insolvency tha addrass mantionad aganstantry Ne. 10, passed by the sharehoiders of our Company on May 31, 2025 consaquent to which the name of our Company was changed from 'One kigai Cluslar Kiichen Private Limited' to 'One
Commencament Dale, The financial creditors shall subml their daims with proof by electrame means onky. All alher Ikigaii Cluster Kitchen Limited” and a fresh cerificate of incorporationh bearning CIN UBDR04KAFIZ0PLC 140240 was issued by the Registrar of Companies, Cenfral Processing Cenire
Mote: The: Invitation for Expression of Interest dated 27.01.2023. 13122023 and creditors may submd the claims with proofin person, by postorby elecironic means. FReCH on June D, 2025,
15.06.2024 has been modified with the consent of the Committee of Creditor of SMHPCL | | Submission of false ar misleading proofs of ciaim shall attract penalties. S Registered Office: 53, 3, Old Madras Road, Bhattarahafi Thambu, Chetty Palya, Krishnarajapuram; Bangalore, Karnataka -560049, India. Telephone: +81-9071192555
pursuantio regulation S6A4A) of CIRP HEQUIE;EE.'H'HSA AR L R Eﬁ:;f;fﬁ?ﬁm"ﬁm E-mail: caifioneikigas.com | Website: www.oneskigail com | Gjmta:l Person: Ms. Hagaraji Nandhita, Company Secretary and Compliance Officer |
Resolution Professional- | | Date 26082025 IBBI Registration No.: 18BI/IPA-001IP-PI1104 2017-18/11790 Corporate Identity Number: US0S04KAZ020FLC 140240
Mis Shree Maheshwar Hydel Power Corporation Umltgdh&mgﬂr:lgh?g:g DUR FRDMU‘TE RS ; MR. UJJ.AWAL HHAMDELI-A AMD MR. HITI M JﬁtJDDIA
s THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM
: i i ' rlgialgisl:arad E.mall ID: uimﬁ&er@nsa.ne'..inl ENTERPRISES) AND THE DRAFT RED HERRING PROSPECTUS (“DRHP") DATED SEPTEMBER 26,2025 HAS BEEN FILED WITH THE SME
Date; 28-09-2025 Process Mail Id: cirp.shreemaheshwan@gmail.com PLATFORM OF THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE Emerge”)
Place: Mew Delhi AFA valid upto 31.12.2025

INITIAL PUBLIC DFFER OF UPTQ 13.53,600° EQUITY SHARES OF FACE VALUE OF RS. 10V- EACH (THE "EQUITY SHARES") OF ONME IKIGAII CLUSTER KITCHEN LIMITED
(*OUR COMPANY™ OR “THE 1S5UER") FOR CASH AT A PRICE OF RS. [«] PER EQUITY SHARE [INCLUDING A SHARE PREMIUM OF RS. [«] PER EQUITY SHARE)
["ISSUE PRICE ) AGGREGATING UP TQ R[] LAKHSISSUE/OFFER") OUT OF WHICH &7,800° EQUITY SHARES OF FACE VALUE OF RS. 10 EACH, AT AN ISSUE PRICE
OF Rs. [«] PER EQUITY SHARE FOR CASH, AGGREGATING Rs. [»] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE ISSUE (THE
"MARKET MAKER RESERVATICN PORTION"), THE ISSUE LESS MARKET MAKER RESERVATION PORTION IS HEREINAFTER REFERRED TOAS THE "MET ISSUE", THE
[SSUEAND NET ISSUEWILLCOMNSTITUTE [#] % AND [} RESPECTIVELY OF THE POST-155UE PAID-UP EQUITY SHARE CAFITAL OF DUR COMPANY, RESFPECTIVELY.
"Subjactta frmakzabian afthe basis af afolmen

THE FRICE BAND AND THE MINIMUN BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER "BRLM") AND
WILL BE ACVERTISED INALL EQITION OF FINANCIAL EXFRESS, (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL ECITION OF JANSATTA
[AWIDELY CIRCULATED HINDI NATIOMAL DAILY NEWSPAPER, AND UDAYHALA, A REGIONAL NEWSPAPER (KANNADA BEING THE REGIONAL LANGUAGE OF
KARMATAKA WHERE OUR REGISTERED OFFICE |15 LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BIDISSUE OPENING DATE AND SHALL BE MADE
AVAILABRLE TO THE SME PLATFORM OF NATIONAL STOUK EXCHANGE OF INDIALIMITED {"NSE Emerge”) FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE.

FA SC l N AT E In_ case of any revision in the Prce Eaf'-t_:l. fhe Bidilssue Period shall be extended ﬁ:-ralle_ashhree _a-:.l-:.lilju::-ﬁal‘.l".l'crking Days after such revision of the Price Band, subject fo the t_cdal
. = N Bid/lssue Penod not exceeding 10 Working Days. In cases of force majeurs, banking strike or similar circumstances, our Campany, for reasans o be recorded in wiling exlend the

e ' Bidflzsue Pariod for a minimum of ana Working Day, subject to the Bid/lssee Period not exceading 10 Working Days. Any revision in the Prica Band, and the revised Bidissua
FASCINATE TEXTILES LIMITED Period, if applicable, shall be widely disseminated by nolification tothe Siock Exchanges by issuing a press release and also by indicating the change on the websies of the BELM
and 3l the terminals of the Membsers of the Syndicate and by intimation to Dessgnated Inlermediaries and Sponsor Bank

THIS IS APUBLIC ANOUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS NOT APROSPECTUS ANNOUNCEMENT AND DOES NOT

CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS IS NOT FOR RELEASE,
PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY QUTSIDE INDLA

Our Compamy was ariginally imcorporaled as a Private Limited Company in tha yaar 2007 in the name and siyle of “Fascnate Taxtilas Private Limited” under the prosision of

the Companies Act, 2013 vide certificale of incorporation dated February 09, 2017 issued by the Registrar of Companies, Kolkata, Wes! Bengal, Further the stalus of our The issua 15 baing made through the Book Bullding Process, in lerms of Rule 18(2)(b) of the Securities Contracts (Regulation) Rules, 1957, as amended ("SCRR”) read with
company was changed to a Public Limitad Company by a special resolution passad on April 25, 2025. A fresh Certificate of Incorparation consequent upon conversion of Reguiation 253 and 229 of the SEBI ICDR Regulations, 25 amended, wherein not more than 50% of the Net Issue shall be aliocated ona proporionate basis to Qualified Instiutional
Doy 1 otk Meberl bRy MG LOREENGRL e e biriemm s, Eastineln Teatios Lurkiod: tie sensdan e ol Dy e Reviier of Lot benirg Buyers {*CiBs", the “QIB Portion"), provided that our Company may, in consuliation with the Baok Running Lead Manager, allocate up to 60% of the QI8 Portion to Anchor Investors
g;:?:iﬁfcﬁcugt’f mTJ:IE gﬁ;}ﬁ’g;ﬁg :EEl;1'?};::ﬁlggr&fa';”%;rgggﬁ?lﬁsi n_"' ?'ifgf ;i?f S;, Hrm‘;:t:'; i ;;fgg:eg;lﬂ& i B L R on a discrationary basis in accordance with the SEBI ICDR Regulations {“Ancher Investor Portion”), of which one-third shall be resarved for domestic Mulual Funds, subjectlo valid
Registered and Corporate Office: 3/A_Kutul Sahi Road, Barasat North 24 Parganas, Barasat- |, West Bengal, India, 700124 Bids bedng received from domestic Mutual Funds at or above the Anchor Investor Allocation Price. In the event of under-subscnption, or non-allocation in the Anchor Investor
Contact Person; Ritika Sharma Tel: +81 7411705401, Mail: compliancegifascinatetextile in Website: www fascinatetextile.com Portion, the balance Equity Shares shall be added to the Net CHB Portion, Further, 5% of the Nel QIB Portion shall be available for allocation on a proportonate basis only fo Mutual
Corporate identity Number: LIT72000WB204 TPLC219383 Funds, and the remainder of the Met QI8 Portion shall be avalfable for allocation on a propartionate basis to all QIBs, including Mutual Funds, subject bo valid Bids being raceived al
OUR PROMOTERS: Mr. Vishal Nahar, Mr. Chirag Ahuja, Mr. Rishabh Nahar, Mr. Narinder Kumar Ahuja and Vishal Nahar HUF. ar above the |ssue Price. However, if the aggregate demand from Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the

THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER: X OF THE SEBI ICDR REGULATIONS (IPD OF SMALL AND MEDILM EMNTERPRISES)&AND THE

wal F i wil & ining § ion § e al o (B, Furh | 5 (0% i fatis f
DRAFT RED HERRING PROSPECTUS "DRAFT RED HERRING PROSPECTUS') DATED SEPTEMBER 26, 2026 HAS BEEN FILED WITH THE SME PLATFORM OF Mutual Fund Portion wil be aded to the remaining Net QIB Portion for propariionate allocation o QiBs. Further, not less than 15.00% of the Net Issue shall be available for

NATIONAL STOCK EXCHANGE (NSE EMERGE) aflocation on.a proportionate basis o Non-Institutional Investors out of which (a) one thid of such portion is resensed for applicants with application size of more than 2 jots and up 1o
INITIAL PUBLIC OFFERING OF UP TO 42,894,000 EQUITY SHARES OF FACE YALUE OF ? 10 EACH ("EQUITY SHARES™ OF OUR COMPANY FOR CASH AT APRICE giich lots equivalent tonot mone than Rs. 10,000,000 and {&) two-third of such portion was resenied for appiicants withy application size of more than Rs. 10,000,000 provided that the
OF 7 [@] PER EQUNTY SHARE (INCLUDING A SHARE PREMIUM OF T [#]PER ECUITY SHARE ) ("OFFERPRICE" | AGGREGATING UP TO T [@] LAKHS (THE "OFFER) unsubscribed portion in either of such subcategories could have been allocated fo applicants in the other sub-categony of Non-Institutional Bidders and not less than 35.00% of the
COMPRISING A FRESH ISSUE OF UP TO 34,658,000 EQUITY SHARES AGGREGATING UP TO 7 [@] LAKHS BY OUR COMPANY (THE “FRESH ISSUE") AND AN Met Issue shall be available for allocation to Individual Investors whe applies for minimum application size = accordance with the SEBI ICDR Regulations, subsect o valid Bigs being
OFFER FOR SALE OF LIP TO 5, 36.000 EQUITY SHARES AGGREGATING UP TO ¥ [@] LAKHS BY OUR PROMOTERS SELLING SHAREHOLDER. (THE "OFFERED recaivad from them at or above the Issue Price. All Bidders other than Anchor Investors are required fo pariicipate in the lssue by mandatoriy utdizing the Application Supported by
SHARES"} (THE "OFFER FOR SALE™ AND TOGETHER WITH THE FRESH OFFER, THE "OFFER"} OF WHICH UPTO [@] EQUITY SHARES AGGHEGATIN_G 0 T[] Blocked Amount (*ASBA") process by providing details of their respective ASBA Account {25 defined hersinafter in which the comesponding Bid Amounts will be blocked by the Seif
LACS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TCO THE OFFER (THE "MARKET MAKER RESERVATION PORTION'). THE OFFER LESS ; ) L : : L a y :
MARKET MAKER RESERVATION PORTION | E,, NETOFFER OF LPTO [@] EQUITY SHARES AT AN OFFER PRICE OF T [#] PER EQUITY SHARE AGGREGATING TO Certified Syndicate Banks (*SCSBs") or under the UPI Machanism, as the case may be. to the :—:-:;telﬂr:-fras.pe-:.!l-.re Bid Armounts. Anchaor Investors are not parmitted 1o parficipate in
' [®] LAKHS ISHEREINAFTER REFERRED TOAS THE "NETOFFER". THE OFFER AND THE NET OFFER WILL COMSTITUTE [@] % AND [®] %, RESPECTIVELY OF tha lssue through the ASBA process. For detads, pleaze refer to the chapter titled °lssue Procadure” baginning onpage 306 of the Draft Red Herring Prospecius.

THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF QUR COMPAMY.

THE PRICE BAND AN THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY AND PROMOTER SELLING SHAREHOLDERS IN CONSULTATION WITH THE IS EIING SMICEITERNG I DG NSRS IFCEDNpMERnR NN E Benominn. o8 of izt el SOmutions, o415 i S e (LR PATSHERIN) Reguion; 0-h it

BOOK RUNNING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF [@] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY MEWSPAPER), ALL notification dated March 03cd, 2025, and applicability of corporate govemance provisians under SEBI (LODR) Regulations, 2015 an SME companies o infrm the gublic that our
EDITIONS OF [@] {A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER, AND ALL EDITIONS OF [@] (AWIDELY CIRCULATED BENGAL| REGIONAL DAILY Company s proposing, subject to applicable statutory and regulatory requirements, recaipt requisite approvals, market conditions and other considerations, to underake instial
NEWSPAPER), (BENGAL| BEING THE REGIONAL LANGUAGE OF THE STATE OF WEST BENGAL. WHERE OUR REGISTERED OFFICE IS5 LOCATED), AT LEAST public offering of its Equity Shares pursuant bo the offer and DRHFP daled September 26, 2025 which has been filed with the SME Platform of Mabonal Stock Exchange of India
TWO WORKING DAY S PRIOR TO THE BID/OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TD SME PLATFORM OF THE NATIOMNAL STOCK EXCHANGE Limited [*NSE Emerge’).

{*NSE EMERGE"}FOR THE PURPOEES OF UPLOADING ON THEIR WEBSITE INACCORDANCE WITH THE SEBI ICDR REGULATIONS,

In casa of any revision in the Prica Band, the Bid/Issue Paricd shall be extendad for af ieast three additional Werking Days after such revision of the Price Band, subject to lha Pursuant 1o SEBI “EDH] {Amendment) REQUI::‘."ME' 2025 on March (ded, 2025 and E'F'pl":ah'l"':"' of corporate QOVEMANCe provisions under SE8I ':L':'DH:I Regulﬂt'ung' 20%5.0n

etal Bid/lssue Pesiod not excesding 10 Werking Days. In cases of force majeure, banking strike or similar cireumstances, our Company, for reasons 10 be recorded in wiiling SME Comgpanies for fulfilling all additional critena, the Draft Red Hemng Prospectus filed with the SME Platform of Matonal Stock Exchange of India Limited {NSE Emergs) shall be
extend the Bid/lssue Period far & minimum of three Warking Days, subject to the Bid/lssue Period not excesding 10 Working Days. Any revision in the Price Band, and the made available to the publc for comments, if any. for a period of &t least 21 days, from the date of such filing by hosting i on the website of the NSE af www.ns=india.com, and the
revised Bidtssue Pericd, if applicable, shall be widsly disseminated by notification to the Stock Exchanges by issuing a press rebease and also by indicating the change on website of the Company at www.oneikigas,com, and at the website of BRLM e, Khambatta Securities Limited at www khambatlasecuribes.com. Cur Company hareby imites the
the websile of the BRLM and at the lerminals of the Members of the Syndscate and by intimation to Designated Intermedianies and Sponsor Bank members of the public to give their comments to Stock Exchange, to Company Secretary and Compliance Officer of our Company and /or the BRLM at their respective addresses

The Offeris being made through the Book Bullding Process, in terms of Fule 1902 b {1} of the Secunities Contracts (Regulation} Rules, 1957, as amended ["SCRRE ) read with
Regutation 253 of the SEE| ICDR Regulations, as amsnded. wherain not maore than 50% of the Met Oifer shall be allocated on a proporionate basis o Qualified Institutional
Buyers {"(Q1Bs", the "QIE Portion”), providad that our Company and Sefling Sharehaldars may, in consultation with the Book Bunning Lead Managers, allocate up to 60% of

mentioned below, All comments must be received by NSE Emerge and/or our Company andior BRLM in relation to the issee onor before 5 p.m. an the 215t day from the aloresaid
daleof filing the Draft Red Herring Prospectus with SME Platlorm of National Stock Exchange of India Limited (NSE Emerge).

fr QUB Parkion i Anchor Investors on a discrelionary basis in accordance with the SEBINICDR Regulations CAnchor Investor Parbion™), of which ane-third shall be résenned Investments in Equity and Equity-related sacurities involve a degree of risk and investors should not ivest any funds in this Issue unlass they can afford to take the risk of losing thair
f':"h”"'""!'""“_""“” Ml 'il"""“_- 3""“1'5;“ L‘L"&"dlaid"" s "_E':'Ei"he'?h"""" ”“E"Ef?tins"ﬂ“"”'?" i“ﬂ"‘ bbbl "’E—"?EI"“FT '”_"‘“51;"’ ”'ﬂ“"af‘rf“ frri.ﬁr«.in g‘l‘; il of e entire investment. Investors are advised to read the risk faciors carefully before taking an investment decisionin the Issue. For taking an investment decision, investors must rely on
SuDECTiplion, or mon-aliocation im the chor Imvestior Forton, the batance Equity ares =hall e added 1o the Mal L1 orfion. Furiher, 5% of the Met orteon shall be ' i T . " s . T i B s 3 |
available for allocation on a proportionate basis ondy o Mulual Funds, and thae remainder of the Net QB Portion shall be availaible for allocation on a proporionate basis to all thieir own examination I:lfwrﬂlilmpdr]}' and the Issue including the risks involved ]:_hE Equity Shares [ssued in the |ssue have not been r!i!_!:-{:lmrrlEll_‘ll.'JEI:] Har‘!mfd h:'.' ".-IE _Sﬂcurltﬁs
QiBs, including Mutual Funds, subject to valld Bids being received at or above the Offer Price. However, if the aggregate demand from Mutual Funds is kess than 5% af the and Excha_n-ge- Board of In-:_jla _{ SEBI™), nor does SEELguaranma_m accuracy or adequacy of the Draft Red Haming Progpecius. Specific attention of the investors is invited to the
Met QIB Portion, the balance Equity Shares avaitable for allocafion in the Mutual Fund Portion will be sdded io the remaining Met 318 Portson for proporticnate allocaticn to chapter "Risk Faciors” beginning on page 30 of the Drat Red Herring Frospecius.

QiBs. Further, not less than 15% of tha Met lsswe shall be availabls for allocation on a proportionate basis to Non-nstitutional Beddars and not lass than 35% of the Met lssee Any decision fo invest in the Equity Shares described in the Draft Red Herring Prospectus may oniy be made after the Red Herring Prospectus (“Red Hesring Prospectus™) is filed with

shall b avadable for alocation to Individual investors in accardance with the SEBI ICDR Regulations, subject o valid Bids being recaived at or above The Offer Price. All i Gk : :
potential Bldders (except Anchar Investors) are required to mandatarily utilise the Applbsation Supported by Blocked Amount (*ASBA") process providing detalls of their the RioC: and must be made solely on the basis of such Red Herring Prospectus as there may be malsrial changes in ihe Red Herming Prospectus from the Draft Ried Harming Prospectus.

respeciive ASBA accounts. and UP| IDY in case of RIBs using the UPT Mechanism, if applicabie, in which the cormesponding Bid Amounts will be blockad by the SC5Bs or by The Equity Shares, when offerad, through the Red Hering Prospactue, are proposed to balisted on SME Platformof National Stock Exchangeof India Limied (NSE Emenge}.
the Sponsor Bank under the UPI Mechanksm, as the case may be, to the extent of respective Bid ﬁ-mwﬂtﬁfﬂchﬁ' Invesiors are not parmitted to parlicipate in the Offer For details of the main objects of the Company as contained in its Memorandum of Association, pheasa refer to the chapler iled “Our History and Cerain other Corporate Matters™
theaugh the ASBA process. For detalks, see “Offer Procedure’ beginning on page 356 of this Draft Red Herring Prospectus beginning on page 210 of the Draft Red Heming Prospectus. The ability of the members of the Company is limited, For details of the share capital and capital structure of the

This pubdic announcement is made in compliance with the press release PR N0 3602024 on December 18, 2024 of 208th 5F Meeting on "Review of SME Framework undsr 3 o ; ) ] ¥ g e 5 § T .
SEBI {ICDR) Ragulations, 2018 and applicabilily of corporale governance provisions under SEB Regulations, 2015 on SME Companies. The Draft Red Heming Prospecius Company and the names of the signatories 1o he Memarandum of Association and the numbar of shares subscribed by them please refer to the chapter ttied Tapital Structure

filed with the SME Platform of Nalienal Stock Exchange of India Limited ("NSE EMERGE") shiall be made avallable to ihe public for comments, I any, for a period of at least 21 beginning on paga 77 of the Draft Red Heming Prospactus.

days, from the date of such filing by hosting i on the website of the NSE at hitps /v ngeindia.com, and the website of the Company atwww fascinatetestile.com, and atihe

wabsite of BRLM ie.. Affinity Global Capital Market Private Limited ie., www affinityglobalcap.in. Our Company hereby invites the members of the public o give their BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER COMPANY SECRETARY AND
commenis o Stock Exchanga, to Company Secretary and Compliance Cfficar of ouwr Company andior the BELM al their respactve addrésses mantioned Below. All TO THE ISSUE COMPLIANCE OFFICER

comments must berecelved by NSE EMERGE andlor our Comprany andfor BELM in relation 1o the issue onor befare 5 pom, on the 215t day fram the aforesald date of filing
the Oraft Red Herring Prospectus with NSE EMERGE

v,
Invastmants in Equity and Equity related securities invalve a dagree of risk and investors should not invest any funds in this Offer untass thay can afford to take the risk of l{ h am h. a t t a Mfﬂ_[-:ﬁ D n E I I{I G 8 [ I
bosing thedr enting invesiment, Investors are advised o read the risk factors carefully before Baking an investiment decision in the Offer, For Laking an imesiment decision, e . M U FG mne

investors must raly on thairosn examination of cur Company and the Gffer, including the fsks Involved. The Equity Shares issued in the Offer have not been recommended Securities LA T One lkigaii Cluster Kitchen Limited
or approved by the Securities and Exchange Board of India ("EEBI"), nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Herring Prospecius. Limited g X :
Specific atbention of tha invastors is imyited {o the Section litled "Risk Faclors® baginning on page. 43 of the Dvaft Red Harring Prospecius Ms. Nagaraja Nanditha
Any decision loinvestin the Equity Shares described in the Drafl Red Herring Prospectus may only be made after the red heering prospectus ("Red Heering Prospecius”) has Address: 53, 3, Ol Madras Road, Bhattarahalli
beenfiled with the RoC and must be mades solely on the basis of such Red Haming Prospectus as there may be material changes in the Red Heming Prospectus from the Drafi Thambu, Chetty Palya, Krishnarajapuram
Evec!nrtin| T HspomUs MUFE INTIME INDIA PRIVATE LIMITED Bhattarahall Eangalmle Karnataka, India-560049
For delails of th main objects of the Company a5 confained in ils Memorandum of Association, see "Hislory and Carlain Corporate Matlers™ onpage 217 of ha Drall Red KHAMBATTA SECURITIES LIMITED (Formerly Link Intime India Private Limited) ! e ; '
Herring Prospectus, The liabllity af the members of the Company 18 limited, For details of the share capital and capital structure of the Company and the names of the 80F World Trade Tower. Tower B, Noida Sector-16 £-101. 15t Fl 247 Park LB.S. M Vikhrali West Telephone: -|--EI=1_-EI{I.':H 82555
signatories to the Mamorandum of Association and the number of shares subscribed by them see "Capital Structure” on page 56 of the Draft Red Hesring Prospectus. m ; Pradesh-2013071 | di: ' ' | s 151 00T, K, LB Marg, VIsnet west, | E-mall; CHEDONSKIgaI.Com
The Equity Shares of our Company offered through this Dralt Red Herring Prospeclus are proposed fo be listed on the Emearge Platiorm of National Stock Exchange of India Lar Frades- Bk _ Mumbai-400 083, Maharashtra. India
Limited in terms of the Chapter iX of the SEBI (ICDR) Regulations, 2018 as amended from time to lime. For the purpose of this Offer, National Steck Exchange of India Limited Tel.: +91 9853988683, 0120 4415469 Tel: +91 B108114949 Invesiors can contact our Company Secretary and
ahall be the Designated Stock Exchange, E-malg.| ” ip.g@khamgauaggcu[|[|!3.5_|:|:|rn E-Mail : clusterkitchen smaipo@in.mpms.mufg.com Enrrflpllanca‘ﬂﬁiw. E-:j}nk Runmngi_e-a:j_ Manager or
BOOK RUNMING LEAD MANAGERS REGISTRARTO THE ISSUE :I.lgl].ﬂlﬁ ' I.llﬂl.lw_khﬂ_mhagtijif,g[;unhf_g_[:gm Website : www.in mpms.mufa.com :zg:::lx; 't;:éh;r;shslu:fn E|‘n :ﬁ;ﬁ ::: il;:: pgzsi;fznnrr_;,ﬁ::
[ nvestor grievance e-mail: i il - S £ o !
\ b |ill tsrmkhambattasecurit I'}“slm E"“a"“.' Ema.ll i of allotment, non- cradil of allotted Equity shares in
i mBcomplaintsiakham SN LN clusterkitchen.smeipoa@in mpms.mufp.com e faii. heicary Eoonai Ab st ol
(% Contact Person: Mr. Chandan Mishra Contact Person : Mr. Shanti Gopalkrishnan e ' 4 pﬂ; ; 4 ¥ t F;nd ; I“mp
SEBI Registration Number: [NN000011914 SEBI Regn. No. : INR0O0D04058 e i
CAMEQ -
Affinity Global Capital Market Private Limited Cameo Gorporate Services Limited All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed fo them in the Draft Red Herring Prospectus.
208, Abdul Hamid Strest, East indiaHouse, 15l Floor, Room Mo, 1F, Subramanian Bullding” 1 Club House Road, Chennak 500 002
Holkata 00062, West Bangal, India Tal: +91 406716 2222, E-mall: priva@cameaindla_com Far One Iiaail Cluster Kitchen Limbted
Telephone: +37 33 4004 7188, E - mail: complianced@affinityglobal.in Investor Grievance a-mail: investor@camenindia_com Dga. half of Board of Di 2
Investor Grievance ID: investorgaMlinityglobalcan in Website: www camedindia. com DR L 're':t"':":'
Webahte: www affinityglobalcap.in Contact Person: Mrs. K. Sreepriya Sl
Contact Person: Mr. Anandarup Ghoshal SEBIRegistration Mo.: INROOOOOATEE Piace: Bangalore Nagaraja Manditha
SEBI Registration Mumber; INMIDDD1 2835
Date: Septamber 28, 2025 Company Secretary and Compliance Officer
COMPANY SECRETARY AND COMPLIANCE OFFICER : i p.'-l y .ry' i P
Wrs. Rilska Sharma, Company Secretary & Compliance Qfficer Imvestons can cortac! our Company Secretary and Compliance Officer, Book One lkigaii Cluster Kitchen Limited s proposing. subject to applicable statutory and regudatory requirements; receipt of requisite appeovals, market conditions and other
16, Block A, Lake Town, Zrd Flogr, Meor Radha Krighia Mardi, Running Lead Manager or Regiar 1o the Issue, In case of any pre issue or post issue considerations, to undertake an inifial public offer of its Equity Shares and has filed the Draft Red Herring Prospectus dated September 26, 2025 with SME Platform of National Stock
Lk, Kolkata ENTI0G Tiaat Cangm, Jekt9L71 200408 related problems, such as non- receipt of letter of alloiment, non- credit of aliotted Exchange of India Limited (NSE Emerge). The Draft Red Herring Prospectus is available on the website of National Stock Exchange of India Limited at www.nseindia_com and on the
Euﬂﬁi,fmfﬁr Eﬁﬂf;:‘;ﬂﬁﬂﬂﬁ "I Ercputy: Slimias A s (nsnineli TRMICHrY ATS0UNN-DATEROMBLGL TRl Qidars wabsite of tha BRLM, Le. Khambatta Securifies Limited at www khambattasacurities. com and the website of our Company at www.oneikigaii com. Potential investors should note that
— B AR ROTHNCEY RN = By ICOMOTIoOR 0. smvestment in equity shares involves a high degree of risk and for details refating to such risk, please refir to the chapter titled ‘Risk Factors”beginning on page 30 of the Draft Red
All Capitalised lerms used herein and not specifically defined have the same meaning as ascribed to therm in the Draf Red Hering Prospectus Herring Prospectis. Potential investors should not rety on the Draft Red Herring Prospecius fled with SME Platform of National Stack Exchange of India Limited (NSE Emearge| for
Far Fﬂi':'.l"lHtE Teatibes Linvted Foir oo and bakal of Board oF Directars maklngan.llllnlllgﬁ_ilmnl dgnmm
Place : Kolkata, West Bengal Sl The Equity Shares offered in the Issue have not been and will not be registered under the U5, Secunties Act of 1933 (the “UL5. Securities Act”) or any state securibies laws in the
Dated=- 27.09.2025 Wishal Mahar United States, and unless so regestered, and may not be offered or sold within the United States, except pursuant to an exemplion from, or in a transaction not subject fo, the
Managing Directar regisiration requirements of the U.5. Secunties Act and applicable U.S. state secunties laws. Accordingly, the Equity Shares are being offered and soid only outside the Uinted Siates
Fascimate Texldes Limiled i= proposing, subjecl to applcable statulory and regulatory reguirements, receipl of reguisite annovals, market conditions and other in offshore transactions inrefiance on Regulalion 3 and the applicable laws of the jurisdictions where those offers and sales are made.
considerations, o underake an initial public offer of its Equity Shares and has filed the Draft Red Herring Prospecius dated Seplember 26, 2025 wilth NSE EMERGE. The There will e no public offering of the Equity Shares in the United Siates EORTUNA & SHARK

Draft Red Hesring Prospectus s available on the websie of NSE at https:ihwawnselindia.cam and on the website of the BRLM, i.e. Affinity Global Capital Markst Private
Limited i.e. waww.aifinibyglobalcap.in, and the website of our Company at waww. fascinateiextile.com. Pofential investiors should nota that investrmant in equity shares invalves
a high degres of risk and for details relaling (o such rsk, see he section led "Risk Faclors” beginning on page 43 of the Drall Red Herring Prospectus Polenbial investors
should not raly on the Draft Red Herring Prospecius fded with NSE EMERGE for making any investment decision,

Tha Equity Shares offered inthe lssus have not b2en and will not be registered under the U5, Securities &ct of 1933 (the "U.5, Secunities Act”) or any stale securities taws in
the Uinited States, and unless so registered, and may not be offered or sold within the United States, except pursuant 1o an exemplion from, or in.a transaction not subject fo,
tha registration requirsments of e LS. Securities Act and applicable L1 S, state securities |@ws, Accardengly, the Equily Shases ang besng offered and scid only aulside tha
United States in offshore transaciions in rellancs on Regulation 8 and applicabie laws and |unisdictons whers thoss Bswe and sales ane made,

Thers is no public offering in United States of America.
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THIS IS APUBLIC ANOUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS NOT APROSPECTUS ANNOUNCEMENT AND DOES NOT

CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS 15 NOT FOR RELEASE,
FUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA

FASCINATE

TEXTILES

FASCINATE TEXTILES LIMITED

Our Company was argenally moorporated as a Private Limited Company in the year 2007 inthe nams and style of “Fascinate Textiles Prvate Limited” under the prosasion of
the Companies Act, 201 3vide cerificate of incorporation dated February 08, 2017 issued by the Regéstrar of Companies. Kolkata, West Bengal. Further the status of our
covmpany was changed e Public Limited Company By 8 special resalulion passed on Apnl 25, 20258 fresh Certificale of ncorpormilion consequeent wpon Gormeersion of
Cormpany topubhc imited Company and consequent to changs of name to “Fascinate Textiles Limsted” was issued on BMay 20, 2025 by the Realstrar of Companies, Central
Processing Canfar. The Company's Corporate |dentification Mumber is W172090WB201TPLC2 19383, For details of change in the name of owr Company and address of
ragestared office of our Company, sea "History and Carlain Corporata Matters” on Page Mo, 217 of this Drafl Red Heming Prospecius

Registered and Corporate Offlce: 300, Kulul Sahl Road, Barasal North 22 Parganas, Barasat- |, Wesl Bengal, Indi, 700124

Contact Person: Ritika Sharma Tel: +81 T4 11705401, Mall; compliance@ifascinatetextils, in Website: www fascinatetextile.com

Corporate Identity Mumber: U17200WB2017FLC219383

QUR PROMOTERS: Mr. Vishal Nahar, Mr, Chirag Ahuja, Mr. RishabhMabhar, Mr. Narinder Kumar Shuja and Vishal Nahar HUF

THE IS5UE 1S BEING MADE IN ACCORDANCE WITH CHAPTER X OF THE SEB ICDR REGULATIONS (IFD OF SMALL AND MEDIUM ENTERPRISES) AND THE
ORAFT RED HERRING PROSPECTUS ("DRAFT RED HERRING PROSPECTUS™) DATED SEPTEMBER 26, 2025 HAS BEEN FILED WITH THE EME PLATFORM OF
MATHOMAL STOCHK EXCHANGE (NSE EMERGE]

INITIAL PUBLIC DFFERING OF P TO 42 94 000 EQUITY SHARES OF FACE VALUE OF T10 EACH ("EQUITY SHARES") OF OUR COMPANY FOR CASHAT APRICE
OF ¥ (] PER EQUITY SHARE (INCLUDHNG A SHARE FREMIUM OF T @] PER EQUITY SHARE) ("OFFER PRICETAGEREGATING URPTO ¥ [@] LAKHS (THE "OFFER)
COMPRISING A FRESH ISSUE OF UP TO 3453000 EQUITY SHARES AGGREGATING UP TG T [#] LAKHS BY OUR COMPANY (THE "FRESH ISSUE") AND AN
OFFER FOR SALE OF UP TO B 36,000 EQUITY SHARES AGGREGATING UP TO ¥ [@] LAKHS BY OUR PROMOTERS SELLING SHAREHOLDER. (THE “2FFERED
SHARES") (THE "OFFER FOR SALE" AND TOGETHER WITH THE FRESH OFFER, THE “OFFER") OF WHICH UPTO [#] EQUITY SHARES AGGREGATING TO £ [
LACS WILL BE RESERVED FOR SUBSCRIPTION BEY MARKET MAKER TO THE OFFER (THE "MARKET MAKER RESERVATION PORTION). THE OFFER LESS
MARKET MAKER RESERVATION PORTION |LE.. NET OFFER OF UPTO [m] EQUITY SHARESAT AN OFFER PRICE OF T [#] PER EQUITY SHARE AGGREGATING TO
T[] LAKHS 15 HEREINAFTER REFERRED TOAS THE "MET OFFER". THE OFFER AND THE NET OFFER WILL CONSTITUTE [#] % AND [#] %. RESPECTIVELY OF
THE POST OFFER FAID UP EQUITY SHARE CAPITAL OF OUR COMPANY,

THE PRICE BAND AN THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY AMD PROMOTER SELLING SHAREHOLDERS IN COMSULTATION WITH THE
BOOK RUNMING LEAD MANAGER AND WILL BE ADVERTISED IN ALL EDITIONS OF (@] (AWIDELY CIRCULATED ENGLISH NATICNAL DAILY NEWSPAPER), ALL
EDITIONS OF (@] (A WIDELY CIRCULATED HIMNDI NATIORNAL DAILY NEWSPAPER, AND ALL EDITIONS OF (&) (AWIDELY CIRCULATED BENGAL| REGIOMAL DAILY
NEWSFAPER], {BENGAL| BEING THE REGIONAL LANGUAGE OF THE STATE OF WEST BENGAL, WHERE OUR REGISTERED OFFICE IS LOGATED]), AT LEAST
TWOWORKING DAYS PRICR TO THE BIDIOFFER QPENING DATE AND SHALL BE MADE AVAILABLE TO SKME PLATFORM OF THE NATIOMAL STOCK EXCHANGE
{"NSE EMERGE"}FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE INACCORDANCE WITH THE SEBI ICDR REGULATIONS,

In case of any revision In the Price Band, the Bidllssue Perod shall be extended for at least three additicnal Wosking Days afler such revision af the Price Band, subject to the
total Bidfesue Period not excesding 10 Working Days. In casses of force majeure, banking sfrike or simélar cincumstances, our Company, for reasons to be reconded in writing
extend the Bidllssue Period for a minimum o three Working Days, suliject to the Bidissue Peniod not excasding 10 Working Days. Any révision in tha Price Band, and (ha
revised Bldissue Perlod, IFapplicable, shall be widely disseminaled by notification to the Stock Exchanges by issuing a press refease and also by indicaling the change on
the website of the BRLM and at the terminats of the Members of the Syndecate and by intimation io Designated Intermediaries and Sponacr Bank

Tha Offer & being made through tha Book Building Procass, interms of Rule 18{2)(bHI1) of he Sacuribies Contracts (Regulation} Rules, 1857, as amended {"SCRR" ) read with
Requiation 253 of the SEB| ICDR Regulations, as amended, wherein not mane than 50% of the Nel Offer shall be allocated on a proportionate basis 10 Qualified Institutional
Buyers {"CHBEs", the "QIE Partion®), proveded that our Company and Sedling Sharebralders may, In consuliaticn with the Book Running Lead Managers, allocate up to 60% of
the QB Portion to Anchor investors on a discretionary basis in accordance with the SEBI ICDR Regulations {"Anchor Investor Partion”), of which one-third shall be reserved
for damestic Mutual Funds, subject o valid Eids baing recaived rom domaestic Mulual Funds al or above the Anchor Invesion Allccadian Prica. In the avenl of wndir-
suhscription, or non-allocation in the Anchor Imvesior Porbon, the batance Equity Shares shall be added to the Nat QIB Portion. Further, 5% of the: Net Q1B Portan shall be
gvailable for allocation on a proportionats basis only o Mutual Funds, and the remaindear of the Met QIB Portion shall be available for atocation on a proportionate basis to all
QIBs, including Mutual Funds, subject to valid Bids being received at or abowe the Ofer Price. However, if the aggregate damand from Mutual Funds is kss than 5% of the
Mt QB Partion, the balance Equity Shares avaitable for allocation in the Mutua! Fund Porton will be added to the remsining Net QIB Portan for proportionate allocation to
QIBs, Further, rot less than 15% of the Met ssue shall be availabls for allocation on & proportionate basls to Mon-lrstitutionsl Bidders and mat less than 35% of the Met isaue
shall be available for aflocation to Individual investors in accordance with the SEB! ICDR Reguiations, subject fo valid Bids being received at or above the Offer Prica. All
patential Bidders (axcapl Anchar fnvestors) are required Lo mandatarify ulilse hae Application Suppated by Blacked Amounl CASEA™) process providiry) dedaals of their
respeciive ASBA accounts, and UPTID In case of RIBs using the UPI Mechanism, If applicable, In which the corresponding Bid Amounts will be Dlocked by the SCS5Bs or by
the Sponsor Bank under the UPI Mechaniam, as the case may be, to the axtent of respective Bid Amounts. Anchor Investors are not parmitted to participate in the Offer
through the ASBA process. Fordetaiks, see "Offer Procedure” baginning on page 356 of this Draft Red Herring Prospeches.

Thiis public announcement is made in complEnce with the press release PR NG, 362024 on December 18, 2024 of 208th 5F Meeling on "Review of SME Framework under
SEBI{ICDR) Regulations, 2018 and applicability of corporate governance provisions under SEB Regulations, 2015 on SME Compani=s. The Draft Red Hamng Prospecius
filed with the SME Platiorm of Mational Stock Exchange of India Limited ["MSE EMERGE") shall be made available to the pulblic for comnments, H any, for a period of at lsast 21
days, from the date of such Ming by hosting on the websie of the MSE al httpsihwaawonsaindia com, and the websio of the Company atwaww fascnateiextile.com, and at tha
wahsite of BRLM e, Aflinity Global Capital BMarket Private Limied |e., www.affinflygiobalcap.in. Our Company hereby imdles the members of the public 1o glve their
commeents o Stock Exchange, to Company Secretary and Compliance Gfficer of cur Company andfor the BELM at their respective addrasses mentioned balow. All
comimenis muslt be receivad by NSE EMERGE andior our Company andior BRLM in relation io the isswe on or bafore 5 p.m. on the 21st day from the aforesaid date of filing
I Draft Red Herring Prospecius with NSE EMERGE

Irvestments in Equity and Eqguity refated securties invalve a degree of sk and Invesiors shoubd mat invest any funds in this Offer uniess they can afford Lo take the risk of
tosing their entire investment. Invesiors are advised to read the risk factors carefully before {aking an investmeant decision n the Cffer. For taking an imvestment decision,
myastars must raly on beir own axamination of cur Gompany and the Cfter, meluding the nsks involvad. The Equily Shares issued in the QRer have nol bean recommended
arapproved by the Securitles and Exchange Board of India ("SEBI"), nor does SEBI guarantes the accuracy or adequacy of the contents of the Dvall Red Herring Prospecius

Specific attention of theinvestors is invited 1o the Section tifled "Risk Factors” baginning on page. 43 of the Orafl Red Herring Prospecius.

Any decision to invast in the Equity Shares described in the Craft Red Harming Prospectus may only be made after the red hesring prospectues ("Red Herring Prospectus”) has
Daen filed with the RoC and must be made schaly an the basis of such Red Haerrimng Prospectusas these may Be material changes m ihe Red Hermng Prospectus rom the Draf
Red Harring Prospectus

For details of the main objects of the Company as contained in its Memorandum of Association, sae "History and Certain Corporate Matters” on page 211 of the Draft Red
Haexrrirsg Prospectus. The liability of the membsrs of e Company s limited. For dedais of the share capital and capital struchune of the Company and the names of the
signatories fo the Memorandum of Association and the number of shares subscribed by them see "Capital Structure® on page 36 of Ihe Draft Ried Hesring Prospecius

Tha Equity Shares of aur Company offered through this Drafi Bed Herring Prospectus are proposed (o be listed onthe Emerge Platform of Mational Stock Exchange of India
Limited interms of the Chapier ¥ of the SEBI (ICOR) Regulations; 2018 as amended from time bo me. For the purpose of this Offar, Mational Siock Exchange of India Lemiled
shall be the Designaled Slock Exchange

FORM G FORM A w "w
INVITATION FOR EXPRESSION OF INTEREST (“EOI") FOR PG AT ORI T . IMPORTANT
M/S SHREE MAHESHWAR HYDEL POWER CORPORATION LIMITED ke Rl P L o) TV g e MAHARASHTRA SCOOTERS LIMITED
Operating In Hydro Power Project At Mandaleshwar, Madhya Pradesh FOR THE ATTENTION OF THE CREDITORS OF P .
{Under s regulation (1) of Requlsfion 364 of e Inzodvancy and Bankrupicy Board M/S. GUPTA POWER IH.F - acceptance of advertlsmg
of India {nsolvency Resohution Procass for Corporata Parsons) Requiations, 2016 B et Bt i copy, itis not possible to verify SPECIAL WINDOW FOR RE-LODGEMENT
RELEVANT PARTICULARS 1. | Mamea of Comparas Debior | Mis. Gupta Power Infrastructure Limited its contents. The Indian OF TRANSFER REQUESTS OF PHYSICAL SHARES
1, [Mama of the corparate detor along | Shree Maheshwar Hydel Power 2 | Date of Incorporation of Gorporale Debion 0651961 -
with PAN & CIN LLP No | Corporation Limited 3. | Authorty under which corporaie debtor | Regisirar of Companies. Kolkata Express (P) lelted cannot
| PAN NO. AABCS4176P Is incomorated | ragestared be held responsible for such The shareholders of the Company are hereby informed that pursuant to SEBI circular dated
e e _.5..'.3.'!|'F e e —| | | Carporate Menity No. of Carparale Deblor| U31300WB1961PLCDIS104 contents, nor for any loss or 2 July 2025, a special window only for re-lodgment of transfer deeds, has been opened from
. ress of the registered office | Abhayanchal Parsar, Post -hMandaleshwar, e ; " g :
N fr.mm?;a Pradesh- 451221 : :Ersfzn?;:eﬁiﬂ?ﬂm E?E,ﬁ?ﬁﬂfﬁ&f,“ﬁﬂﬁfﬁ“‘” ! damagglncuwgdasaresqﬂof 7 July 2025 till 6 January 2026, This window is only for those transfer deeds which were
TR TR A e : h transactions with companies, i _ , . .
_ corpovats dabilor Bergal, India, 700091 - I lodged prior to 1 April 2019 and rejected/returned/not attended to due to deficiency in the
4. |Details of place where majority of | Abhayanchal Parisar, Post -Mandalaghwar, Address al which the books of account associations or individuals : _
fixed assats are located Madhya Pradesh- 451221 are maintained: Cuttack-Puri Road Infront of advertisinginits newspapers documents/processior otherwise. No re-lodgments will be accepted after 6 January 2026.
5. |mstalled capacity of main products’  |Capacity: 10 Turbines of 40 MW each Budheswarn tempie, Bhubaneswar, Qrissa, or Publications. We therefore Further the securities that are re-lodged will be issued only in demat mode.
SErvices  |Installed: 3 Turbines of 40 MW each | | India, TH1006 |
6. |Quantity and value of main products/ | Commercial operations of project are yet to 6 | Insolvency commencement dals 76.09.2025 recommend that readers For more details, please reach out to Company’s RTAat toll free no. 1800- 309 - 4001
services sold In fast financial year  jcommante, | Iri eeppect of corporals datior | {Crdes uplaaded on 27.09.2025) make necessary inquiries or email at einward.ris@kfintech.com or Company’s email at investors@msls.co.in
T [Mumbsar o arpioyeas’ woakman {Yed 10 b ascerflined 7. | Esltinated data of closurs of IR0A.2026 before Sending any monies e L Ll s e s s e L L L
4. |Further details including last avalable |URL: | Inssivancy Resolution Process | or entering into any
financial statements (with hitps//drive. google.com/ drive;olders/1 76p 8. | Name and regisiration number of the Pradeep Kumar Kabra agreements with advertisers CIN: L3591 2MH1975PLCO1837E
schedulez) of bwo years, lists of [MEXESY HvanNW 2RNSCURBYiaH s insolvency professional acling &5 |[BEITPA-DO1AP-PO1104I2097-1B/11790 s iaa . ;
it il o I (=dive Tink | ntarks pesolition profésssan | or otherwise acting on an Regd. Office: Bajaj Auto Limited Complex, Mumbai-Pune Road, Pune, Maharashtra-411 035
| List of _[;rhg:litnr: O _ 9. | Address and a-mail of the interim Pradeap Kumar Kabra advertisement in any Tel: (020) 7157 6066 | FAX: (020) 7150 5792
| NEtES. 10D GOV, I/ I PHEAC S/ ClAim s, GEnerats) resolution profassanal, as registered Cra05, Ofra Buelding V.I.P Road, Bharthana. ; . i : Y
| CLAIMS 1722504026 18218 pdl with the Board " Viesu, Sura, Gujar;? 395007 manner whatsoever. Email 1D: investors@msis.co.n | Website: mahascoolers.com
9, |Eligibility tar resoludion appdcants URL: _ | Email: - ippradeepkabrafgmai .com
under section 25(2)(h) of the Code is | hitps:drive google comy drive/olders 1oys - 10, Addrass and e-mail to-ba used for Pradoep Kumar Kabra
available at URL: |relQ9Gh ¥ TeAG TyvHNogwelh MY V0 Tusp = dr camespondence with the Interim 301, 3" Floor, Reegus Business Cenfer,
e hink Rasalulion Professional Above Marcadss Showroom, Mew City Light T : - =
- o —— g : : THIS IS A PUBLIC ANNOUNCEMENT FOR INFORRATION PURPDSES ONLY AND |5 NOT A PROSPECTUS AMNOUNCEMENT AND DOES NOT CONS TE AN INVITATICN OR OFFER TO ACOLIRE,
W, ok catw jor sl of ipessianel” [ g0 1020 Qe Blemime. e il Sl | | ERERIER SUBSCRISE T0 SECURITIES, NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDI, WITIAL PUBLIC OFFERING OF EQUITY SHARES
interest —— i - i g | Email: ip guptapowsnigmal com O THE SME PLATFORM OF THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE EMERGE™) IN COMPLIANCE WITH CHAPTER [X OF THE SECURIIES AND EXCHANGE BOARD OF INDIA
11, |Date of issue of un:gnsmnall_ list of Upto 23-10-2025 11| Lasl date for submission of Claims | Frigay, 10.10.2025 (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGLILATIONS, 2018, AS AMENDED {“SEBI ICOR REGULATIONS").
prospectve ressiution apglicants | 12.| Clazzas of credioms, § any, under clause (b) | bot licabia
12, |Last date for submission of objections | Upio 28-10-2025 of sub-section (BA) of saction 21, mtarlim:]l o PUBLIC ANNOUNGEMENT
to pravisional list | by the intesim resolution professional |
13, |Date of kssue of final list ol Upto OF-11-2025 13.| Mamesg of Insolvency Professionals Mot Applicabie e L
prospective rasolution applicants . | idensified to act as Authorised A NE \| (f‘ U n E I K I G a I I
14, |Date of Bsue of miormation | Lipkn 12-11-2025 Rapresentafive of credilars : .
memorandum, evaluation matrx and | in & ciags (Thres names for each class) | Ryt ' FATLNEN I RESLAUMANG STOWLs
reguest for resolution plans 1o 14.| (&) Relevanl Forms and &) Web fink: e
prospactive rasoiution applicants (b) Details of authorized hitps: ik govinhomaidownioads (Please scan this QR 0 NE I KI GAI I CLU STER KITCH E N LI M ITED
75, |Last date for submission of resolulion | Upio 12-12-2025 representatives are svadableat | b) Not appicadle _— Hgg“ﬁ!‘ﬂl‘;’"ﬁ";‘:mlm
plans Rotice iz heraby given thal tha National Company Lany Tribumal has ordered he commancement
16. |Process email id to submit Exprassion | cirp.shreemaheshwar@amail. com of a corporate insalvancy resolution process of Mis. Gupta Power Infrastructure Limited on Cur Company was onginally incorporated as 'One Ikigaii Edutech Private Limited az a private limited company under the Companies Act, 2013 on Ocfober 26, 2020 pursuant to a
__|ofiniorest 1 = 26" September, 2025 (Order uploaded on 27,09.2025) Certificate of Incorporation bearing CIN: USCS0MKAZ020PTC 140240 issued by the Registrar of Companies, Central Regisiration Centre, Thereafter, our Company’s name was
7. |Details of the Corporate Debtor's i Mot Applicable The creditors of Mis. Gupta Power Infrastructure Limsed. are heraby called upon to submit their changad from 'One [kigaii Edulech Private Limited” 1o "One lkigall Cluster Kilchen Private Limited on Oclober 03, 2024 pursuant to a fresh Cerlificale of Incorparation issued by the
registration stalus as MaME - claims with proof on or before Friday, 107 Ociober, 2025 ta the Inferim Resolution Professional at Reqistrar of Companies, Central Processing Centre. Later, our Company was converted into a public Emited company from a private limited company parsuant to 3 special resolution
("} The operatons of the Comperale Debber were al stand-stll as on the Insohency | | e addrass menlioned againstentry Mo, 10, passed by the shareholders of aur Company on May 31, 2025 consequent to which the name of our Company was changsd from 'One Ikigas Cluster Kichen Private Limited' 1o 'One
Commencement Dale. The financial creditors shall submi their claims with progf by electromiz means. onfy. Al other kigaii Cluster Kitchen Limiled’ and a fresh certificate of mecorporation bearing CIN LB004KA2020PLC 140240 was issued by the Registrar of Companies, Central Processing Centre
Made: The Invitabion for Expression of Inferes! dated 27.01.2023, 13122023 and crediiors may submd the claims with proofin person, by pest or by electrenic means {"RoC") on Juna 06, 2025.
aﬁrﬁﬁﬁf m ggﬁ-ji?;ig:gpﬂﬁﬂs;ﬁlﬂam the Lommittee of Creditor of SMHPCL | | Submission of falsa or misteading proofs of claim shall atiract Fengiiﬁ'; o mﬂhdf- Registered Office: 53, 3, Old Madras Road, Bhatiarahalii Thamiu, Chetty Palya, Krishnarajapuram, Bangalore, Kamataka -560043, India. Telephone: +31-8071132555
qu ulation, : p Kumar Kabra PP T : i . - . ;
For VRSA Insolvency Professionals LLP | IRP far Ws. Guipta Power Infrastructure Ll_nmha 4 E-mail: csi@onedkigas com | Website: ww.mﬂz:;ﬁlgi;mmn Ehj:nt:::;m:naﬁﬁr:ﬁ;r:; t.l;r::;;i i_Ji'.3|:|n'||:ta'm:,r Secretary and Compliance Officer |
Resaolution Professional- | | Date: 26.08.2025 IBBI Registration No.: BEVIPAD01IP-PO1104 (2017-18111 750 porate ientily Rumpber:
PAIS Ctnper NhA S IRAT WY OBL E by orporion “’“'ﬁfﬁ:ﬂ'{"gﬂﬁ OUR PROMOTERS: MR. UJJAWAL KHANDELIA AND MR. NITIN JAJODIA
R o— 1;“3;?5:;;‘3;’;;‘; d'gﬁ;':imggitaﬁﬁhfﬁ;; THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM
| o I Registered Ernllaill ID: mjeﬁ-l:ler@ﬁa.nea.u-; ENTERPRISES) AND THE DRAFT RED HERRING PROSPECTUS (“DRHP") DATED SEPTEMBER 26,2025 HAS BEEN FILED WITH THE SME
Place: Mew Delhi AFA valid upho 31122025

INITIAL PUBLIC OFFER OF UPTO 13.55,600° EQUITY SHARES OF FACE VALLIE OF R5. 10- EACH (THE "EQUITY SHARES") OF DNE IKIGAII CLUSTER KITCHEN LIMITED
("OUR COMPANY" OR “THE ISSUER") FOR CASH AT A PRICE OF RS. [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF RS. [] PER EQUITY SHARE)
[*ISSUE PRICE"| AGGREGATING UP TO Rz [«] LAKHS*ISSUE/OFFER") OUT OF WHICH §7 800" EQUITY SHARES OF FACE VALUE OF RS, 10 EACH, AT AN ISSLIE PRICE
OF Rs. [«] PER EQUITY SHARE FOR CASH, AGGREGATING Rs. [#] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TO THE IS5UE (THE
‘MARKET MAKER RESERVATION PORTION"), THE ISSUE LESS MARKET MAKER RESERVATION PORTION ISHEREINAFTER REFERRED TOAS THE "NET ISSUE™, THE
ISSUE ANDNET ISSUE WILL CONSTITUTE [w]: AND [o % RESPECTIVELY OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY.

“Suhlectbo firalizatian afthe bass af aliodmeast

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BODK RUNNING LEAD MANAGER {"BRLM') AND
WILL BE ADVERTISED INALL EDITION OF FINANCIAL EXPRESS, (AWIDELY CIRCULATED ENGLISH NATIOMAL DAILY NEWSPAPER) AND ALL EDITION OF JANSATTA
(A WIDELY CIRCULATED HINDI WATIONAL DAILY NEWSPAPER, AND UDAYHALA, A REGIONAL NEWSPAFER (KANNADA BEING THE REGIONAL LANGUAGE OF
KARNATAKA WHERE CUR REGISTERED OFFICE 13 LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ISSUE OPENING DATE AND SHALL BE MADE
AVAILABLE TO THE SME PLATFORM OF NATIONAL STOCK EXCHANGE OF INDIALIMITED ("WNSE Emerge’) FOR THE PURPOSES OF UPLOADING ON THEIR WEBSITE.

In case of any revision in the Price Band, the Bid/lssue Pariod shall be extended for at least three additional Working Days after such revision of the Price Band, subject 1o the total
Bidilssue Period not excesding 10 Working Diays. In cases of ioroe majewre, banking sirike or similar circomstances, our Company, for reasons (o be recorded in writing extend the
Bidflssue Period for & minimum of ane Waorking Day, subject 1o the Bid/lssees Penod nol exceading 10 Warking Days, Any revision in the Price Band, and the revised Bid/lssue
Pariod, if applicable, shall be widely disseminated by notification tothe $iock Exchanges by issuing a press release and also by indicating the change on the wabsstas of the BRLM
and atthe terminaks of the Members of the Syndicabe and by infimation to Dezsgnated Intermedianas and Sponsor Bank

The 1ssue is being made through the Book Buldng Process, in terms of Rule 19(2)(b) of the Securities Contracis (Regulation) Rules, 1957, as amended ("SCRR") read with
Regudation 253 and 229 of the SEBI ICDR Regulations, as amended, wherain not rmaore than 50% of the Ned Issue shall be afocated on a proporionale basis to Qualiied Instilutional
Buyers ["CHBs”, the "UIE Portion™), prowvided that our Company may, inconsultation with the Book Eunning Lead Manager, alfocate up 1o 60% of the QB Portion to Anchor Irvestors
on & discretonary basis in accordance with the SEBI ICDR Regulations {“Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutuat Funds, subject to valid
Bids beng recaivad from domestic Mutual Funds 2l or above the Anchar Imvestar Allocation Price. In the event of under-subsenption, or non-allocation in the Anchar Investor
Portion, the balance Equity Shares shall be sdded tothe Net Q1B Portion. Further, 5% of the Met QIB Portion shall be availabhe for allocation on a proportionate basisonly to Mutual
Funds, and the remainder of the Net QIB Partion shall be available for allecation on a proportionate basis to all QiBs, including Mutual Funds, subject to valid Bids being received at
or above the |ssee Price. However, if the aggregate demand from Mulual Funds is less than 5% of the Nel QIB Portion, the balance Equity Shares available for allocation in the
Muiual Fund Portion will be added to the remaining Mef QIB Porticn for propoflionate allocation to QHBs. Further, not less than 15.00% of the Met [szue shall be available for
allocation on a proportionate basis to Mon-Institutional Imvestors out of whach (&) one thind of such porfion is reserved for applicants with application size of more than 2 lots and up o
such lats equivalent to not mare than Rs. 10,00,000 and {b) two-third of such portion was reserved for applicants with application size of more than Rs. 10,00,000 provided thal the
unsubscribed portion in gither of such subcategories could have been aliocated to applicants in the other sub-category of Non-Insfutional Bidders and not less than 35.00% of the
Net |ssue shall be availabée for sllocation o Individual Investors who applies for minimum applicabon size m accondance with the SEBI ICDR Regulations, subjectio valid Bads being
received fram tham at or above the [5sue Price. All Bidders ather than Anchor Investors are raquined 1o participate i the kssua by mandalonly utiizing tha Application Supported by
Blocked Amount ['ASBA”) process by providing details of their respective ASBAAccount {as defined hereinafter) in which the comesponding Bid Amounts will be biocked by the Seif
Certified Syndecate Banks ("SCSBs") or under the UPI Mechanism, as the case may be. to the extent of respective Bid Amounts. Anchar Investors are not permitted o parficpate in
the lssue through the ASBAprocess. For datails, please refer to the chaplar bilad *lssue Procadure” beginning an page 306 of the Draft Red Herring Prospecius,

This public announcemeant |5 baing made in compliance with tha Raequliation 247 of SEB! (ICDR) Requlations. 2018 and SEBI (ICOR) (Amendment) Raguiations, 2025 vida
riotification dated March 03rd, 2025, and applicability of corporate govemance provisions under SEBI [LODR) Requlafions, 2015 on SME companies to inform the peblic that our
Company & proposing, subject to applicable statulory and regulatory requirements, receipt requisite approvals, market conditions and other considerations, te undertake indial
public offering of its Equity Shares pursuani to the offer and DRHP daled September 26, 2025 which has been filad with the SME Pratform of National Stock Exchange of India
Limited {'NSE Ememnge”}.

Purzuant to SEBI (ICOR) (Amendmeant) Regulations, 2025 on March 03rd, 2025 and applicability of corporate governance provisions under SEBI (LODR) Regulations, 2015-on
SME Companies for fulfilling all additional eriteria, the Draft Red Herdng Prospactus filed with the SME Platform of Natonal Stock Exchange of India Limited (NSE Emerge) shall be
made available to the public for comments, if any, for a period of at least 21 days, from the date of such filing by hosting i on the website of the M3E al wenw.nseindia.com, and the
website of the Company at www,oneikigas, com, and at the website of BRLM i.e. Khambatta Secunties Limited at www. khambattasecurities.com. Qur Company hereby imates the
members of the public 1o give their comments to Stack Exchangs, to Company Secretary and Compliance Officer of our Company and for the BRLM al thelr respactive addresses
mardionad below. All comments must be received by NSE Emenge andior our Company andice BREM in relation to the iszwe on or bafore 5 p.m.on the 215t day from the aforasaid
date of filing the Draft Red Herring Prospectus with SME Platform of National Stock Exchange of India Limited (NSE Emerga).

Investments in Equity and Equity-related sacurities involve a degres of risk and investars should not invest any funds in this ssue unless they can afford to take the risk of losing thelr
enfire investment. Investors are advised to read the risk factors carafully before taking an investment decision in the [sswe, For taking an imestmant decesion, investors must rely on
their own examination of our Company and the kssueinciuding the risks imvolved. The Equity Shares issued in the |ssee have nof been recommended or approvied by the Securibies
ard Exchange Board of India (*SEB!"), nor does SEBI guarantee the accuracy of adequacy of the Dralt Red Hemng Prospecius, Specific attention of the investors is mvited to the
chapter “Risk Faclors™ beginning on page 30 of the Draft Red Herring Prospacius.

Ay dicision io invest in the Equity Shares described in the Draft Red Herring Prospectus may only be made after the Red Harring Prospectus ('Red Herring Prospectus”) is filed with
the RoC and must be made sobely on the basis of such Red Heming Prospedius as there may be material changesin the Fied Herming Prospechss from the Draft Red Herming Prospechss.
The Equity Shares, when offerad, thraugh the Red Hering Prospecius, are proposed to belisted on SME Platform of Nationa! Slock Exchange of India Liméed (NSE Emenge)

For deails of the main objects of the Company as contained in its Memarandum of Association, please refer to the chapler filled “Owr Histany and Cerdam other Corporate Malters”
beginning on paga 210 of the Crafi Red Heming Prospectus. The Eability of the members of the Company is limited. For details of the share capital and capital structure of the
Company and the names of the signatornies o the Memaorandum of Association and the number of shares subscribed by them please refer to the chapter titled "Capial Struckire”
beginning on page 7T ofthe Draft Red Herming Prospectus

BOOK RUNNING LEAD MANAGER COMPANY SECRETARY AND
il g REGISTRAR TO THE OFFER st scbrdo e e
Khambatta = N i@ 0Ne 1KIGal
s .tl M U FG PAFLED N ESLAUTENG BITpLe
ot o Ha One Ikigaii Cluster Kitchen Limited

Limited Ms. Nagaraja Nanditha
Address: 53, 3, Okd Madras Road, Bhattarahali
Thambu, Chetty Palya, Krishnarajapuram,

MR ANTIMEIRIMA PRIVATE LIMITED Bhattarahall, Bangalore, Kamataka, India-560049
606, World Trade Tower, Tower B, Noida Sector-16, | G-101, 1st Floor, 247 Park, LB.S. Marg, Vikhroll West, | g.mail: cs@aneikigail.com
Uitar Pradesh-201301, India Mumbai-400 083, Maharashtra, India -
Tel.: +91 9953989693: 0120 4415469 Tel: +91 8108114949 Investors can contact our Company Secretary and
E-mail : ipo@khambattasecurities.com E-Mail : clusterkitchen smeipn@in mpms. mufg.com | Sompliance Officer, Book Running Lead Manager or
Website : vowv, khambattasecuites com g e i Regisartathescue ncasef anypro s orposl
it et ik LN IveEiar Griovancs Email ot kR, o et et ol o b

i - Y th five benaficiary anil = |

COWTaEL Erreon; - hianiar Mchey Contact Person - M. Shanti Gopalkrishnan ok freb Aty
SEBI Registration Mumber; INMD0O011914 SEBI Regn. No. : INRODODD4058 P A ¥

All capitalized terms used herein and nol specifically delined shall have the same meaning as ascribed lo them in the Draft Red Herring Prospectus.

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE ISSUE
-

e CAMEO
Affinity Global Capltal Market Private Limited Cameo Corporate Services Limited
208, Abdul Hamid Strast, East India Housa, 1st Floor, Foom Mo, 1F, Subramamian Building™ 1 Club House Road, Chennai- §00 002
Hotkala ~rDuDeg, Wesl Bengal, Indsa Tal: +31 406716 2222, E-mail: privagdcameaaindia com
Telephone: #2133 4004 F1E88, E - mall; complancedaffiinitdalobal.in Investor Grievanee e-mall: iInvesior@cameaingdia com
Investor Grievance ID: investon@affinityglobalcag.in Website: www.cameoindia.com
Waebsite: www alfinibpglobalcap.in Contact Person: Mrs. K. Sreapriya
Contact Person; Mr, Anandarup Ghoshal SEBI Registration Mo, INFOOOODATSEE
SEBI Registration Number: INMIOOO1 2638
COMPANY SECRETARY AND COMPLIAMNCE OFFICER
hirs, Ritika Sharma, Company Secretary & CU""P"?"EE Qfficer Imyestors can contact our Company Secretary and Compliance CHficer, Book
194, Bleck A, Lake Town, 3rd Floor, Near Radha Krishna Mandic Running Lead Manager or Regiar o the Issue, in case of any pra issue or post issue
Lake Town, Kolkata 700088 West Bengal, Tel +81 7411705401 refated problems, such as non- receipt of letter of allotment, non- credit of allotted
Email: complainced@fascinatetaxtile.in Equity shares in the respective beneficiary account, non-receipt of refund orders
Website .- www fascinalelexdila.com and non-receipt of funds by electronic moda ate.

All Capialised tarms usad herain and not specifically defined have the same meaning as ascnbed to them in the Draft Red Herring Prospecius

ascinate Text
For Fascnats Texdles Limited For on and behalf of Board of Directars

Placa : Kolkala, West Bengal Sdi-

Drated:- 27.09.2025 Wishal Mahar
Managing Director

Fascinate Texies Limited 3 proposing, subject io appbeable statutory and regulatony requiremeants, receipt of reqguisite annovals, market conditions and odher
considerations, foundertake an initial pulblic offer of its Equily Shares and has filed the Draft Red Haming Prospectus daled Septembear 26, 2025 with NSE EMERGE. The
Drafl Red Harring Prospecius is available on the website of NSE al hitps:'www nsaindia.com and an the website of the BRLM, Le. Affinity Global Capital Market Private
Limited i.e. www.affinityglobalcap.in, and the wetsite of our Company at www fascinatetextile.com. Polential investors should note that investment in equity shares involves
a high dagree of risk and for detaits relating o swch nsk, ee the section tiked "Risk Factors” beginning on page 43 of the Draft Red Herring Prospectus Potential investors
should nol rely on the Drafll Red Herring Prospecius fed with NSE EMERGE for making any investment decision,

The Equity Shares affered inthe Issue have not been and will nof be resgistanad undear the LS. Secieiles Act of 19233 (the "LLS, Secuntles Act”] oF any siale secusiibes s in
the United States, and unless so registerad, ard may not be offerad or sold within the United States, except pursuant 1o &n exempton from, of ina transaction not suksect o,
the registration requirements of the LS. Securities Act and applicable U5, stale securities laws. Accordingly, the Equity Shares are being offered and sold only ouiside tha
United Statas in affshode ransaclions in reliance on Regulation 5 and applicabée bes and jurisdicbans where thodss s and sales ans mada.

There is no public affering In United States of Amenca

Far One Ikigaii Cluster Kitchen Limited

On behall of Board of Dirsctors

S

Place: Bangalore Magaraja Manditha
Date; September 28, 2025 Company Secretary and Compliance Officer

One Ikigail Cluster Kitchen Limited is proposing, subject to applicable statutory and requiatory requirements, receipl of requisite approvals, markel conditions and other
considerations, to undertake an initial pubkc offer of s Equity Shares and has filed the Dralt Red Herring Prospectus dated Seplemiser 26, 2025 with SME Piatform of National Stock
Exchange of India Limited (NSE Emerge). The Drall Red Haming Prospectus is avallable on the website of Natlonal Stock Exchange of India Limiled &l www.nseindia com and on the
website of the BRLM, . &. Khambatta Securifies Limited al www khambattasecurities.com and the website of our Company at www.oneikigaii.com. Potential investors should nots that
investment in equity shares involves a igh degree of risk and for details relating fo such risk, please refer to the chapter lifled “Risk Factors” beginning on page 30 of the Draft Red
Heming Prospecius, Potential investors should nof refy on the Draft Red Heming Prospectus fled with SME Platform of National Stock Exchange of India Limited (NSE Emerge) for
making any investment decision,

The Equity Shares offered in the lzsue have not been and will not be registared under the LS. Secorities Ack of 1933 (the “U.5. Securities Act”) or any state securities laws in the
United States. and unlass so ragistered. and may not ba offered or sodd within the United States, axcept pursuant to an exemplion from; or in 3 transaction not subjact to, the
regisiration requiraments of tha U.S. Securties Act and applicable U.5, state securities laws, Accordingly, the Equity Shares are baing offerad and soéd anly outside tha United States
inoffshore ransactions in reliance on Regulation 3 and the applicable laws of the jurisdictions where those offers and sales are made.

There will be no public offenng of the Equity Shares in the United States FORTUNA + SHARK
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FORM G
INVITATION FOR EXPRESSION OF INTEREST ("EOI") FOR
M/S SHREE MAHESHWAR HYDEL POWER CORPORATION LIMITED
Operating In Hydro Power Project At Mandaleshwar, Madhya Pradesh
(Uneler sub regulation (1) of Requlation 364 of the Insohvency and Bankruptoy Board

af India {Insoivency Resclufion Pracess for Corporabe Persans) Requistions, 20146
RELEVANT PARTICULARS

1 Mame of the corporate deblor along | Shree Maheshwar Hydel Power
with PAN & CIN/ LLP No | Corporation Limited
|PAN NO. ARBCS54176P
{CIN: U40101MP1993PLECOOTEGT
| Abhavanchal Pasisar, Fost -Mandalestar,
{Madhva Pradesh- 431221
{3, |UAL of websits INA
(4, |Dwtails of place where majomy of | Abhavanchal Parsar, Post -Mandalas i,
_[lxed assels are located  |Madhya Pradesh- 451221
5. |Installed capacity of main products! | Capacity: 10 Turb@es of 40 MW each
EETVICEE | Instafied; 3 Twebines of 40 MW each
'8, |Duantiy and valee af main products/ | Commarcial operations of praject ana et 1n
servicas sold i las] inances) year | COmITHInCE
7. |Number of employess) workmen | Yt to be ascertained.
B, |Further details mchuding last avadable |URL:
financial statemants (with | ki dreve, goooks com/drivefalders 1 76p
schatulgs) af bwg vears, lisks af | H5XE5Y Dyl \WEROSLLIRE TiaH T riusn
craditnes anh Svailable & LRL =riva link

{Lis! of Creditor:

| ibtpe-bb pow induploads/elaims gene sty
o | CLAIMS1 722604026 1821900

ERgibility for resolution applicants URL:
under section 25(2){h) of the Code is | htips://dove googls, com)/drive folders! 1qv5 -
available at LIRL | el QeGH T TCB6 7 ywHNagwalh 7Yy Tusp=dr
g lind
Upto 13-10-2025

2. |Address of the registered office

.:E:l.

1. |Last date lor receipt ol expréssion o
| |interest 5 : .
|Upta 23-10-2025
| prospective rasolution applicants '

112 |Last data for submession ol alyecticns |Uplo #28-10-2025
______ oprovisional kst _____ l
13. |Date of issue af final list of (Upta 07 -11-2025
prozpective resolition apphcants
{T4. |Date of issus ol inlormation
memnoranrdum, evaluation matrix and
request foe resalulion plans 1o
___|prospectne sesolution applcants |
{153. |Last dafe forsubmission of resolution |Upto 12-32-2025

[Upta 12-11-2025

I plans
(16, |Process amail id o submit Expression | cirp.shreamates iwanmg mail, com
| o] Inderest

[17. |Dwetalls of the Corporate Debéor's | Mot Applicable

| registration slatus as MSME

FORM A
PUBLIC AMMNOUMNCEMENT
{Unaar Regulaton & of the Insclvency and Bankruplsy Board of india
{insalvency Rezolutian Process for Comporate Persons} Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
MiS. GUPTA POWER INFRASTRUCTURE LIMITED (IN CIRP)

"IMPORTANT"

. | Mame of Comporate Debbar Mis. Gupla Power Infrastructure Limitad

2. | Date of Incorporation of Corporate Debior 080515651

3. | Autharity under which corparate debéor | Remsirar of Gompanies, Kolkata

| B incorporated | regestirod | .

4, | Comorate kentity Mo, of Corparate Debior| U3 1300WE1981 PLCI25504

5, | Address of the registared office Registerad office Address: EM-62, Seciar-\
and prircipa office [ 2ny) of T" Floor, Sai Lake City, Kolata, West
corporale dabdos Benpal, India, 730041

Bddress at which the books of account

are mainkained: Cullack-Pun Rosd Infrand of

Budhaswari temple, Bhubansswar, Orlssa,

. fndia, 751008
B | Insolvency commencernent date 26.09,2025

| m respact of comporale deblor | (Order upinadad on 27.09.20:25)
7. | Estraled date of coswne of 25032026

| Insalvency Resolution Procass |
4, | Mame and regisitration numbes of ha Pradeep Kumar Kabra

msalvency professonal acting as IBBANPA-0011P-PO11042017-18/11780

| mbarim rasalition profiessionat
9. | Address and e-mall of the Interim
rasolubion professional, as registerad
with the Board

Pradeep Kumar Kabra
/908, Ofra Building \.|.P Road, Bharthana,
Vesu, Sural, Gusaral, 325007
| Email: - ppradaephabra@gmail.com
Pradoep Kumar Kabra
301, 3 Floor, Resqus Business Cenler,
Above Mercades Showroom, Mew City Lighd
Rrad, Bnarthana, Viasy, Sural, Gujarat-105007.
_ | Email; ip.quptapawen@gmail.com
11. | Last dale for submission of Claims | Fricay, 10.10.2025
12, | Claszes of cradilors, §any, under dause (b) | Nol Applicabia
af sub-zechion (8A) of sacion 21, ascartained
| by the infenm reschution professional

10.| Address and e-mail to be-used for
cormespondence with the Inlensm
Faaalufon Professlona

13 | Wames of Insolency Prefessaonals Mol Appicabis
identfied o act as Authonsed
Raprasanfative of cradiors
| maclass (Three names for gach class) |
14.| {a) Releward Forms and a) Web link;
(b Detais of authonzed ks fibb gov infhomeidownioacs
represenlalives ara avalabla at b Net apphcabla

MAHARASHTRA SCOOTERS LIMITED

SPECIAL WINDOW FOR RE-LODGEMENT

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damageincurred as aresult of
transactions with companies,
associations or individuals
advertisinginits newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers

OF TRANSFER REQUESTS OF PHYSICAL SHARES

The shareholders of the Company are hereby informed that pursuant to SEBI circular dated
2 July 2025, a special window only for re-lodgment of transfer deeds, has been opened from
7 July 2025 till 6 January 2026, This window is only for those transfer deeds which were
lodged prior to 1 April 2019 and rejected/returned/not attended to due to deficiency in the
documents/processior otherwise: Mo re-lodgmants will be accepted after 6 January 2026,
Further the securities that are re-lodged will be issued only in demat mode,

For more details, please reach cut to Company's RTAat toll free no. 1800-309-4001
oremail at einward. ris@kfintech.com or Company's email at investors@msls.co.in.

CIN: L35912MH1875PLCO18376
or otherwise acting on an Regd. Office: Bajaj Auh:.!r l.llrngzg ﬁﬁ??lgzhguﬁﬁi??;; ?;ﬁgg,;;;;a. Maharashtra-411 035
advertisement in any el: (020) | FAX: (020)

mannerwhatsoever. | | = ENERIL HINESIUSELES

Matice is hareby given that the Nalicnal Company Law Tribunal has ondened the commencenmen
of a carparais nsalvency rasolution process of Mis. Gupta Power Infrastructure Limited on
26" Septomber, 2025 (Order uploaded on 27.09.2025)

The creditors of b's, Gupia Power Infrastncture Limeied, are hareby caliad upan fo submi their
clems wilh prool en o bedoss Frday, 107 Oclober, 2125 1o Bie intanim Resolution Professional al

THIS 15 A PUBLIC ANNOUMCEMENT FOR INFORMATION PURFOSES ONLY AMD I3 NOT A PROSPECTUS ANNOUNCEMENT AND DDES NOT CONSTITUTE AN INVITATION DR OFFER TO ACOLIRE,
PURCHASE R SUBSCRIBE TO SECURITIES. MOT AR RELEASE, PUELIGATION DR DISTRIBUTION DIRECTLY (R INDIRECTLY, OUTSIDE INDLA, INITIAL PUBLIC OFFERIMNG OF EQUITY SHARES
[N THE =ME PLATFORM DF THE NATIOMAL STOCK EXCHANGE OF IMOLA LIMITED (N5E EMERGE") IN COMPLIANCE WITH CHAPTEH 1X OF THE SECURITIES AND EXCHANGE BOARD OF INDIA

(ISSLE OF CAPITAL AND DISCLOSUIAE REQLIREMENTS) REGULATIONS, 201 B, AS AMEMDED | SEBI ICOR REGLILATIONS).

PUBLIC ANNOUNGEMENT

i@ 0Ne IKIGall

FATLOEC IN RESLAUTANG GrOUN
5] T

ONE IKIGAIl CLUSTER KITCHEN LIMITED

iPlease El:ﬂl; this OR
Code 1o view the
Draft Red Herring Prospectus)

{*} The operalions of the Corporate Deblor weare at stand-stll as on the Insolvency the addrass mentioned againstentry Na. 10,
Commeancemant Date,
Mode: The Invilaton for Expeassion of Inferest daled 27.01.2023, 13122023 and
13.06.2024 has been modified with the consent of the Committee of Creditor of SMHPCL
pursuant o requiation 25444) of CIRP Regulation
For VRSA Insolvency Professionals LLP
Resolution Professional-

creditors may submit the claims with proof in person, by postor by eleciranic means,

Date: 268092025

The financiad credibars shall submed thair diaims wih procl by ekecianic means only. All ofkar

Submession of false ar miskeading proofs of aim shall aliract penalhes, Sd-

CA. IP Pradeep Kumar Kabra
IRP for Mis. Gupta Power infrastructure Limited

Qur Company was anginally meorporaled as 'One [kegas Edufech Prvate Limited' a5 a prvate limited company under the: Companies Act, 2013 on Qclober 26, 2020 pursuantio a
Ceariificate of Incorporation bearing CIN; LBIE04KAZN20PTCI40240 issued by the Registrar of Companies, Central Registralion Centre. Thereafier, our Company's nams was
changed from 'One [kigall Edulech Private Lim#ed' to 'One Ikigad Clustar Kitchen Private Limited' on Oclober 03, 2024 pursuant to a frosh Certificate of Incorporation issued by tha
Ragisirar of Cormpanies, Central Processing Cenlre. Lates, our Company was convertad Inta a pubbc limited company fram a private imited company pursuant o a special résolulion
passed by the shareholders of our Company on May 31, 2025 consequent fo which the name of our Lompany was changsd from 'One lkigaii Cluster Kitchen Private Limied to ‘One
Ixigai Cluster Kitchen Limited' and a frash cerdificate of incorporation bearing CiIN L0804 KA ZOPLE 140240 was isswed by the Registrar of Companiés, Central Processing Centre
(*Ral”)onJune 06, 2025;

Registered Office: 53, 3, Old Madraz Road, Bhatiaraha® Thamda, Chetty Falva, Krishnarajapuram, Bangalore, Kamataka -560049, India. Telephone: +91-8071192555
E-mail; ce@onsikigan com | Website: wénw cneikiges com | Contact Person; Ms, Nagaraja Nandhita, Company Secretany and Compliance Officer |

IBE! Registration No.: IEBUPA-QOTIP-PO110L 208718111790

M!s Shree Maheshwar Hydel Power Corporation Limited (undergoing CIRP)
CMA Vijerder Sharma

IBB| Registration No.: [BENPE-0013/1PA-3Z2022-23/50003

Address: Building Mo. 11, 03rd Floor, Hargovind Enciave, Vikas Marg. Dalhi-110092,
Ragistered E-mail 10: vijenden@vsa nat.in
Process Mail kd: cop shreemaheshwan@gmail.com
AFA valid upto 31.12. 2025

Date: 28-09-2025
Place: Mew Delhi

THIS ISAPUBLIC ANOUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS NOT APROSPECTUS ANNOUNCEMENT AND DOES NOT
CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS IS NOT FOR RELEASE,
PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE IND&

FASCINATE

TEETILES

FASCINATE TEXTILES LIMITED

Qiur Campany was onginally Incarporaled 2% a Provate Limiled Coamganyy in the e 207 7 in the name and sivle ol “Fascinatke Testias: Privale Limited” usder B prowison of
the Companies Act, 2013 vide cerificate of incorporation datad February 08, 2017 issusd by the Registrar of Companies, Kolkata, West Bangal. Further the stafus of our
company was changed o a Public Lmited Company by 8 special resolution passed on Apnil 25, 2025, A fresh Cerndicate of Incorporation consequent upon converalion of
Compasry 0 pubdic limibed Company and conseguent b change of name o Fascinale TexiEes Limided” was issoed on May 20, 2025 by the Regisirar of Companies, Ceniral
Processing Center. The Company's Corporate [dentficaton Mumber 5 UM T299WB201TPLC219383. For details of changs in the name of cwr Compamy and address of
registered offics of our Company, see “History and Cartain Corparate Malters” on Page No. 211 of s Drall Red Herrng Prospecius

Ragisterad and Corporate Office: 14, Kutwl SahiRoad, Barasat Morith 24 Parganas, Barasat - |, West Bengal, India, 700124

Contact Person: Ritka Sharma Tel: +81 7411705401, Mall: compliancei@fascinatetedtie in Websalte: wwa fascnatetextile com

Corporate [dentity Number: U17299WB201 7TRLCZ18383

OUR PROMOTERS: Mr, Vishal Mahar, Mr. ChiragAhuja, Mr. Rishabh Nahar, 8r. Nannder Kumar Ahuja and Yishal Mahar HUF

THE ISSUE 15 BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (1IPD OF SMALL AND MEDILIM ENTERPRISES) AND THE
DRAFT RED HERRING PROSPECTUS ("DRAFT RED HERRIMG PROSPECTUS™) DATED SEFTEMBER 246, 2025 HAS BEEN FILED WITH THE SME PLATFORM OF
HATIORAL STOCK EXCHANGE (NSE EMERIEE)

IMITIAL PLUIBLIC OFFERING COF LIP TCH42,94,000 EQUITY SHARES OF FACE VALUE QF T 10 EACH ("EQUITY SHARES™ OF OUR COMPANY FOR CASH AT A PRICE
OF ¥ [@] PEREQUITY SHARE (INCLUDING ASHARE PREMIURM OF ¥ [@] PER EQUITY SHARE) ("OFFER PRICE"JAGGREGATING UPTO T (@] LAKHS [THE "OFFER")
COMPRISING & FRESH ISEUE OF U TO 34, 58,000 EQUITY SHARES AGGREGATING UFE TO (& ] LAKHS BY OUR COMPANY (THE "FRESH ISSULE") AND AN
QOFFER FOR SALE OF UP TO 5,260 EQUITY SHARES AGGREGATING LIF TC T (@] LAKHS BY OUR PROMOTERS SELLIMG SHAREHOLDER. (THE "OFFERED
SHARES") (THE "OFFER FOR SALE™ AND TOGETHER WITH THE FRESH OFFER, THE "OFFER”) OF WHICH UPTO [@] EQLITY SHARES AGGREGATING TO# @]
LACS WILL BE REZSERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE OFFER {THE "MARKET MAKER RESERVATION PORTION' ). THE OFFER LESS
MARKET MAKER RESERVATION PORTION LE.. NET OFFER OF UPTO [@] EQLATY SHARES AT AW OFFER FRICE OF ¥ [@#] FER EQUITY SHARE AGGREGATING TO
f @] LAKHS 15 HEREINAFTER REFERRED TOAS THE "HNET OFFER". THE OFFERAMND THE NET OFFER WILL CONSTITUTE @] % AND [@] %, RESPECTIVELY OF
THE POET OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY

THE PRICE BAND AND THE MINIMUM BID LOTWILLBE DECIDED BY OUR COMPANY AND PROMOTER SELLING SHAREHOLDERS IN COMNSULTATION WITHTHE
BOOK RUMNING LEAD MANAGER AND WILL BE ADVERTIZED IMNALL EDITIONS OF [@] {4 WIDELY CIRDULATED ENGLISH MATIOMAL DALY NEWSPAPER ), ALL
ECHTIONS OF @] (A WIDELY CIRCULATED HIMDI HATHINAL DALY NEWSFPAPER, AMD ALL EDITICNS OF [@] (A WIDELY CIRCULATED BENGAL| REGIOMAL DAILY
NEWESPAPER), (BENGALI BEING THE REGIONAL LAMGUAGE OF THE STATE OF WEST BEMNGAL, WHERE OUR REGISTERED OFFIGE 15 LOCATED), AT LEAST
TWO WORKING DAYS PRIGR TO THE BIDVOFFER OPENING DATE AND SHALL BE MADE AVAILARLE T SME PLATFORM OF THE NATIONAL STOCK EXCHANGE
[‘MSEEMERGE") FOR THE PURPOSES OF UPLOADING OM THEIRWEBSITE IN ACCORDAMCE WITH THESEEI ICDR REGLULATIONS.

I e of ANy revisicn i he Poce Band, the Bid/ssoe Penod shail be éxbended foral least threse addibonal Warkeng Daes aller sech revision of the Prce Band, subjédcl (o e
total Bidflssue Parod not excesding 10 Working Days. In cases of forca majaurne, banking strike or similar circumsatances, our Compeany, for reasons to be recorded in wriling
exdend the Bid/lssue Period for a manimaoam of theee Waorking Daye, subject to the Bid/asue Pariod notexceading 10 Waeking Days. Any revision in the Price Band, and the
reyvisod Biddlssuwe Parod, il applicable, shall be widehy disseminaied by notificaton Lo the Stock Exchanges by isswing a press release and atso by indicating the change on
thewebsite of the BRLM and &l the terminala of the Members of the Syndicate and by intimation to Dessgnated Intermedianies and Sponsor Bank.

The Offer is baing made through the Book Bullding Process, in terms of Rule 15210100 of the Secunlies Contracts (Regulation) Rules, 1957, as amended (“SCRR") read with
Ragulation 253 of the SEB| FKCOR Regulations, as amended, wharein not more than 50% of the Net Offer shall be allocated on a proportionate basis to Qualfied Institutional
Buyers ("QIBs", the "CHE Faordion”™), provided that our Cormpany and Selling Sharehodders may, In consuliation with the Book Funning Lead Managers, allocate ug to 600% of
the QB Forlion e Anchor miestors on a discrelicnary Dasss in accordance wilth the SEBI ICDR Regulations. ("Anchos Investor Portion™], of which ane-third shall B resered
for domestic Mutual Funds, subjecl 1o valid Bids being received from domsstic Mubeal Funds at or zbove the Anchor Investor Allocation Price. In the event of under-
sutsgerption, or san-allacation n e Anchar investor Portoan, the balance Egulty Shares shall be added Lo he Nael QI8 Portion. Furiber, 5% of the Nel Q1B Partion shall be
available for allocation on a proporicnate bases only to BMutual Funds, and the remainder of the Met Q1B Porion shall be avadlable for allocation on a proporicnate bases (o all
QIBa, Including Muluzl Funds, subpect to valid Bids being received at or abowe the Offer Price. However, if the aggregate demand from Midual Fends is ez than 5% of the
Mzl CHE Parlion, the balance Equaly Shanes avadable for allocalion & lne Mubual Fund Podion éall be added 1o the femaining Nel Q1B Parliod o propodiondabe allocalion Lo
(B85, Furlhar, not less than 15% of the Mei Issue shall be availabde for aocation on a propodtionate basis to Non-Institutional Bidders and not less tham 5% of the Met Issus
shadl be avallabls for allocation to Individisl investors in accordance with the SEBEICDRE Regudations, subpect o vabd Bids being recalved ator above the Offer Prics, Al
potential Bidders (except Anchor Imestors) are required 1o mandatonly ufilise the Application Supported by Blocked Amount ("ASBA™) process providing detais of thee
respective ASBA accounts, and UPHD in case of RIBs using the WP Machamiam, if applicable, inwhich the corresponding Bid Amaunts will be blocked by the SCSB= or by
the Spstnsar Bank under the UPI Machanism, as the cse may b, 10 the axtent of respactive Bid dmoanls. Anchor Investors ane nod permilted Lo parlicipate in e CHles
through the ASBA procesa. For details; sse "Offer Procedure” baginning on page 356 ofthis Draft Red Herring Proapectus.

Thiz pubdic announcerment = made in compliance with the prezs release PR MO, 382004 on December 18, 3024 of 208 SF Meeting on "Review of SME Framewark under
SEBNICDR) Regulatons, 2078 and applicability of comporate govarmancs provisions under SEB Reguiations. 2015 on SME Companigs. The Cerafl Red Harring Prospectus
filad with the SME Platform of Mational Stock Exchange of india Limited (*"NSE EMERGE") shall be made available to the publc for comments, IFany, for a period of at least 29
dhivgs, roen Thee date af such filing By Basting (0o e webste of the NSE @ hips s nseindis,com, and the wabsite of e Company at s Tascinabelastile, com, and al he
wiabsite of BRELM ie., Affinity Global Capital Market Prevate Limited Le., wew affinitygéobalcap.in. Our Company hereby invites the membars of the public to give thear
comments oo Stock Exchangs, to Company Sscretary and Compliance Officer of our Company andiar the BRLM &t their reapective addresses mentloned below, All
comments musk e received by NSE EMERGE andior o Compasy andice BRLM in relabion tordhe issue on o beloss 5 pome on the 2150 day from e aforesaid date of filing
the Draft Ried Heming Prospecius with NSE EMERGE.

Ineeslments in Equity and Equily related secunfies involve & degees of ek and investons shoewld nod mvest any iunds @ his Ofer unless II“:-F::I-' s Aaflond 1o Laks e nsk of
losing their entire imvestment. Investors ane advissd to read the risk factors carsfully before takimg an investmant decision in the Ciffer. For faking an investmeant decision,
irnvestors maaat rely on their own examination of cur Company and the Offer, Including 1he rsks imycdved, The Equity Shares issued in the Offer hawe not been recammended
arapproved by the Securities and Exchangs Board of India (*SEBI™), nor doas SEB| guarantes the accuracy or adeguacy of the conenis of the Drafl Red Heming Prospaches

Speacific attantion of the investors is invitad to the Section titled *Risk Factors” beginning on page. 43 of the Draft Rad Herring Proapeactus.

Any decision o invast in the Equity Shares described in the Draft Red Herrng Frospecius may only be made aftar tha tad ru-‘!rrlr'!-c__; prospacius |_'F-E|’;:|J Hérring Prospeciug” | has
been fded with the RoC and must be mads solaly on the basis of such Red Harmming Prospactes as there may ba material changesin the Red Heming Prospeches from the Draft
Red Herming Prospecius

Foor delails of the main abjects of (he Company as confained in s Memorandum of Associabion, seae "Hislory and Coertain Corporale Mallers™ on page 217 of the Drafl Red
Herring Prospectus, The llability of the members of the Company i mited. For details of the share capital and capital structure of the Company and the names of the
signalories tothe Memorandum of Association and the romber of shames subscoribed by therm see “Capilal Struciure” on paoe 56 of the Draft Red Hering Prospecius

The Equity Shares of our Company offered through this Oraft Red Haring Prospecius arg proposed o belisted on the Emarge Platherm of Nafional Stock Exchange of India
Lirnited in tarms of the Chapter 13 of the SEBIICOR] Begulations, 2018 as amended from time o ime. For the purposeaf this Offer, Mational Stock Exchange of ndia Lirmited
shaell b thee Dessignaled Slock Exchange,

BOOK RUNNING LEAD MANAGERS

REGISTRAR TO THEISSUE

(-
-

':_.-.“'In ”‘{}
Cameo Corporate Services Limited

Subrasmanian Building™ 1 Club House Road, Chennai- 600 002
Tel: +91 4067162222, E-mail: priyai@:cameacendia_ com
Investor Grievance e-mall: investonicamesendia.com
Website: wew.camenindia.com

Contact Person: Mre. K. Srespriya

SEE| Registration Mo.: INRODOOO3TES

Affinity Global Capital Market Private Limited

208, Abdul Hamid Streel, Easl India House, 151 Floge, Room Mo, 1F,
Kaolkata—TD006S, West Bengal, India

Telephone: #9133 4004 7188, E - mall compliancedafinitygiabal.in
Inwestor Grievance [D: investcr@affinityglobalcap.in

Website: www.aflinityglobalcap.in

Cantact Persan: M Anandinip Ghoshal

SEB| Registration Mumber: INMODOD 12638

Corporate kdentity Number: UBHS04RAZOZ0PLCT40240

OUR PROMOTERS: MR. UJJAWAL KHANDELIA AND MR. NITIN JAJODIA

THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS (IPO OF SMALL AND MEDIUM

ENTERPRISES) AND THE DRAFT RED HERRING PROSPECTUS (“"DRHP") DATED SEPTEMBER 26,2025 HAS BEEN FILED WITH THE SME
PLATFORM OF THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED {"NSE Emerge”)

INITIALPUBLIC OFFER OF LIPTO 13,53.600" EQUITY SHARES OF FACE VALUE OF RS 10/- EACH (THE "EQUITY SHARES") OF ONE IKIGAI CLUSTERKITCHEN LIMITED
(*OUR COMPANY"™ OR “THE ISSUER") FOR CASH AT A PRICE OF RS. [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM CF RS. [«] PER EQUITY SHARE)
(*ISSUE PRICETAGGREGATING UP TO Rs.[=] LAKHS{ISSUEDFFER™ QUT OF WHICH 67 800" EQLITY SHARES OF FACE VALUE OF RS, 10EACH, AT AN ISSUE PRICE
OF Rs. [«] PER EQUITY SHARE FOR GASH, AGGREGATING Rs, [«] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET MAKER TQ THE ISSUE (THE
"MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS MARKET MAKER RESERVATION PORTION I3 HEREINAFTER REFERRED TOAS THE "NET ISSUE". THE
[SSUEAND MNET ISSUE WILL CONSTITUTE [e]% AND [« s RESPECTIVELY OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, RESPECTIVELY,
“Suiect to fmazation af ' fas’s ofallalmen!

THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY 1N CONSULTATION WITH THE 800K RUNNING LEAD MANAGER ("BRLM) AND
WILL BE ADVERTISED INALL EDITION OF FINANCIAL EXPRESS, (A WIDELY CIRCULATED ENGLISH NATIOMAL DAILY NEWSPAPER) AND ALL EDITION OF JANSATTA
(AWIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER, AND UDAYKALA A REGIOMAL NEWSPAPER (KANNADA BEING THE REGIONAL LANGUAGE OF
KARMATAKA WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/ISSUE OPENING DATE AND SHALL BE MADE
AVAILABLE TO THE SME PLATFORM OF NATIONAL STOCK EXCHANGE OF INDIALIMITED (*NSE Emerge”) FOR THE PURPQOSES OF UPLOADING ON THEIR WEBSITE

In case of any revision in tha Price Band, the Bidissee Pariod shall be exended for at leag! three additional Working Days after such revision of the Price Band, subject ba the fotal
Bid/tssus Pariod not excesdng 10 Working Cays. In cases of force majeure, banking sirike or similar circumstances, our Company, for reasans to be reconded in wiiting extend the
Bidssee Period for-a minimum of one Werking Day, subject io the Bid'ssue Period not exceeding 10.Working Days. Any revision in the Price Band, and ihe revised Bidllssue
Period, if applicable; shall be widely disseminated by notification to the Stock Exchanges by issuing a press releasae and also by indicating the change on the websites of the BRLM
and at the terminats of the Membars of tha Syndicate and by intimation to Dasgnated Intermedianes and Spansor Bank

The Issue is being made through the Book Building Process, in terms of Rule 19i2i(b) of the Securites Confracts (Regulgtion) Rules, 1957, as amended (*SCRR") read with
Regulation 253 and 223 of the SEBI ICDR Requlations, as amended, whesein not more than 50% ofthe Net szue shall be allocated on a proportionate basss o Cualified insGutional
Buyars ("Q18s", the “QIB Portion”), provided that our Company may, in consullation with the Book Running Lead Managar, allocate up to 60% of the Q1B Portion 1o Anchor invastors
on & discrelionary basis in accordance with the SEBIHCDR Reguiations ("Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutual Funds, subject 1o valid
Bids being received from domestic Mutual Funds at or sbove the Anchor investor Allocation Price, In the event of under-subscription, or non-allocation in the Anchor Investor
Portion, the balance Equity Shares shall be added tothe Net QI8 Portion . Further, 5% of the Net QIB Portion shall be available for allacation on a proportionate basiz only to Mubsal
Funds, and the remainder of the Nat Q1B Partion shall be available for allocation on a praportionate basis io all QIBs, inchedng Mutual Funds, subject 1o valid Bids baing recefvad al
or above the Issue Price: However, if the aggregate demand from Melual Funds is less than 5% of the Met QIB Podion, the balance Equily Shares availabis for aliocabon inthe
Mutus! Fund Pordion will be added to the remaining Met QI8 Porticn for proportionate a¥ocation: to QiBs. Further, not less than 15.00% of the Met Issue shall ba available for
allocation on a proportionate basis o Mon-Instilutional Investoes cut of which (a) one thied of such podtion 15 reservad Tor applicantswith application size of mare than 2 [0ts and up 1o
such fots equivalent to not more than Rs. 10,00,000 and (b) twe-third of such porlion was reserved for applicants with appication size of more than Rs. 10,00,000 provided that the
unsubscribed porion in gither of such subcategones could have been alfiocated to applicanis in the other sub-category of Mon-Instifutional Bidders and not less than 35.00% of the
Mt issue shall be available for allocation o Individual Investors who applies for minimum applcation size in accoedance with the SEBIICDE Regulations, subject to valld Bids being
received from them at or above the Issue Price. All Bidders ather than Anchor Investors are required to participate in the tssue by mandatorily ubiizing the Application Supporled by
Blocked Amount ("ASBA") process by providing defails of their respective ASBAAccount {as defined hereinafier) in which the comesponding Bid Ameunts will be blocked by the Self
Certified Syndicaie Banks (*3C3Bs") or under the UPI Mechanism, a3 the case may ba, ioihe extent of respective Bid Amounis: Anchor Inveskors are nof parmithed fo paricipate in
the Issue throwgh the ASBA process. For details, please reder to the chapfer tilled “ssus Procedure” beginning on page 306 of the Draft Red Herring Prospectus.

This public announcement is beng made in compliance with the Reguiation 247 of SEBI (ICDR) Requlabons, 2018 and SEBI (ICDR) {Amendment] Regulations, 2025 vide
nofification dated March [3ed, 2025, and applicabfity of corporate governance provisions under SEB! {LODR) Regulsiions; 2015.on SME companies boinform the public that our
Company is proposing, subject to applicable stalutory and requlatony requiraments, racelpt requisites approvals, market conditions and other considerabions to undertake initial
public affering of its Equily Shares pursuant (o the offer and DRHP dated Septamber 26, 2025 which has been filed with the SME Platform of National Stock Exchangs of India
Limited ("NSE Emerge”),

Pursuant to SEBI [ICDR} {Amendmenty Regulations, 2025 on March 03rd, 2025 and applicability of corporate governance provsions undaer SEBI (LODR} Regulatons; 2015 on
SME Comgpanias for fulfilling a additional criteria, the Dralt Red Heeng Prospectus filed with the SME Platiorm of National Stock Exchange of inda Limited (NSE Emerge) shallbe
made avaitable to the public for comments, i any, for a penod of at lzast 21 days, from the date of suchiling by hosting it on the website of the NSE &l www.nsemdia.com, and the
website of the Company at wwaonedigaii.com, and at the website of BELM i.e. Khambatia Securities Limited at www. khambatiagecurities.com, Our Company hereby invites the
members of the public o give their cormments 1 Steck Exchange, to Company Secratary and Comgliance Cfficer of our Company and Jor the BRELM al their respeciive addrezses
mentioned below. All comments mus be receivad by NSE Emenge andlor our Company andior BRLM in relation b the issue on or befare 5 p.m. on the 21st day from the aforesaid
date of filing the Draft Red Heming Prospectus with SME Plafformof Nafiona! Stock Exchangs of India Limited {MSE Emerge).

Investmants in Equily and Equity-ralated sacurilias involve a degres of risk and investons should nol immestany funds inthis ssue enéese hay can afford 1o take the rskof losmg thalr
entire invesiment, Investors are adwised |0 read the risk factors carefully before (aking an mvesiment decision in the lssue. Fortakng an investment decision, investors must rely on
tair own examination of our Company and the |ssue including ihe risks invohed, The Equity Sharesissued inthe Issue have nod been recommended or approved by the Securifies
and Exchange Board of india ("SEBI), nor doas SEBI quarantes the accuracy or adequacy of the Draft Red Herring Prospectug. Specific aliention of the imvastors is invited o tha
chaptar ‘Risk Faclors® beginneng an page 30 of the Drafl Red Heafmng Prospactus.

Ay decision bo invest in the Equity Shares described in the Draft Red Heming Prospechs may only be made afier the Red Hering Prospecius [“Red Herring Prospectus") is filed with
the Bl and must be made zalaly on the basts of such Red Harming Prospectus as there may be material changes in the Bed Harring Prospectus from the Draft Red Haring Prospecius,
The Equity Shares, when offered, through the Red Haming Prospectus, are propasad fo be listed on SME Platform of Nationa! Stock Exchangs of india Limited (NSE Emerge).

For detaits of the main objacts of the Company'as contained in its Memorandum of Associafion, please refer io the chapier fitled *Cur Hisfory and Cerfain other Corporste Matfers”
beglnning on paga 210 of tha Draft Bed Hering Prospectus. The Eabdity of the members of the Cormpany (3 limited. Far Sefails of the share capital and capital structure of tha
Company and the names of the signatories 1o the Memarandum of Assaciation and the number of shares subsonbed by them pleasa refer in the chapter filed “Capifal Structurs
beginning on page 77 of the Draft Red Heming Prospecius.

BOOK RUNNING LEAD MANAGER
TO THE ISSUE

COMPANY SECRETARY AND
COMPLIANCE OFFICER

REGISTRAR TO THE OFFER

Khambatta &g ONe IKIGall
e | (OYMUFG | o™

Ms. Nagaraja Nanditha
Address: 53, 3, 0dd Madras Road, Bhattarahalll

Thambu, Chetty Palya, Krishnarajapuram,
MUFG INTIME INDIA PRIVATE LIMITED Bhattarahalll, Bangalore, Karnataka, India-560049.

(Formerly Link Intime India Private Limiled) Telephone: -+91-8071192555
C-101. st Floor, 247 Park. LB.5. Marg. Vikhroll West. | £ mail ce@oneikigaii com
Mumbai-400 083, Maharashira, india -
Ted.: +491 3108114949

E-Mail : clusterkitchan. smespo@in.mpms.mufg.com
Website : www.in.mpms.mufg.com

Investor Grievance Email :

clusterkitchen. smeipo@in.mpms. mufg.com
Contact Person ; Mr. Shanti Gopalkrishnan

SEBI Regn. No. ; INRODOOO4058

KHAMBATTA SECURITIES LIMITED

806, World Trade Tower, Tower B, Noida Sector-16.
Uttar Pradesh-201301, Indiz

Tel.: +91 8953989693; 0120 44154649

E-mail : ippsmkhambattasecurities.com

Website : www khambattasecurifigs.com

Investor grievance e-mail:
mbcomplaintsi@khambatiasecurities. com

Contact Person: Mr. Chandan Mishra

SEBI Registration Number: INMO0ODDT1914

Investors can contact our Company Secretary and
Compiance Officer, Book Running Lead Manager or
Reqisirario the lsee, incase of any pre ssue o posl
is50e retaled problams, such as non- recaipt of latiar
of allotment. non- cradit of aotked Equity shares in
the respective beneficiary account, non-receipt of
refund orders and non-recaipt of funds by alacironic
modeels,

All capitalized terms used herein and not specilically defined shall have the same meaning as ascribed to them in the Draft Red Herring Prospectus.

COMPANY SECRETARY AND COMPLIANCE OFFICER

Mrs. Ritka Sharma, Company Secrelany & Compliance Officer
104, Block A Lake Town, 3rd Fioor, Near Radhs Krishog Mandir,
Lake Town, Kolkala TO008S Wesl Bengal, Ted, 81 7411 75401
Ermzil: cormplaincei@fascinatetestiie in

Websile - waow ascinalelexlie com

Imvestors can contacl our Company Secratary and Compdiance Officer, Book
Running Lead Manager or Reglar tothe 1ssue, n caseof any pre lssue or posl issue
relaled probéems, such as non- receipt of lotler of afalment, non- credd of allctbed
Equity shares in the reapective beneficiary account. non-receipt of refund orders
and nea-recaipl of iunds by slecimnic mode &,

All Capitalised terms used herain and nod specifically defined hawve the same meaning &= ascribad to them inthe Draft Red Hemng Prospecius

RN TG TR W LN Fior on and behalf of Board of Directors
Flace : Kolkats, West Bengal Edi-
Dt - 27,09, 2025 " "-"Iushal:l}Nahar

anaging Director

Faseinate Texties Limited s proposing, sebjecl to applicable stailutory and requéslory requirerments, receipt of requisite annovals, markel condilions and athes
considerations, to endarfake an initsa! pubdic offer of its Equity Shares and has filed the Diraft Red Hamring Prospecius-daied Septermber 26, 2025 with MSE EMERGE. Tha
Draft Red Harring Frospectus (= available on the website of MSE at hitpa:hews naeindia, com and an the webslbe of the BRLM, Le, Affinity Global Capital Market Privats
Lirmiled g e affinifyglobatcap.in, and the websile of our Comguany al wew lascnalalextde corm, Poléntial pvestors shoekd nobe (hal invesiment in equity shares invalves
a high degree of risk and for details refating bo such risk, see the section tilled "Risk Factors” baginning on page 43 of the Oraft Red Herring Prospacius Potantial mvestors
ahauld ol rely an the Draf] Red Herrng Prospectus Nled with NSE EMERGE for making any inves ment decisian,

The Equity Shares offered in the |sswe have not been and will not be registered under the L5, Securifies Act of 1933 (the "UL 5. Secwritkes Act™) or any slafe securilies laws m
the United States, and unless eo registered, and may not be offered or sold within the United States, excapt pursuant to an axemplion from, orin a transsction not subject o,
Ihe pagyislration regquirements of the LS. Securities Aot and agplicable U5, slale secunties aws, Accordimgly, the Equity Shares ane Being offened and sold only autsices he
United Siates in offshore transactions in rellance on Reguiaton S and applicable laws and jurisdictons whare thobe issue and sales are mada

Treere e no publle offering (n United States of Amearlea

For One lkigail Cluster Kitchen Limited

On behall of Board of Directors

S

Nagaraja Nanditha

Company Secretary and Compliance Officer

Place; Bangakore
Date: September 28, 2025

One (kigail Cluster Kitchen Limited |5 proposing. subyeet to applicable stalutory and requiatony requirements, receipl of requisite approvals, marke! conditions and othar
considerations, o underfake an initial public offer of its Equity Shares and has filed the Draft Red Heming Prozpectus dated Sepiember 26, 2025 with SME Platform of Mational Stock
Exchange of India Limided (NSE Emerge). The Draft Red Heming Prospectus is avalable on fhe website of Mafional S4ock Exchange of India Limited a1 www.nseindia.com and on the
wabsita of the BRELM, |e, Khambatfa Sacuritias Limifed at wsw khambatiasecuriias, com and the wabsia of cur Company 8t vwsw.onaikigaill.com. Pobential mvastors should nobe that
imvesiment inaquity shams inolves a high degree of rskand for details relating to such msk; pleasa rofer 10 the chapter lited Fisk Facfors” begnning on page 30 of the Draft Rad
Herming Prospectus. Polential investors should notrely on the Draf Red Heming Prospectus fied with SME Plalfiorm of National Siock Exchange of India Limited (NSE Emerge) for
makirg any invesimsn decision

Tha Equity Sharas offerad in the [ssue have not bean and will not be registered under tha LS. Securilias Act of 1831 (the “U.5. Securities Act”) or any stata securilies laws in tha
United States, and unless so registered, and may not be offarad or 2old within the United States, excapt pursuant b an axemption from, of in a ransachion nof subject to, the
registration requirements of the L1.5. Securities Act and applicabla LS, state securities laws, Accordingly, the Equity Shares are baing offerad and sold only outside the United States
inoffshore Iransactions in relance on Regulation S and the applicable lawes of the jursdictions whara those offers and sales are made:

Thera will be ro public offerng of the Eguity Shares in the United Stalos. EORTUMA + SHARK

epaper.financialexpress.com
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Uddhav tells Fadnavis
towaive farmers’loans

STATESMAN NEWS SERVICE
Mumbai, 27 September

hivSena chief Uddhav

Thackeray whois back

in Mumbai after touring

flood-hit farming
villages demanded on Saturday
that the Fadnavis government
must waive the loans of all
farmersin Maharashtra, make
them debt-free and also
announce assistance of Rs
50,000 per hectare of crop
lost to floods.

“We must have seen that
after the Chief Minister went
there (Ujani village in Latur
district’s Ausa taluka on
Wednesday, 24 September),
the farmer who asked him
when and how much help he
would give, Fadnavis said --
come on, don't do politics --
and the police went after him.
What kind of democracy is
this? What kind of government
is this? Why are you ruling?”
Uddhav Thackeray told media
persons here on Saturday,
highlighting the incident.

Uddhav Thackeray said that
the amount announced as
relief to farmers has not yet
reached farmers. “Therefore,

our demand is that the farmers
should be completely debt-free.

Today, I request the Chief
Minister with folded hands
on behalf of farmers that you
should waive off the loans of
farmers,immediately announce
Rs 50,000 per hectare to the
farmers as assistance and
distribute it in a time-bound
manner. Stop all loan debt
collection notices being sent
to the farmers by banks,”
Uddhav Thackeray demanded.

Significantly, waiving off of
farmers' loans was a part of
the BJP's2024 assembly election
manifesto and Maharashtra
CM Devendra Fadnavis had

referred to it after he met PM
Modi in Delhi on Friday,
requesting financial assistance
from the centre to cope with
rains and floods in Maharashtra.
“The prime minister has
asked the state government
to send a proposal in this
regard which will be considered
constructively,” Fadnavis told
media personsin Delhi,adding
that the BJP manifesto
mentioned a loan waiver to
Maharashtra's farmers and
the aim of his government is
to make it more effective.
The issue shot into the
limelight after a few farmers
requested Fadnavis to waive

off farmers' loans when he
was in the midst of surveying
crop damage due to floods in
a village in Maharashtra a
couple of days ago.

During his visit to Ujani
village in Latur’s Ausataluka,
Fadnavis had inspected the
flood damage and interacted
with affected farmers on
Wednesday (24 September),
when some farmers demanded
a loan waiver as well as
declaration of a “wet drought”.
When some other farmers
shouted slogans, Fadnavis
told them, “Come on, don't
do politics here.”

The opposition had seized
thisincidentimmediately and
criticised Fadnavis heavily.
“When farmers question the
government, they are threatened
with remarks like - where
should we bring money from?
Dowe carry cashin our pockets?
Don't do politics etc. Farmers
and citizens have come on
the streets after losing everything,

If the government cannot
understand this public outcry,
thenitisreally very insensitive,”
Maharashtra state Congress
President Harshawardhan
Sapkal said on Friday.

Congressslams PM
Modi'slast-minute
promisetoBiharwomen

STATESMAN NEWS SERVICE
New Delhi, 27 September

Congress leader Jairam
Ramesh, on Saturday, took a
dig at Prime Minister Narendra
Modi's recent announcement
of a one-time payment to
women in Bihar, calling it a
desperate attempt toinfluence
voters. The scheme, announced
just before theimplementation
of the code of conduct, offers
aone-time payment to women
in Bihar.

“The Prime Minister has
been continuously criticizing
the Karnataka government's
Griha Lakshmi scheme, which
provides Rs 2,000 per month
to 1.3 crore women. And just
yesterday, he announced an
OTP for the women of Bihar.
Along with vote theft, now
the Prime Minister is engaged
in distributing vote bribes,”
Jairam Ramesh said ina social
media post. “This is clearly a
desperate step, which the

very well,” he added.

The Congressleader's remarks
come ahead of the upcoming
Bihar assembly elections, where
the ruling NDA and opposition
parties are gearing up for a
fierce contest. Jairam Ramesh's
comments highlight the ongoing
debate about the role of welfare
schemes in electoral politics.

The Bihar assembly elections
are scheduled to take place
soon, and the Election
Commission has been actively
engaged in voter registration
and revision exercises. The
opposition has raised concerns
about the electoral process,
with some leaders accusing

Rahul Gandhiembarkson
4-nation South American
tourtostrengthenties

STATESMAN NEWS SERVICE
New Delhi, 27 September

Leader of the Opposition in
Lok Sabha, Rahul Gandhi,
has begun a visit to South
America, where he willengage
with political leaders, university
students, and members of
the business community across
four countries. According to
Congress spokesperson Pawan
Khera, this visit aims todeepen
democratic, trade,and strategic
ties between India and South
American nations.

Gandhi will meet with
students in Brazil and Colombia
to foster people-to-people
connections and discussissues
of mutual interest.

He will hold meetings with
top leaders across multiple
countries to strengthen bilateral
relations and explore areas
of cooperation.

Gandhi will also meet with
business leaders to explore
opportunities for trade and

light of the recent US tariffs.

The visit marks Gandhi's
first overseas tripin September
and comes after arecent visit
to Malaysia, which sparked
controversy and criticism from
the Bharatiya Janata Party.
BJPIT cell chief Amit Malviya
had accused Gandhi of
vacationing in Malaysia,
prompting a backlash from
the Congress party.

The visitis seen as an effort
tostrengthen India's ties with
South American countries
and promote cooperation in
areas such astrade, technology,
and culture. By engaging with
various stakeholders, Gandhi
aims to build on historical
India-South America cooperation

Wangchukbeing probedfor ‘ties’ with Pak: LadakhDGP

STATESMAN NEWS SERVICE
Jammu, 27 September

Ladakh Director General of
Police SD Singh Jamwal on
Saturday said that the
environment activist Sonam
Wangchuk, who has been
detained under the National
Security Act (NSA), is being
investigated for alleged links
with Pakistan. The probe
follows the arrest of a Pakistani
intelligence operative last
month who allegedly
transmitted videos of Mr
Wangchuk’s protests across
the border.

Talking to media-persons
in Leh, DGP Jamwal revealed
that police had apprehended
the Pakistan PIO who was
allegedly in contact with Mr
Wangchuk.

Mr Wangchuk was detained
on Friday and was subsequently
lodged in Jodhpur jail, two

days after protests demanding
Ladakh's statehood and Sixth
Schedule status left four people
dead and 90 injured in police
firing and clashes. Around
90 policemen, including CRPF
personnel, were also injured
in stone pelting, said Jamwal.

The DGP described Mr
Wangchuk as the key person
behind Wednesday’s violence
that claimed the lives of four
people and injured scores of
others.

He said: “We have records
of the Pakistani PIO having

contacts with Wangchuk who
had attended a Dawn event
in Pakistan. He also visited
Bangladesh. So, there is a big
question mark on him and
aninvestigation is being done”.

“Sonam Wangchuk has had
a history of instigating. He
has referred to the Arab Spring,
Nepal and Bangladesh. The
investigation into his funding
is going on for FCRA violation,”
the DGP added.

He also accused Mr
Wangchuk of derailing the
ongoing talks with the Centre
by instigating the youth. Me
Wangchuk tried to hijack the
platform and tried to scupper
the dialogue between the

Centre and Ladakh
representatives, the DGP
alleged.

Mr Jamwal said Mr
Wangchuk continued his
hunger strike, despite knowing
that an informal meeting

between the two sides was
going to take place. The Centre
has invited the leaders for a
fresh round of talks on 6
October.

‘Justaday before the informal
meeting, adeliberate attempt
was made to vitiate the peaceful
atmosphere through provocative
videos and statements which
culminated with violence on
Wednesday and unfortunate
deaths,” he said.

On Lt Governor Kavinder
Gupta’s remarks about foreign
conspiracy in Wednesday’s
violence, he said three Nepal
citizens were admitted to the
hospital with bullet injuries
and involvement of some
others have also come to light.

In all, 50 people have been
taken into custody in connection
with Wednesday’s violence.
Atleast, half-a-dozen of them
are suspected toberingleaders,
he said.

Raj Guvrequested torefer Conversion Bill to Prez

STATESMAN NEWS SERVICE
Jaipur, 27 September

Calling it 'draconian,an alliance
of more than 15 organisations
hasurged Rajasthan Governor
Haribhau Kisanrao Bagade
(photo) to not sign the
Rajasthan Prohibition of
Unlawful Conversion Bill, 2025,
instead referring it to the
President, Droupadi Murmu,

“Because thislawis draconian
inits provisions, unconstitutional
inits sections, brazenly violating
Articles 14, 19, 21 and 25, they
will not stand scrutiny under
the due process of law and
shouldbereferred tothe President
under Article 200 of the
Constitution of India,” the
'Coordination of Organisations'

stated inajoint statement after
its meeting here on Thursday.

“We all have decided to
meet the Governor and explain
to him to not sign this
'unconstitutional bill' and
instead send it to the President
of India under Article 200,
Sawai Singh, John Mathew

and Muzammil who jointly
signed the statement on behalf
of the group said.

This bill will result in a
two-class system of governance,
they said, adding: “We will
also hold public rallies and
meetings in all districts and
the state capital and share
social media campaigns against
this law/Bill. Signature and
postcard campaigns for
submission to the Governor
will also be carried out,” the
statement read.

The signatories said they
will move the Supreme Court
once thelaw comesinto force.

As many as 12 states have
already legislated on the
Anti-Conversion Acts, Rajasthan
is now the 13th state to pass

this law after Odisha (1967),
Madhya Pradesh (initial 1968
now a new law of 2021),
Arunachal Pradesh (1978),
Chhattisgarh (2000 and 2006),
Tamil Nadu (2002 that was
repealed in 2006), Gujarat
(2003, with amendments in
2021), Himachal Pradesh (2006,
with amendments in 2019),
Jharkhand (2017), Uttarakhand
(2018), Uttar Pradesh (2020
with amendments in 2024),
Haryana (2022) and Karnataka
(2022).

These religious conversion
laws are being implemented
in 11 states presently, with
Rajasthan awaiting the
Governor’s assent and Tamil
Nadu having repealed it in
2006.

womenof Biharwillunderstand ~ the Commission of bias. investment, particularly in  and Global South solidarity.
PUBLIC ANNOUNCEMENT PUBLIC NOTICE

, IAV

[By vitug of an affidavit swomn before
(Execubve  Magisirate,  Kandhamal,
Phulbani, SLNo- 2512 on dated

|25-09-2025 |, INSHARANI PANDA, Dio|
[Kalu Charan Pands permanent resident
of - Peonpada, Chidsnanda Nagar,
POPS-  Phulbani, Dhsl- Kandhamal
(State- Odisha, Pin- 762001, daciare that |
(have changed my name from SUJATA|
PANDA (Dld name| to INSHARANI
PANDA (New name), Henceforth, | shall
be known s INSHARANI PANDA for all
(fulure purposes

5c-{ INSHARANI PANDA)

|, Kanaka Tarai, aged about
59 years, wio- Ullas Tarei,
resident of Al-
Chhatragarh, PO- INS
Chilika, PS- Balugaon,
Dist- Khurda, PIN- 752037,
Odisha declared by this
affidavit No. 1986, did-
25/09/2025 that now
onwards | shall be known
as KANAKA TAREI for all
future purposes.

. Baikuntha Tarai, aged

AFFIDAVIT | AFFIDAVIT | AFFIDAVIT

I, Ullas Tarai, aged about

about 46 years, S/o- Ullas
Tarei, resident of At-
Chhatragarh, PO- INS
Chilika, PS- Balugaon,
Dist- Khurda, PIN- 752037,
Odisha declared by this
affidavit No. 1987, did-
25/09/2025 that now
onwards | shall be known
as BAIKUNTHA TAREI for
all future purposes.

69 vyears, Sf/o- Adhikar
Tarei, resident of Afl-
Chhatragarh, PO- INS
Chilika, PS- Balugaon,
Dist- Khurda, PIN- 752037,
Odisha declared by this
affidavit No. 1988, did-
25/09/2025 that now
onwards | shall be known
as ULLAS TAREI for all
future purposes.
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Regional Office: Bhubaneswar
3/1 A, Civic Centre, IRC Village, Nayapalli,
Bhubaneswar-751015, Mob.: 7854811319

MEGA

E-AUCTION

SALE NOTICE
SALE NOTICE FOR SALE OF MOVABLE / INMOVABLE PROPERTIES

in the column respectively

E-Auction Sale Notice for Sale of movable Ammovable Assets under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 read with proviso 1o Rule 8(6) of the Security Interes! (Enforcement) Rules, 2002
Molice is hereby given 1o the public in general and in particular o the Borrower (8) and Guarantor (s) that the below described movable
fimmavable properties morgaged’ charged to the Secured Creditor, the constructive/ symbolic/physical possession of which has
been laken by the Authorised Officer of Union Bank of India (Secured Creditor) will be sold on "As is Where is”, “As Is what is”
and “Whatever there |8” basis on 30.10.2025 between 12.00 Noon to 5.00 P.M., for recovery of outstanding dues 1o the
Union Bank of India from the Borrowers and Guarantors mentioned below,. The reserve price and the eames!t money deposil is stated

[Urder Reguiaton B of e nsohvancy and Bankrupicy Board of India
[nsohvency Resciufion Process for Corporate Parsons) Regulabons; 201E)
S
- - o B 5 - -

1. | Wame of Corporate Debior | Mis. Gupla Pawer infrastructure Limited
Date of Incarparatian of Comporata Debbon GEUNE 1 BE1
Authanty undar wiech coparate deblor { Ragistrar of Companas, Kolketa
= incofporaled | ragisteesd
4 | Coporale ianity No. ol Corporate Debior| LIZ1300WE1861PLCO25104
Address al tha refjialered office office Address: EN-02. SeciorV
ol princnal ofces [if any) of 7" Floar, Sall Laks City, Kokads, West
cormpormte detror Bengal, India, TOOM
Addrens sl which ihe books of account
| nre maintained: Cutiack-Purl Road infrant of
Budheswar iormpla, Bhubaneswar, Orissa

| Inclia, T51006
8. | Insslvency commancamnl dala JE.00 2024
in raspect af corparals dabbor | [Ordar uplcadad or 27 00.2025)
1. | Estimated date of dosure of 2032028
Inanivency Resollion Procoss .
B | Mama and regisiralon mumbar of thi Pradeap Kumar Kabes

nsohancy profaasonal solng i IBEYIPA-D0Y/IP-PO 104204 T- 1R 1 TR0
rilerim rescluSon professanal

| Adcress and g-mall of the irdanm
resakilion prolessional, ns regisbistod

with the Board

| Pradesp Kumar Kabra
CRCES, Ofirm Bulding V1P Road, Bharfana
Vs, Sural, Gujaral, 3E5007
| Email: - ppradeapkabrafiomal com
Pradeap Kumar Kabra
301, ¥ Flooe, Resgus Business Cemisr
Abave Marcades Showroom, Maw City Lighl
Raad, Bharthara, Vosi, Sural. Gijamsl-335007
_ | Email: ip guptapowerigmal com
11.| Last date for submissaon of Claims | Frigay, 10102025
12| Classes of creditors, f ary, under daise (0] | Kol Applicabie
of sub-section (84| of secon 21, escariained
by [ha inlenm resolulion professional

10 Adcniss and d-mall 1o be usad for

comespandence with the Intesim
Resaluiion Pralessional

13 Names of Insalvancy Prolessonals hal Appicities
werafied to act as Authorised
Reprasentative of crediors
| in a dass (Three names for each class) |
4. {a)} Redevant Formre and a) W link:
(bf Cetais of suthorized hitps bk, gov infhomeidownioacs
regresantatives are evalalble &t | b Maot applicable

Mitice is herediy gven that the Natianed Company Law Tribunal has ordered he commancement
of @ corparale nsatvancy resclution process of We Gupta Power infrastnachere Limited on
26" Saptembar, 2025 [Order uploaded on 27.09.2025)
The: cracibars of Ms, Gupla Power Inlragtruciure Limited, aro heeesy called upon o submil B
clalms with proof on or bedare Friday, 107 Octaber, 2025 (o tha Wnterim Resokilion Professional &
ihe sddresa mendoned against enfry Ma, 10,
Tha firancial crecitons shall submil har Gams with proof by elactronic means only. AN oiher
croditoes may submit o dams with prood in person, by post or by slectronic moans
Subminalon of Wiz or migeading procds of dem shall stirac ponaliies SaL
CA. 1P Pradeep Kumar Kabra
IAF far Mis. Gupla Power Infrastructure Limited
BB Registration No.: IBEIPA-DO1NP-POT10Y 2017- 1811780

Date: 28,08 20025

[ ]
LN

MNotice s hereby given 1o all concamed that Umakanta Nayak, S/o-
Gobinda Chandra Nayak resident of Oupada, P.5.: Pattamundai
Dist,; Kendrapada has |est Original Registered Sale Dead Mo
10381111008 dtd. 17,00, 2011 executed by P.P. Construction in favour
of Pravat Kumar Mohapatra & Original Mutation Khata No.: 326/
1431 in the name of Pravat Kumar Mohapaira periaining to Plot
No.: BS2/5T28 (Gharabarl) Area; Ac.0.0550 decimals under Khata
Mo.. 326/1431 of Mouza: Bidyadharpur under Baranga Tahasil in
the District of Cuttack, Presently recorded under Khata No.; 3286/
2453 in the namea of his wife Manorama Mayak of the above address.
Umakanta Mayak has applied for a housing loan o the LIC Housing
Fimance Ltd., Link Reoad, Cuttack by offering Mortgage of the said
property title documents of his wife Manorama Nayak. All concerned
therefore having any claim over the property purchased under the
said lost documents i.e. Original Registered Sale Deed No.:
10381111008 dtd.17.09.2011 & Original Mutation Khata No.. 326/
1431 are required to file thelr claim with the undersigned within 15
(fifteen) days from the date of publication of this natice, failing which
it will be presumed that the property having link with the said
document is free from encumbrances and any claim in respect
thereof against the Manorama Nayak as a morigager and the
Company as the mortgagee shall be void and ineffactive after the
lapse of 15 (fifteen) days of publication of this notice.
Sd/- Umakanta Mishra
Advocate Phone: B437314816
LIC Housing Finance Lid
Link Road. Cuttack

Place: Cuttack
Dt.: 27.08.2025

PUBLIC NOTICE

Metice is hereby given to all concerned that Prasanta Kumar Sahoo,
S/'c- Trilochan Sahoo resident of Kapaleswar (Ward Na.: 3), PS5
Choudwar, Digt,; Cultack has losl Drigianl Ragistered Sale Deed
No,: 10431304573 dtd.23,10.2013 executed by Karunakar Sahoo
in favour of Nirajkanta Mishra & Original Muitation Khata MNo.: B59)
2883 in tha name of Mirajkania Mishra pertaining to Plol No.: 580
5613 (Gharabari) Area; Ac.0.040 decimails. The said tand s
recorded in the name of Basanti Sahoo in Khata No.: 859/5179 of
Mouza: Kapaleswar under Tangi Choudwar Tahasil in the district of
Cuttack. Prasanta Kumar Sahoo has applied for a housing loan to
the: LIC Housing Finance Lid., Link Reoad, Cuttack by offering
morigage of the said property fitle documents of his wife Basanti
Sahoo. All concerned therefore having any claim over the propesrty
purchased under the said lost documenis i.e. Original Regisiered
Sale Deed No,; 10431304573 dtd. 23.10.2013 & Onginal Mutation
Khata Mo.: 658/2883 are required to file their claim with the
undarsigned within 15 (ftean) days from the date of publication of
this notica, falling which it will be presumed that the property having
link with the said document is free from encumbrances and any
claim in respect thereof against the Basanti Sahoo as a mortgager
and the Company as the mortgagee shall be void and ineffective
after the lapse of 15 (fifteen) days of publicabon of this nolice
S5d/- Umakanta Mishra
Advocate Phone: 8437314816
LIC Housing Finance Lid
Link Hoad, Cuttack

Place: Cuttack
Dt.: 27.08.2025

Mo,

BRANCH / Name & Address of Borrowers |
5.1 “Guarantors / Mortgagors /Co-applicants /

1. |OMFED SQUARE BRANCH, PH.: 7008724542 /

Borrower/Maorigagor:

Kandikuppa, S'o: Mr. Sambasiva Hao Kandikuppa
/| Co-Applicant/Morigagor:
Kandikuppa, Wio, Mr, Sunil Kumar Kandikuppa,
Both are Al Flat No.: K-402, Block-B, Sal Premium
Apartmen!, Near Damana Hata, Sallashree Vihar,
Bhubaneswar - 751021 / Total Dues: ¥58,95,.771.59
as on 19.05.2025 + further incurred Inteénest from
thereon, other cos! & Expenses

2.| PUBASASAN BRANCH, PH.. 7039050001 /

Reserve Price/
Description of Properties EMD /

Co-obligants / Total Dues to be Auctioned / Type of Possession Bid :ﬂn;:itm
All thal part and parce of Vacan! Piot/Land silualted over Khala
Mr. Sunll Kumar|No. 8191686 Plot No.: 4/6855, Mouza, Bhubaneswar Sahar
Unit No.: 41 Chandrasekharpur, Tahasil, Bhubaneswar (No.:

Mrs. Sunital259), PS: New Capital (No.: 23), SRO: Khandagir, Dist tas.n?.umr-

Khurda, Odisha-751021, Total Land Area: Ac. 0.057 Dec. T 550 000-

{2457 sqft.), Comesponding to G.A Plol No.: 578, Drawing No.; /

Borrower: Mr, Rajesh Kumar Behera, S/0; Habi
Narayan Bohera / Mortgagor/Guarantor; Mr. Kapilia

over Piot Mo, 37/329, Khala Mo
Dec. ai Mouza: Dhanpur, PO.; Pipill, PS: Pipill, Dist.; Purl, /

1017110, Area: Ac. 0.070

B/132, Standing in the namae of Mr. Sunll Kumar Kandikuppa| ¢ 85,000/-
& Mrs. Sunita Kandikuppa, Bounded by North: Plot No.: 579,
South: Plol No.: 577, East: Plot No.: 581, Waest: Road. N.B.:
Available Actual Land Area (55° x 30')= 1650 Sqft. / Physical
All that part and parcel of Residential Land and Building situated
T 10,50,000/-

Expenses

Khordha, Dist.. Khordha, in the name of Mrs, Salla Behera alias Mrs. Sailabala Behera / Symbolic

Behera, S'o’ Late Padmalabha Behera, Both are At |Odisha, standing in the name of Mr. Kaplla Behera / Symbolic ¢ 1‘“}‘”
Dhanpur, Pipill, Puri, Odisha-752104 / Total Dues: ﬂﬁimfﬁ'ﬁgﬁm + lurther incurred Interest from| ¢ 10,000/
thareon, other cosl & Expenses

1, KURADHMAL BRANCH, PH.: 9836800663 / All that part and parcel of Residential Land and Building over
Borrower: Mr. Chandramani Behera, Al Durgapur, {Plol No.: 488/789 under Mutation Khata No.: 312/1, Area:
P.0.: Bajapur, Dist.: Khordha- 752060 / Co-obligant/|Ac.0 0190ec., C{'—rr&ﬁpund_lng 10 a6 per regisiration of partition
Guarantor/Mortgagor: 1) Mrs. Saila Behera alias [deed 1D No.: 3315 and registration of partition deed document | ©13,50,000/-
Mrs. Saillabala Behera, W/o: Mr, Chandramani|MNo.: 3085, Book No.: 1, Valuma No.; 157, lor the year 2008, /
Behera, At Durgapur, P.O.; Bajapur, Disl.; Khordha- [vide Plol No.: 488, under Khata No.: 322, Area: Ac.0.018 Dec ¥1,35,000/-
752080/ Total Dues: 9,81,503.66 as on 01.10.2024 [oul of Area: Ac.0.080 Dec., Kissam; Gharabari, Siatus /
+ further incurred Interest from thereon, other cost & |Stitiban, situated at Mouza: Durgapur, Tahasil/Thana T13,500/-

Khordha, Thana No.: 183/1, under the jurisdiction ol 5R:

DATE & TIME OF E-AUCTION : 30.10.2025 between 12:00 Noon o 5:00 P.M.
{with 10 minutes unlimited auto extension), e-Auction Website: hitps://baanknet.com

well in advance to avoid any technical glitch.

Last Date for submission of EMD : EMD shall be deposited and linked/Mapped with the Property 1D before the expiry
of auction time prior 1o placing the bid. It is advisable to deposit and link/Map the EMD amount with the property ID

transfer EMD amount to bidder's EMD Wallet.

Account Detalls for EMD Submission: Pay EMD amount by Payment Galeways and also by Generate challan and

Detalls of encumbrances If any : NIL

Date and Time of Inspection of Properties for Intending Purchasers: on or before 28.10.2025 during Banking Hours,

For detalled lerms and conditions, registration and login and bidding rules visit https:/baanknet.com and
hitps /iwww.unionbankofindia.co.infauction-property/view-auction-property.aspx,
For lurther detalled any query please contacl: Mr. Jagabandhu Rout, Mob.: 7854811318

STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8({6) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

This May also be treated as notice under Rule 8{6) of Security Interest (Enforcement) Rules, 2002 to the borrower/s
and guarantor/s of the said loan about the holding of E-Auction Sale on the above mentioned date.

N. B.: Bank reserves the right lo cancel/postpone/alter/modity the sale (auction) without assigning any reason thereol.

Place: Bhubaneswar, Date: 26.09.2025

Sd/- Authorized Officer, Unlon Bank of India

epaper.thestatesman.com
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AFFIDAVI

By virtue of an affidavit sworn
before The Executive
Magistrate, Gania on dtd-
22/09/2025. |, TAPASI
MAHAPATRA, At-
Belapadapatana, Po:
Belapadapatana, Ps: Gania,
Dist- Nayagarh, Odisha, Pin-
752085 declare that | have
changed my name from TAPASI
MAHARANA to TAPASI
MAHAPATRA. Henceforth, |
shall be known as TAPASI
MAHAPATRA for all
future purposes.

1 Number of .TRACTOR-NEW
HOLAND-3037(2WD),
Registration No.- OD-17-AC-
5260, Model 2024, - ENGINE
NO - S325N79437, CHASIS NO
- NHN30370ZRB681112, For
Details, contact - 9437577742,
SUNDARAM FINANCE LTD.,
18T FLOOR, NAIK BHABAN,
WARD NO-18, NH-6, NEAR
BHATLI CHOWK- BARGARH,
DIST-BARGARH-768028

1 Number of CAR-MARUTI-
WAGON R ZXI+, Registration
No.-OD-17-AD-1384, Model
2024, - ENGINE NO -
K12NN1131008, CHASIS NO -
MA3JMTC1SRKB79568, For
Details, contact - 9437577742,
SUNDARAM FINANCE LTD.,
18T FLOOR, NAIK BHABAN,
WARD NO-18, NH-6 NEAR
BHATLI CHOWK, BARGARH,
DIST-BARGARH-768028

1 Number of KUBOTA
COMBINE HARVESTER

~TRACK, No.- NA,
Model 2023, - ENGINE NO -

GOVERNMENT OF ODISHA C-1191
HOUSING & URBAN DEVELOPMENT DEPARTMENT
OF THE NOTIFIED AREA COUNCIL, PADAMPUR
At-Padampur, Po-Rajborasambar, Dist-Bargarh, Pin-768036
Ph.No.06683-223436, E-mail:- nac.padampur@gmail.com
No. 2896 / NACP Dt. 25.09.2025

National Competitive ing through e-procurement
Ident

The Exceutive Officer, N.A.C. Padampur on behalf of NAC invites Percentage bid
through e-procurement in single cover system according to norm of -Procurement
system in on-line mode.

1. Natwre of Work  Civil Work

2. No.of works 4 (Four Nos.)

3. Estimate Cost * Rs. 2,65,562/- to Rs. Rs.9,62,188/-

4. Class of Contractor C* or“D” Class

5. Date & Time of availability of Bid 9.00 AM on dt.26-09-2025 up to 05.00 PM

on dt.17-10-2025
+17-10-2025 at 05.00 PM.

Documents in the portal

Last date & time for receipt of Bids
in the portal.

7. Bid opening Date

Y

+ DLIS-10-2025 2t 11.00 AM

The bidders have to participate in online bi
from the website https:// www. tendersodi

only. Further details can be seen

Executive Officer
N.A.C. Padampur

OIPR-13118/11/0041/2526

BNU3263, CHASIS NO -
KBHB83900ENTK01995, For
Details, contact — 9437577742,
SUNDARAM FINANCE LTD.,
18T FLOOR, NAIK BHABAN,

WARD NO-18, NH-6 NEAR
BHATLI CHOWK, BARGARH,
DIST-BARGARH-768028

g< ¢ camrad

ieq, ¢*.DRM/Engg/KUR/25-26/E-
Tender/76,61.25.09.20256%

AFFIDA

By virtue of an affidavit sworn
before Notary public
Bhubaneswar on dated,
26.09.2025, | Sarat Biswal
permanent resident At-
Purunasahi, Po- Luhamunda,
Dist- Angul, Odisha, PIN-
759127, declare that | have
changed my name from Sarat
Chandra Biswal to Sarat
Biswal. Henceforth | shall be
known as SARAT BISWAL for|
all future purposes.

PUJA OFFER

Book Now 2/3 BHK Flats Price
Starts from 72 Lakhs Gadhwal
Heights, Goutam Nagar,
Gadhwal Grand 4, Jagamara,
Gadhwal SB Homes, Ghatikia,
Bhpl Krishna, Bharatpur,
Bhpl Rudra, Ghatikia, Ready
to move RJ Palace,
Samantarapur, Bhubaneswar.
Contact Gadhwal Group

9437015112

AFFIDAVI

By virtue of an affidavit sworn
before Executive Magistrate,
Bhubaneswar, dated:
26/09/2025, |, Sagari Mahapatra,
resident of At: Damodarpur, PO:
Brahmanbadi, PS: Cuttack
Sadar, Dist- Cuttack, Pin-
754130, Odisha declare that |
have changed my name from
Sagari Behera to Sagari
Mahapatra. Henceforth, | shall be
known as Sagari Mahapatra for
all purposes.

Sagari Mahapatra|

AFFIDAVI

I, Shilpa Mohanty (29), D/o -
DEEPTI MOHANTY,
resident of Saharsahi, Ward
No-8, Po-Baripada, Ps-
Baripada town, Dist-
Mayurbhanj, Pin-757001,
Odisha, declared by this
affidavit No-104(9) dtd-
26/09/2025 that now
onwards my mother shall be
known as DIPTI MOHANTY
for allfuture purposes

AFFIDAVI

I, Shilpa Mohanty (29), D/o-
SUBRATA MOHANTY /
SUBRATA KUMAR
MOHANTY, resident of
Saharsahi, Ward No-8, Po-
Baripada, Ps-Baripada Town,
Dist-Mayurbhanj, Pin-757001
Qdisha, declared by this
affidavit No-104(8) dtd-
26/09/2025 that now onwards
my father shall be known as
SUBRAT MOHANTY for all
future purposes.

AFFIDAVIT

|, Bajrang Bihani H/o Laxmi
Devi Bihani, Resident of At
Ward No.13, Naba Mishra
Colony, PO- Hatatota,
Talcher, Dist- Angul,
Odisha, PIN- 759100,
declare by this affidavit
N0.5949 dtd 26.09.2025
that now onwards | shall be
known as BAJRANG LAL
BIHANI for all future
purposes.

AFFIDAVIT

By virtue of an affidavit No-02
sworn before the Executive
Jatni on dt 19/09/20:

(1) 6598 @ &nder BrKUR-251-
202591

(2) 6690 @".o-tender-EASTKUR 252-
2025,61.16.09.20256%
Py
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PR-647/Q/25-26 ceid| caig

| Pratap Chandra Maharathi, S/o-
Late Pramod Maharathi, resident
of At- Bhatakhuri, Po- Gangapada,
Ps- Infovaley, Dist- Khordha, Pin-
752054, Odisha. | am the
deponent. | have changed my
minor daughter's name from
Bhagrovi Maharathi (old name) to
Bhargovi Maharathi (new name).
Henceforth, both name Bhagrovi
Maharathi and Bhargovi
Maharathi is one & same person
she will be known as Bhargovi
Maharathi for all future purposes.
Pratap Chandra Maharathi

AFFIDAVIT

1, Laxmi Bihani W/o Bajrang Lal
Bihani, Resident of At Ward
No.13, Naba Mishra Colony,
PO- Hatatota, Talcher, Dist-
Angul, Odisha, PIN- 753100,
declare by this affidavit|
No.5950 dtd 26.09.2025 that|
now enwards | shall be known
as LAXMI DEVI BIHANI for|
all future purposes.

0104 R A BASE
QE-QRIEAIR, GERER! ATG AR,
R66R45, 554,
» | cedacoaguoieesaca 99.00.9098
e ] (8G6T0GARERR2RI 9.0 ¢.909866)
o | CPURCIRECIRERRUALRARD | oo oo
angois
= an @
r @ 1 1790

o, ool IR, B 2. 60le, IS, 69,
909, geeIs, N800 9
@-6719: pradeepkabra@gmail.com

SERPSOREI T SHEAR

Mo e, NANEL, SITAHCAESD,
OREaRN G0, G2IA0 ARG RIS, SR,
604, gAe, GROIR, AIC8000

Q-6a1ex ip. guptapower @gmail.com

| ageiadeni ceon ge
Baa<e-609,

Saila Dehury and others .

Sulochana Dehury and others.

IN THE COURT OF THE GIVIL JUDGE, (SR.DIVN) LR & LTV, ANGUL
C.S NO: 97/2016

DRAFT NOTICE
U/O 5, RULE 20 OF CIVIL PROCEDURE CODE

Plaintiffs

.. Defendants

To,

@aele, €0.€0.9036
LIt

e | HROQ MR SEOR cad oY
121 998-u8 (BA)S 2RI (b)TRAIN,
29 | rriesio R anun SENeT 96
| Rivesemwsge adsdedar
CRARERRETETANASAOK,
CAKICR LRGINIEHOES 0 VRN
GORYOKR (ERR G OKT O PR
e | (@ ageae oo
(b)GRis0 PR SeReTORERRS:

aged

a) Web ik
hitps:/ibbi.govinmome/downioads
b) Notapplicable

Nagar, Dist: Angul

D.5 Suchitra Dehury, Wife of Late Basistha Dehury, Presently wife of
Sushanta Biswal, Son of Dinabandhu Biswal, AUP.O/PS: Nalco

Whereas the above-named Plaintiffs filed a suit for ion of
RSD bearing no.5900/2013 and injunction.

|, Bharat Swain, S/o-Raj
Kishor Swain resident
of Vill/Po/Ps-Jhinti
Sasan, Khordha, PIN-
752100, Odisha declare
by this affidavit no.-
156210, dated-
08/09/2025 that now
onwards | shall be
known as BHARAT
CHANDRA SWAIN for
all future purposes.

_AFFIDAVIT |

By virtue of an affidavit sworn
before Executive Magistrate,
Anandapur, dated.
19.09.2025, | Bhagaban
Murmu, Address- AT-
Suapur, PO- Baripal, P.S.-
Ghasipura, Dist- Keonjhar,
Odisha, Pin-758025 declare
that | have changed the
name of my daughter from
Singa Murmu to Sinigo
Murmu. Henceforth, she
Shall be known as Sinigo
Murmu for all purposes.

Bhagaban Murmu

By virtue of an affidavit before the
Notary Public, Titlagarh, on dated-
27/09/2025. 1, Atulya Kumar Sahu
(new name), formerly called as
Atulya Sahu (old name), S/o Amulya
Kumar Sahu, permanent resident of
AT- Padmanavpur, PO- Titilagarh,
PS- Titilagarh, Dist- Balangir,
(Odisha), PIN- 767033 now residing
atthe same place declare that | have
changed my name from Atulya
Sahu (old name) to Atulya Kumar
Sahu (new name). Henceforth in all
records, deeds and writing in all
proceeding, dealing and transaction
private as well as public and uponall
occasion | will be known as Atulya
Kumar Sahu (new name).

Atulya Kumar Sahu
AFFIDAVIT

By vitue of an affidavit (CF
No.01, date- 20/06/2025) swomn
before the Executive Magistrate,
Padampur. |, Mahendra Nayak,
S/o- Rabishankar Nayak,
permanent & current resident of
At- Haridatal, PO- Kermelabahal,
Dist- Bargarh, PIN- 768039,
Odisha declare that | have
changed my minor daughter's
name from Lilima Nayak (old
name) to Nilima Nayak (new
name). Henceforth, she shall be
known as Nilima Nayak (new
name) for all purposes.

Mahendra Nayak
AFFIDAVIT

By virtue of an affidavit No. 4240
swom before the Notary Public
Swampatna on dated-
26/09/2025. | Mandakini Behera,
aged 41 years, D/O- Hrusikesh
Behera, W/O- Ranijit Sethi,
resident of At/Po-Mushakhori, Ps-
Patna, Dist-Keonjhar, Odisha. My
surname in my Aadhar card is
mentioned as SETHI & D.O.B as
04/05/1989 instead of BEHERA &
D.O.B 29/04/1983. Henceforth |
shall be known as Mandakini
Behera, D/O- Hrushikesh Behera
and date of birth as 29/04/1983 for
all future purposes

i Behera

AFFIDAVIT

I, Jyoshna Mohapatra,
Wi/o- Bikash Chandra
Mohapatra, resident of
Gopinathpur,
Marshaghai, Dist-
Kendrapara, Pin-
754213, Odisha
declared by this affidavit
No.788, dtd- 26/09/2025
that now onwards | shall
be known as JYOSHNA
RANI MOHAPATRA for
all future purposes.

6nifa w06 Goul 6r1ad ggl Rl
QRIEEN BRE00R CRAREER 606RIHAR gqma 20A 9T 6IYR, 90946Q
(99.0¢.909 4 LIAUOCAIRELSEE) |

caed gI1 OO 0RI900R BAGEER AN AAXIPIE BGEBRI SAIINE 69 6IRIER
20.%0.
Q.7.2068 Qﬁ‘\aﬁﬂ\saiwﬂﬂ eag |

AT ARG OIR0 A GEIN 20O AERYRR AR FIg VOIRRKY 629 | ZRIRY

@I B BIFR TGO CERISRIAERER | W

You are hereby noticed to appear in this Court in person or by a
pleader duly instructed and able to answer all material questions
relating to the case, or who shall be accompanied by some persons
able to answer all such questions, on the 27th day of October 2025,
at 10 ¥z Q'clock in the forenoon, to answer the claim if any; and
directed to file on that day a written statement of your defence and to
produce on the said day all documents in your possession or power
upon which you base your defence or claim for set-off or counter-
claim, and where you rely on any other document whether in your
possession or power or nat, as evidence in support of your defence
or claim for set-off or counter-claim, you shall enter such documents.
inalist[to be annexed to the written statement.

Take notice that, in default of your appearance on the day before
mentioned, the suit will be heard and determined in your absence

Given under my hand and the seal of the Court, this 25th day of

By virtue of an affidavit (SL No. 306,
dtd- 26/09/2025) before the Notary
Public, Bhubaneswar. I,
Sthitapragnya Mohapatra, W/o
Indrajit Panda, resident of At: RP-57,
Pandav Nagar, Road No. 4, Tankapani
Road, Bhubaneswar- 751018, Dist-
Khordha, Odisha declare that, | want
to change my name from
Sthitapragyan Mohapatra to
Sthitapragnya Mohapatra in my
son's (Aryan Panda) school record.
Henceforth, | shall be known as
Sthitapragnya Mohapatra (new

falaTata CA. P Pradeep Kumar Kabra September 2025. - .
Qld Qg @@ . IRP for Wis. Gupta Power Infrastructure Limited Sd/- Court of the Civil Judge (Sr.Divn) name) for. al\_iulure purposes.
h Date: 26.09.2025 1BBI Registration No.: IBBIIPA-001/IP-PO 1104 2017-18/11790 LR & LTV, Angul. Sthitapragnya Mohapatra
amee omm amee omlm amee omm amee omlm
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